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LOK SABHA DEBATES 

LOKSABHA 

Tuesday December1) 9921Agrahayana 
10,1914 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chail1 

WELCOME TO PARLIAMENTARY 
DELEGATION FROM NATIONAL 

PEOPLE'S CONGRESS OF CHINA 

[English] 

MR. SPEAKER: Hon'ble Members, at 
the outset, I have to make an announcement. 

On my own behalf and on behalf of the 
Hon'ble Members of House, I have great 
pleasure in welcoming His Excellency Mr. 
Liao Hansheng, Vice-Chairman, Standing 
Committee of National People's Congress 
of the People's Republic of China and 
Chairman, Foreign Affairs Committee of 
NPC and Madam Bai Lin, wife of Mr. Liao 
Hansheng and Hon'ble Members of thEP 
Delegation of Chinese National People's 
Congress who are on a visit to India as our 
honoured guests. 

Other Hon'ble Members of the 
Delegation are :-

1. Mr. Wang Wei 

2. Mr. XU Caidong 

3. Ms. Wang Jun 

The Delegation arrived Delhi on 30 

November, 1992 evening. They are now 
seated in the special box. We wish them a 
happy and fruitful stay in our country. Through 
them we convey our greetings and best 
wishes to the President, Prime Minister, 
National People's Congress, the Govemment 
and fnendly people of the People's Republic 
to China. 

11.02 hrs. 

ORAL ANSWERS TO QUESTIONS 

[English] 

Development of Child 

'101. SHRI MANORANJAN 
BHAKTA: 

SHRI D. VENKATESWARA 
RAO: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether in collaboration with the 
United Nations International Children 
Emergency Fund, India is to launch a plan 
at operations to improve the quality of life for 
children; 

(b) if so, the main features of the plan 
and the details of target fixed; and 

(c) the amount to be spent during the 
first three years under this programme? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (c). A statement is 
laid on the Table of the House. 
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STATEMENT the same though fIVe out of SIX SAARC 

countnes have ratified It The Government 
(a) UNICEF assistance IS available 10 ISsttllprepamglhedraftNatlonal Programme 

India for a multiplicity of actIVIties of Actton for Children II IS not yet finalised 
relating to the gevelopment 01 
womenandchlldren AMaslerPlan I would like to from Ihe hon Minister 
of Operations for UNICEF about the progress of the National 
assistance to India was drawn and Programme ThIS country has got 40 per 
approved for the penod 1991-95 cent of child population and after Ihe fifth 
This Plan IS under operation year of age India mortality rate IS 149 out of 

1000 children whereas In Chma IllS 38 and 
(b) The UNICEF MasterPlan Operallon In USSR It IS much less 

(MPO) secks to advance the alms 
of the Government to enhance the MR SPEAKER Whalls your question? 
quality and II:e of children and 
wOO1C'nandln partlCularthenatJonal SHRI MANORANJAN BHAKTA I am 
objectives to reduce tne mfant putting the question 
mortality r .. :o from 94 In 1988to 75 
In 1995 reduce Ihe Under ·5 MR SPEAKER There aremanyolhers 
mortality rate from around 146 In who want to ask questions 
1988 to 125 In 1995 reduce by a 
ttmd the rough estimate of current You come to the question directly 
maternal mortality rate of about 
400, reduce morbidity of Infants SHRI MANORANJAN BHAKTA I am 
and children promote universal only giving the comparative position 
access to drinking water and 
Improve opportunities for basIC MR SPEAKER You have taken four 
educi'ltlon for all children and minutes There are many other Members 
worne') and Increase allendance m who want to ask quesllons 
primary schools 

(c) The UNICEF MPO allocation lor 
theflrstlhreeyears Ie 1991,1992 
and 1993 has been IndICated as 
76 7 m.lllon (ApprOXimately Rs 
230 10 crores) 87 7 million 
(Approximately Rs 263 10 crores) 
and 105 2 mllion (Approximately 
Rs 31 5 60 crores) US dollars 
respectively 

SHRI MANORANJAN BHAKTA Mr 
Speaker, Sir India IS a sl9natory to the 
World Declaralron made In Septerrber 
1990whenthere was a world submrt In New 
York where 70 Heads of State and 
Governments attended Though India was 
not represented by a senior MInISter, 
fortunately Ittsa sJgnatorytothat DeclaratIOn 
on the survival, Protection and Development 
of ChIldren 

Unfortunately India has not yet ratified 

SHRI MANORANJAN BHAKTA I am 
makIng a lecture I am trying to ask the 
question 

In that way, when the mortality rate In 
the developIng countnes IS much less I 
would like to know from the hon Minister 
how long Will India take to frnalise the draft 
plan and when WIllI! be Implemented That 
IS my question 

SHRIARJUNSINGH Slr,lwouldliketo 
Inform the hon Member that India has 
ratified that Declaration The Cabinet has 
approved It So far as the fights of child are 
conca-ned, I thInk India IS not behind any 
country of the wortd In Its commitment and IS 
resolve to give procesSIon to children and 
also to advance their well-being Th,~ 
questIOn relates mamly to the UNICEF but 
sllIl I would like to say that the question of./' 
gIVing prtAectlOn to children, and mer. 
speaaHy to the girl child, IS one of our prlonty 
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sectors and It IS receIVing our attention A 
plan of action regarding the girt child has 
been declared We are unplementmg It 
Speyially, programmes for children are 
covered by various departments of the 
Goverment and each department has 
already given to the nalion what they are 
dOing and what they want to do So, It would 
not be correct to say that India IS laggtng 
behind In Its concern or commitment to the 
cause of protecllon 01 children 

SHRI MANORANJAN BHAKTA Sir, I 
am happy that the hon Minister has slated 
that India has ratified It Everyday we hear 
and see In the newspapers reports about 
thechlld abuse cases The sexualexploltat'on 
of the girl child In the country IS on the 
Increase The Go.ernment has decided to 
have a scheme for children specially In 
dtfflCUltclrcumstances forthe natural victims 
and manmade disaster Vlct ms. refugee 
children, street Children, Slum and mtgrant 
children, orphans and destitute, children 
suffenng from AIDS. children 01 parents with 
Afos, etc 

I would like to know whether any 
survey has been conducted In the country to 
'assess the volume of the problem so that the 
Government can adequately make the 
financial aliocaliOn to combat this problem 
because Just now the hon Minister has said 
that for the rural development and other 
programmes when allocaltons are made, 
then automatically thl~ vulnerable section 
would be affected very much So, I would 
hke to know whether the Govemment IS 
t:ndmg diffICulty to have adequate finanCIal 
assistance to combat thiS problem 

SHRI ARJUN SINGH Sir, It has been 
.. ,l£\'."lred to the Ilrst supp'~m6n!a"Y that the 
"'I'Obhlms relalfng to cI'Jlldren arp Oel~ den!! 
with by various departments of the 
Government ·Health, SOCial Welfare and 
other departments • and coordinated 
approach to thIS entire problem has been 
;tdopted There IS a contInuos interactIOn 
between all these departments It would not 
be possible for me to stand here and start 
.~:lswenng tor Social Welfare Departments 
or the Health Department But the basic 

thing I can assure the House IS that a very 
well thought out coordinated approach to the 
problem of children has been underway and 
whatever Information comes by way of 
surveyor otherwise, we Will be ready to 
tackle the problem on the basIS of that 

[ Translation) 

SHRIRABIRAY' Mr Speaker, Sir, lam 
surprised at the reply given by the hon 
Mlntster, partlCularty when he said that the 
success of the Plan dependS upon the 
department concerned The question was 
asked about the UNICEF Here, I would like 
to askthe hon Minister whether hels aware 
or not that the predecessor of the present 
president of UNICEF, Prof Myron Weiner 
writes In hiS book 'Child and the State 01 
India" that unless the concept 01 child labour 
ends In Indta, there can be no solullon 10 the 
present problem He has partICularly referred 
to the child labourers of Sivakashl Shtvakashl 
symbolises the child labourers throughout 
India and It IS earntng a bad name for India 
through out the world In thiS coneXi I would 
like to know whether for the wenare of the 
Children the Government conSiders It 
necessary to end the practice of child the 
way It IS gOing on In Shlvakash, and 
elsewhere I would like to know the 
programmes of the Government In thiS 
regard. If any? 

[EnglISh] 

SHRI ARJUN SINGH Sir, I Will agree 
with the hon Member that child labour IS 
one of the most ObnOXIOUS things that can 
happen But If you want to know preCIsely 
what steps have been taken, then I am not 
the person 10 answer II Just now What Jam 
telling you IS that aJllhese problems related 
to chlldren·m whIChever Department they 
are -being looked at from he pOint of VIeW of 
the seriousness that should be attached 10 It. 
Even thIS child labour problem IS being 
looked Into. If the hon Speaker de$ll"8. I 
would saekthepermsston of the hon. Pnme 
MinISter and we can make a statement 
whICh wit ~nsivety tel the House 
what each of the Departments are doing and 
then we can see what hastobedonefurther 
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SHRI RABI RAY: Mr. Speaker, Sir, j:Jstice 
is not being done with the question,. The 
way the hon. Minister is replying suggests 
that no action is being taken. 

[English] 

SHRI ARJUN SINGH: Sir, I am not one 
to evade or avoid the hon. Parliament. 
Therefore, whatever else my inability may 
be there is no intention to avoid what I want 
to do. But the fact is different. 

[ Translation) 

SHRI RABI RAY: Let him explain, the 
how to do it. The main question is how to 
ensure the weifare of children ... 

[English] 

MR. SPEAKER: Let us first understand. 
This is question about the UNICEF funds. 
This is not a question about the matters 
relating to the children in the entire India in all 
Its entirely. It is limitedto UNICEF. If you are 
going beyond that, that will be very difficuH. 

[ Translation) 

SHRI SATYANARAYAN JATIYA: Mr. 
Speaker, Sir, through you, I would like to 
know the steps taken by the Government 
under the Child Welfare Programme of 
UNICEF to increase the number of students 
in primary schools and the achievement in 
this regard at national level. The weifare 
programmes that have been undertaken 
under the UNICEF Programme ... 

MR. SPEAKER: I Just told you that this 
question relates to the United Nations 
International Children Emergency Fund. 

SHRI SATYANARA YANJATIYA: In the 
reply given in responsetothe question, it h ... s 
been stated that: 

'10 encourage children to attend Primary 
Schools". Now what I want to know through 
you is the number of children who have thus 

been encouraged to attend primary schools. 
On the basis of the answer I would like to 
know precisely as to what is the increase In 
the number of children In primary schools 
under this programme. 

[English) 

MR. SPEAKER: If the hon. Minister 
wants to reply he can. 

SHRI ARJUN SINGH: Sir,l require notice 
for it...(lnte"uptions) 

[ Translation) 

MR. SPEAKER: The subsidiary question 
should arise from the main question. 

SHRISATYANARAYANJATIYA:Sir, it 
arise from the main question. 

[English) 

MR. SPEAKER: Please understand that 
your question is irrelevant. Please study tne 
question. 

[ Translation) 

Now you have started arguing. Please 
read the question first. 

Fertility Control 

*102. SHRIVlLASMUTIEMWAR: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the progress of research made by 
the All India Institute of Medical Sciences in 
the field of fertility control; 

(I:.; tbe quantum of assistance given by 
the United States of America toAIlMSinthis 
regard; and 

(c) the time by which the results of the 
research are likely to be made public? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRIM.L.FOTEDAR~; 
(a) to (c). A statement is laid on the Table of 
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STATEMENT 

(a) to (c). TheAll India Institute of Medical 
Sciences are carrying out research projects 
in the filed of fertility control which are at 
different stages of development of newer 
and safer contraceptive methods through 
basic research on animals. Clinical research 
is also being conducted to testthe suitability 
of newer contraceptive methods. In their 
very nature. such research projects have a 
time span of several years. The projects are 
progressing satisfactorily. 

Only one of the projects being conducted 
by the Departments of Physiology at All India 
Institute of Medical Sciences and the 
Department of Heanh. Bethesda Maryland. 
U.S.A. has been assigned financial 
assistance from the U.S. India Fund to the 
tune of Rs. 72.16 lakhs for the period 1992-
95. The assistance received for the project 
dunng the current year IS Rs. 28.50 lakhs. 
The results of the research are likely to be 
known only after the completion of the project. 

[ Translation] 

SHRI VILAS MUTTEMWAR: Mr. 
Speaker, Sir, population increase is a big 
queslion faCing the country, I asked as to 
what is the quantum of external assistance 
being made to the All India Institute of 
Medical Sciences for running various projects. 
In reply to that the hon. Minister Informed 
that a research IS gOing on there on animals. 
The ultimate motive as the hon. Minister 
puts it, is to controllOcrease in population. As 
the trend of research suggests the projects 
take several years. It has also been replied 
that the progress of work on these projects 
is satisfactory. Mr., Speaker, Sir. there is a 
watch in the Planning Commission which 
Indicates that 7800 children take birth in the 
country in 24 hours. According to that the 
population of the country has reached above 
90 crore on the 20th October 1992. I WOUld. 
like to whether should this be the outcome 
of the research that is being carried out on 
the expense of public money. G.A. Galbraith 

used to be the ambassador in our country. 
He made It clear in his statement made in 
1984 that we should give up the practice of 
checkingthe population ofthe countryon the 
pattem of the advanced countries. The 
research in this regard should suit to the 
geographicaJ.soc:laJandeconomicconditions 
of the particular country. I would like to ask 
whether the hon. Minister agrees to what Mr. 
Galbraith had said. 

[English] 

SHRI M.l. FOTEDAR: Sir. very humbly. 
if I am permitted to say, the question 
pertains to a very limited objectiv~ research 
on fertility control in the All India Institute of 
Medical Sciences in collaboration with some 
scientific organisations in the United States. 
I have replied to this point that this research 
is going on in the All India Institute of Medical 
Sciences with U.N. aid funds, and the object 
of research is very limited - the process of 
egg implantation In the uterus and to 
manipulate the process with the object of 
controlling fertility. This is the limited Objective. 
Research is going on in U.S.A. also and 
research is being done In the All India Institute 
of Medical Sciences also. We are 
collaborating with them from our own 
experience, we share experience with them 
and they share their experience with us. 
Before anything is done for clinical testing, 
the basic research is done on the animals. 
the monkeys. So. there is nothing wrong in 
having this research done on monkeys or 
animals. 

[ Translation] 

SHRI VILAS MUTlEMWAR:Therewas 
a question for the hon. Minister that there 
are countries that try to ape the progranvne 
of the advanced countries for checking 
populated on gro\"th and that they do not 
think what is suitable in the geographical, 
social and economic conditions of their own. 
Now I would like to know whether the efforts 
being made in our country to have a check 
on population on growth are based on the 
conditions prevailing In he country or not. 
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SHRI M.l. FOTEoAR: I agree with the 
hon. Memberbecause the question is not on 
population control; the question Is basically 
on a limited aspect of research on fertility 
control. Since he has raised the question. I 
would like to say that a basic contrac:eptive 
for the population control is the socio-
economic transformation of the people. In 
case we succeed in that, I think we will be 
able to achieve the objective. Forthat. many 
things have been done in the past and many 
things are being done at present also to 
control the fertility - the IUD is there. Mala 
-N is there. Mala 0 is there, Saheli we have 
introduced very lately, and there are some 
other norplants. one or two. Norplant -6 is 
under further investigation recently. I think 
steps are being taken so that the growth rate 
is controlled. 

( Translationj 

SHRIMATI GIRUA oEVI: Mr. Speaker. 
Sir. we have been able to achieve only 2 
percent success out of the total target set in 
the country under the Family Planning 
Scheme. Time and again it is said that the 
contribution of women in this regard is 80 per 
cent The medicines recommended for 
women after the research in family planning 
cause reaction and which the worren stop 
taking such medicines then II results 
inhampering their day to day work. I would 
Ike to ask that as it is also published in the 
newspapers at times whether any research 
too make medicines speclaly to betaken by 
maJes is going on or not so that males may 
also be included in this corr.,aign. 

SHRI M.l. FOTEoAR: I would like to 
inform the hon. Member that a research Is 
also going on to ensure 'ertilly control in 
males. 

(Engfsh) 

DR. KRUPASINoHU BHOt Mr. 
Speaker. Sir. I want to know, through you, 
from the hon. Minister about the basic 
princIpIeoflhis researchprojectandwhether 
that principle of fertility control which Is 

accepted by Wor1d Health Organisation and 
ICMR projects which is conducted by Dr. 
Talwar is different from the embryo 
implantation signalling system. I want to 
know whether It is inhibit the embryo 
if11)lementalion signal or weather there is 
any other thing which is donUl the AlIMS 
inthe reshush Monkeys with thi'c!oaaboration ' 
of the Obstetrics and Gynaecology 
Department for inhibition of fertility through 
thermoanti-projestin.lwantto know whether 
they are conducting their research based on 
these two principles orthay arecollabol'ating 
with other basic clinical paraphernalia on 
human beings also. 

SHRIM.l.FOTEoAR:SIr,lmayhumbly 
submit that we have to take steps to conquer 
new frontiers in fertility control. So. in 
pursuance ofthispo!icy, this researchprojed 
was conceived. The hen. Member's question 
is very relevant and I may tel hit'n as to what 
is the basic objective of this project. The 
basic objectiveofthisprojectistounderstand 
the physiology of the reproduction in the 
female and for that we have to understand 
the processes by which "the embryo Is 
attached to the uterus and establish the 
pregnancy. Previous studies have shown in 
the research institutes that theernbryo sends 
signals to the uterus and thus allow the 
pregnancy to occur. This project's aim Is to 
identify the nature of embryo signals and 
through thisdevicethe anti-lertllymeasures 
in the human beings. Before • Is started in 
the human beings, we start the projects In 
the animals because the monkeys and the 
human beings have almost the same cycles. 
So far as this projects isconcemed. as I have 
aIr8ady said, we share our expertise wIlh 
some of the scientists in the United States 
of America and they share thair expertise 
with us in this project. Once we succeed in 
this project which will take about three years. 
then we wi. proceec:I further to see what else 
has to be done. But. this is the IimIIecI 
objective of this project.. 

Poaching In Rantta.mbltoN Sanctuary 
+ 

·103. SHRIMATI KRISHNENoRA 
KAUR (DEEPA): 

SHRIRAM SlNGHKASHWAN: 

WiUtheMinisterof ENVIRONMENT be 
pleased to stale: 



13 Oral Answers AGRAHAYANA 10,1914 (SAKA) Oral Answers 14 
(a) whether an inquiry committee has The Steps taken by the Rajasthan 

been set up by the Governmentlo look into Government to stop poaching in. 
allegations of poaching in Ranthambhore RanthambhoreTlgerReserve are as under.-
Sanctuary; 

(b) if so, the details olthe findings ofthe 
committee; 

(c) the action taken by the Government 
thereon; and 

(d) the steps taken by the Govemment 
to stop poaching in the Sanctuary? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) The Government of 
Rajasthan had appointed Shri R.S. Kumat, 
Principal Secretary Revenue Dept. to enquire 
into the allegations of poaching 
Ranthambhore. 

(b) and (d). A Statement is laid on the 
table of the House. 

(c) A Committee has been formed to 
monitor the implementation of the 
recommendations of the Kumat Report. 

STATEMENT 

The findings of the enqUiry are as 
under: 

1. 

2. 

3. 

The 1992 census cannot be taken 
as authentic because of constraints 
prevailing at that time. The actual 
number of tigers can be arrived at 
by carrying out new census by 
induction of experts from outside 
alongwith forest staff preceeded 
by constant monitoring. 

There has been some evidence of 
poachmg, the extent of which will 
be available after the police 
investigations are completed. 

It does not hold any as specific 
person or individual responsible 
but blames mainly the administrative 
set up and the system that is 
prevalent in the area. 

1. Vacancies at the a ranger's level 
have been filled up and some new 
posts of protective staff have been 
sanctioned. 

2. Field Director has been authorised 
to hire jeeps for patrolling purposes 
in addition to placing one jeep and 
one small truck at his disposal to 
provide mobility to staff. 

3. The Field Diredorhas been advised 
to ensure regular patrolling in 
villages and agricultural around the 
pari< to guard againstthe poachers. 

4. Steps have been initiated for 
providing arms to the patroRing 
staff. 

[ Translation) 

SHRIMATI KRISHNENDRA KAUR 
(Deepa): Mr. Speaker, Sir, I would like to 
know from the hon'ble Minister, the number 
of poac.hing cases registered, the numberof 
poached apprehended and the action taken 
against them In the wake of the steps taken 
by the Government to improve and tone up 
the existing administrative set up and system. 

[English) 

SHRIARJUNSINGH: This is information 
willbe available with the State Government. 
I can get information and fum ish the same 
to the hon. Member. 

[ Translation] 

SHRIMATI KRISHNENDRA KAUR 
(Deepa): Mr. Speaker, Sir, my second 
supplementary is whether any progress has 
been made in the physical census oftigers? 
H so, the details thereof and the time by 
which it is expected to be corTl>leted? Along 
with this, the last question is whether the 
Government is undertaking similar steps in 
other bird sanctuaries of the country? If so, 
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the places where It is being done and" not, Speaker, Sir, through you, I would like to 
the reasons therefor? know from the hon. Minister, about the 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
my answer was regarding tigers and I 
cannot say about birds, especially those In 
Ranthambore. 

SHRIMATI KRISHNENDRA KAUR 
(Deepa): All animals, tigers as well as birds 
gather at one place. 

SHRI ARJUN SINGH: I agree with the 
hon. Member, all the animals, birds and 
tigers and others living beings will live at one 
place in the way they must live. It is the work 
of this Department to oversee their living 
conditions. The issue is, when a question 
has been asked about tigers, the answer will 
also be about tigers and that too with regard 
to the Ranthambhore Sancturary only. 

SHRIMATI KRISHNENDRA KAUR 
(Deepa): With regard to the tigers lisen, 
please inform us about the number of hides 
stolen and the number of incidents of 
poaching. 

SHRI ARJUN SINGH: I have already 
said that I will furnish the information to the 
hon. Member after collecting the necessary 
information in this regard from the State 
Government. As per the information in my 
possession, we have issued orders for 
carrying out a new census and a committee 
has been constituted for the constant 
monitoring of the census, to which the 
Supreme Court has nominated two of Its 
members., The Central Government and 
the State Government will jointly col1l'lete 
this census and by the end of 1993. submit 
its report. 

SHRIMATI KRISHNENDRA KAUR 
(Deepa): Mr. Speaker. Sir, this committee 
commenced its work on 11.8.92 and it has 
col1l'leted three months since then. By 
when will it complete its work? 

MR. SPEAKER: You have finished 
both your supplementarles. 

SHRI RAM SINGH KASHWAN: Mr. 
°Not recorded. 

remedial measures taken by the Govemment 
to prevent the killing of tiger, not only due to 
poaching, but also due to their poisoning by 
farmers, Into whose fields they stray. 
Similarly, what steps are being taken to 
prevent the death of tigers In the dense 
jungles of the Dudhwa National Pm? 

MR. SPEAKER: This question is 
pertaining to only Ranthambore. 

(Interruptions) 

SHRI ARJUN SINGH: Mr. Speaker. Sir, 
it is correct that the tigers should be 
protected at all costs and I believe that the 
'ProJect Tiger', launched with the aforesaid 
objective, has been quite successful and 
there has been aconsiderable increase, and 
no decrease. in the tiger population in the 
country. However, the situation in 
Ranthambore is slightly different and 
therefore this question has been asked. , 
Only after conducting a new census, can we 
say something authoritative about the actual 
decrease in the tiger population as also the 
reasons for this decrease. The census will 
throw light on all these aspects. So far as the 
question of generally confronting similar 
situations Is concemed.as referred to by the 
hon. Member, different remedies have been 
worked out for Implementation in various 
states. While compensation is given. 
wherever human being are killed by tigers, 
stringent punishment is also given underthe 
Wild Ufe Act to the guilty apprehended In 
poaching cases. Various laws are 
implemented in this regard by different State 
Governments. 

SHRI RAM SINGH KASHWAN: A 
meagre sum of rupees five thousand is 
given In the name of compensation 
... (Interruptions) .. 

[English] 

MR. SPEAKER: This is not going on 
record. 

(lnterruptlonst 
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SHAI DAU DAYALJOSHI: Mr. Speaker, 
Sir, has It come to the notice of the hon. 
Mlnisterthat It has been substantially proved 
in the Report prepared under the Project 
Tiger and submitted on 26-6-92. and 
information about which has been duly 
conveyed to the Centre, by the State 
Government, that the apprehended ring-
leaderot an International mafia. Khalil Ahmed, 
has confessed of smuggling out hides of 
twenty tigers, 300 foxes, 2,000 iguanas and 
two 'muggers' (South Asian crocodUes) to 
foreign countries, in ten years. The hon. 
Minister has Just now made tall claims about 
the punishment given under the laws. I would 
like to submit to him that given the sharp 
decline in the tiger population and their 
planned poaching, the punishments being 
given are far and few between and to date 
the people involved with the ·Project Tlge( 
have not been provided with arms, as a 
result of which poachers, involved In 

,smuggling out hids to foreign countries, are 
having a filed day. I would like to know, 
whether the Government proposes to stall 
the fast pace in which the tiger population is 
decreasing and many breeds are becoming 
extinct, by passing protective laws and 
providing arms to the employees involved in 
'Project Tiger'? 

SHRI ARJUN SINGH: Since this issue 
IS regarding tigers., there should be no room 
for political mudslinging here. The hon. 
Member has correctly observed that despite 
the existence of laws, some unscrupulous 
elements are involved in such activities and 
they cause irreparable damage. In this 
regard, I am pleased to state and you will be 
pleased to know that the Govemment of 
Rajasthan is quite vigilant on this count. We 
want to extend our whole-hearted co-
operation to them and we will assist them In 
whichever way they proceed. 

[English) 

cancer Institute at Varanasl 

*104. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Government have set 
up an Indian Railways Cancer Institute at 
Varanasl; 

(b) if so, the details thereof; 

(c) whether the Institute is stlillacking In 
many basic amenities and vital equipments; 
and 

(d) if so, the action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKAAJUN): (a) Yes, Sir. 

(b) A statement is laid on the Table of 
the Sabha. 

(c) No, Sir. 

(d) Does not arise. 

STATEMENT 

The Ministry of Railways in 1980 have 
set up an Indian Railway Cancer Research 
Institute (CRI) at Varanasi under the control 
of North Eastern Railway. The foundation 
stone of the Institute was laid down on 6th 
April, 1980. the institute is being developed 
in phase. The 1st phase for outdoortreatment 
and with Cobalt therapy was commission on 
9.11.83 at a cost of about As. 1.86 Crores. 
The 2nd phase for Indoor treatment and 
brachy therapy was commissioned in 1988-
89 at a cost of about Rs. 1.94 Crores. The 
3rd phase has also been sanctioned which 
Involves reaction of operation theatre, 
Intensive Care Unit and other facilities. 

[ Translation) 

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, the Ministry of Railways 
set up an Indian Ralr«ay Cancer Research 
Institute (CRI) at Varanasi, in 1980. The 
objective was to benefit about one crore 
family members of the 17th lakh employees 
of Indian Railways. It's almost 12 years, leo 
over adecade since the establishment of the 
Institute, but hardly SO beds are available 
today In this hospital in which SOO beds are 
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proposed. Apart from the acute shortage of phase was also commissioned in 1988-89 
beds, there are no staff quarters, not essential althe cost of As. 1.94 crores. Brachytherapy. 
drugs and what's more. even trained doctors indoor facilities and other things have been 
are not available in sufficient numbers. provided in the second phase. . 
Some basic equipments like whole body 
CAT Scanner and Operating Microscope 
etc. areveryessentialforall cancer hospitals. 
but unfortunately, they are not available in 
this hospital. although the necessary sanction 
for their purchase was given way back in 
1988. Apart from this equipments like 
Kalicoscope, Memograph, Fibre optics, 
Laryngoscope, Laser, Bachytherapy etc are 
also not available in the hospital. My first 
question to the hon, Minister is about the 
time by which the aforesaid equipments will 
be made availableto the hospital. Secondly. 
there are only ten doctors in the hospital, as 
againslthe sanctioned strength of 17 doctors. 
Similarly. there are only 13 nurses working 
in the hospital. as against the sanctioned 
strength of 18 and. of course, there are no 
Junior Doetors at all. Further, the functioning 
of the hospital is hindered, owing to the non-
procurement and non-availability of telecom 
furniture and equipments, sanctioned way 
back in 1986. I would like to know whether 
the hon. Mimsler will make available, all 
those equipments, during the current 
financial year. Mr. Speaker, Sir, I need your 
protection and the hon. Minister may be 
pleased to give me a clear and correct 
reply. 

MR. SPEAKEA: Ur. Uinister, please 
give him a clear reply, not a confusing one. 

( Interruptions) 

SHRI MAlliKARJUN: I wiD try my level 
besllo give a clear cut reply to the hon'ble 
t.4ember, so thaI he understands if property 
and obviously. I cannot give a reply, wihout 
a proper understancfmg. 

(EngishJ 

The concept of star1ing this Cancer 
Research Institute aI Varanasi in 1980 is a 
good one and it has been developed. On 9th 
November, 1983, the first phase was 
commissior.ed wt1h outdoorcoball treatment 
at the cost of Rs. 1.86 croteS. The second 

In the third phase, of course. we have to 
take up certain other things. 

So far as the two aspects oUhe question 
are concerned, whether flbreoptic 
endoscopes things are available or not, only 
fibreoptic endoscopes things tik., 
laprarascope, laryngoscope, gastru· 
dudenscope, colonoscope. broncho::. .. "t-'" 
and all these are available to diagnose the 
patients of cancer. 

So far as the treatment aspect IS 
concerned. 60 Caboll therapy is availabtl 
and this particular machine has been 
if'll>Orted from Canada which is in operation 
and also, at the same time, brachy therapy 
for which Selection has been If'Il>Orted from 
Nethertands is also in operatIOn. 

So far as the CT Scanner is concerned. 
it has been examined at the Ministry level 
but unfortunately it involves huge foreign 
exchange and it costs about Rs. 4 erores to 
As. 5 crores if I go in for third and fourth 
generation CT Scanner. We are not going 
in for that at this moment. However, about 
three or four cases 01 this nature are referred 
to the Institute of medical Sciences, Benaras 
University and to private clinics where 
reimbursement is made. 

~o far as the Medical Officers are 
COfIC'3med, out of 18 Medical Group A 
Officers, 12 are already working and we are 
expecting to get from the UPSC SOI')19 more 
and we have no inhibition to poSlthe Medical 
Officers. 

So far as nurses and others are 
concerned, in Group C and Group D, we 
have a provision of 37 and 48. At the 
moment, we have 29 and 47 in Group C and 
Group D. 

( Translation) 

SHAI ANNA TH SONKAR SHASTAI. 
Mr. Speaker, Sir, the hon. Minister has not 
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given a correct reply. With regard to the Northern Railway OlWand CLW are being 
whole body CAT scanning microscope he treated. 
has said that assistance is being taken from 
the Kashi Hindu VishwavidyalayaSansthan, (Translation) 
whereas the fact is that this whole body CAT 
scanning microscope is not available even Supply of Medicine. to Bihar 
there. 

Mr. Speaker, Sir, the hon. Minister has 
just stated in his reply that a sum of As. 1.94 
crore was sanctioned in the year 1988-89 for 
indoor treatment and brachy therapy. An 
operation theater and Intensive Care Unit 
were also to be crated for which the officials 
had invited tenders also. But due to apathy 
and carelessness of Railway officials the 
work is still help up. Atthe same time, though 
lew equipments about which the hon. 
Minister had made a reference are, however, 
available there but other important 
equipments relerred to by him in his reply 
have not reached there till today. n is said 
that funds are not available for calling for 
these equipments and now the han. Minister 
says that arrangements are being made to 
call for these equipments immediately. 

Sir, I would like to know from the han. 
Minister whether the budget approved for 
providing the facility of the above mentioned 
equipments in 1988·89 would be provided in 
the next Budget and also provide facility of 
cheap treatment In this hospitaltothe people 
of Uttar Pradesh, Bihar and Madhya Pradesh 
constituting about 20 crore. Moreover. Sir, 
the situation becomes grave when relatives 
from distant areas come to visit the patients 
as neither there is any canteen nor any 
provision forthelr stay. Will the hon. Minister 
provide all these facilities there? 

(EngliSh) 

SHRI MALLIKARJUN: Sir. as I have 
already informed, in the third phase about 
one crore 01 rupees have been allocated to 
take care in terms of new operation theater 
and other things. So far as the facilities for 
other than the railway men are concerned, 
we keep 20 percent on the regular payment. 
apart from treating the railway men. And all 
these people, particularly, in this Research 
Institute. North·Eastern Railway, NF Railway. 

·106. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI MOHAMMAD ALI 
ASHRAF FATMI: 

Will the Minister of HEAL TH AND 
FAMIL Y WELFARE be pleased to state: 

(a) whether the Government of Bihar 
has requested lor the supply of medicines 
from Medical Stores Organisation for 
in1>lementing the various health prograrrvnes 
effectively; 

(b) if so, the details thereof; 

(c) whether the medicines have been 
supplied by the Medical Stores Organisation 
as and when demanded; and 

(d) If not, the steps taken to proposed 
to be taken by the Government this regard? 

(English) 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHAULL. FOTEDAR): 
(a) to (d). a statement is laid an the table of 
the House. 

STATEMENT 

(a) and (b). Yes, Sir. The Bihar 
Government have placed a demand for 307 
medicines on MedIcal Stores Depd. Calcutta 
between 1.4.1992 and 26.".'9~. Out of 
this. 78 medIcines were not included in the 
approved list of MedICal Stores Ofganiulion 
and, as such, the Calcutta Depot did not 
supply these items. 

Out of the remaining 229 items which 
were to be supplied by the Medical Stores 
Depot. Calcutta. 169 items have either been 
supplied in full or in part. the remaining 60 
Indents are being processed. 
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(c) and (d). Indents can be satisfied to Member is that how many medicines the 

the extent that stocks are available. However, Government of Bihar had demanded and 
where medicines are to be supplied after howmany of them were supplled to It. There 
purchase, a period of around three months Is an approved list of 307 medicines and the 
Is usually required for enacting supplies. Government of Bihar had placed a demand 

[ Translation] 

SHRI MOHAMMAD ALI ASHRAF 
FATMI: Mr. Speaker, Sir, Bihar Is an 
extremely poor State and there are some 
diseases which break out frequently In the 
State, particularly the Kala-Alar disease 
effect people In large number. The 
Government of Bihar had placed a demand 
for a number of medicines including DDT, 
which has not been supplied to It as yet. 
Other medicines such as Pentamedine for 
the treatment of Kala-Alar, Antivenom 
Serum for the treatment of smack addicts 
and rabies injection and initial vaccination for 
dog bites have also not been supplied to It so 
far. The hon. Minister has admitted In his 
reply that these medicines have not been 
supplied. I would like to know by what time 
these medicines would be supplied to the 
Government of Bihar? 

SHRI M.L FOTEDAR:The hon. Meniler 
has asked two questions - first measures 
taken by the Central Govemment with regard 
to Kala-Azar and second, whether the 
medicines demanded by the State 
Govemment have been supplied to it or not? 
Secondly, how many medicines have oeen 
supplied to Bihar Govemment and how 
many have not been supplied for which the 
State Government had sent an indent to the 
Central Government? So far as Kala-Azar is 
concerned, I would like to inform the hon. 
Member that the Central Govemment has 
already supplied medicines, DDT and 
Pentamedicine to the Bihar Government 
which were required by the State. I think the 
Government of Biharhas no complaint now. 
If any medicine is required for Kala-Azar, we 
will supply it to them. The problem is that the 
doctors in the State do not go to rural areas. 
We have asked the State Govemment to 
:send them to rural areas so that they may 
,look after the patients. 

Another question asked by the hon. 

for some medicines out of the listed 
medicines. They ask for one or the other 
medicine every month of that Iist.The 
medicines which are to be supplied 
immediately after an indent is made for them 
take three months to reach them. As per my 
list, some of the medicines which ""tire 
essential and for which an indent was :. .. nt. 
were made available to them within ttll .. tt 
months. An indent was sent on the 2tilfl 
November by them. It Is not possible to Stir 10 
these medicines immediately. However, if 
there is some emergency for these 
medicines, and if they are available with us, 
we send them within a week. For instance, 
they demanded afewemergency medicines 
this year Itself. They had demanded 26 
medicines in total and 15 out of these 
medicines were made available to them 
within a week. Out of those 15 medicines 5 
were meant for the treatment of critical 
diseases. No delay was made on our part. At 
the same time the State Govemment should 
also be particular to send the indent in time 
so that medicines are made available to 
them In time. 

SHRI MOHAMMAD ALI ASHAAF 
FA TMI: Sir, I am not satisfied with the reply 
given by the hon. Minister !hat all the 
medicines required for the treatment of 
Kala-Azar disease were made 
available.Thousand of people are still affeded 
by this disease In Bihar and medicines are 
not being available to them Patients have to 
make a queue. The Government of Bihar 
had demanded an allocation of about As. 
1041 crore for its Health sub centre. As per 
the figures available with me, only a sum of 
As. 836 lakh was released to Bihar. The 
State Government is stiD short of a sum of 
As. 1105 crore. At the same time the Bihar 
Govemment had also placed a demand the 
family planning programme to which the 
centre gives the biggest priority, and the 
Central Government has yet to pay a sum 
of As.872 crore to the State Govemmentl 
would like to know from the hon. Minister 
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whether this amount will be made available Speake/, Sir, Is the hon. Minister aware that 
to the State Government? At the same time, the triple antigen or anti-polio vaccines 
thousands ot cancer patients come from supplies to the primary health centres In 
Bi!lar to get themselves treated in All India Bihar fr." Medical Store Depot were out-
Institute of Medical Sciences. Does the dated and their date of validity had eXl'!reu. 
CentralGovemment propose to open a health After the publication of newsreports in this 
centre of the staus of AIIMS in Patna so that regard these medicines were withdrawn. Is 
the patients may get all the facilities there. the hon Minister aware about it and if not. 
Poor patients have to face a lot of Will he try to get information In this regard If 
Inconvenience to get themselves treated so, what action has been taken or is proposed 
and we have to write to you. to be taken to ensure that such medicines 

SHRI M.L. FOTEDAR: Mr. Speaker, 
Sir,lamalsoasmuch weak at mathematics 
as the hon. Member is. The amount may not 
be Rs. 600 crore but it may be Rs. 6 crore. 
It is true that some amount is yet to be paid 
to the State Government for family planning 
programmes but accounts are get to be 
audited. Money cannot be released to them 
unless the Central Govemment receive the 
audited accounts. We have requested the 
State Government to dispatch the bills In 
time so that the amount may be released In 
tame. Some dues are yet to be paid and 
accounts of a huge sum of money have not 
been audited. We have requested the 
Planning Commission to pay the amount in 
time. Similarly, the hon. Memberhas pointed 
out that cancer patients from Bihar have to 
come to Delhi. We have upgraded the 
Oncology Department for the purpose and 
also given grant to it for the treatment 
cancer. We had released a sum Rs. 50 lakh 
for Muzaffarpur hospital and some other 
hospital last year. As permy information, the 
money was not utilized. If the Government of 
Bihar wants some financial aid for the 
upgradation of any medical college or 
Oncology Department, particularly in rural 
area, I may take the matter into consideration. 
There is a little imbalance with regard to 
cancer treatment which we want to remove. 
H the Gove rn ment of Bihar wants, th e matter 
with regard to the treatment of this disease, 
particularly in the areas of Northern region 
which are affect by this disease, can be 
discussed and financial aid provided to the 
possible extent. 

f Translation] 

SHRI NITISH KUMAR (Barh): Mr. 

which could be fatal are not given to 
Children. The medicines are produced to 
give life to children so these should not be 
administered to them to take their lists. 

SHRI M.L. FOTEDAR: I am grateful to 
the hon Member that he has raised some 
points. I do not want to criticise the Bihar 
Government but would like to say a few 
things through this House to the Chief 
Minister of Bihar. We had to supply them 
medicines of Rs. 7.5crores according to the 
Indent placed by them on us. We have 
supplied mediclnes worth Rs. five crores 
through I.U. Fluid. This I.U. Fluid is given in 
plastic bags and plastic bottles but Bihar 
Government do not accept it saying thatlhey 
we facing mice meance so they requested 
to provide it in glass bottles. Therefore, 
pesticides for killing rats are also to be 
provided to Bihar Government. Thirdly, the 
hon Minister has drawn attention towards 
the anll polio vaccine programme. I have 
noticed that much progress has not been 
made in the Universal Immunisation 
programme. Many members beloging to 
your side have said that nothing was being 
done In this direction. I first sent the 
connected Joint Secretary there to ascertain 
the position. He went on a tour there.The 
officers concerned themselves admitted that 
much progress has not been made in this 
direction. They observed that Medical Officer 
there has done nothing to pursue thi~ 
programme then I sent the Secretary, Family 
Welfare there. He toured the differentvilfages 
for three days and found thalthls programme 
had miserably failed wherever it was 
introduced. He also found that the Bihar 
Government had not done anything to 
Implement the Code Chain System. We 
have asked the Bihar Government to pay 
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attentiqn at least towards chUdren, • not 
towards grown ups and utilise all the 
medicines given for the treatment of children. 

SHRI NITISH KUMAR: Sir, I have asked 
the question about the substandard 
medicines. Mr. Speaker Sir, I seek your 
protection. All the medicines that have been 
supplied from here were substandard. Mr. 
Speaker, Sir, I have asked the question 
about that. This Is a very serious matter. 

[Fng/ish] 

Unlversallsatlon of EducatIon 

'1 C7. SHRI GEORGE FERNANDES: 
Will the Minister of HUMAN RESOURCE 
DEV[ I OPMENT be pleased to state: 

(a) the progress made so far In providing 
schooling facilities within a radius of one 
kilometre of habitations throuout the country, 
especially In rural areas; 

(b) the steps taken to evolve long term 
planning and management perspective of 
education Its integration with the country's 
developmental and manpower needs; 

(c) the schemes evolved to lay down 
Minimum Levels of Learning (MLLS); and 

(d) the action taken to build up a sound 
resource base I or universalisation of primaryl 
elementary education projects? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT CSHRI 
ARJUN SINGH): (a) to (d). A statement is 
laid on the table of the Sabha. 

STATEMENT 

(a) According to the 5th all India 
Educational Survey (1986) conducted by 
NCERT, 94.45% of the rural population has 
a pmnary schools/section either within their 
own habitatIons or within a walking distance 
ot t Km A small fraction of population 
(1.49%) is not served up to the distance of 2 
Km. In addition to 5.581akh primary schools, 
2.70 lakh non-formal centres have been 

opened primarily In rural areas to catertothc-
needs of school drop-outs, working chlIdren 
and girls who cannot attend whole day 
schools. 

(b) The National Policy on Education 
(NPE),1986 accords high prtorlty to an 
overhaul of the system of planning and the 
management of education with a guiding 
consideration of evolving a long term 
perspective and its integration with country's 
development and manpower needs. The 
revised Programme of Action, 1992. 
elucidates steps to be taken in this regard 
and a copy of it was also tabled In both 
Houses of Parliament on 19th August , 992. 

Cc) The Minimum Levels of Learning at 
primary stage have been laid down. It is 
proposed to do the same exercise for the 
subject taught at upper primary stage also. 

Cd) To create a sound resource base for 
school education, 307 district Institutes of 
Education and Training (DIETs) have bee'}, 
sanctioned so far. It Is proposed to revamp 
functioning of State Council of Educational 
Research & Training (SCERTs) and make 
them more Independent and autonomous. 
AI district levels, more than 300 District 
Resource units have been sandioned in 
DIETs to provide academic and training 
support to non-formal and adult education 
systems. Schemes have also been launched 
to strengthen secondary teacher education 
institutions and departments of education in 
universities. 

( Translation] 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, first of all I would 1M to draw 
your attention towards a very smaR problems 
of language which has arisen out of this 
Question. I had given the notice for tills 
question originally in English about 
Universalisation of Education and the word 
'Universalisation' has again been used In 
part (d) of this question. The word 
'universalisalion' has been translated as 
'Anivaraya' in Hindi. But in the reptythe same 
words has been transfated as 'Sarvasulbl"d 
karan'. n such type of problem of language 
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can arise in education department, you can 
well imagine the problem of children so far as 
the question of learning all such things by 
them are concerned. 

Mr. Speaker, Sir, I would like to submil 
that the English people had drawn up or 
formulated two types of education one, one 
for those who were to be used by them as 
tools for running their regime and the other 
for other people. But even after attaining the 
independence the same policy is being 
followed. There is one system of education 
for the people, who are poor and who do not 
have resources and this type of education is 
meaningless or has no significance. The 
other system or type of education is forthose 
people who are resourceful and who belong 
to ruling class. Wecan witness this difference 
when we look towards schools. On the one 
side are the people who afford to spend Rs. 
500 to Rs. 1000 per month on the education 
of their children and on theotherside are the 
other people who send their wards to the 
schools of MuniCipal Corporation as they 
can spend only Rs. 5 or Rs. lOon their 
children's education. Does the Govemment 
want to continue with this disparity or wantto 
aboiish it? 

SHRI ARJUN SINGH: Mr. speaker, Sir, 
h~n. Member has drawn the attention of aU 
of us to a very important issue. I am not in a 
position to say that every possible steps has 
been taken in this direction I would like to 
submit humility that we do not want to 
increase this gap. We are using our resources 
to bridge this gap. This is a different question 
as to what extend we have succeeded in this 
direction. 

SHRI GEORGE FERNANDES: The 
uniform or same education. 

MR. ARJUN SINGH: I did mean the 
uniform or the same education. 

"SHRI GEORGE FERNANDES: lRis 
means thaI we should not be hopeful. Mr. 
Speaker. Sir, NCERT has published Its 
reports a few days back. This report reveals 
that more than fifty percent schools In villages, 

do not have buildings. In sixty percent 
schools, drinking water facility is not there 
and in seventy to eighty percent of schools 
there Is no provisions for toilet. This creales 
a problem particularly for women. It is futile 
to talk of facility like that of library. I would like 
to know from the hon. Minister whether he 
has taken any notice of the said report of 
NCERT.1t is true that you cannot bring parity 
so far as schools in villages are concerned 
but Govemment should at least made efforts 
in this direction wherever It is possible. 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
such problems have been considered from 
time to time. You are referring to the report. 
It has brought forth certain facts. Many 
schemes such as 'Operation Black Board', 
construction of buildings and providing other 
facilities have been undertaken to strengthen 
the primary education trom lime to time. 'am 
submitting that much has not been done;n 
this field but a begining has been made. But 
due to lack of resources we have not been 
able to resolve the problem to the desired 
extent. I There Is no difference between your 
opinion and my opinion. But this is the 
factual position. 

[English] 

SHRI SUDHIR SAWANT: Mr. Speaker, 
Sir. regarding universlisation of primary 
education what is most vital is giving quality, 
education to the Children in rural areas. One 
01 the biggest problems that we confront in 
this sector is the problem of teachers. In a 
majority of villages, especially in the backward 
areas, .one thing Is that you do not find 
teachers up to the mark. 

Secondy. the vacancies 8re not filled 
up. Thirdly, the local people in the villages 
are dissatisfied with the quality of teachers 
that are present. So, this problem must be 
resolved. 

Now with the introduction of the 
~'anchayat Raj Bill, it is essential that we 
must look al the system where the village 
affected can hila or fire the primary teachers 
instead of keeping the control al the State 
level. 
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I would request the Minister to answer: SHRI SYED SHAHABUDDIN: Sir, we 

is the Government taking any action to want halJ-an-hourdlscussionon thissubjed. 
ensure teachers are available In suffick: . 
quantity in the schools? MR. SPEAKER: Give a notice on tllis. 

Secondly, is the quality of teachers 
maintained? Thirdly, will the Gram Panchayat 
be given the power to employ the teachers? 

SHRI ARJUN SINGH: Sir, I would like 
to inform the hon. House that the provision of 
teachers and to ensure that they serve in the 
schools, are two different things. We have 
given aid under the Operation Blackboard 
for the appointment of nearly more than 
80,000 teachers in the last two years. 

The fact that many ofthese teachers do 
not serve ill the rural areas is also a fact. But 
that is where we find ourselves unable to do 
anything because it is the Sates who have 
to ensure that teachers appointed should go 
to where they are appOinted and do not seek 
refuse somewhere else. 

So far as strengthening of the teachers 
training programme is concerned, I think, 
we have taken a number of steps by 
establishing teachers training projects, 
bodies. By that we are trying to increase the 
levels of both awareness and competence 
of the teachers who are going to serve. 

So far as the decentralisation part is 
concerned, what the Panchayat Act will 
provide Will be seen later. Even as of now, 
from the action plan which has emerged out 
of consultations with the State Governments 
for 1992, decentralisation and strengthening 
of the educational administration is a very 
important part of it. In the process, we have 
suggested in the plan that we will involve the 
people throug h village education committee, 
voluntary and non-governmental agencies, 
setting up of school and education complexes 
and State advisory bodies and Boards of 
Education. 

These are the steps which will 
cumulatively provide for decentralised focus 
for implementation of educational 
programmes. 

SHRIMATI MALINI BHATTACHARYA: 
Sir,l just wantto know from the hon. Minister 
on one point. In view ofthe fact that budgetary 
support for education is going down, the kind 
of improvement that is needed In the filed of 
primary education is likely to suffer. Although 
the share of primary education in the total 
budget of education has Increased, the total 
budgetary support for education has come 
down severely. So, I want to know from [he 
hon. Minister as to how his Ministry prooo&t:ls 
to bridge this gap to bring about a [tlell 
Improvement in primary education. 

SHRI ARJUN SINGH: The fact that the 
provision for elementary education, in spite 
of the stringency of resources, has increased 
itself is self-Indicative of the fact that we are 
attaching the highest importance to primary 
education. 

SHRIMATIMALINI BHATTACHARAYA: 
The total allocation has gone down. 

SHRI NIRMAL KANTI CHATTERJEE: 
Has the allocation for the primary sector 
increased In real terms? 

SHRI ARJUN SINGH: What do you 
mean by real terms? 

SHRI NIRMAL KANTI CHATTERJEE: 
Real terms means taking into account the 
price. 

SHRIMATIMALlNIBHATTACHARAYA: 
But the total allocation has gone down. 

SHRI ARJUN SINGH: I know and that is 
what I am saying that even while the total 
allocation has gone down, within the 
resources available, we have Increased the 
quantum for primary education. So tar as 
total allocation is concerned, I am afraid. we 
are in a resource crunch and I am not able to 
myself give a categorical assurance that 
resources wiU Increase. We are attempting 
to do that and I hope It will happen. • 
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WRITIEN ANSWERS TO QUESTIONS technological packages; utilisation of national 

and International Consultancy services and 
[Eng/ish} undertaking of survey and studies related to 

forestry problems. 
UNDP Assistance for Forestry 

Research 

"105. SHRI R. SURENDER REDDY: 
SHRI M.V. CHANDRA 

SHEKARA MURTHY: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the United Nations 
Development Programme (UNDP) Is likely 
to provide financialllechnical assistance for 
strengthening the capability of six Indian 
Council of Forestry Research and Education 
Institutes to be undertaken forestry research; 

(b) if so, the details thereof; and 

(c) the schemes that are likely to be 
undertaken with this assistance? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (c). The UNDP Is 
extending assistance to a projed for • 
Strengthening and Developing the Indian 
Council of Forestry Research and Education 
". The projectes is to be implemented over a 
period of five years i.e. during 1992-97. 

Government of India's contribution and 
UNDP assistance are of the order of Rs. 
21.94 million and US $ 2.56 million 
respectively. The salient coomponnents 
incorporated in the project include purchase 
of equipment and material, organising of 
training and demonstrations for farmers, 
';omen and tribals, collaboration with State 
research organisations for dissemination of 

Indlr.n Systems of Medicine 

"108. SHRIPHOOLCHNADVERMA: 
SHRI B.L. SHARMA PREM: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether there are any specialised 
hospitals In the Indian System of Medicine In 
the country; 

(b) If so, the names of such hospitals, 
State-Wise; 

(c) If not, whether the Govemment 
propose to set up such hospitals; 

(d) If so, the details thereof; and 

(e) the other steps taken or proposed to 
be taken to promote Indian System of 
Medicine? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L. FOTEDAR): 
(a) Yes. Sir. 

(1:.) Statement is attached below. 

(c) and (d). Does not arise. 

(e) The Govt. of India is committed to 
promote these systems as part of our total 
health programme. Steps initiated in this 
regard are:: Improvement oj education; 
promotion of research-based primarily on 
the principles and philosophy of each of the 
system; development of medicinal plants; 
laying of pharmacopoeial standards; and 
providing drug testing facilities. 
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Cancer Control Programme Cancer Control Programme during the last 

three years; State-wise; and 
·109. SHRI SANDIPAN BHAGWAN (b) the names ofthe schemes for which 

'THORAT: Will the Minister of HEALTH AND financial assistance was given? 
FAMILY WELFARE be pleased to state: 

(a) the amount of financial assistance 
provided to States for IlTl>lementlng National 

THE MINISTER OF HEAlTH AND 
FAMIl YWELFARE (SHRI M.L. FOTEDAR): 
(a) and (b). A statement Is attached. 
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(b) The above financial assistance were (d) if so, the details thereof? 

given for the following schemes:-

1. 

2. 

3. 

Scheme forGrant-ln-aidto Regional 
cancer Centres· 

Scheme forfinanciaJ assistance for 
setting up of cobalt therapy unit. • 

Scheme forfinanclal assistance for 
District Projects involving preventive 
health education, early detection 
and palliative treatment under 
Cancer Control Programme.·· 

4. Scheme for financial assistance for 
developmentforOncology wings In 
Medical CollegesIHospltals.·· 

5. Scheme for financial assistance to 
voluntary organisations for 
preventive health education and 
ear1y detection of cancer activities. 

[ Translation] 

Women and Child WaHa ... Programmes 

*110. PROF. RASA SINGH RAWAT: 
Win the Mmlster of HUMAN RESOURCE 
DEVELOPMENT <be pleased to state: 

(a) the amount allocated to each State 
for var10us programmes under the Women 
and Child Welfare during each of the last two 
years and the current year; 

(b) the amount spent by the State 
Governments and the nurrber of persons 
benefited thereby; 

(c) whether any analysis to detemine 
the viability and performance of such 
schemes/programmes has been made; and 

1"hese are ongoing schemes. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). There are 
various programmes under whk::h financial 
assistance is provided by the Govemment to 
State Govemments and UT administrations 
for women and child welfare. The major 
progranvnes are as follow: 

I) Integrated Child Development 
Services Scheme (ICDS) Including 
World Bank assisted ICDSScheme 
and ICDS training. 

II) Wheal Based Nutrition Programme. 

Ii) Development of Women and 
Children In Rural Areas (DWC~). 

Iv) 

v) 

vi) 

vii) 

viii) 

a. 

b. 

c. 

Women's Development Project. 

Setting up of Women's TraiOlng 
Centresllnstitutions for 
rehabilitation of Women In Distress, 

Scheme of Welfare of Children In 
Need of car. and Protection. 

Scheme of prevention and Controt 
of Juvenile Maladjustment 

Maternal and Child Health 
Programmes 

Universal 
Programme 

Immunization 

Oral Rehydration Therapy 
Programme 

Prophylaxis Schemes 

The under-mentloned Schemes have 
been transferred to the States during this 
year: 

·'These are new schemes Introduced during 1990-91. 
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I) Wheat Based Nutrition Programme years 1990-91, 1991-92 and 1992-93 til 

II) 

Iii) 

Women's Development Project 

Setting up of Women's Training 
Centresllnstltutions for 
Rehabilitation of Women In Distress. 

(Iv) Scheme of Welfare of Children In 
Need of Care and protection. 

Details of amounts allocated during the 

date, the amounts spent by the State 
Govemments and UT Administrations and 
the number of beneflc:larles are given In 
Statements and I (A) to I (F) II to VII and VIII 
(A) to VIII (F) 

(c) and (d). All the Programmes are 
reviewed analysed and monitored/evaluated 
from time to time and necessary 
Improvements made therein. 
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·'11. SHRI CHHITUBHAI GAMAIT: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the expert committee 
constituted to examine the feasibility of 
commercial exploitation of surplus railway 
land has submitted its report; 

(b) if so, the broad details of the 
recommendations of the committee; and 

(c) the action taken/proposed to be 
laken by the Government thereon? 

THE MINISTER OF RAILWAYS (SHRI 
::;.K. JAFFER SHARIEF): (a) No, Sir. 

(b) and (c). Do not arise. 

Navodaya Vldyalayas 

·112. SHRI SURYA NARAYAN 
YADAV: 

DR. KRUPASINDHU BHOI: 

Will the Minlsterof HUMAN RESOURCE 
)EVELOPMENT be pleased to state: 

(a) whether the scheme of Navodaya 
'idyalayas envisages setting up of one 

Navodaya Vldyalaya '"" an average In each 
district of the country; 

(b) If so, the total number of districts In 
each State and the number out of them 
covered by the above scheme, State-wise; 

(c) the number of districts where 
Navodaya Vldyalayas have been set up 
during 1992 so far, State-wise; 

(d) the numberof proposals with requsite 
facilities for opening of Navodaya Vidyalayas 
received fromthe State Govemments, State-
wise; and 

(e) the time by which those uncovered 
districts are likely to be provided with one 
Navodaya Vidyalaya, State-wise? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) Yes, Sir. 

(b) to (d). Necessary information is given 
in the statement laid on the table of the 
Sabha, 

(e) The Navodaya Vidyalaya Samiti is 
keen to open Vidyalayas in all the districts of 
the country as soon as requisite facilities are 
made available by States and Union 
Territories and financial resources are 
provided. 
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Regional Language Books 

·113. SHRI K. PRAOHANI: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there Is any proposal under 
consideration of the National Book Trust of 
India to promote regional language books; 

(b) if so, the aetalls thereof; and 

(c) the steps taken by the National Book 
Trust of Indians in that direction during the 
last three years? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). The National 
Book Trust is already promoting regional 
language books through various measures 
such as publication of books In regional 
languages, including translation of works of 
contemporary literature; organising book 
fairs, festivals and National Book Week; 
publication of NBT Newsletter Indifferent 
languages; registering private booksellers 
are agents for distribution and stocking ofthe 
books in regional languages; preparation of 
catalogues of select children's books for 
translation exhibition of award winning books 
in regional languages at major intemational 
books fairs; and exclusive exhibition of 
regional language publications brought out 
by private and public sector publishers. 

(c) A statement attached 

The national Book Trust brought out 
more than 1800 re~onably priced titles in 
Assamese, Bengali, GUjarati, Hindi, 
Kannada. Malayalam, Marathl, Orlya, 
Punjabi, Tamil, Telugu and Urdu since 1 
April, 1989. In addition, the Trust has taken 
the following steps for promoting regional 

language tJooM Q\i1i"U tho IHt thrM YH"; 

1. Organised 16 book falrslfestivals 
and part~ted In 65 book falrsl 
festivals In different parts of India; 

2. Organlsedlpartlclpated In Punjab! 
jathas In May 1990 and November, 
1991, The Trust also organised a 
Punjab! Pustak Yatra In Punjab, In 
August-September 1992; 

3. took up the publication of National 
Book Trust Newsletter in Bengali., 
Hindi, Kannada, Malayalam, 
Marathi, Orlya, PunJabl, Tamil, 
Telugu and Urdu; 

4. enrolled 109 booksellers as 
Distributors, Stockists and Agents 
of NBT publications in regional 
languages; and 

5. under a new programme, the NBT 
has started organising special 
exhbitlon-rum-sales of publications 
In different languages including 
those published by private and 
public sector, covering various 
places In the concemed State. To 
begin with, the exhibition-rum-saJes 
of books in Tamil commenced in 
October, 1992 and is scheduled to 
cover 32 places in Tamil Nadu till 
May, 1993. A similar programme 
has started for Hindi publications In 
Uttar Pradesh and Bihar and Is 
scheduled to cover 31 piacesinthe 
two States. 

Malaria Control 

·114. SHRI LOKA NATH 
CHOUDHURY: 

SHRI SHARAD DIGHE: 

Will the Minister of HEALTH AND I 
FAMILY WELFARE be pleased to state: 
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(a) whether the Government have 7 States, viz, Andhra Pradesh, 

constituted a joint task force in collaboration Bihar, Gujarat, Madhya Pradesh , 
wlh the World Health Organisation for Maharashtra, Orissa and Rajasthan 
evolving some new strategies forthe control and the North Eastern States of 

70f malaria; Assam, Arunachal Pradesh, 
Manlpur, Meghalaya, Mizoram, 

(b) if so, the details thereof; Nagaland and Manipur. 

(c) whether any survey has been 
conducted by the said joint task force 
regarding the number of malaria patients 
and the reasons for Its spreading on such a 
largescale; 

(d) if so, the details thereof, State-wise; 
and 

(e) the recommendations made for the 
control of malaria? 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRI M.L. FOTEDAR): 
(a) to (e). A statement Is attached. 

STATEMENT 

(a) and (b). Yes,Sir.ATaskForceunder 
the Chairmanship of Dr. Harcharan Singh, 
former Adviser (Planning Commission) has 
been constituted in collaboration with WHO 
forformulating revised strategy for Control of 
Malaria. The Terms of Reference of the task 
are as under:-

(I) To study the pros and cons of all 
alternatives and to recommend 
strategies to be adopted formalaria 
control In the country taking Into 
consideration all relevant factors 
and Inter alia the recommendations 
of the inter-regional meeting on 
malaria held in W.H.O. (SEARO). 
New Delhi from 3 to 7th February, 
1992. 

[Ii) To recommend specific strategies 
to tackle malaria problem in the 
tribal areas separately In respect of 

(iii) Review the malarlogenlc 
stratification and action Plan other 
ending States being finalised by 
NMEP and MRC. 

(iv) To submit an Interim report by end 
September, 1992 after which terms 
of reference may be revised In 
consu Italion with Ministry of Health 
and Family Welfare. 

v) To prepare project document for 
obtaining World Bank assistance. 

(c) No, Sir. 

(d) Doe not arise. 

(e) The task Force has submitted an 
interim report in October, 92. The final report 
Is expected by end of January, 1993. The 
main recommendations ofthe Interim Report 
for malaria Control in Tribal area are as 
follows:-

1) District level Micro Planning for 
Malaria Control Operations by 
district health authorities based on 
Malariogenic stratification. 

2) Introduction of Malaria Link Worker 
(MLW) In addition to the already 
available Multi Purpose Worker 
(MPW). This MLW is proposed to 
be a local man taken ,?n voluntary 
basis to be trained for malana work. 

3) Establishment of District level 
Epidemiological Cells for analysing 
data and forecasting of epidemics 
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and outbl'8ak1 01 1hIt dIItrIct tor VIfIouIIndultrlllIn 1M U8tIapaIIJan dIM 
timely I'8lT8C1la1'mNlunII. IntheCiOUNry II poling a gravect.ngertothe 

. envIroIiIIIMI; 
Fo .... ConHf'Y8tlon Act, 1180 

·115. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of 
ENVIRONMENT AND FORESTSbepleased 
to state: 

(a) whother some States have 
demanded repeal of the amended For.! 
(Conservation) Act; 

(b) II so, the details theI'8Of and the 
reasons therefor; and 

(c) the action taken/prOpOHd to be 
taken by the Government In the matter? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). Representations 
have been received from vartous StateJUT 
Governments for repeaUamendment of the 
Forest (Conservation) Ad, 1980foravoldlng 
delay in implementation of different projects. 

(c) After discussing Issue In various 
fona including the State Forest Minlstsra ' 
Conference held during February.. 1992 • 
was decided to further decentralise and 
streamline examination of proposals under 
the Forest (Conservation) Act, 1980. 
Accordingly, Forest (Conservation) Rules, 
1001 have been suitably amended on 
21.S.19l)2 and revised consolidated 
gu4deInes lorexamlnation of proposals undar 
the Forest (Conservation) Id., 1880 have 
been is,Jued on 25.10.1992. 

(TtanaJation] 

PoIJutlng industries In Metro em.. 
., Ht SHRI RAMKRISHNA 

KUSMARIA: 
S~IMAT' 8HAVANA 

CHIKHllA: 

Will tho Minister 01 ENVIRONMENT 
AI«) FORESTS be pleased to state: 

Ca) whether the ponUllon caused by 

(b) "o.1M nan.s of InduItriea IdInIIfIed-
under 1M acIIon plan for pollution control In 
1M meIropoIIan cII8I; and 

(c) the IlCllon being taken by the 
GowIM1enI agaInsI thole industries whIc' 
have nat 1IIk8n poIution control rneaIUIk 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SN»t): (a) to (c). A statement .. 
aIIached. 

STATEMENT 

(a) and (b). No, SIr. The Central PoUutlon 
ControIBoaId has estimated that the major 
C8UICIa of pollution In metropoltan areas are 
vehla.dar emissions and donwstlc wastes .. 

(c) The ateps taken to control pollution 
from Indus1rI8I which have not Installed 
poIutIon control plana 1ncIude:-

(I) Erftuenl. emission and atmient noise 
standards have been prascribed under the 
Environment (Protection) Ad. 1986; 

(i) IndIiIdrIIshavebeenaslcedtocorrpy 
with consent requirements of th3 State 
Pollution ConboIBoaIdto IimIIIM discharge 
of ."Iuelll. and emission. within the ,,1IaIed SIandards; 

(II) The Slate Pollution Control Boards 
havebeandll8c:ledto rnonIIor~to 
1heprescrbtdSlandards wlhIn alimefama. 
Adion under the pnMsiona of the Ad .. 
taken against the defauJUng unIIs. 

flY) M 8CIIon plan has ..... tonnIIaIed 
of large and medium IndusIrIes In he '''. 
crIIk:aIy polluting categOll8l. 
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Medical Education Policy 

·'17. SHRI CHETAN P.S. 
CHAUHAN: 

PROF. RITA VERMA: 

Will the Minister of HEAL TH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government have 
revised the Medical Education Policy; 

(b) if so, the salientfeatures thereof; and 

(c) the amount likely to be spent in 
implementing the revised policy during 1992-
93; State-wise? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L. FOTEDAR): 
(~l No, Sir. 

(b) and (c). Does not arise. 

Ambulances In Deihl Hospital. 

'118. SHRICHANORAJEETYADAV: 
SHRI SHARAD YADAV: 

Will the Minister 01 HEAlTH AND 
FAMILY WELFARE be pleased to state: 

(a) the number of arrbulances available 
In hospitals of Delhi; hospital-wise? 

(b) the number of ambulances which 
are in wooong c:onditions; 

(c) whether these ambulances are 
sufficient to meet the growing number of 
accidents in the city; and 

(d) if not, the steps proposed to be taken 
by the Government to increase the number 
of ambulances and their proper 
maintenance? 

THE MINISTER OF HEALTH AND 
FAMll YWElFARE (SHRI M.l. FOTEDAR): 
(a) to (d). The information coliected from 
hospItals in Delhi indicates that there are a 
total of 111 an1:>ulances available out of 
whICh 102 are in working conditlon - The 
hospItal-wise details are attached. 

The OelhiAdministration had introduced 
19 specialise ambulances to attend to 
accident and trauma victims and tale them to 
the hospitals. These ambulances are being 
augmented In a phased manner and at 
pr8sent they are operating from S stations in 
Delhi. In addition, the police P.C.A. vans 
have also been picking up accident victims 
and taking them to the hospitals tortreatment. 
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·"8. SHRI RAM VIlAS PASWNt. WII 
the Minister of HUMAN RESOURCE 
DEVElOPMENT be pleased to .... : 

(a) whetherlhe I'8S8I'VIdonpolcrcltlle 
GovwmmenIIs adherwd to by .... CenInII 
1JnIwnIIIes; and 

(b) II not. the stepI being ...... In IhII 
Ngard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). The CenInII 
UnIversities, are required to follow .... 
ReHrvatIon policy of the 0CMNM1II1I 01 
IncIa. as aMounced from tint to tImI. The 
UnIversity Grants Comnluion hM ..... 
the Central Universities to ...,. to the 
Reservation Policy of the Government 
However, the Universllesbelngautanomoua, 
they have their own decision making 
mechanism and the reservallon In some 
UnIversIIles has not been to the extent 1hal 
Is I'8qUIrecI underthe government', policy on 
I'8S8fVallons. The matter Is being nwIewed 
for appropriate I'8medialldlona. 

Women', Polytechnic. 

·120. SHRI SHRAVAN KUMAR PATEL: 
WI. the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stale: 

• 

(a) ......., the 00vernI...a haw 
rHelYed propo .. ' from the Sta .. 
~:-:rrii':""~i ,- dII'tng .......... ,..,. lor 
IIIIng up 01 ............ ' ...... _: 

(c) III number 01 prqI a.1II cIInd by 
lhet.Mlan~ ........ ;_ 

(d) ...... ."whIch ...... lgprapoull 
.. ..., •• deInId? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SIGH): (a). (c). The Alincla 
CounaIfarTechilll;:ll EdI.aIIonhM .. ltNd 
52 pnIpOIIII dImg the lilt two ,..,. for 
~ up Women', ~ lAd ... 
tpprOWIId ...... npnlpOllll A ....... 
In thII ragantll IIIached 

(d) ExamInation of propoeall Md 
approval II a continuous proc:ea and 
depends upon .... mMpOW8r demand. 
financial and academic viability of the 
propouI andlhefu.1mInt 01 the ..... ary 
condIIona bY the Stat. 00vemmenI etc. u 
laid down by Ihe AlCTE. 
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l Translation) (a) whether .... haw 

received suggestions from .... Inent 

DECEMBER 1, ,. §§,...,. 172 

H1nd1l1edlum for ",parting Training In educIIIonIItIln 1M In NgaId to the 
Electronlca .nd Computera modem educ:aIion 

1151. SHRI ~ SAGAR: WII the 
Minister of H~MAN RESOURCE 
DEVElOPMENT be oIeaud to ..... : 

(8) the action taken by the Government 
on th' recomn*tdatlons of the Jha 
Committee regarding adoption of HIndi 
medlumforlf1l)8l1lngeducation Ineledronlcs 
and computers; a~ 

(b)Jhe measures taken to make available 
trained teachers, books, magazines, 
laboratories for cpnduCling experiments 
under this prograrrme? 

THE DEPUTh' MINISTER IN THE 
MINISTRY OF HUMAN RESOURC.E 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
("JLJ'URE) (KUMARI SEWA): (a) and (b). 
Based on the Jha Committee's 
recommendation., the Department of 
Electronics had initiated the following actions: 

0) Post Graduate DIploma course In 
Cor1l>uter Applicat"ns (PGOCA) of one & 
half years duration ~as been Introduced in g 
institutions and Rs.:80.05Iakhs have been 
spent on the PG~. HIndi Programmes. 

I 

(ii) Technology!Development In Indian 
Languages project pians to develop requisite 
Technology for InfQrmatlon Processing in 
Hindi as well as oth,r Indian langaages. 

I 
I 

(iii) A scheme for financial assistance 
and National awards/torbooks on electronics 
In Hindi has also be~n launched. 

[English] 

Modern Education System 

1152. SHRI GqVINDRAO NIKAM: Will 
the Minister of tlUMAN RESOURCE 
DEVELOPMENT ~ pleased to state: 

(b) If 10, the dIIaII thInof; 

(C) the 8Ction .,..... taken by the 
GovemmenI'on thole ........ ; 

(d)-~-DI1 children due to the ICation system 
have been brought to notice 01 the 
Government; 

(e) If so. the detail **-or; and 

(f)theat ... taken~theGovemmentIn 
this 1'8gard? 

THE DEPUTY M,SNISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT O~ 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) to (f) 
suggestions on refo.,.. of educational 
system received from time to time. ha\<., 
been considered by 1hB Government while 
finalising the Revised Policy Fonn.alalions 
which set forth the modifications to the 
NatIonal PolIcy of Educalion (NPE). 1986. 
The modIlcatlons as wei as the Programme 
of ActIon 1992, tabled In both Houses of 
Parliament. were evoWed thlOugh a wide-
ranging consensual process. Including the 
deliberations made In the Central AdvIsory 
Board of Education COIJl)fising Education 
Ministers of the States and eminent 
educationists. In order to make fresh efforts 
to actualise the NPE recommendations on 
adopling a child-centred approach In 
Elementary educationthe Ministry of Human 
Resource Development has appointed a 
National Advisory ConYnlttee in MardI " 
1992 to suggest the 'ways and means to 
reduce academic bu'l*' on the students. 
The specific: strategle~ to be adopted in thlo., 
regard, depend on thelrecommendations 01 
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Foodgraln carriers from C8nad11 

1153. SHRI SANAT KUMAR MANOAL: 
Wi. the Minister of FOOD be pleased to 
state: 

"(a) whether ships carrying foodgralnl 
from Canada walt for days In varioullndlan 
ports because of non-availability of bertha 
whemas several berths complete with grain 
handling facilities at Calcutta port virtually lie 
idle for want of traffic; 

(b) If so, whether the Union Government 
propose to allocate some food carriers to 
both Calcutta and Haldia ports during the 
coming months; and 

(c) If so, the time by which Ills Il<ely to 
be done? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGO I): (a) No, Sir. All the Canadian wheat 
vessels arrived from Canada wee berthed 
without any abnormal waiting. 

The vessels chartered by the Transchart 
(Ministry of Surface Transport) were of such 
dimensions that they could not have entered 
Calcutta port on account of draft and beam 
restrictions. 

(b) and (c). The Transchart is having 
difficuHy in Chartelng ships suitableforHaJdial 
Calcutta. However, a beginning has now 
been made to operate foodgrain vessels at 
HaldialCalcutta from end November, 1992 
onwards. One Super Tanker has already 
arrived which will be delivering wheat through 
suitable daughtervessels at CalcuttaIHaldia. 

Private Tuitions Teachers 

1154. SHRI V. DHANANJA YA KUMAR: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any complaints against 

CentraJ SchooII8achers fon:lng studentI to 
have prtval8 tullens from them failing which 
the students 818 penalised by giving less 
mark. In practical examination hay. been 
I'8C8Iwd by the Government; 

(b) Iso, the action taken or proposedto 
be taken thenIon; . 

(c) whether Government had Iuued 
anylnstruc:llonl to the ~ of Kendr1ya 
Vidyalayas that teachera 818 nat aIIow8d to 
have prtvata tuitions; 

(d) II so, the details tI18r8of; 

(e) whetharpubllcllyto ..... 1nsttuction8 
Is given per the information for the public; 
and 

(1) I not. the raasons tharafor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) to (1). 
Kendriya Vidyalaya Sangathan has Infonned 
that no such specific cotJ1)lalnt has bean 
received by the Kendrlya Vldyalaya 
Sangathan. The Sangathan has miterated 
Its instructions banning private tuitions by 
teachers on May, 1f90. Cc?PIes of these 
instnJctions wera displayed In ihe Vidyalayas. 
A copy of the instructions Is attached. 

STATEMENT/ 

Kendrlya Vldyalaya Sangathan 

JNUCampus. 
New Mehrauli Road, 
New Delhi - 110067. 

T.S. Bhujanga Rao, 
Oy. Commissioner (Accad,) 

No. F. 12-1/90-KVS (Acad.) 

Subject:- Private tuitions by the teachers 
of Kendriya Vidyalayas. 
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The Sangathan had issued detailed 
instructions vide D.O. letter No. C/KVSI751 
1529 dated 8th July, 1975 Informing Kendrya 
Vldyalaya teachers through their Principals 
not to take up any private tUitions. It seems 
that these Instructions are not being strictly 
folowedand as such It has become necessary 
to reiterate these instructions and ensure 
thatthese are strictly followed. The substance 
of these Instructions Issued on 8th July, 75 
are reproduced below:-

• One 01 the matters of great concem to 
the Sangathan is the practice of private 
tuitions indulged in by the teachers. This 
question was discussed at the Principals' 
Conference in the past and the Sangathan 
had as long ago as 1971, formulated a policy 
that none of its teachers should be allowed 
to undertake private tuitions. Private tuitions 
have several repercussion and Its evils are 
well-known. Besides its ethics that a teacher 
couldmakegoodthedefectslnprivatetuitlons 
which he cannot in class-teaching s repugnant 
to allthe prinCIples of pedagogy. Any system 
or organistion in education which Is forward-
looking and has an eye on progressive 
methods, would at once recognise the need 
of individualised instruction as a core and a 
central Idea in teaching. Thus Individualised 
attention should form the central function of 
class teaching and should not be considered 
to be relegated in private tuitions. It Is the 
function of the teacher to see the all students 
receive the individualised' instruction, and 
whether all it· remedial teaching· orrendering 
help to brighter students, or effort to improve 
students' achievement, all these special 
activitIes must 1'tlrm the central part of the 
teaching pian. If this idea is brought home,lt 
would at once be recognised that private 
tuitIons are not only out of place In the 
system we are attempting but is contrary to 
its concepts 

The Sangathan has watched with great 

concem the tendency among some of Its 
teachers forl8Cretly Indulging in this practice 
which has been banned by rules. 
Consequences of this Is the vitiating of the 
entire atmosphere In the class and the school. 
Teachers indulging In such practices are no 
better than the enemies of society against 
whom drastic actions are being taken and 
perhaps such teachers deserve no better 
treatment. I am. therefore, to request you to 
bring this to the notice of teachers and forbid 
them from indulging In any tuitions. I am also 
to ask you to very firmly deal with the 
Infringement of this rule. It should be your 
responsibility to 58ethat none of yourteacher 
Indulge in this practice and whenever you 
have reports - and you ought to have such 
information. you are vigilant - you should 
enquire properly and send your report to the 
Assistant Commission of the Region as well 
as to us. 

2. A copy of these Instructions may be 
displayed on the Vidyalaya Notice Board and 
also In the Common Room of teachers. You 
may also obtain signatures of every member 
olthe staff in lieu of his having been informed 
of these instructions. 

3. Kindly acknowledge receipt of this 
letter. 

With regards, 

Yours sincerely 

SdI-

(T.S. Bhujanga Rao) 

Principal of all Kendriya 
Vidyalayas (By name).4 

Copy to Assistant Commissioner of 
KVS of all Regional Offices for information 
and further necessary action. 
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Survey on Vehicular Pollution (iI) Draft notification In raspect of mass 

1155. SHRI HARISH NARAYAN 
PRABHU ZANTYE: 

SHRI LALIT ORAON: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

_ (a) whether the Government have 
conducted any survey In regard to the alr 
pollution caused by vehicular and other 
factors in the various parts of the country; 

(b) if so, the outcome thereof; and 

(c) the action being taken by the 
Government to check such pollution? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). Yes, Sir. The 
Central Pollution Control Board conducted a 
survey of vehicular pollution in the 12 
metropolitan cities of the country during the 
year 1988-89. The report revealed the 
following main points:-

(i) The quantum of pollutants emitted by 
vehicles is directly proportionaltothe number 
of vehicles plying in he cities. 

(Ii) Two and three wheelers are the 
major contributors to vehicular pollution 
followed by lour wheelers, trucks and buses. 

(iii) The pollution from vehicles 
contributing to the pollution load in the city is 
maximum In Delhi followed by Bombay, 
Bangalore, Calcutta and Ahmmedabad. 

(c) Action taken by the Government of 
check vehicular pollution incudes the 
following:-

(I) Gross and mass emission standards 
for all types to vehicles have been notified 
under the Motor Vehicles Rules, 1989; 

emission standards for petrol and diesel 
driven vehicles for the yaar 1995 has been 

'issued under the Central Motor Vehicles 
Rules, 1989; 

(ifi) Steps have been iniliatedto introduce 
compressed naturals gas (eNG) as an 
alternative fuel for petrol and diesel in major 
metropolitan cities. 

(iv) Public awaraness ca"l>aigns have 
been launched. 

[ Translation) 

SAARC Conference 

1156. SHRI N.J. RATHVA: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to etate: 

(a) the details of Indian officers who 
participated in SAARC condition held in 
September 1992; 

(b) the details of suggestions made 
therein by India to improve the contrition of 
children and women: 

(c) the reaction of other member 
countries on those suggestions; 

(d) the effective steps proposed to be 
taken by the Government in this regard; and 

(e) the amount to be allocated by the 
Govemment to Adivasis living in backward 
areas of Gujarat and other States under this 
actio;, plan? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) The Indian delegation 
was headed by the Minister of State for 
Women & Child Development and 
accompanies by senior Goveernment 
Officers, Members of Parliament and other 
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eminent persons. The officers who THE MINISTER OF HUMAN 
participated In the SAARC Conference RESOURCE DEVELOPMENT (SHRI 
Included the Secretary and Joint Secretary, ARJUN SINGH): (a) No, Sir. 
Department of Women & Child Development 
and Joint Secretary of Ministry External (b) and (c). Does not arise. 
Affairs. 

(b) The Indian Delegation effectively 
participated In the discussions of the 
Conference and called for devising effedlve 
intervention for child survival, development 
and protection through convergence of 
various sectoral activities relating to children 
right from conception to adolescence in the 
field of health, nutrition, immunization, 
education and water and sanitation and also 
Improving socio-economic status of women. 

(c) The members of other countries 
welcomed the suggestions made by the 
Indian Delegation. 

(d) Most of the recommendations made 
by the Conference are already included in 
the National Plan of Action approved by 
Government of India for survival, protection 
and development of chil1ren. 

(e) No separate financial allocation has 
been made under thiS Action Pian. 

(English] 

Molestation of Tribal Women In 
Karnataka 

1157. SHRI RAMACHANDRA 
VEERAPPA: Will the Minist&r of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whetheMhe National Women's 
Commission visited Kamatakatolnvestigate 
charges of rape and molestation of tribal 
women 

(b) • so, whether the Commission has 
Alee submitted Its report; and 

(c) H so, the findings thereof? 

Regional OffIcea of SAl 

1158. SHRI SVED MASUDAl 
HOSSAIN: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Sports Authority of India 
has established IlldependentregionalOffices 
throughout the country to promote develops 
and monitor the sports activities through the 
regional Directors, 

(b) If so, the details thereof; and 

(c) the nurrilerof regional areas identified 
and sanctioned with their respective 
headquarters ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) Ves Sir. 

(b) The details are as under: 

(1) SAl Natali Subash Central Centre, 
New Deihl. 

(2) SAl Netali Subash Eastern Centre, 
Calcutta (West 8engal). 

(3) SAl Netali Subash Northern Centre, 
Chandlgarh. 

(4) SAl Natali Subash North-East Centre, 
Imphal (Manipur). 

(5) SAl Netajl Subash Southern Centre, 
Bangalore (Kamataka) 

(6) SAl Natali Subhasa Western Centre, 
Gandhlnagar (Gujarat). 

Cc) The territorial jurisdiction of each SAl 
Centre Is as under:-
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• 

1. Central Centre 

2. Eastern Centra. 
calcutta 

3. Northem Centre 
Chandlgarh 

4. North--EastCent~, 
Imphal 

5. Southern Centra. 
Bangalora 

6. Westem Cent~, 
Gandhinagar 

[ Translation] 

1159. SHRI HAAI KEWAl PRASAD: 
SHRI AAJUN SINGH YADAV: 

WiD the Minister of FOOD be pleased to 
stale: 

(a) the share of Uttar Pradesh In the total 
production of sugar in the country upto 
September in the current year; 

(b) the pen:entage of Increase ragisterad 
In sugar production as ~ to that of 
last year; and 

(c) the total quantity of sugar produced 

Tenltol1al jurtsdlctlon 

Uttar Pradesh, Madhya Pradesh. 
New DeIhl RaJasthan. 

west Bengal, BIhar, Ortssa and 
Andaman and Nicobar Islands. 

Himachal Pradesh, Haryana, 
Punjab, JamtrII & Kuhnir and Chandlgarh. 

Assam. SIkkIm, TilJura. Manlpur 
MeghaJaya. Nagaland, Ulzoram. 
Arunachal Pradesh. 

Andhra Pradesh, Karnataka 
KeraJa, PondIcherry, Tamil Nadu, 
lakshadweep 

Maharashtra " Gujarat, Goa. Oadra 
& Nagar Havell. Daman & Diu . 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Out of 132.n Iakhs tonnes 
(provisional) of the sugar produced In the 
country during 1991-92 (October-
September) season, the sugar factories, In 
Uttar Pradesh produced 36.06 Iakh tonnes 
which Is 27. 16%of the total prodUdion In the 
country. 

(b) During the 1991-92 season, the 
sugar fadories In Uttar Pradesh produced 
36.05 Iakh toMes (provisional) of sugar as 
against 29.75 tonnes during the season 
1990-91 which was an Incraase 21.21% 

In Uttar Pradesh during the last th .... years? (c) T'heraqundlnformallon isilS under: 

SUgar Year Productlon 
(October-Septel1tler) Iakh tonnes 

1988-89 

1989-90 

1990-91 

23.02 

30.08 

29.75 
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Shramlk Vldyapeeth. 

1160. SHRI SATYAGOPAl MISRA: 
SHRI N.J. RATHVA: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal to 
open some branches of Shramik Vidyapeeths 
in the country; 

(b) if so, the details thereof, Statewise 
and Union Territory·wise; 

(c) the time by which these are likely to 
be opened; 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) No, Sir. 

(b) and (c), Does not arise Sir. 

(d) The expansion of the Scheme of 
Shramik Vidyapeeths is contingent upon 
approval of the Expenditure Finance 
committee. 

[ Translation] 

Halt of Express Trains at Bakhtlarpur 
Station 

1161. SIjRI VIJAY KUMAR YADAV: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the criteria laid down by the 
Government in regard to selecting the halt 
stations for the superfast trains; 

(b)whethertherelsademandtoprovlde 
a halt of Deluxe, TInsukhla Mall and other 
superfast trains at Bakhtiarpur Station for 
facilitating Pilgrims ' visit to Biharsharlf, 
Pavapuri. NaJanda and Rajgiri. 

(c) If so whether the Government are 
considering to provide a halt there; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Stoppage of superfast 
trains are provided to suit the character of the 
train, keep the journey time between the 
terminals to absolute minimum and stop 
them only at those rail heads which serve 
major cities and vast command areas of 
traveling public. 

(b) Yes, Sir .. 

(c) No, Sir. 

(d) Commercially not justified. 

Retroactive Anance proposal 

1162.SHRISATYANARAYANJATIYA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
received any retroactive finance proposal 
from Madhya Pradesh Government under 
World Bank projects for approval; 

(b) If so, the details thereof; and 

(c) the time by which approval is likely to 
be accorded? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT v~ 
EDUCATION AND DEPARTMENT OF· 
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Cut TURE) (KUMARI SEWAl: (a) and (b). (a) the number of wagons provided to 
Presumably, the reference is to the World the Northern Railway in COrTl>arison to the 
Bank assisted project on Technician target fixed in the Seventh Five Year Plan 
Education, currently under implementation. and the numberof wagons available with this 
.. zone at the end of 1991; 

Madhya Pradesh is one of the States in 
which the World Bank assisted project on 
Technician Education is presently under 
imlementation. Government of Madhya 
Pradesh submitted two claims for 
reimbursement by way of retroactive 
financing underthe project. The claims relate 
to expenditure Incurred by the State 
Govemment in approved project activities. 
The claims related to an expenditure of Rs. 
56,72,833, against which reimbursement of 
Rs. 45,50,058 has been received. These 
claims have since been settled. 

(cl In view of the position indicated 
under (a) and (b), the question does not 
a~se. 

Wagons for Northern Railway 

1163. SHRI ARJUN SINGH YADAV: 
Will the Minister of RAILWAYS be pleased to 
state: 

(b) whether there is shortage of wagons 
in Northern railway and if so, the details 
thereof; 

(cl the number of wagons sent to the 
workshops for repairing, the number of 
wagons actually repaired and the number 
declared unfit for use as on June, 1992; and 

(d) the steps being taken by the 
Government to achieve the targets fixed for 
procurement of wagons and transportation 
in Northem railway during the Eighth Five 
Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) The daily average 
target for holding of wagons (in terms of four 
wheeler units) and actual holding during the 
seventh Five Year Plan and at the end of 
1991, on Northem Railway are as given 
below:· 

Seventh Five Year Plan 

Gauge Target Holding 

Broad Gauge 55640. 55931 

Metre gauge 8600 8986 

At the end of 1991 (December, 1991) 

Broad Gauge 

Metre Gauge 

(b) Demands are being met satisfactorily 
b .. ~t some times there is a time lag in supply 
of wagons against piecemeal indents. 

58000 59398 

75;)0 8751 

(c) The position dUring June 1992 IS as 
follows"· 
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(In tan'nI cl4-wMeI8f units) 

No. of wagons received 

No. of wagons ntpair8d 

No. of wagons condemned 

Cd) Procurement of wagons Is planned 
for the entire Indian Railways. The needs of 
individual Zonal Railways are met from this 
common pool. During the Eighth Five Year 
Plan, subjectto availabilityoffunds .. 1.20,000 
broad gauge wagons are planned to be 
procured. No additional metre gauge wagons 
will be procured. Surplus metre gauge 
wagons of Northem and other Railways 
where gauge conversion is planned wiD bee 
avaiableto meet any additionalrequil'emants. 

[English} 

Regional Office of SAl at Imphal 

1164. SHRI AJOY MUKHOPAOYAY: 
SHRI UDDHAB BARMAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Sports Authority of India 
(SAl) has identified and sanctioned North 
East Region as one of its regional Unit with 
headquarters at Imphal; 

(b) if so, the details thereof; 

(c) whether any regional Director has 
been appointed for regional unit at I~; 

(d) if sOJhe duties assigned to him; and 

(e) if not, when the post is likely to be 
created? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) Yes, Sir. 

2067 

1804 

248 

Cb) North East Regional c:enII8 has • 
hNdquartecs.ln1NI wlh the jurisdiction 
of eight Stales. Le. Assam. SIIkim, T~ 
~, MeghaIaya. NagaIand. Mizlnm 
and AIunac:haI ~ The Sub c.nrr. of 
North EaII ,....., eert .... GuwahaIi. 

(c) to (e). A post of N;ionaI DiNIctcw has 
been CI'NIed 'or the Regional Centre, 
howawr. 1M regional UnI at ~aI Is 
currenDr RalUIQed by a Diradar. His dUties 
incJudIpianlillgandcraation of infraslructur8 
in the Regional Centre. in1*tfnentation of 
Plan ~ In the region In consuIation 
with the conc:emed State Governnwn1S. 

1165. SHRI SHANKERSINH 
VAGHELA: • 

SHRI AT Al BIHAR I 
VAJPAYEE: 

WltheYnisterof HUMANRESOURCE 
DEVELOPMENT be pleased to state: 

(a)~GcMrnmenI havetakan 
any decision on 1he I8C'OI1VI'I8ftd of the 
Cenlral SanIIuI Board I8pIdng IIatua of 
an lnsIIution ell national iq)or1anc8 10 the 
Rashtriya SanIIuI SanuIhM; 

(b) i 10. !he dataiIlltMnaf; 

(c). noI. the reasons thefafora; 

(d) 1he time by which final ~. is 
likely 10 be taken; , 

(e) whether Government have 
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constituted any Committee 10 look into the (b) If so, the findings and 
matter; recommendations of the survey report; and 

.,<t) • 10, whether the committee has 
lutimHted III report to the Government; 

(g) If so, the details of the 
recommendations made by the Committee 
In its report; and 

(h) the action being taken by the 
Govemment on those recommendations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) to (h). On 
the recommendation of the Central Sanskrit 
Board grant of the status of an institution of 
National importance to the Rashtriya Sanskrit 
Sa~athan was considered in this Ministry 
and accordingly a Committee of Experts 
under the Chairmanship of Sh. T.N. 
Chaturvedi was set up. The committee in Its 
rQPOrt had suggested that It will be In the 
fitness of the things to set upan autonomous 
Commission separately for Sanskrit and 
ClaSSical Language under whose guidance 
the Sansathan will also run its activities. The 
proposal to set up the Commission is stiD 
under active consideration of the Govt. 
However no time limit has been indicated In 
the matter. 

Rail link from Karanprayag to 
Rlshlkesh 

1166. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether a survey was carried out for 
con~tructlon of a railway line from Rishikesh 
to Karanprayag, in Uttar Pradesh a few 
yeal'S back; 

(c) the action the Government propose 
to take in view of the necessity of extending 
the railway-lines Into Uttaranchal area? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) does not arise. 

(cl The cost of construction of Railway 
lines in mountainous terrain In prohbitlve. 
The Railways are facing an acute constraint 
of resources. Consideration of any proposal 
for such lines will have to walt till resource 
position improves. 

Archery Centre at Calcutta 

1167. SHRI HARADHAN ROY: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a>" whether any proposal has been 
received from West Bengal Government for 
providing financial assistance to set up 
archery centre of SAl at Calcutta; and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF HUMAN 
RESOURCE DEVelOPMENT (SHRI 
ARJUN SINGH): (a) No, Sir 

(b). Does not arise. 

( Translation] 

Stoppage of Trains at Bheraghat 
Station 

1168. KUMARI VIMLA VERMA: Willthe 
Minister of RAILWAYS be pleased to state: 
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(a) whether the Government have THE MINISTER OF STATE IN THE 

received any proposal to provide a stoppage MINISTRY· OF RAILWAYS - (SHRI' 
of Ittarsi-Bina express and Indore-Bilaspur MALLiKARJUN): (a) to (c) No, Sir. However, 
trains at Bharaghat Station of Madhya Indian Railway Finance Corporation a Public 
Pradesh for the facility of tourists; Sector Undertaking under the Ministry of 

Railways, temporarily borrowed Rs. 200 
(b) if so, the time by which it is likely to crores from UTI in September, 1992 for 

be implemented; and purchase of rolling stock to be leased to 
railway. This was done as the Corporation 

(c) if not, the reasons therefor? could not raise funds through market 
borrowings. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). Demand for 
stoppage 01 1271/1272 Itarsl-Blna 
Vindhyachal express and 8233/8234 Indore-
Bilaspur Narmada express at Bheraghat has 
been received. The same has been examined 
but not found feasible due to operational 
reasons and lack of commercial justification. 

[English] 

Borrowing from UTI 

1169. SHRI RAJNATH SONKAR 
SHASTRI. ' 

SHRI SANA 1 KUMAR 
MANDAL: 

'/Jill the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Railways have borrowed 
huge sums from UTI in the recent past; 

(b) if so, the details thereof and the 
purpose for which the money has been 
borrowed; 

(c) the reasons for not managing its 
affairs wittl'ltl the allocated sums in the Budget; 
and 

(d) the number of times the Railways 
resorted to borrowings giving the details 
thereof relating to last three years? 

(d) The Corporation borrowed from UTI 
for the first time. 

[ Translation] 

Review of spore Polley 

1170 SHRI MURTYUNJA YA NAYAK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose to 
review the National Sports Policy; and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). No, Sir However. 
the Programme of Action of the Sport Policy 
was formulated in ugust, 1992 and the same 
is being pursied. ? 

Scholarships for Art 

1171. DR. LAXMINARAYAN 
PADNDEYA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Govemment propose to 
provide scholarship to the telented student in 
the fields of art, and 

(b) if so, details thereof and the crit.eria 
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.,THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJE): (a) Yes, Sir. 

(b) Under the scheme of 'Scholarships 
to Young artists in different Cuttural Fields, 
about 200 Scholarships with a value of Rs. 
1000/- p.m. each are being awarded to 
young artists, for advanced training in various 
fields of art and culture. The duration of the 
scholarship is normally two years. Every 
year, applications are invited from aspiring 
young artists, in the age group of 18-28 
years. who are citizens of India, have an 
adequate general education to pursu of their 
art into processional career. The awardees 
are selected by a Central Selection 
Co~mittee of exports constituted for the 
purpose, on the basis of performance/ 
interview test. 

[inglish] 

Malpractices in Medical Stores Depot, 
Bombay 

1172. SHRI MOHAN RAWALE:Willthe 
Ministerof HEALTH AND FAMIL YWELFARE 
be pleased to state: 

(a) whethersome cases of mel-practices 
in the Government Medical Stores Deport, 
Bombay have come to the notice of his 
Ministry; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to be 
tak)n against the arring officials? 

THE MINISTER OF STATE IN THE 
MI,IIISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) to (c). Yes, Sir. Certain 

news items appeared in Jansatta published 
from Bombay In October, 1991 in which 
allegations were made about mal-practices 
in Govemment Stores Deport, Bombay. 

A complaint on pouchase of sub-
standard microscopes has also come to 
notice. Such allegations are dealt with in 
accordance with the vigilance procedure 
applicable. 

Supply of Medicines by CGHS 
dispensaries 

1173. SHRI MADAN LAL KHURANA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether CGHS beneficiaries are not 
being issued the same medicine as are 
prescribed by specialists/hospitals and 
instead the so-called equivalent medicines 
art issued; 

(b) if so, the reasons for not stocking all 
the medicines particularly the reputed 
medicines; 

(c) whether Brufen is not an equivalant 
to Flexon; 

(d) it so, the reason for issuing Brufen to 
Flaxon; 

(e) the number of letters received in 
regard to the above from the M.Ps in the last 
three years and the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OX THARADEVI 
SIDDHARTHA): (a) and (b). In CGHS 
dispensaries, drugs which are listed In the 
formalary, are stocked and the same are 
issued to the beneficiaries. However, in some 
cases specialists/hospitals prescribe 
medicine by brand names and not by generic 
names. As the formalary Is prepared on the 
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basis of generic names and not by brand tnAugust 1t12 10 document coverage levels 
names. and not by brand names, 1M end ....... quaIIy of the immunization 
equivalent orrhe brand name as available in setviCel, cold chain and surveillance 
the dispensary is supplied. AI. limes. the systems. Twa ,..ctom:y selected district" in 
prescribed medicine is indented by the five Slates ~ each geographical 
dispensary from the approved loCal ch8nisl region were covered: Haryana (north). 
and supplied to the beneficiary. • is ftOI Madhya Pradach (central). Maharashtra 
feasI)Je to have any inventory carry .. the (west),Orissa(east)andTamiiNadu(South). 
lems at all tJmes; bu the lormalaryflst hasal 
the ~rtant medicines included in .. 

(c, and (d). FunctionaRy, Burden and 
Flexon are both analgesic and anti· 
inflamatory. 

(e) Only one letter has been received 
which was found to be untenable. 

UnlYersallmmunlsallon Progrwnme 

1174. SHRI BAPU HARt CHAURE: WiD 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to Slate: 

(a) whether the World Healttl 
Organisation in intemational review has 
Commended India and some States lor 
successful il1'plementatJon of the Universal 
Immunization Programme during 1992; and 

(b) If so, the details of the achievements 
In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI 0.1(, THARADEVI 
SOOHARTHA): (a) Yes Sir. 

(b) A ~atement is aIIaChed. 

STATEMENT 

An Independent nM8w 01 ... UnhMIsIIII 
lrnnuMlation PIogfamrne was conduc:I8d 
"taemlof~andill .. nlllla"'eIlIIl" 

The f8VIaw indicated high levels of 
access of Immunisation services with the 
first contact ranging from Tl% In Shivpurl 
{UP.)to 100%in1htee districts. Thecoverage 
levels with the third dose of OPV ranged 
between 54 10 99%. Orop-out rates were 
less than 8% In albut three c:Iistricts. Coverage 
of Pregnant women with tetanus toxide 
ranged from 53 to 97%. Four districts had 
achieved covarage levels in excess of 90%. 
Community awareness and acceptance of 
immunization S81Vices was high except in 
two districts. 

The cold chain and logistics netwoli( 
.. found to beoperatlng satisfactorily in aU 
distrlds. The proctedive vaccine efficacy of 
three doses~OPVwas In the range of 83 tu 
98% and ~ to the rates in other 
countries. The survelDance system was well 
established in Haryana, Maharashtra and 
Tamil Nadu while. needed strengthening in 
Orissa and Madhya Pradesh. 

CenbaI SeMkrlt Bo.rd 

1175.Sl-fUATALBIHARIVAJPAYEE: 
WII the MInister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state the 
~oI"CentralSanskril Board as 
on SepIern3ar 30, 19901 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT ~ 
CUll\&) (IClJMARISEUA): AStatem'ent ......... 
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STATEIEHT 

The Composition of the Central Sanskrit BoaIrIas on SepIentIsr 30, tHO was .. foIcMs; .. 
1. Dr. Shankar Dayal Sharma. Chairman 

VICe-President of India. 

2. Dr. Reva Prasad Dwivedi, 
Head, Deptt, of l:iterature, 
Academy of Orinetal Education. 
B.H. U, Varanasi. 

3. Dr. Ram, Chandra Dwivecll, Member . 
Dean. Faculty of Sanskrl Studies, 
Rajsthan University, Jalpur. 

4. Dr. N.V. Vasudevacharyar, 
117, Kothanddramaswamy Koil St., 
West Mambalam, Madras-600033. 

5 .... Or. (Smt.) Prem Lata Sharma. 
Vice-ChancellOr, 
Univeristy of Khairangarh 
Madhya Prdesh. 

S. Dr. Mandan Mishra, 
Principal, La! Bahadur ShastrI 
Kendnya Sansjkril vldyapeetha. 
Katwaria Sarai, New Deihl 

7. Dr. (Smt) 5.5. Janakl. Member 
Director, Kuppus..:ami shastri Research 
Institute, 84, royaopetha HIgh Read. 
MyIapore, Madras-600004. 

8. Shrl Surinder Brahamacharl. MembIr 
Bihar University, Ex-VIC8-Chanc8Ior. 
Darbhanga Sankrlll.Jniv9rlltu1. 
Dalbna..yd. 

9. Shri Kraat Joshi, Member 
Member Secretary. 
Rastrlya Veda Vidya PralIs1han, 
10, Takatora Road, 
NewOelhi. 

10. financial Adviser. MIner 
MInIstry of HUman Resoun» DIll ..... 
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Rashtriya Sansjrit Sansthan, 
A-40, Vishal Enclave, 
Raha Garden, 
New Delhi. 

12. Chan man, 
University Grants Commission, 
Bahasurshan Zagar Marg, 
New Delhi. 

13. Vica-Chancellor, 
Kameshwar Sin gh Darbhanga 
Shanknt University, 
Darbhanga. 

14. Vice-Chancellor, 
Sampoornand Sanskrit Vlshwavidy-
laya, Varnasi. 

15. Vice-Chancellor, 
Gurulul Kangri V ishwavidyalaya, 
Haridwar, 

16. Vlce-Chancelior/Pnciapal 
Kandnya Sans)<nt vidyapeetha, 
Tlrupati. 

17. JENA.S. 
Dealing With SansJnt DIvision 

18. DEA (Skt ) 

[ Translation) 

Permission for OperaUing Diesel 
Generating Sets 

1176. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government to Uttar 
Pradesh has requested the Union 
Government to grant permission for operating 
diesel generating sets in Agra-Mathura region 
including Taj trapezium; and 

Member 

Member 

Member . 

Member 

Member 

Member 

Member See retary 

(b) if so, the action taken by the 
Government thbreon? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) Yes, Sir. 

(b) The State Govemment was advised 
to make arrangements for providing an 
uninto r:1Jpted power supplyfromthe existing 
grid system as the cumultative effect of 
diesel generating sets will increase the 
pollution load in the area and may haole 
adverse effect on the Taj. 
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Trains/Coaches on Eastern and South 
Eastern Railways 

11n. SHRI AMAL DAnA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of passenger trains, 
rakes and coaches in different sections of 
Eastern and South Easten Railways during 
the last three years and the current year; 

(b) whether there is any proposal to 

increase the nulTt>eroftralns, rakes/coaches 
there; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN):(a)Astatementisattached. 

(b) and (c). Introduction of new trains 
and allotment of rakes/coaches is a 
continuous process depending upon 
requirement, commercial and operatronal 
justification and availability of resources. 
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Nagpur Station 

1178. SHRITEJSINGHRAO BHONSLE: 
WlIlthe Ministerol RAILWAYS be pleased to 
state: 

(a) whether the Government have 
decided to develop Nagpur Station of 
Maharashtra as a model slalion; 

(b) if so, the progress made in the wor1c 
undertaken so lar at the said station; aAd 

(c) the time by which it is targeted to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlLlKARJUN): (a) Yes, Sir. 

(b) and (c). Except for the wor1c of 
extension of fool over bridge and provision of 
washable apron on platform No.6 and 7, all 
works relating to development 01 Nagpur as 
a Model Stallon have been completed. The 
balance works are targeted for completion 
by March. 1993. 

[English] 

(d) the schedule fixed for completion of 
1he overbridges there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlLiKARJUN): (a) Nine. 

(b) Wor1c on replacement of Level 
Crossings Nos. 28. 29. 29-A and 32 by road 
over bridgeslunderbridges is in various 
stages of progress. No proposal has been 
received from the Municipal Corporation of 
Greater Bombay for replacing 1he other 5 
level crossings by road overbridgelunder 
bridge. 

(c) No road overbridge exists between 
Andheri and and Borivill 

(d) The road overbridgeSlunderbridges 
in progress are likely to be completd in 2 to 
3 years. 

[ Translation) 

Travelling on Roof Tops of Talns 

1180. SHRIYASHWANBTRAOPATI.: 
Will the Minister of RAILWAYS be p1easedto 
state: 

(a) whether the number of passengers 
Over-Bridges In Bombay travelingontherooftopsoftrainsisincraasing; 

1179. SHRI RAM NAIK: Will the Minister (b) if so, the reasons therefor; 
of RAILWAYS be pleased to state: 

(a) the number of railway' crossings 
between Andheri and BorMi Railway Stations 
of Bombay Suburban Railway; 

(b) Ihe steps takentproposed to be taken 
to construct over-bridges in place of railway 
crossings there; 

(c) the present state ofthe existing over-
bridges. if any on Ihhis section; and 

(c) the number of passengers died In 
such traveling during the last two years; and 

(d) the steps Government propose to 
take to check such traveling? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) Does not arise. 
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(d) Measures to Prevent and discourage 
travelling on roofs of the trains include 
exhibition of notices and posters at station 
premises. annoucements through public 
address system at important Railway stations 
highlighting hte dangers of roof traveling 
checks by TIFs and prosecution by RPFI 
GRP of offenders detected dunng nads! 
checks. Capacity IS also augmented to the 
extent possible by providing additional 
coaches or running additional triarts when 
there is extra demand for accommodation 
on trains dUring festivals etc. 

Allocation to Uttar Pradesh Under 
Centrally Sponsored Schemes 

1181 SHRI RAM PAL SINGH: Will the 
Ministerof HEALTH AND FAMIL YWELFARE 
be pleased to state 

(a) the allocations made to the Uttar 
Pradesh under the Centrally sponsored family 
welfare schemes during 1990-91 and 1991-
92; 

(b) the amount released to the State 
Government so far; and 

(c) the time by which the Government 
propose to release the balarce amount in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHRATHA): (a) and (b). The allocations 
made and the amount released to Uttar 
Pradesh under the Centrally sponsored 
Family Welfare schemes during 1990-91 
and 1991-92 are given below: 

Year Allocation Funds released 
(Rs. in lakhs) 

1990-91 7219.54 7327.83· 

1991-92 8187.70 10413.14 

·In addition, an amount of Rs. 6000 lakhs was released during 1990-91 towards the past 
arrears. 

(c) The payments of arrears, If any for 
1990-91 and 1991-92 would anse afterthe 
receipt of audited figures from the Accounts 
General. 

(English] 

Navyug Schools 

1182. SHRIMATI SURYA KANTA 
PATIL. Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the number and names of the Navyug 
Schools, run by New Deihl Municipal 
Committee in Deihl; 

(b) whether equal facilities are provided 
in all these schools; 

(c) if not. the reasons therefor, and 

(d) the steps contemplated by the 
Government in this regard? 

THE DEPUTY MINISTER IN THE 
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MINISTRY OF HUMAN RESOURCE between India and Finland, for the period 
DEVELOPMENT (DEPARTMENT OF 1993-95, has identified several areas for 
EDUCATION AND DEPARTMENT OF cooperation between the two countries, 
CULTURE) (KUMARI SELJA): (a) There are including cooperation between the institutions 
five Navyug Schools run by N.D.M.C. namely; under the Indian Council for Forestry 

Research and Education and the Finnish 
1. Sr. Navyug School, Sarojani Nagar. 

2. Sr. Navyang School, Peshwa Road. 

3. Navyug School, Moli Bagh. 

4. Navuy School, Laxmi Bai Nagar. 

5. Navyug School, Lodhi Road. 

(b) and (C). The facilities provided in 
Navyug Schools are equal Eexcept that in 
Sr. Navyug School, Srojini Nagar a meal has 
also been provided extra since its inception. 

(d) Does not arise. 

Indo-Finland Agreement on 
Environment 

1183. SHRI SUBASH CHANDRA 
NAYAK: Will the MinlsterofENVIRONMENT 
AND FORESTS be pleased to state 

(a) whether Government have entered 
into agreement with Finlanl for the 
development of forest and improvement of 
environmen!; and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). In April 1990 
the Finnish -Indian Joint Commission had 
envisaged cooperation between the two 
countries in promoting the transfer of 
environmental technology like waste 
treatment and disposal, upgrading pUlp, 
paper and ply-wood industry and training 
programmes in the forestry sector. The 
bilateral Cultural Exchange Programme 

Forest Research Institutes and Tree Breeding 
Associations in the areas of silviculture, forest 
regeneration, tree improvement, 
provenenance research, genetically 
Improved seed production etc. in the context 
of the temperate forests of Himalayas. 

Safe Drinking Water 

1184. DR. R. MALLU: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleassed to state: 

, :(d) whether any safe tolerance limit of 
chlorine and other bleaching agent has been 
laid downing respect of drinking water as laid 
down in case of daiy and agricultural products 
under the Prevention of Food Adulteration 
Act, 1954; 

(b) if so, the details thereof; and 

(c) steps taken or proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (c). Standards for 
drinking water formulated by Bureau of Indian 
Standards specified 0.20 mg/L as the 
minimum desirable limit if free residual 
chlorine in chlorinated drinking water. When 
protection against viral infection is required, 
it should be minimum 0.50. mgIL. 

[ Translation] 

Life Saving Drugs In Hospitals 

1185. SHRI VISHWANATH SHASTRI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 
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(a) whether hospital in Deihl are MINISTRY OF RAILWAYS (SHRI 

adequately stocked with life saving drugs; MAlliKARJUN): (a) Kayamkulam Station 
has been provided with adequate facilties 

(b) If not, the steps taken or proposed to commensurate with the level of traffic. 
be taken In this regard; 

Ccl whether poor people are provided 
life saving drugs In hospitals free of cost; and 

(d) if not, the steps proposed to be taken 
provide hfe saving drugs to poor without any 
delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) to (d). The hospitals In 
Deihl are maintaining adequate stocks of life 
saVing drugs. These drugs are provided free 
of cost to in door patients in the general 
wards 01 the hop,tals. 

[English] 

Kayamkulam Station 

1186. SHRITHA YILJOHNANJALOSE: 
Will the Mlmsterof RAILWAYS be pleased to 
state: 

(a) the details of the plan for 
modernisation and renovation of 
Kayamkulam Railway Station in Kerala; 

(b) the funds anocaled lor this prcpose 
during last three years, years- wise; 

(c) the a<iClllonal faciltiesprovidedthere 
so far during thiS period and the expenditure 
incurred thereon; and 

(d) the details of the works being 

(b) The development works at 
Kayamkulam Station form part of the 
AlJeppey-KayamkuJam new line projad and 
KayamkuJam -Quiton doubling scheme and 
no separate yearly allocations have been 
made for these works. The total estimated 
cost of the development of station IS As. 96 
Iakh, out of which Rs. 85lakh approximately 
have been spent so far. 

(c) and (d). The details of worKs earned 
outlbeing earned out at Kayarri<ulam statIOn 
under the Alleppey-Kayamkulam new line 
project and Kayamkulam-Ouilon doubling 
scheme are furnished below; 

1. Two additional loops. 

2. IsJandplatform 525m long, 1 Om wide. 

3. Foet over bride. 

4. Passenger shelter 30m long. 

5. Wldemng of approach road. 

6. Concrete cement paving In island 
platform. 

The estimated cost of the above works 
Including the infrastructural works as making 
the formation, extension of bridge etc. is As. 
961akhs. Out of thIS 90% of the amount has 
solarbeen spent already on above felicities. 

(Translation) 

undertaken there dUring 1992-93 and the Education for Neo-Llterate. 
expenditure likely to be Incurred thereon 
during thIS year? 1187. SHRI SHIVRAJ SINGH 

CHAUHAN: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 

THE MINISTER OF STATE IN THE to state: 
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(a) whether the Govemrrent have 

received any proposal from Government of 
Madhya Pradesh regarding continuing the 
education for heo-literate persons and 
'adivaslS in the State; 

(b) If so. the details thereof; 

(c) whether the Government have 
accorded approval to that proposal; 

(d) if so. the details thereof; and 

(e) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUl TURE)(KUMARI SEWA): (a) to (e). A 
Statement is attached 

STATEMENT 

(a) to (e). The Total Literacy CarJ1)aign 
(TLC) implemented in the districts is followed 
by the phase 01 Post Literacy & Continuing 
Education (PL & CE) for the neo-literates. 
The PL phase aims at consolidating the 

District 

Durg. 

Narsinghpur 

Coverage 
(persons 
in lakhs) 

4.25 

1.07 

TlIT1B-span 

June'92to 
Dec'92 

Not given 

literacy skills acquired by the neo-literates 
during the first phase. and enabling them to 
proceed from guided leamingto seH learning. 
besides mopping up the learners who were 
not covered earlier or who dropped out 
during the first phase. 

The TLClPLC is 1000lemented by the 
Zilla Saksharata Samiti (ZSS. or District 
Literacy Society) specially registered for the 
purpose, and headed by the District Collector. 
The proposal is submitted by the District 
Collector and got recommended by the State 
Govemment. The proposal is considered by 
the Executive Committee of the National 
Literacy Mission Authority (EC NLMA) after 
the district is visited by a team of the NLM and 
a report submitted on the preparatIOns made 
there for launching the campaign. 

For purpose of the carJl)8igr., the ZSS 
Is funded directly by the Central and the 
State Government in the ratio of 2:1. Since 
the TLClPLC is intended to cover the entire 
target population of the identified area, the 
beneficiaries Include the adivasis as well. 

Proposals for PL & CE have been 
received from the following Madhya Pradesh 
districts; 

ProposMJ 
budget 
(Rs. in lakhs) 

458.60 

13~.37 

The Government has not yet received proper reports about the satisfactory conclusion 
of the TLC before launching of PL&CE in these districts. 

[English} (a) whetherGovemment have rece,.ad 
complaints regarding industrial pollutIOn in 

Industrial Pollution In GuJarat Gujarat particularly in Jamnagar district; 

1188. SHRI CHANDRESH PATEL: Will 
the Minister 01 ENVIRONMENT AND 
FORESTS be pleased to state: 

(b) if so, the details thereof; and 

(c) the action being taken by the 
Government in this regard? 
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THE MINISTER OF HUMAN aboutthe South Indian languages Institute, 

RESOURCE DEVELOPMENT (SHRI Patna (Bihar). 
ARJUN SINGH). (a) and (b). Yes, Sir. 
Complaints have been receIVed regarding 
pollution caused by 011 mills. a chemICal 
factory and coke prodUCing untt In Jamnagar 
DistriCt. 

(c) The GUJarat Pollution control Board 
has Investigated the matter and has reported 
that the 011 mllis and the Tata Chemicals 
Limited have adequate pollution control 
deVices, with regard to emiSSions from the 
coke producing units In the area, the matter 
was Investigated and no damage to the 
agnculturalland was found However, based 
on the directions Issued by the Board, the 
Company has made modifications In the 
proc~ss equipment to further reduce 
emiSSions of particulate matter 

[ Trans/allon] 

South Indian Languages Institute 

1189 SHRI BHOGENDRA JHA Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state. 

(a) the date on which South Indian 
languages Institute, Patna (Bihar) was 
founded, 

(b) the numbers of the teachers, non-
teaching staff and students enrolled therein, 
separately, and 

(c) the steps being taken by the 
Government tor the development of the 
Institute and to Increase the strength of 
students In the institute? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE)(KUMARI SELJA) (a) There IS 
no Information available with the Government 

(b) Does not anse. 

(c) Does not anse. 

Study Centre of IGNOU 

1190. SHRI RAMDEW RAM Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to 
set up a study centre of Indira Gandhi Open 
UnIVersity In Palamau Sub-dlvlslon of Bihar 
region; 

(b) If so, the details thereof, and 

(c) If not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE=-
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE)(KUMARI SELJA) (a) and (b) 
According to the Information furnished by the 
Indira Gandhi National Open University, a 
new Study Centre IS expected to be opened 
at Daltonganj (Palamau), Bihar dUring the 
currentflnanclal year d the proposal received 
by the UnIVersity In thiS regard IS found 
feaSible 

(c) Does not anse, 

[English] 

Green Belt In Coastal Orissa 

1191. SHRIGOPI NATHGAJAPATHI 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state 

(a) whethet there IS any proposal to 
prOVide a green belt along the sea coast of 
Orissa, 
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(b) It so, the details thereof; and 

(c) the time by which the proposal Is 
!&ely to be il1l>lemented? 

THE MIN!STER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUNSINGH): (a)to (c). The Orissa Forest 
Department and Orissa Forest Development 
Corporation haV3 been raising coastal 
shafter-belt plantalions along the sea-coast 
In Orissa. During the last three years, about 
1200 hectarss of plantations, mainly of 
Gasuarina species, have been raised along 
the sea-coast by the Orissa Forest 
Development Corporation in Cuttack, Purl, 
Balasore and Ganjam districts. This is a 
continuing activity for which the funds are 
provided in the Annual Plans of the State 
Forest Department. 

Universlt!es In the Country 

1192.SHRICYEDSHAHABUDDlN:Wili 
the Minister of HUMAN RESOURCE 
rJEVELOPMENT be pleased 10 state: 

(a) the total n~mber of universities in the 
country as on Af)n11, 1992 with break-up by 
States, media of instruction and whether 
general or sper;ial,sed; 

(b) the totai number of students on the 
roll for 1991-92 and the number of teachers 
as on April 1, 1992, university; and 

(c) the tote'l UGC grant, year-wise for 

1991-92 for each university indudlng plan 
and non-plan, maintenance and development 
expenditure? 

THE DEPUTY MINISTEH IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE)(KUMARI SEUA): (a) The total 
number of universities Including Deemed 
Universities in to the country as on April, 
1992 with their break-up as general and 
specialised Is given In the statement -I 
attached. The information regarding media 
of instruction followed in various universities 
for different courses Is given in the 
'Universities Handbook- 1992',a copy of 
which is available In the Parliament library. 

(b) The information regarding the 
enrolment of students In the Universities 
Including their affiliated colleges for the year 
1991-92 is given in the statement II attached. 
The number of teaching staff in the university 
departments and their affiliated colleges 
during 1991-92 IS given In the Statement-III 
attached. 

(c) A statement IV showing the Plan and 
Non-Plan grants paid to different universities 
by UGC in 1991-92 is attached. Maintenance 
grants to state Universities are paid by the 
State Governments concerned and the 
Commission does not maintain any 
Information in this regard. 
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Environmental Monitoring committee THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 
1193. SHRIMATI DIL KUMARI MALLIKARJUN): (a) Yes, Sir. 

BHANDARI: Will the Minister of 
ENVIRONME NT AND J:"ORESTS be pleased 
to state; 

(a) whether an Environment Monitoring 
Committee has been constituted recently 
under his Ministry; 

(b) if so, tne details thereof with terms of 
reference ot this Comml:tee; 

(c) the plance visited by the Committee 
so far; 

(d) the recommendations made by the 
Committee after Its visit to various places; 
and 

(e) the steps being taken thereon? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH); (a) No, Sir. 

(b) to (e). Does not arise. 

Restoration of Tains on Delhi· 
SLI"Jamnpur Line 

1194. SHRI BHUPINDER SINGH 
HOODA: Will tr:e Ivlinister of RAILWAYS be 
pleased to state 

(a) whether the train Nos. 1-SSD and 8-
SSD between De:hi and Saharanpur via 
Baghpat have been cancelled; 

(b) If SO, t~le reason therefor; 

... (c) whether the Government are 
considering to restore these trains; and 

(d) if so, when and if not, the reasons 
therefor? 

(b) For operational reasons. 

(c) and (d). Already restored w.eJ. 25-
11-92. 

{ Translation] 

Economic Viability of Stations 

i 195. SHRI MOHAMMAD ALI 
ASHRAF FATMI: 

SHRI ARJUN SINGH 
YADAV: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a survey has been 
conducted to evaluate the economic viability 
of railway stations; 

(b) if so, the zone-wise details thereof; 

(cl the number of uneconomic railway 
stations, zone-wise; and 

(d) the steps proposed to be taken to 
make them viable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (d) Information is 
being collected and will be laid on the Table 
of the Sabha. 

[English] 

Spor Equipments 

1196. SHRI ANATRAO DESHMUKP 
Will the Minister of HUMAN RESOUR{ 
DEVELOPMENT be pleased to state: 

(a) whether sports equipments have 
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been kept out of Open General licensing recognition of a language Is given In the 
(OGL); and statement attached. 

~ (b) if so, reasons therefor? 

THE MI;\IISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) Yes, Sir. 

(b) Sports goods and equipment have 
been placed in the Negative List of Imports 
to safeguard the interest of units in the Small 
Scale Industries Sector. 

RecoGnition of languages 

1197.DR. VASNATNIWRUTIPAWAR: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Sahitya Academy 
recongnises languages in addition to those 
~entioned in the VIII schedule of the 
Constitutions; 2nd 

(b) if so, the authority under which it is 
.... being done an~ the norms fixed for this 

purpose? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE)(KLIMARI SELJA): (a) Yes, Sir. 

(b) The General Council of the Sahitya 
Akademl at Its meeting held on 13th March, 
1954 decided ~hat the Academi will be 
concerned not only with the languages 
mentioned In the Indian Constitution but also 
with other Indlail languages, as well as with 
literacy production in English by Indian 
nationals. ThFl Akademi has, therefore, 
,cognlsed 22 :il0lan languages in which its 
II>rogrammes a~e Implemented. These 22 
languages al&o include the languages 
Included in tile VIII Schedule of the 
Constitution of India. The criteria for 

STATEMENT 

1. Socio-linguistic ASpect: 

Under this, the following matters should 
be considered: 

1. Whether strudurally a language is 
an independent language or is part 
of a system of a given language; 

2. Whether It has a standardised 
form, to distinguish it from a dialect; 

3. Whether It has had a continuous 
literacy tradition and history; 

4. Whether a sufficiently large number 
of people use it today as a vehicle 
of literacy and cultural expression. 

II. Literacy Aspect: 

Underthis, the following matters should 
be considered; 

1. Whether the language has attained 
the stage of literary development 
which entitles It to recognition. The 
stage of literary development can 
be ascertained from the literature 
under ·various genres such as 
fiction, poetry, drama, biography, 
literacy criticism history of literature 
journals, etc., which have developed 
a tradition of their own and in which 
literate gets produced currently in 
an adequate manner. On an 
average how many books in the 
language have been produced 
during the last three years? 

2. Literacy institutions, if any, working 
actively in the field of literature for 
the language concerned 
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III. Educational, Administrative and is also taken. DUring the year from January 

Political Aspect: to October 1992,18998 preventive checks 

Under this, the following matters should 
be considered: 

1. Whether It is recognised by the 
State concerned and by some 
Universities as a medium of 
instraction and as a sparate subject 
of study; 

2. The adminstrative aspects 01 granting 
recognition to a new language, 
including availability 01 adequate 
resources. 

[ Translation] 

Bungling In Railways 

1198: SHRI SIMON MARANDI: Will the 
Minister of RAILWAYS be pleased 
to state: 

(a) the number of cases of bungling in 
railways have come to light since' 
January, 1922 till date; 

(b) the names of the various agencies 
engaged in the inquiry of these 
cases; and 

(c) the total number of of Ii cia Is booked 
under various rules, the number of 
officials penalised and the number 
of cases still pending? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). Railways have 
got a well organised Vigilance set up at the 
Ministry level as well as in the Zonal Railways 
and production Units. Regular and frequent 
liaison is maintained with the Central Bureau 
of Investigation who supplement the 
Railways' Vigilance wo;i<.lncase of Officers, 
the advice 01 Central Vigilance Commission 

were conducted and 3175 complaints 
investigated. 661 decoy checks were also 
done during this period. 

(c) As a result of preventive checks 
including decoy checks and complaints 
investigation from January to October 1992, 
1864 Railway officials were booked for major 
penalty action (Dismissal, removal, 
compulsory retirement and reduction in rank 
etc.) and 6961 for minor penalty action. 
During this period, major penalties were 
imposed on 706 officials and minor penalties 
on 4923 officials. 

[English] 

Railways Sleepers 

1199. DR. KARTIKESHWAR PATRA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether any proposal for selling 
away railway sleepers to railways from the 
State Governments particularly from tne 
Govemment of Orissa is pending in his 
Ministry for cJearanc:s; 

(b) if so, the details the~~' including the 
total cost and quality of sleepers; 

(c) since when these proposals are 
pending; and 

(d) the time by which they are likely to be 
cleared? 

THE MINISTER OF HUMAN 
RESOURCES DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (d). The proposal for 
the allocation ot quota of wooden special 
sleepers were received 1 rom Haryana Forest 
Development Corporation, Gujarat State 
Forest Development Corporation and St~e 
Govt. 01 Orissa 10r supply 01 20,000 CMT, 
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25,OOOCMTand20,OOOCMT of Sal Sleepers National Commission on Women 
to the railways after finalisation of the target 
for 1991-92 and 1992-93 Sleeper Years. So 

'TcIr no agency has surrenderred the allocated 
quota, thus the proposal received after the 
finalisation of quota for supply of wooden 
specials can be considered only in case of 
surrender of the target by any agency. 

Memoramdum by foodgraln Deal(..rs 

1200. SHRI PRAt<ASH V. PATIL: Will 
the Minister of FOOD 'Je pleased to state: 

(a) whether a delegation of foodgrains 
dealers/traders have submitted a 
memorandum to the Prime Minister on July 
28,1992;and 

(b) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGO I): (a) and (b). No Sir. The Federation 
of All India Foodgrain Dealers' Association 
had written a letter dated 27.7.1992 to Prime 
Minister requesting for a meeting with their 
delegation on 28.7.1992 in connection with 
extension of the velidity of Essential 
Commodities (Spec al Provisions) Act, 1981. 
This meeting however did not take place. 

The Association he'd earlier submitted a 
letter dated 9.7.1992 t:> Prime Minister on 
the same subject. After considering all 
aspects and views, an Ordinance was 
promulgated by the PreSident on 27.8.1992 
to extend the validity of the Essential 
Commodities (Special Provisions) Act, 1981 
for a further period of 5 years with effect from 
1.9.1992. However, an amendment was 
made to prOVide that no officer below the 'M of an officer in charge of a police station 
.or any police officer authorised by himin this 
behalf in writing, shall arrest any person 
bused of committing an offence punishable 
under the Essential Commodities Act, 1955. 

1201. SHRI BIA SINGH MAHA TO 
SHRI CHITTA BASU: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) Whether the National Commission 
on Women decided to take 'suo motu' 
congnisance of instances of atrocities against 
women; 

(b) if so, the number of suo motu cases 
taken conginisance of by the commission 
since its institution; and 

(c) the details olthe cases and stages al 
which they rest now? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) One of the functions of 
National Commission for Women as specified 
in Section 10 (I) of the National Commission 
for Women Act, 1990 is to look into 
comaplaints and take suo motu notice of 
matters regarding deprivation of women's 
rights, non-implementation of laws enacted 
to provide protection to women and non-
compliance of policy decisions, guidelines or 
instructions aimed at mitigating hardships 
and ensuring welfare and providing relief to 
women. 

(b\ None 

(c) Does not arise. 

Tehple structure In Mathura 

1202. SHRI K. THULASIAH VADAYAR: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the temple complexes 
around Mathura are in bad shape; and 

(b) i1 so, the steps beino taken to improve 



319 Written Answers DECEMBER 1, 1992 Wrtlten AnsMHS 320 
the structures of ~he temples and to provide 
proper facilties to tourists? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION DEPARTMENT OF 
CULTURE) (KUMAR I SELJA): (a) and (b). 
Onlyfourtemples at Vrindaban are protected 
as monuments of National importance and 
they are in gooe state of preservation. As 
such question of steps to improve the 
structures does riot arise. In so far as facilities 
for tourists are concerned recently the 
Department <:>f tC<Jrism. Govemment of India 
have taken up t:13 construction of a Tourist 
Bungalow at W,athura. 

Promotion of Languages 

1203. SHRI DHARMABHIK-
SHAM: 

DR. LAL BAHADUR 
RAWAL: 

Will the Mlr.lster of HUMAN RESOURCE 
DEVELOPMEfJT be pleased to state the 
steps being taker. forthe promotion of various 
languages to pave the way for emotional 
integration? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATIONM. DEPARTMENT OF 
CULTURE) (KUMARI SELJA): AStatement 
IS attached. 

STATEMENT 

The Government is maintaining and 
funding the foliC-Wing Subordinate Offices 
and Autonomous Organisations for 
development of Indian languages: 

(1) Central Hindi Directorate for 
proportion of Hindi through 
publlcc::tlon of dictionaries and 

correspondence courses, 

(ii) Commission for Scientific and 
Technical Terminology for 
production and publication of 
tenninology and University level 
books in Hindi and Regional 
Languages, 

(iii) Kendrlya Hindi Sansthan fortraining 
of Hindi teachers from non-HIndi 
speaking States and preparation of 
teaching materials. 

(iv) Rashtriya Sanskrit Sansthan for 
development of Sanskrit and 
running Kendrlya Sanskrit 
Vidyapeethas, 

(v) Two deemed to be universities of 
Sanskrit at New Delhi and Triupati 
for teaching and research,..in 
Sanskrit, 

(vi) Rashtrya Veda Vidya Pratishthan 
for promotion of vedic studies, 

(vii) Taraqql-e-Urdu BoardlBureau for 
Promotion of Urdu for promotion of 
Urdu and running Urdu Calligraphy 
Training Centres, 

(viii) Central Institute of Indian 
Languages for promotion of 
regional languages; and 

(ix) Central Institute of English and 
Foreign Languages for promotion 
of English and foreign Languages. 

2. In addition to the above, the Ministry 
Is administering the following 
Central Sector and Centrally 
~ponsored Schemes forpromotiqn 
of Indian languages:-

{' 

(a) Financial Assistance to States for 
appointment of Hindi Teachers and 
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(b) financial assistance to Volu!"ltary 
Hindi Orgar.isations in non-Hindi 
speaking States. 

(c) Propagation of Hindi Abroad. 

(d) Financial assistance to Voluntary 
Organisations working in the filed 
of Indian languages other than 
Hindi, 

(e) Financial assistance to Regional 
Institutes of English. English 
Language Teaching Institute and 
District C"3ntres for training in 
English Language Teaching. 

(f) Financial AsSistance to Voluntary 
prgainsations engaged in the 
promotion of Sanskrit Prakrit, 
Arabic, Persian etc. 

(g) Financial Assistance to authors of all 
Modern Indian Languages and 
Classical Languages stated at (f) 
above for publication of book, and 

(h) Purchase of selected books of all 
languages upto 200 copies. 

"Forest Clearance of Narrnzda Sagar 
and Sardar Saraovar Projects" 

1204. SHRI HAi=.IN PATHGAK: Will the 
Minister of ENVIRC NMENT be pleased to 
state: 

(a) whether the Narmada Sagar and 
Sardar Sarovar project are facing difficulty in 
getting approval un·j9r the Forest Act. '; 

(b) if so, reasons therefor; and 

(c) the steps taken to clear the projects 
early? 

THE ·MINISTER OF HUMAN 
'1!=SOURCE DEVHOPMENT (SHRI 
ARJUN SINGH): (a) No Sir. Diversion of 
forest lands for Narmada Sagar and Sardar 
~rovarprojects have already been approved 

under the Forest (Conservation) Act, 1980 
on 7th October, 1987 and 8th September. 
1987 respectively. 

(b) and (c). Do not arise. 

Operation Black ·Board 

1205. SHRI SUDHIR SAWANT: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of financial assistance 
providedforconstruction of class roons under 
Operation Black-Board during each of the 
last three years. State-wise; and 

(b) the details of class rooms constrilicted 
during 1991 and 1992 so far? 

THE DEPUTY MINISTER IN THE 
MINIS"rRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) Underthe 
scheme of Operation Blackboard, 
construction of school buildings is entirely 
the responsibility of the State Govemment. 
However in consulttion with Deparfment of 
Education a , Ministry of Rural Development 
has worked out a formula under Jawahar 
Rozgar Yojana (JRY)to ensure availability of 
funds for construction. According to this 
formula, 48% of the funds for construction. 
are provided by Minis~ry of Rural Development 
as central matching share of JRY, if the 
States raise 12% JRY State share and 40% 
Non-JRY share. Financial assistance 
provided for construction during the last 
three years, year-wise and State-wise is 
given in the statement attached. 

(b) The details of class rooms 
constructed in 1991 & 1992 aregivenbelow:-

Year Number 

1991 45585 

1992 13967 
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Converaloh of Sawal Madhopur-Jalpur (b) if so, the amount spent undertheS& 

Line Programmes In Bihar, particularly in 

1206. SHRIMA TI KRISHNENERA 
KAUR (DEEPA) 

SHRI RAM SINGH 
KASHWAN: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether conversion of metre-gauge 
line between Sawai Madhopur and Jaipur 
into broad-gouge has been started; 

(b) if so, the total cost of the project; 

(c) the time bywhich it will be completed; 
and 

(d) the names of major towns to be 
connected by this railway line? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) Rs. 133 crores for the entire project 
from Sawal Madhopur to Phuiera. 

(c) The section from Sawai-Madhopur 
to Jaipur will be completed during 1992-93. 

(d) The conversion is on the route of 
existing MG line and will serve all statIOns 
connected by that line. 

[ Translation] 

Maternal and Child Health Programmes 

1207. SHRI S'JRIU MAOAL: Will the 
MInister if HEALTH ANfJ FAMIL YWELFARE 
be pleased to state: 

(a) whetherthe Government have been 
giving impetus to the maternal and child 
health programmes; 

Jharkhand area and other districts of ChhQta 
Nagpur during the last three years; 

(c) the targets fixed and the 
achievements made in this regard during the 
above period; 

(d) whether the Goverment prooose to 
undertake this programme in a more effective 
manner in the Senthal Pargana and 
Chnaitta Nagapur area 

(e) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THRADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) The amount spent under Mateq1al 
and Child Health Programme m Blharduring 
the last three years is as follows: 

1989-90 Rs. 406.81 Lakhs 

1990-91 Rs. 560.53 Lakhs 

1991-92 Rs. 765.15 Lakhs 

Information in respect of Jharakhand 
areas and other Distt. of Chhota Nagpur is 
bemg collected and will be laid on the Table 
of the House. 

(c) to (e). The information is being 
collected and will tube laid on the Table of the 
House. 

Farrukhabad Shahjahapur Rail Link 

1208. DR. G.L. KANAUJIA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether any survey had been 
condurtadfor laying new broad gauge railway 
line between Farrukhabad and 
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(b) if so, the reasons for not starting the 
work so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF qAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) Due to the survey having revealed 
inadequate traffic pros')eets, with negative 
rate of return. 

[English] 

Howrah Amta Line 

1209. SHRI SUDARSAN 
R" YCHAUDHURI: 

SHRI,-lANNAN MOLLAH": 
PROF. SUSANTA CHAKRA-

BORTY: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the total estimated cost of 
construction of Howrah -Amta railway line; 

(b) the funds al:ocated during 1992-93 
for this project; 

(c) the progress made so far in 
construction work; 

(d) the time sd,edule fixed for its 
completion; and 

(e) the steps t:eing taken to complete 
the project in time? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF RAILWAYS (SHRI 
MALLIKARJUN): (a) qs. 31.43 crores. 

Bargachia (24Kms) was opened in 1984-85. 
thereafter it has not been found possible to 
allocate funds to this project owing to resource 
constraint and low operational priority of this 
line. Further progress and completion of the 
project will depend on availability of resources 
in the coming years. 

Aids Patients 

1210. SHRI BARE LALJATAV: will the 
Ministerof HEALTH AND FAMIL YWELFARE 
be pleased to state: 

(a) whether the attention of the 
Government has been drawn to the alleged 
anomalies in the figures of AIDS patients 
compiled by his Ministry; 

(b) if so, the details thereof; and 

(c) the action being taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). There are no 
anomalie~ in the figures of AIDS cases 
detected, as compiled by the Ministry 
Government is aware of a report which 
appeared in a newspapers alleging certain 
anomalies have been noticed. 

(c) Does not arise. 

Foreign Allowance to India based 
teachers 

1211. SHRI MUHIRAM SAIKIA; 
DR. SUHDIR RAY: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the amount of foreign 
(b) Rs. 1,000/-. allowance admissible to India based teachers 

posted in Kendrya Vidyalaya Moscow 
(c) to (e). Secran from Santragachi to (Russia) has recently been raised; 
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(b) Hso, the derails thereof andH not,the 

reasons therefor; 

(c) whether there is any enhancement in 
other allowances admissible to these 
employees; and 

(d) if so, the details thereof? 

THE DE PUT" MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) to (d). 
The last fixation of foreign allowance for 
teachers of Kendya vidyalaya Moscow was 
made in 1987. There has not been any 
upward revision since then. The Kendriya 
Vidyalaya Sangathan follows the rates of 
allowances laid down by Ministry of External 
Affairs. There has however, been change in 
the mode of payment with effect from 14.5.92; 
disbursement of 100% of net emoluments is 
now being made in the currency 01 Deutshch 
Mar1<. 

[ Translation] 

• Pollution 1:1 Ganga 

1212. SHRI MUTAl ANSARI: 
SHRI MUKUI BALRISHNA 

WASNIK: 
SHRI SANAT KUMAR 

MANDAL: 
SHRI JEEWAN SHARMA: 
SHRIMATI CHANDRA 

PRABHAURS: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether attention of theGovernment 
has been drawn to the news item captioned 
'Ganga water not safe for drinking I appearing 
in ~e Htndustan Times dated August 7, 
1992; 

(b) whether th3 water of the Ganga is 
not fit for drinking and ·t is being pollution; 

(c) if so, the main reasons therefor; 

(d) whether the Government have 
conducted any detailed survey on water 
quality of the rive Ganga; 

(e) if so, the details thereof; and 

(f) the steps being taken to Improve the 
quality of the river water and prevent the 
hazardous discharges into the river by the 
Industries? 

THE MINISTER OF HUMAN 
RESOURCE DEVelOPMENT (SHRI 
ARJUN SINGH): (a) No, Sir. No such news 
item appeared in the Hindustan Times dated 
August 7, 1992. Howover such a news Items 
appeared on November 7, 1992. 

(b) and (e). The river is being polluted by 
a number of sources like flow of sewage from 
cities and towns, discharge ot industrial 
effluents, run-of from agricultural fields and 
other non-point sources like mass bathing, 
cattle washing, and defecation etc. making 
Ganga water unfit for drinking without 
treatment. 

(d) and (e). The physico-chemieal and 
bacteriolog ICaI characteristics of Ganga water 
are monrtored at 27 locations. 

(f) 261 schemes In 25 Class I towns 
along Ganga have been taken up with the 
objective of improving the water quality of 
nver Ganga. The polluting industrial units are 
required to ensure that their effluent fulfills 
the prescribed standards. 

[English) 

Funds for Development Projects of 
I.C.M.R. 

1213. DR. K.D. JESWANI: Will the 
MinisterofHEAl TH AND FAMILY WELFARE 
be pleased to state: 
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(a) the annual budget of the I.C.M.A. with the requiremeots of the funds? 

during the last three years; 

(b) whether the I.C.M.A. is facing any 
financial constraint in the development 
projects; and 

(c) if so, the provisions made for meeting 

THE MINISTER OF STATE IN THE 
MINISTRY. OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHRTHA): (a) The following are the 
provisions made in the annual budget in 
respect of Indian Council of Medical Research 
during the last three years: 

(Rs. in lakhs) 

Non-Plan Plan 

1989-90 1575.00 3000.00 

1990-91 1647.00 3029.00 

1991-92 1828.03 2875.00 

(b) and (c). The Indian Council of Medical 
~esearch has intimated that they were able 
to avoid any Finacial constraints in respect of 
extra-mural developmenta projects. Some 
constrains are likely to be faced on account 
of escalation in the cost of cosumables and 
extra funds neededforongoing capital works. 
The need to augment resources has been 
projectedforthe year 1993-94. A provision of 
Rs. 1754.75 lakhs has been made by the 
Council to carry out various inter-mural Plan 
activities during the year 1992-93. 

Literacy In Assam 

1214. SHRI PROBIN DEKA: Will the 
, Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the total number of adult illiterates in 
Assam; 

(b) the number of learners enrolled in 
Ivarious Adult Education Centres presently 

, working there; 

(c) the number of\dults made literate 
during each of the last three years, district-

wise; and 

(d) the amount spent during the above 
period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) to (d). A 
statement is attached. 

STATEMENT 

(a) to (d). According to 1991 CensuS, 
the literacy rate in the state of Assam is 
53.42%1. Whereas the census details are 
awaited, he number of adult illiterates (15 to 
35 years age group) in the state in estimated 
to be 26.43 lakhs on the bails of trend 
analysis. 

(b) As per the information received from 
the StateGovemment, the number of learners 
enrolled in various adult education centres 
as of June, 1992 was 2.46 lakhs. Total 
literacy Qimpaigns have been Inched in 
Jorhat and parace of 5 other districts through 



335 Written Answers DECEMBER 1, 1992 Written Answers 336 
Jorhat Zilla Saksharta Samiti and Assam 
Science Societ, repsctively. The targetted 
number of learners underthese 2 campaigns 
is 3.45 lakh persons. In addition, total literacy 
campaign projects have been assigned to 5 
voulnatry agencies for making 1.14. lakh 

learners literate in a period of two years. 

(c) As per information received from the 
State Government targetted the number 01 
adults made literate dhring the last three 
years are as under 

Year No. of persons 
made literate 

1988-89 1.57lakhs 

1989-90 0.631akh 

1990-91 2.05lakhs 

(d) The amounts spenmt during the 
year 1988-89, 1989-90 and 1990-91 in 
respect of centrally sponsored schemes In 
the state were Rs. 252.221akhs, Rs. 197.93 
Iskhs and Rs. 176.54lakhs respectively. The 
Total Literacy Campaign launched through 
JorhatZilla Saksharta Samiti, Assam Science 
Society and 5 vountary agelcencles are for a 
sum of Rs. 333.52 lakhs. 

Notification under Environment 
protection Act 

1215. SHRI HB.RAJARA-
VIVERAMA: 

DR. R. MAllU: 

W\II the Mifllster c~ ENVIRONMENT 
d(PIO ~OI?€~T~ 1M (J~2cud {a C{2{U' 

(a) whether there has been an undue 
delay in the enactment of the proposed 
Environment (Protection) Act resulting from 
further extension of deadline core filing of 
objections on draft notification; 

(b) if so, the reasons therefor; 

(c) whether leading environmentalists 
have sppealedto theGovemmentto expedite 
the gazetting of the draft notification; and 

(d) if so, the reaction of the Governme"t 
thereto? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a)to (d). The Environment 
(Protection) Act, 1986 was notified on 2" 
May, 1986 and came into force in the whole 
of India on 19 November, 1986 vide notificaion 
No. GSA. 1198 (E) dated 12 November, 
1986. 

Composition of Board of UGC 

1216. SHRI V. KRISHNA RAO: 
SHAIMATI BASAVA 

RAJESWARI: 
SHRIMA TI CHANORA 

PRA8HAURS' 

Will the Mlnisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the date on which the present Board 
of the Universrty Grants Commission (UGC) 
has been reconstituted; 

(b) the details of composition thereat; 

(c) whether the Commission has 
representation from every region; and 
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(d) II not, the reasons therefor? (iii) who are Vice-Chancellors of 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) to (d). 
There is no provision in the UGC Act for the 
Board of the University Grants Commission. 
Section 5 (1) of the UGC Act provides that 
the Commission shall consist of:-

(i) a Chairman 

(ii) a Vice-Chairman; and 

(iii) ten other members, to be appointed 
by the Central Govemment. 

(2) The Chairman shall be chosen from 
among persons who are not officers of the 
Central Government or of any State 
Government. 

(3) Of the other members referred to in 
clause (iii) of SUb-section (1) -

(a) two shall be chosen from among the 
officers of the Central Government, to 
represent that Government; 

(b} not less than tour shall be chosen 
{{om amon<} ~csons who are. at the time 
W/7(/fl ther are ~/) r;'nD{j~n, )eACne~ ~, 
Univers~ies; and 

(c) the remainder shall be chosen from 
among persons -

(i) who have knowledge of, or 
experience in agriculture, 
commerce, forestry or industry; 

(ii) who are members of the 
engineering legal, medical or any 
other learned profession; or 

Universities or who, not being 
teachers of Universities, are In the 
opinion ofthe Central Govemment, 
educationists of repute or have 
obtained high academic 
distinctions: 

Provided that not less than one-half of 
the number chosen under this clause shall 
be from among persons who are not officers 
of the Central Govemment or of any State 
Government. 

The University Grants Commission was 
constituted by the Govt. on 30.5.1992 
following the above provisions in the UGC 
Act. A statement showing the names of 
members of the Commission is attached. 

STATEMENT 

Section 5 (1) 

1. Prof. G. Ram Reddy, 
Chairman, U.G.C. 

2. Prof. S.K. Khanna, 
Vice-Chairman, U.G.C. 

Section 5 (3) (a) 

3. Secretary, 
~?a.rtmal\t (If Education. 

4. Secretary (Expenditure), 
MInistry of Finance. 

Section 5 (3) (b) 

5. Dr. BlplO Chandra, 
Professor of History, 
Jawaharlal Nehru University, 
New Mehrauli Road, 
New Delhi - 110067. 
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6. Prof. Pranah Kumar Sen, 

Professor of Philosophy, 
Jadavpur University, 
Calcutta - 700032. 

7. Prof. A.S. Nigavekar, 
Ceptt. of Physics, 
University of Poona, 
Poona - 411007. 

8. Prof. D.R. Gadekar, 
Professor of Geology, 
M.S. University of Baroda, 
Opp. Drug Lab., 
Vadodara - 390002. 

Section 5 (3) (c) -

9. Prof. Basheeruddin Ahmad, 
Vice Chancellor, 
Jamia Millia Isla mia, 
Jamia Nagar, 
New Delhi-11 0025. 

10. Shri Subhash Yadav, 
Director NAFED, 
Siddartha Enclave, 
Ring Road, Ashram Chowk, 
New Delhi - 110014. 

11. Prof. D.P. Singh, 
Former Professor & Head, 
Deptt. of Public Administration, 
Universily of Lucknow, 
Lucknow- 226007. 

12. Prof. Ramlal Parikh, 
Vlce-Chancel!or, 
Gujarat Vidyap.3eth. 

Appointed w.eJ. 19.6.90 against a 
vacancy. 

Expenditure on Education 

1217. SHRI MUKUL BALKRISHNA 
WASNIK: 

SHRI NITISH KUMAR: 
DR. MAHADEEPAK SINGH 

SHAKYA: 

Will the Minlsterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a)theamountallocatedforexpendlture 
on education du~ the Eighth Plan and the 
percentage alloc:ation on education out of 
the total expenditure earmarked for 1992-
1993; 

(b) whether the said percentage Is less 
than the expenditure incurred on Education 
during the Seventh Plan; and 

(c) It so, the reasons for earmarking less 
percentage in the Eighth Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SELJA): (a) The Plan 
allocation for the Education sector (General 
andTechnical) isRs. 19599.73crores(Centre 
and States) for the Eighth Five Year Plan 
(1992-97) and the percentage allocation on 
Education of the total plan expendilure 
earmarked is 3.66 percent forthe year 1992-
93. 

(b) No, Sir. 

(c) Does not arise. 

Schools In Walled City Area 

1218. SHRI TARA CHAND 
KHANDELWAL:WilltheMinisterof PlUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the number of Government schools 
functioning in the walled city area in the 
capital; 

(b) whether these schools are sufficient 
to meet the requirement as per population in 
the area; and 

(c) if not, the steps proposed to be taken 
by the Government to set up more schools 
in the walled city area in the capital? 
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THE DEPUTY MINISTER IN THE CULTURE) (KUMARI SEWA): (a) The 

MINISTRY OF HUMAN RESOURCE number of Government/aided schools 
DEVELOPMENT (DEPARTMENT OF functioning in the walled city area in the 
EDUCATION AND DEPARTMENT OF capital are as under:-

Govt. Aided 

Delhi Administration 

Municipal Primary Schools 
in the city zone of M.C.D. 

27 

96 

(b) and (c). Sufficient seats in the existing 
schools are available to accommodate the 
students desirous to seek admission. The 
schools are openedlbifurcatedlupgraded as 
and when the necessity is felt. 

Setting up of Blood Components 
Separator Units 

1219. SHRI PRABHU DAYAL 
KATHERIA: 

SHRI MAHESH KANODIA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the attention of the 
Government has been drawn to the news-
item captioned" AIDS scare triggers blood' 
economy' drive .. appearing in . Pioneer' 
dated September 18, 1992; 

(b) if so, whether the Government 
propose to set up blood components 
separator units to promote economical and 
rational use of blood; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) and (c). Under the Centrally 

26 

sponsored National AIDS Control Programme 
launched during the current financial year, 
Blood safety is one of the major components. 
Under the Blood safety component among 
other things Government proposes to 
establish 30 Blood component Separation 
Units Sin as many cities, in a phased manner 
- 4 units during 1992-93 in the Four 
Metropolitan cities, 9 units during 1993-94 
and 17 units during 1994-95. In the first 
phase, Blood component separation units 
would be established in the Four Metros. 
Government of India would give commodity 
grants in the form of supplies and equipments 
and recurring grants for consumbles. staff 
and contingencies. The total estimated cost 
per unit is Rs. 27 69 lakhs for equipments 
and Rs. 11.22 lakh as recurring grants. 

[ Translation! 

Production and Supply of Foodgralns 

1220. SHRIMATISHEELAGAUTAM: 
SHRIMATI BHAVNA 

CHIKHLlA: 
SHRI RAJESH KUMAR: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether the support price of 
foodgrains paid to the farmers was very low 
in comparison to the increasing prices of 
foodgrains during Seventh Plan; 
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(b) whetherthepost harvestfacilitiesfor (b) No, Sir. The Food Corporation of 

marketing and storing of the surplus India (FCI) and the State GovemmentsJIhelr 
foodgrains are inadequate; procuring agencies plan and operate a large 

(c) the production of foodgralns during 
Seventh Plan and the average whole sale 
price thereof, year-wise; 

(d) the position of buffer stock from 
January to December during that period, 
year-wise; 

(e) whether the supply of toodgralns 
from the buffer stock has been slow; 

(f) if so, the reasons therefor; and 

(g) the steps taken to review the present 
food policy and take remedial measures 
accordingly to make the Eighth Plan 
successful in this regard? 

THE MINISTER Of STATE Of THE 
MINISTRY OF FOOD (SHRI TARUN 
OOGOI): (a) No, Sir. The Minimum Support 
Prices (MSP) of foodgrains are fixed by the 
Government on the baSis of 
recommendations of the Commission for 
Agricultural Costs and Prices (CACP) which 
covers the cost of production and a 
reasonable margine of profit to farmers. The 
Minimum Support Pnces are not based on 
the open market prices. 

number of purchase centres/mandls Ilf 
various procuring StateslUnion Territories 
during the kharif/rabl marketing seasons 
with a view to ensure that farmers do not 
have to travel long distances to sell their 
produce under the price support operation. 
The payment of foodgralns Is made to the 
farmers by cheques within a week. The FCI 
have adequate storage capacity spread 
throughout the country to store the procured 
foodgrains. 

(c) A statement - I attached. 

(d) A statement II showing stock position 
of foodgrains with the Govemment during 
the period from 1985 to 1990 on different 
dates IS attached. 

(e) and (f). No, Sir. 

(g) The Government keeps various 
aspects of the food management like 
production, price policy, procurement. 
distribution under priOrity programmes. 
maintenance of buffer stocks for nalional 
food security and on under constant review 
and special attention is being given to maintain 
the buffer stock at the prescribed levels and 
to boost the production of foodgrains In the 
country. 
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Hygienic Envlrorment In and Outside 

of Hospitals of Deihl 

1221. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether all the hospitals in Delhi 
have· Hospital Management I department; 

(b) if so, wh9therthisdepartment ensures 
that sanitation facilities in and around hospital 
are hygenic, clean and free from infection 
creating bacteria/virus; 

(c) if so, the details thereof; and 

(d) the steps taken or proposed to be 
taken by the Govemment in this regard so as 
to provide proper sanitation facilities and 
hygenic environment in and around hospitals 
of Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) Generally hospitals in 
Delhi have a I Hospitals Management ' 
DepartmenVCelVCommittee. 

(b) Yes, Sir. 

(c) and (d). The Hospital Management 
DepartmentlCeIVCommitleel Administration 
of hospitals oversee that the sanitary 
conditions in and around the hospitals are 
hygienic andfreefrom infection in association 
with P.W.D., Municipa Corporation of Delhi 
etc. The level of infection in wards is also 
monitored and all ",fforts are made by the 
hospital administration to minimise ward 
infections. 

(English] 

Barddhaman-t~twa Railway Line 

1222. SHRI PURNA CHANDRA MALIK: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether any project for construction 
of Barddhaman-Ka:wa railway line has been 
approved; 

(b) if so, the present stage of the project 
alongwith cost of construction and the 

schedule fixed for its completion; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) Doos not arise. 
(c) Constraint of resources. 

Nat!pnal Cultural Policy 

1223. SHRIMATIGIRIJADEVI: 
SHRI MOHAN SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
formulated a National Cultural Policy; 

(b) if so, the aims and objects thereof; 
and 

(c) the time by which it is likely to Re 
implemented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF. 
EDUCATION AND DEPARTMENT' OF 
CULTURE) (KUMARI SELJA): (a) The 
Government have prepared only an Approach 
Paperon the National Policy on Culture. This 
Approach Paper had been circulated to all 
Members of Parliament and also placed on 
the table of the House. 

(b) Detailed aims and objectives were 
spelt out in the Paper. However, in the main, 
the objective projected by the Approach 
Paper IS to integrate all cultural activities, 
decentralise the hithertto centralised 
functions, promote and encourage voluntary 
and private efforts in the area of culture and 
to provide assistance for infrastructural 
facilities whereever necessary to promote 
Tribal and folk Arts including preservation of 0 

the dying forms, preserve and conserve the 
Cultural Heritage etc. 

(c) The question of implemer.:ation does 
not arise since the policy is yet to I;\e 
formulated. 
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. Belthara Road (Balla) r.ennal Power MINISTRY OF RAILWAYS (SHRI 

Project MALlIKARJUN): (a) No. Sir. 

~ 1224. SHRI RAJVEER SINGH: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether environment clearance has 
been given to Be"hara Road (Balia) Thermal 
Power Project; 

(b) if not, the reasons therefor; and 

(c) the steps taken to expedite clearance 
of this project? 

THE MINISTER OF HUMAN 
RESOURCE DEVElOPMENT (SHRI 
ARJUN SINGH): (a) No, Sir. 

(b) and (c). The project was rejected on 
9.6.89 due to non-submission of requIsite 
tnf~mation. The project Will be considered 
from environmental angle on receipt of the 
requIsite information from the project 
authority. 

Expansion of Track Network in Eastern 
and South-Eastern Railway 

1225. SHRI HANNAN MULLAH: 
SHRI SUDHIR GIRl: 
SHRI BASUDEB ACHARIA: 

Will the Mtnlster of RAILWAYS be 
pleased to state: 

(a) whether the Government have 
received any proposal or initiated any action 
to expand track network of Eastern and 
South-Eastern Railways to facilitate 
movement of coal wagons to the Kolaghat, 
Bakreswar and Balagarh power projects in 
West Bengal; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

(b) Does not arise. 

Introduction of New Trains 

1226. SHRI RAMKRISHNA 
KUSMARIA: 

DR. K.V.R. CHOWDARY: 
SHRI ANADI CHARAN DAS: 
SHRI SANTOSH KUMAR 

GANGWAR: 
SHRI SHANKERSINH 

VAGHELA: 
SHRI CHANDRESH PATEL: 
SHRI RAJENDRA 

AGNIHOTRI: 
SHRI K. MURALEE DHARAN: 
SHRI N.J. RATHVA: 
SHRI UDDHAB BARMAN: 
SHRI BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the criteria followed by the 
Government for'introduction of new 
passenger, express and superfast trains; 
and 

(b) the details of the trains introduced 
during last six months and proposed to be 
introduced in near future In each zone? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Traffic justification. 
type of traffic, operational feasibility and 
availability of resources. 

(b) A statemurll containing list of trains 
Introduced dLJ I rr.',) tt1e last six months is 
attached. IntrO(Lctlon of new trains is an 
ongoing proce"s. 
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(b) Ust of trains introduced during the /ast six months: 

1. 261312614 Trivandrum-Gandhidham Express (weekly) 

2. 210312104 Bangalore-Kurla Express 

3. 930119302 Nizamuddin-Kota-Indore Express 

4. 830118302 Nizamuddin-Sambalpur Express (tn-weekly) 

5. 314113142 Sealdah-Haldibari/New Alipurduar Teesta-Torsha Express 
(tn-weekly) 

6. 520715208 Barauni-Amritsar Express 

7. 501315014 Varanasi-Gorakhpur Express 

8. 910119102 Vadodara-Gandhidham Express (6 days a week) 

9. 7001f7002 Vijayawada-Madras Pinakini Express 

10. 7003f7004 Vijayawada·Secunderabad Satvahana Express 

1,. 7011f7012 Hyderabad-Bidar Manjira Express 

12. 7013f7014 Bidar-Bangalore Hampi link Express 

13. 621316214 Tirupati-Bangalore·Mysore Express 

14. 260712608 Madras-Bangalore Lalbagh Express 

15. 3031304 Tatanagar-Chal Radharpur Passenger 

16. IDDI2DB Oongargarh-DurglBhilai Passenger 

17. 521/522 Muzaffarpur-Sonpur Passenger 

18. 159/160 Virar-Dahanu Road Passenger 

19. 1451146 Ratlam-Nagda Passenger 

20. 3571358 Secunderabad-Manuguru Passenger 

21. 501 Guntur-Vijayawada Passenger 
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22. 970119702 Sikar-Delhi Sainik Express (6 days a week) 

23. 4251426 Oarbhanga-Narkatiaganj Passenger 

24. 441/442 Muzaffarpur- Narkatiaganj Passenger 

25. 53154 Guwahati-New Bongaigan Passenger 

26. 451/452 Oabhoi-Miyagam Ka~an Passenger 

27. 4531454 Bharuch-Samni Passenger 

28. 4551456 Pratapnagar -Bodeli Passenger 

29. 519/520 Bhatni-Varanasi Passenger 

30. 253A1254A Jolarpettai-Bangalore Passenger 

31 7015n016 Secunderabad- Visakhapatnam Express (bi-weekly) 

32. 1351/1352 Manmad-Aurangabad Passenger 

33. 905719058 Vadodara-Valsad Express (6 days a week) 

34. 7589nS90 Nizamabad-Aurangabad Link Express 

35. 1341/1342 Mathura-Agra Cantt Passenger 

36. 261912620 Nizamuddin-Secunderabad-Bangalore Rajdhani Express 
(weekly). 

37. 311/312 Kayankulam-Alleppey Passenger 

38. 3131314 Kayankulam-Alleppey Passenger 

39. 3151316 Kayankulam-Alleppey Passenger. 

Orchids in Arunachal Pradesh (c) whether orchids are being exported 
trom Arunachal Pradesh; 

1227. SHRI LAETA UMBREY: Will the 
Ministero! ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the details of species of orchids 
found in Arunachal Pradesh; 

(b) the details of species of orchids 
which are facing extinction; 

(d) it so, details thereof; and 

(e) the steps being taken to preserve 
them? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). On the basis of 



363 Written Answers DECEMBER 1, 1992 Written Answers 364 
surveys carried out by the Botanical Survey. 
of India (BSI). more than 400 species of 
orchids, including 25 endemic, ones, have 
so far been recorded In Arunachal Pradesh. 
Details of orchid species which are rare and! 
or vulnerable to extinction are given in the 
Statement attached. 

(c) and (d). Export of orchids of wiid 
origin is not permitted from any part of the 
country. According to the provisions of the 
Conventiol1 on International Trade in 
Endangered Species of Wild Fauna and 
Flora (CITES). the export of three species of 
orchids, viz. Blue Vanda (Vanda coerulea) 
ladies Slipper (l"'aphiopedilum spp) and Red 
Vanda (Ranatera irnschootiana) is prohibited. 
These three species of orchids have also 
been brought underthe purview of the Wildlife 
(Protection) Act, 1972, in order to control 
their exploitation from the wild. The export of 
the remaining species covered under the 
CITES is strictly regulated. 

(e) The BSI maintains about 3000 live 
plants belonging to 400 orchid species in 
there orchidaria. The Government of 
Arunachal Pradesh also maintains a large 
collection of live orchids in its research Station 
at Tipi in Kameng District. 

A large number of National Parks., 
Sanctuaries and Biosphere Reserves have 
been set up in various States which preserve 
both the fauna and the lIora including orchids; 
and some of these protected areas give 
particular attentton to the endangered species 
of orchids. 

STATEMENT 

1. Acanthephippium sylhetense. 

2. Aectochnoiius crispus. 

3. Anoectochilus sikkimensie. 

4. Bulbophyllum lobbi. 

5. Bulbophyllum viridiflorum. 

6. Bullevia yunnanensia. 

7. Calanthe aliamaefolia. 

8. Calanthe alpine. 

9. Calanthe anousta. 

10. Cymbidium eburneum. 

11. Cymbidium hookerianum. 

12. Dendrobium falconeri. 

13. Dendrobium nobile. 

14. Dendrobium sulcatum. 

15. Dendrobium wardianum. 

16. Epipoqium seseanum. 

17. Eameralda cathcartii. 

'8. PaphiO'pedilum fairieanum. 

19. Paphiopedilum wardianum. 

20. Pleione hookeriana. 

21. Thumia marsh alii ana. 

22. Vanda coerulea. 

Policy on Wastes 

1228. SHRI M.V. CHANDRA 
SHEKARA MURTHY: 

SHRI V. SREENIVASA 
PRASAD: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have 
received any suggestion for a national policy 
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on the management in hazardous and other THE MINISTER OF STATE IN THE 
wastes to reduce the volume of waste; MINISTRY OF RAILWAYS (SHRI 

MALLIKARJUN): (a) As a matter of policy, 
(b) it so, the details thereof; and items of regular track maintenance are not 

being get done through private contradors. 
(c) the reaction of the Government 

thereon? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (c). In a number of 
meetingslworkshops organised by Ministry 
of Environment and Forests as well as by 
other agencies, various suggestions have 
been made on the management, and 
reduction of hazardous and other wastes. 

The Hazardous Wastes (Management 
and Handling) Rules, 1989 and the Guidelines 
for Management and Handling of Hazardous 
Wastes issued by the Ministryof Environment 
and Forests provide fortt,e national regulation 
on hazardous wastes. Suggestions received 
from different sources have also been duly 
considered and have been taken care of In 
the ' Polley Statement for Abatement of 
Pollution' issued by the Ministry in February, 
1992. 

Track Maintenance 

1229. SHRI TARIT BARAN TOPDAR: 
Will the Miflister of RAiLWAYS be pleased 
to state: 

(a) the nUmberof divisions/zones where 
the track maintenance work have been given 
to the contractors; 

(b) the reduction of cost achieved by 
adopting thiS method; 

(c) whether maintenance of tracks have 
been improved thereby and improvement of 
traffic movement has been observed; and 

(d) the criteria adopted in awarding such 
work to contractors? 

(b) to (d). Do not arise. 

[ Translation] 

Fund for Afforestation 

1230. SHRI DEVI BUX SINGH: 
SHRIMATI BHAVNA 

CHIKHLIA: 
SHRI RA TILAL VARMA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to slate: 

(a) whether a National Fund has been 
set up for afforestation in the country; 

(b) if so, the details thereof; 

(c) the total amOt'nt in this fund at 
present and 

(d) the amount provided to the various 
States from this fund so far, Slate-wise? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). The National 
Fund for Afforestation and Wastelands 
Development was set up on 17th July 1990 
to achieve the objective of involving aD 
sections of society and mobilising the 
resource~s of individuals, as well as 
organisations, both corporate and non 
corporate in the task of waste lands 
development. The Fund is managed by a 
committee headed by the Minister 
(Environment and Forests). 

(e) and (d). A total amount of Rs. 
11.01.855 is presently available in the Fund, 
to be spent on projects submitted by 
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Government DepartmentslTrustslPublic (a) whether the Archaeological Survey 
Sector Undertakings/Local Bodies/ of India has commenced repair work 0( the 
Cooperatives/Companies. To date, no project Jagannath Temple in PUri; 
proposal to be financed by the Fund has 
been received. 

ShoJ Wetland Project 

1231.SHRIMATISUMITRAMAHAJAN: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whetherthe Union Government have 
received any proposal from the Madhya 
Pradesh Government for approval and early 
release of funds for Bhoj Wetland Project: 
and 

(b) if so, the action taken by the Union 
Government in this regard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). The Bhoj 
Wetland is one of the 16 wetlands in the 
country selected for conservation and 
management under the Wetlands 
Programme funded by the Ministry of 
Environment and Forests. On the basis of 
the guidelines issued by the Ministry, the 
State Government of Madhya Pradesh has 
been preparing AnnualplansforBhoj Wetland 
since 1988-89. So far a total amount of Rs. 
51 lakhs has been provided to the State 
Government for carrying out activities under 
Action Plans, which include erosion control 
through planting, weed control, water quality 
monitoring, awareness creation, etc. 

[English] 

Lord Jagannath Temple 

1233. SHRI BRAJA KISHORE 
TRIPATHY: 

.SHRIMRUTYUNJAYANAYAK: 
SHRI SHARAD DIGHE: 
SHRI RABI RAY: 
SHRI GOVINDRAO NIKAM: 
SHRI MOHAN SINGH 

(DEORIA): 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(b) H so, the amount likely to be spent on 
the renovation of this temple and when this 
work is likely to be completed; 

(c) whether the Government propose to 
install a mobile seismic unit (station) for 
monitoring microseismic activity in the region; 

(d) if so, the details thereof; and 

(e) if not, other steps being taken for 
protection of the temple? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) and (b). 
The conservation and repair work of this 
temple are being carried out since 1974. The 
conservation work of this temple is a 
continuous process. During the current year 
Rs. 6.60 lakhs have been allocated but 
expenditure is generally incurred as per 
requirements. 

(c) and (d). There is no such proposal 
at present. 

(e) The other steps being taken for the 
protection of the temple are: 

(i) Removal of accretionary plaster form 
the surface of the main temple. 

(ii) Replacement of the cracked/ 
damaged stone members with new ones 
and consolidation of the structure. 

(iii) Replacement of corroded iron 
clamps/dowels with non corrosive ones. 

(iv) Grouting of cracks/Jissures on the 
structure. 



369 Written Answers AGRAHAYANA 10,1914 (SAKA) Written Answers 370 
(v) Chemicaltreatment and preservation 

of the exposed surface. 

[ Translation] 

Stoppage of Express trains at Jalgaon 
Station 

1234. DR. GUNVANT RAMBHAU 
SARODE: Will the Ministerof RAILWAYS be 
pleased to state: 

(a) whether complaints have been 
received that a number of express trains do 
not stop at Jalgaon Station in Bhusawal 
division of Central Railway; 

(b) if so, whether there is any proposal 
to stop express t~ains at It,e station; and 

(c) if so, the trains proposed to be 
stopped at the above station? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Some representations 
have been received in this regard. 

(b) 23 pairs of trains already stop at 
Jalgaon. At pre3ent, there is no proposal to 
stop any additional train at this station. 

, 
(c) Does not arise 

[English] 

Missing of Art Objects from National 
Museum 

1235. SHRI ARJUN CHARAN SETHI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of the art objects stolen 
and foun1 missing during the current year 
from the National Museum, New Delhi and 
from other archaeological museums in each 
State alongwith their cost; 

(b) whether any inquiry has been 
conducted in this regard; and 

(c) if so, the details thereof and the 
action taken by the Government thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) None of 
the art objects have either been stolen or 
found missing from the National Museum 
and the archaeological museums under the 
Archaeological Survey of India located in 
different parts of the country during the 
current year. 

(b) and (c). Do not arise. 

Study on Lamodar River 

1236. SHRI BIJOY KRISHNA 
HANDIQUE: 

DR. SUDHIR ROY: 
SHRI. HARADHAN ROY: 
PROF. MALINI 

BHATTACHARAYA: 
SHRI BASUDEB ACHARIA: 
SHRi RAM VILAS PASWAN: 
SHRI SHARAD YADAV: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether any study has been 
conducted by the Central Pollution Control 
Board on the river Damodar; 

(b) if so, the outcome thereof; and 

(c) the measures taken or proposed to 
be taken by the Government to check 
pollution and deteriorating water quality in 
the river? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (c). Pollution from 
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wagon. for KoJaghat domestic wastes CC'upIed with untreated 

industrial discharge ~resunedlnthe heavy 
pollution of the D£modar river. The 
Government has already taken a number of 
steps for control, of pollution In the Damodar 
basin basln:-

(I) Efficient and emission standards have 
been prescnbed under the Environment 
(Protection) Act. 1988; 

(ii) Environment guideines have been 
evofvedforslltingandoperationoflndustries; 

(iii) Industrieshavebeen asked to comply 
within consent requirements 0' the State 
population Control Boards to limit the 
discharge ofeffluents and commissions within 
the stipulated standards; 

, 
(iv) The Central Government, in 

consultation with the State Governments, 
have prepared an action plan to meet the 
effluent and emission standards for polluting 
industries; 

(v) Fiscal incentives are provided for 
installation of pollution control eqUipment 
and also for the shifting of polluting industries 
from congested areas; 

(vi) Network of ambient air quality and 
ambient water quality monitoring stations 
have been set up; 

(vii) A scheme has been initiated to give 
assistance to cluster of small scale industrial 
units from setting u') common effluent 
treatment plants; 

(viii) A proposal has been prepared for 
including thE. cleaning up of the Damodar 
river in the second phase of the Ganga 
Action Plan. A commitment of the West 
Bengal Government sharing 500/0 of the cost 
has also been received. 

1237. SHRI ANllBASU:WDlthe MinIster 
of RAILWAYS be pleased to state: 

(a) whether the Government of West 
Bengal have requested for 500 special type 
of wagons (BOBR) for fast unloading of coal 
at Kolaghat; 

. (b) If so, the detaUs thereof; and 

(c) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). Minister-in-
Charge of Department of Power and Non-
Conventional Energy Sources and Science 
andTechnology.GovemmentofWestBeng~1 

vide his letter dated 2- 4-92 had requested 
for s'Jpply of coal to units IV, V, and VI of 
Kolaghat Thermal Power Station in BOBR 
wagons. The power station has not provided 
necessary infrastructure to handle -BOBR 
wagons. However. Railways have made a 
beginning by deploying 127 BOBR wagons 
for loading coal to Kolaghat Thermal Power 
Station. 

Railway Projects In Orissa 

1238. SHRI K.P. SINGH DEO: 
SHRI SRIKANTA JENA: 
SHRI GOPI NATH GAJPATHI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the details ofthe railway projects that 
were launched prior to Seventh Five Year 
Plan in Orissa; 

(b) the details of the projects that has 
already been completed and the progress 
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made in regard to the rest oflhe projects as THE MINISTER OF STATE IN THE 
on 30th August, H,92; MINISTRY OF RAILWAYS (SHRI 

MALLIKARJUN): (a) to (c). Details of new 
(c) the total estimated cost of these railway line projects that were launched prior 

project~; and 
to Seventh Five Year Plan in Orissa, are: 

(d) the details regarding railway lines 
taken up during 1992-93 in the State? (d) Nil. 



375 Written Answers 

os: 
"tl 
~ 
~ 
~-;;; It) 

o E 
u~ 

DECEMBER 1, 1992 

0> 
III 
cO 
III 

co 
N 

'0 __ 
c C 
:::l III EO-o C/) o c 
::;!~ 

m 
"0 
C 
:::l 

.,.... 
~ 
0 co 

E e 
III III -g E 
o :::l coo 

~ 
C/) 
o 
0-
C 
III 

co 
6 co 

0> 

~ 
:.o~ 
~ .... 
III 0 coC> 

Written Answers 376 

c 
Q) 
e_ 
III 0 E cD 
Q).>t:: 
a..!!! 

C'II 
~ co 





379 Written Answers 

(!j 
co 

€ ~ ro c 
!2l.!!! ro 0 
co co 

ci 

DECEMBER 1, 1992 

0> 
N 

(!j 
co 

CD 
to ,..:. 
<0 

(!j 
co 

M 
N 

(.') 
co 

Written Answers 380 

0> 
to 
cO 
<0 

m 
I.() 

.¥ o ro 
S 
() 



.381 Written Answers 

.... 
SO t!. j M 
.!!!"" 

...... 
~.,; It) 

o E 
o~ 

• 

c:: 0. 
Q) 

~ 
C\I Q) 

"0 
~ 
111 a.. • 

)'c -I <:: 
Ci5 

I 

AGRAHAYANA 10.1914 (SAKA) 

~ 
:;) 

.... 
DO 
6 
DO 

M 
M 

0.-111 .._ 
.s:::. 111 
.:£1::: 
111 111 
"'?O 

CD 

Written Answers 382 



383 Written Answef$ DECEMBER 1, t 992 Written Answers 384 

VI 
VI :.l1 N ~ 0 

~ 
q) .... Q) 

Q) ..... co 
2- ~ VI 

8 N 
2.-

"tJ m 
~ Oleo 0 
~ <no 0 

<D- o .;:: 00. en N 
IJ.J It') ..q-2.- N 

....... 
en 
~ .._ 
S '<1"111 N 

<D~ 
,.._ 

0> .... 0 e:: 
,~I l:J Q) 

CI) -.J 
CI) 

II 
IJ.J cx: 
~ 
0 cx: I Cl.. 
~ 

~ Q) cx: ~ 
~ 111 C) C) ~ C") 

CD CD 

I , 
lD I Q) 

I 0l."l 
~ C) 
III .... ' 

I 
111-0 .... :, -0=><: 
III Ql-. Q. j 
0)= -0 ii I II) .c Cl 

~ I I 
-()->-1IICl) 

Ie:: C'J ~ a.. III 

I.s? Cf.:.E (/) 
-=>0 ~ I~ 
=> 0. () 

I~ 
Q.II) .c III .. III () .. 0 E (ij I ~~-'" ..... 

io 
I~ -I ..; N ,CI) 

I 



385 Written Answers 
[ Translation) 

AGRAHAYANA 10,1914 (SAKA) Written Answers 386 

Bridges in Madhya Pradesh 

1239. SHRI ASLAM SHER KHAN. Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
construct overbridges in Betul, Arnla, Harda, 
Timli and Khirkiyain Madhya Pradesh keeping 
In view the convenience of the people; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
'MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Work on Road 
overbndge at Betulls In progress. There are 
no propos:lls from State Government for 
construction of Road overbridges at Amla, 
H~da, Tlmarnl and Khlrkiya. 

(b) At Betullevel crosSing No. 256·A at 
Km. 85017-8 IS being replaced by RO:1d 
*,verbndge at an anticipated cost of Rs. 3.00 
Crores. 

[English] 

Family Planning Norms for 
Representatives 

1240. SHRI SO£3rlANADREE-
SWARA RAO VADDE· 

SHRI GUMAN MAL LODI1A: 
SHRI V.S. 

VIJAYARAGHAVAN: 
SHRI ATAL BIHARI 

VAJPAYEE: 
SHRI V. SREENIVASA 

PRASAD. 
SHRI M.V. CHANDRA 

SHEKARA MURTHY· 
SHRI RAMCHANDRA 

GHANGARE: 
SHRI PAWAN Kur.1AR 

BANSAL: 

Will the Minister of HEAL Ttf AND 
FAMILY WELFARE be pleased to state: 

(a) whether the National Development 
Council has recently resolved to debar those 
with more than two children from holding any 
elective office from Panchayat to Parliament; 

(b) If so, the details of the decision taken 
by the N.D.C.; 

(c) whetherthe Government propose!o 
amend the RepresentallOn<; of rc::;p!e Act lor 
thiS purpose appiicable to all citizens; 

(d) If so, '~etlmebywhlch the n(:.v policy 
IS to be ImplE:mented; and 

(e) if not. the reasons therefor? 

THE MINISTER ()F STATE IN THE 
MIN!STfW OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THAnA DEVI 
SIDDHARTHA): (a) No, Sir. 

(b) to (e). The Report of the N.D.C. 
Committee on Population has to be 
considered by the N.D.C. 

Privatisation of Catering Service 

1241. SYRI DATTATRAYA 
BANDARU: 

SHRI BALRAJ PAS!: 

Will the Minister of RAILWAYS be 
p:eClsed ·to state: 

(a) wtwlher there is any proposal to 
pnvatlse pantry cor operations on railways 
completely; 

(b) If !,O, the reasons thereof; and 

(c) the total Investment on setting up 
new base kitchens during 1992-93? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 
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(c) No investment in new base kitchens 
has baen planned during 1992-93. 

Dhauli Expreft.~ between Calcutta and 
Bhubaneshwar 

1242. SHRI ANADI CHARAN DAS: Will 
the Minister of RAILWAYS ba pleased to 
state: 

(a) whether four pairs 01 passenger 
trains of South Eastern Railways in Orissa 
have been withdrawn from 1998 onwards 
and only DhauaJi Express (one rake service) 
has ba~n introduce between Calclita and 
Bhubaneshwar; 

(b) whether there is any demand for two 
rakes service for Dhauli Express; 

(c) if so, whether any such proposal is 
under consideration of the Government; 

(d) if so. the details thereof; and 

(e) if not, the reas')ns therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Due to re-organisation 
of train services" five pairs of trains serying 
Orissa were withdrawn in 1988. Out of 
these, of pair of trains between 
Bhubaneshwar and Palasa was restored 
w.e.f. 1.3.89. Besides, 9 pairs of trains 
(Including Dhauall Express) serving State of 
Orissa have baen introduced since 1 ~88. 

(b) Demands have been received for 
introduction of reverse Dhauli Express. 

(e) to (e). Examined but not found 
feasible due to oper<ltional and resource 
constraints .. 

Ozone Depletion Substances 

1243. DR. LAL BAHADUR RAWAL: 
SHRI VUAY NAVAL PATIL: 
SHRI KAMAL CHAUDHARY: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased 10 slate: 

(a) whether attention of the Government 
has baen drawn to the news item captioned 
·Ozone hill too high of India· appearing in the 
Hindu dated October 10, 1992; 

(b) if so, whetherthetask force set upto 
evolve a national strategy for phasing out 
ozone depletion substances has submitted 
its report to the Government; 

(c) if so, the recommendations made 
therein; and 

(d) the action taken/proposed 1? be 
taken by the Government in the matter? 

THE MINISTER OF HUMAN 
RESOURCE DEVElOPMENT (StiRI 
AR';UN SINGH): (a) Yes, Sir. The newsitem 
appeared in the Hindu on 24th Octc.ber, 
1992. 

(b) to (d). The Task Force set up by the 
Ministry of Industry to formulate the national 
strategy for phaSing out the ozone-depleting 
substances prepared a report in July 1992. 
This report was examined, specially in the 
light of further development concerning the 
Montreal Protocol. On that basis the Ministry 
01 Industry has since baen advised. 

Passenger Trains on AnduJ-Sealdah 
Line 

1244.DR.SUDHtRRAY:WilitheMinister 
of RAJL WAYS be pleased 10 slale: 

(a) whetherlhere is anypropoc:al t') ~ tart 
passenger trains on Andul Sealdah railway 
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hne In orelerlo decongest passengertrafflc at (b) Does not anse 
Howrah, 

(b) If so the details thereol, and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THF 
MINISTRY OF RAILWAYS \SHRI 
MALLIKARJUN) (a) No Sir 

(b) Does not anse 

(c) This IS a goods train lme between 
South Eastern and Eastern Railways where 
It IS not operationally feoslble to run any 
passenger train 

Rail Yatn Nlwas 

1245 DR AMRITLAlKALlDASP/\TEL 
Will the Minister of RAILWAYS be pleased 
til state 

(a) whether there IS any proposal for 
construction of Yatn N,was at majOr railway 
stations In the country 

(b) If so, details tr,ereol and the names 
01 such stations Zone Wise, and 

(c) It not, the reasons therefor? 

THE MINISTErI OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRr 
MALLIKARJUN) (al No, Sir 

(c) In view 01 prevailing constrains of 
resources there are not Immediate plans for 
construclions of additIOnal Rail Yatn Nlwas 

Rail Bridges In Gujarat 

1246 SHRI GABHAJI MANGAJI 
THAKORE Will the Minister of RAilWAYS 
be pleased to state 

(a) the numberof rail bndges In Western 
Railway coveTing GUJarat, 

(b) the number of those bridges which 
requITe repalTS, 

le) the amount spent on the repairs of 
tnose bndges dUring 1990 91, and 

(d) the number of the bndges the repairs 
work on which are likely to be undertaken 
during the current fmanclal year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) (a) 6641 

(b) 19 of Ihese bridges require major 
repairs 

(c) Accountal of expenditure IS not 
maintained st;)tewlse 

(d) The work of Major repairs on the 
follOWing 17 bndges IS under execution -

Bndges Nos Section on which 10'-ilfed 

287 & 319 Bombay-Sural 

560,573, 574 &575 Sur;)! Vadodara 

639,64 \,644,663 & 66S 

\3 \I adodara -Goonra 

37 Vlramgam - Khalagoda 
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952 Mehsana-Ahmadabad_ 

42 Kalal - Katosan Road. 

39& 56 Sabarmati - Botad. 

Visit to China 

1247. SHRI MANiKRAO HODLYA 
GAVIT: 

SHRI ANNA JOSHi: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether he has visited China during 
November, 1992; 

(b) jf so, the broad details of the 
discussions held with the Chinese leaders; 

(c) whether any agreement has been 
signed during the visit; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) Yes, Sir. 

(b) Discussions were held with the 
Chinese State Councillor and Chairman of 
the State Education Commission, H.E. Mr. U 
Tieying to review the implementation of the 
Protocol on Education between India and 
China signed in February this year. The two 
sides decided to give further impetus to the 
contacts between India and China in the 
area of education and sports. Meetings were 
also held with Premier li Peng and other 
Chinese leaders. The delegation visited a 
number of schools and other educational 
Institutions. 

(c) No, Sir. 

(d) Does not arise. 

High Cost of Printing 

1248. PROF. SUSANTA 
CHAKRABORTl:iY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether there is a growing gap 
between the writers and the readers in view 
of high cost of printing; 

(b) if so, the reasons therefor; and 

(c) the rernediol steps contemplated ~y 
the Government in 1111S regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF' 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) to (c). 
The overall cost of production of books has 
increased due to increase in the cost of 
paper and other inputs. Various autonomous 
organisations such as National Book Trust, 
National Council of Educational Research 
and Trairling and S"lhitya Akademi and the 
Publications Division of the Ministry of 
Information and Broadcasting are producing 
reasonably priced quality books which are 
well within the reach of the general public. 

Improvement of Administrative 
, Standard or University 

1249. SHRI VIJAY NAVAL PATll: 
SHRIKAMALCHAUDHAR~ 

Will the Ministilr of HUMAN RESOUR~ 
DEVELOPMENT be pleased to state: 
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(a) whether the Go"efnment have the teaching profession. 

formulated anycomprehen<:ive reform plans 
to rationalise the administrative and unif arm 
educational standards of various universities 
in the country; 

(b) if so, the details of the action plan 
worked out 'for implementation during the 
Eighth Plan period; and 

(c) the details of the action being taken 
by the Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) to (c). 
Accordmg to the information furnished by 
UGC, in pursuance of National Policy on 
Education - 1986 and the Programme of 
Action, the CommiSSion had set up a 
Committee to review the management 
patterns including t"e structure, roles and 
responsibilities of various Unlversitiesroodles 
in the light of the new demands on the 
Universities system. The Committee 
submitted Its report to the CommiSSion in 
January, 1990 and the Report has since 
been considered by a Sub-Committee of the 
Central Advisory Board of Education. The 
recommendations of thiS Sub·Commlltee 
will be circulated to the State Governments/ 
Universities for talking necessary action In 

this regard after these have been approved 
by the CABE. In pursuance of NPE-86. the 
Government and UGC have taken several 
initiatives to improve the standard of 
education in institutions of higher learning. 
Some of the major steps t:lken in thiS reg ard 
are: 

ReVision 01 P3Y scales of college 
and univerSity Teachers w.e.!. 
1.1.1986. Opportunities prOVided 
fortraining and career advancement 
lor teachers. Ali-India Eligibility Test 
introduced to attract best talent to 

Academic staff colleges 
establishment lor re-orientation of 
newly appointed university and 
college Teachers. 

27 Curriculum development 
CentreslnSciencesandHumanHies 
est..lb:,shed to modernise curricula. 
Model curncula has been prepared 
of 27 disciplines In under graduate 
and post-graduate courses. 

Financial assistance provided by 
UGC for improvement in teaching 
and research under Special 
Assistance Programmes, like 
Centres of Adllanced Study, 
COS IP, COHSSIP, COSIST, etc. 

Inter-Un iversity Centres 
established by UGC to provide front-
line faCilities and services for 
advancement of research in the 
univerSity system. 

Higher priority given to grant of 
autonomy to selected Colleges and 
University Departments. 

GUidelines for Implementation of 
an Academic Calendar Circulated. 
These guidelines emphasize 
observance of at least 180teaching 
days by univerSity/colleges. 

Regulations lor min:mumstandards 
for the award of first degree, 
minimu m working days etc. notified 
by UGC. 

Forest Cover in North Eastern States 

1250. SHRIMATI BIBHU KUMAR I DEVI: 
Will the Minister 01 ENVIRONMENT AND 
FORESTS be pleased to state: 
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(a) the total forest cover in North- Eastern 

States at present and the comparative figures 
in the beginning of Sixth and Seventh Five 
Year Plan, State-wise; 

(b) whether a large scale deforestation 
has taken place in the North-Eastern States; 

(c) if so, the details thereof and the 
reasons therefor: and 

(d) the funds allocated and utilised for 

forest conseiVatlon State-wise? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) The State-wise 
comparative figures of the forest cover in the 
North Eastern States assessed by Forest 
Survey of India based on visual interpretation 
of satelite Imageries pertaining to the period 
1961-83, 1985-87 is a sunder:-
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(b) and (c). No large scale deforestation allocated and utilised for tree Plantation 20 

has been reported from the North Eastern po lOt programme dunng the VII Plan penod 
States, In the North Eastem States are as under'-

(d) The State-wise details of the funds 

WIDE PAGE 264(T) 
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Kits for detection of Aids 

1251.SHRIMATISUSEELA.30PAl.AN: 
Witl the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether all the AIDS detection 
centres are equipped with western blot kaits 
which are used for the confirmation of AIDS; 

(b) if not, the reasons therefor; and 

(c) the steps prop:>sed to be taken by 
the Government to make available this kit to 
every AIDS detection centre in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) to (c). All the 62 
surveillance centers where HIV testing is 
done are attached to a Reference Centre for 
the confirmation of the ELISA positive 
samples for surveillance purposes. Western 
Blot testing facilities for confirmation of ELISA 
positive sera are available in these Reference 
Centres. 

To ensure the safety of blood, the 
confirmation of the ELISA positive donors' 
blood is not necessary, as according to 
existing strategy, donors blood found positive 
for HIV antibodies to be disordered and no 
further testing is necessary. 

Protection of Jaugada Fort in Orissa 

1252. SHRI SIVAJI PATNAIK: Will the 
Minister of HUt-JAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have any 
proposal to undertake the conservation work 
of 264 Be rock edicts of the Jaugada Fort in 
Orissa which are gradually getting defaced 

and obliterated; and 

(b) if so, details of the action plan in this 

regard? 

THE DEPUTY MINISTER IN THE 
MINiSTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUlTURE) (KUMARI SELJA): (a) and (b). 
The Ashokan rock edict in JAUGADA FORT, 
Pandya, District Ganjam Orissa is not getting 
defaced or obliterated. The Archaeological 
Survey of India has taken the following steps 
for its conservation and preservation; 

(i) The rock edict has been covered with 
pillared mandate to protect it from sun and 
rain. 

(ii) Chemicallreatment and preservation 
are done periodically. 

(ii) A grill has been provided to prevent 
visitors from touching the inscription. 

(iv) The area is partly fenced f,?r better 
security. 

[ Translation] 

Thave-Oeorla and Lohardaga-Torl Rail 
Link 

1253. SHRI LALIT ORAON: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to link 
Thave in Gopalganj district of Bihar with 
Deoria in Uttar Pradesh and Tori in Palamau 
district with Lohardaga in Lohardaga district 
by rail; and 

(b) if so, the time by which it is likely to 
be done and jf not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJ!)N): (a) No, Sir. 

(b) Does not arise. Due to constraint of 
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[English) 

Derailment In Kottayam Sector 

1254. SHRI RAMESH CHENNITHALA: 
Will the Minister of RA'LWA YS be pleased 
to state: 

(a) whether the Government are aware 
of the repeated derailment of trains in 
Kottayam sector, Kerala; 

(b) if so; whether any enquiry has been 
conducted into the reasons for those 
derailments; 

. (c) if so, the details thereof; and 

(d) the action proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). During the last 
one year (November '91- October '92) 8 
accidents due to derailment of goods trains 
occurred on this section. 

Departmental inquires are conducted 
into the causes 01 each aCCident. Out of the 
8 accidents on this section 2 accidents were 
due to rolling stock failures, 4 due to track 
defects combined with rolling stock, in one 
case cause could not be established and 
one case is still under investigation. 

(d) All-out efforts are being made to 
maintain the' assests on this section in good 
fettle and specific action has been taken to 
improve track maintenance by:-

(i) Required rene",'al of track structure, 
work having been completed in 48 Kms. and 
remaining 28 Krns. taken up in the current 
year. 

(ii) Strengthening and upgradation ot 
track structure includi.1g improvement by 
way 01 treatment ollarmatian where required, 

(iii) Carriage and wagon examination 

has also been strengthened at Inumbanam 
and Tirunelveli. 

Accidents are being monitored at the 
highest levelto ensure follow up action being 
taken to prevent accidents on this section. 

[ Translation] 

Utilisation of Godowns by Fe. 

1255. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of FOOD be 
pleased to state: 

(a) whether the Food Corporation of 
India is making optimum utilisation of the 
capacity of its Godowns in the country; 

(b) if not, the reasons therefor; and 

(c) the losses suffered till date on this 
account? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). Due to low procurement 
dUring the lasttwo seasons and the increased 
off take of loodgrains under Public Distribution 
System and other Government schemes 
the capacity utilisation of Food Corporatio~ 
of India's (FCl's) godowns is at present 
somewhat fow. 

, (c) Fel does not operate godowns on 
commercial basis. Its god owns are utilised 
only for meeting the storage requirements' 
01 buffer and operational stocks offoodgrains 
with them. 

[English] 

Quit India Movement 

1256. PROF. PREM DHUMAL: 
DR. lAXMINARAYAN 

PANDEYA: 

Will the Minister al HUMf>N RESOURCE. 
DEVELOPMENT Of! pleased to state: 

ta) the oe\ails 0\ -various pta9tamme~ 
whicil have been launched so tar on the 
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occasion of the goldenjutJilee celebrations of (b) Under the centrally Sponsored 
the historic M Quit India· Movelnent'; and Scheme of Vocational Education 12543 

(b) the amount spent on each of such 
programmes? 

THE DEPUTY MiNISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) and (b). 
The information is being collected and will be 
laid on the Table of tOO House. 

Promotion of Voca~lonaJ Education 

1257. SHRI HARISINGH CHAVDA: 
DR. SUDHIR RAY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether it is proposed to cover 
twenty five per cent of the students by 
vocational education during the Eighth Five 
Year Plan; 

(b) if so, the number 01 vocational 
colleges and schools opened so far under 
the auspices of the Union Government; 

(c) whetherthere i3 any job prospect for 
students coming out of these vocational 
institutions; 

(d) if so, the detai;s thereof; and 

(e) the details 01 funds allocated to the 
States for promotion of vocational educat,on 
dunng the current fmancial year, State-wise! 
Union Territory-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) No, Sir. 

vocational sections at + 2 level involving 
4400 schools/colleagues have been 
approved upto 1991-92. 

(c) and (d), The selections of vocational 
courses is to be done on the basis of vocational 
surveys, registrations in the Employment 
Exchanges and a general assessment of 
manpower needs made under district 
development plans. The Central Govemment 
have taken the following steps to facilitate 
wage/sell-employment 01 the vocational 
students:-

( i) 

(ii) 

(iii) 

(iv) 

The Department of Personnel & 
Training has issued a circular to all 
Ministries/Departments requesting 
them to review the recruitment rules 
in order to make the vocational 
students eligible for employment. 
The Department of Education has 
also set up inter-miOisterial 
Committee to review the position, 
department-wise, about the posts 
available in various departments 
and organisations under them, in 
respect of which preference can be 
given to persons with relevant 
vocational tra:r.ing. 

60 subject fields have been covered 
as under the Apprentices Act to 
enable the students to benefit under 
the Apprenticeship scheme. 

It is possible for vocational students 
to get b<.1nk assistance for setting 
up small scale industries. 

Office of the Development 
Commissioner SSI has decided that 
unemployed youth who have done 
vocational training at plus two level 
would be given preference under 
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(v) 

[vi) 

S.No. 

1. 

2. 

3.~ 

4. 

~-

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14 . 

• 
15. 

16. 

the scheme of selt-employment tor 
Educated Unemployed Youth 
(SEEUy). 

Job linked vocational courses are 
being run for General Insurance 
Corporation. Life Insurance 
corporation and Railway 
Commercial Staff. 

To promote self employment, 
entreprenurship development is a 
compulsory component of many 

.) 

(vii) 

vocational courses. 

State Governments have been 
requested to initiate action on the 
lines of the :lclion taken by the 
Central Government. 

(e) Assistance isgiven underthe Scheme 
on the basis of proposal received from the 
States/UTs. Details of funds released to the 
StateslUTs for implementation ofthe scheme 
dunng current year is given In the statement 
attached . 

STATEMENT 

Name of StateslUTs. Funds released 

Mlzoram 24,88,255 

Mal1lpur 7,18,350 

Uttar Pradesh 4,31,39,000 

Punjab 3,20,62,000 

Karnataka 6,65,18,000 

Goa 92,56,261 

Himachal Pradesh 59,41,700 

Orissa 1,22,000 

Rajasthan 3,40,39,500 

Maharashtra 18,20,33,300 

Dadra and Nagar Haveli 5,25,000 

Gujarat 10,70,73,700 

Chandlgarh 8,65,,000 

Andhra Pradesh 12,66,63,800 

Haryana 1,31,44,000 

Delhi 46,38,000 
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Health Personnel Sent Abr')ad by AIIMS (d) if not, the steps proposed to be taken 

1258. SHRI KALKA DAS: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of health personnel who 
have been sent abroad- from various 
fellowships from AIIMS during the last three 
years, year-wise; 

(b) whether Scheduled Caste and 
Scheduled candidates have also sent abroad 
on fellowships In adequate number by AIIMS; 

(c) if so, the details thereof during last 
two years; and 

Year 

1990-91 

1991-92 

[ Translation] 

Total number of persons 
sent abroad on fellowship 

50 

29 

79 

Wagons for Nagpur Station 

1259. SHRI DAnA MEGHE: Will the 
Minister of RAILWAYS be pleased to state: 

(:~ the number 01 wagons/rakes 
demanded for loading of oranges at Nagpur 
dunng 1991-92 and the number of wagonsl 
rakes made available by the Government, 
and 

(b) the details of the eft"rts being made 
to provide required number of wagons/rakes 
for this purpose as per the demond made 
during the current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS .(SHRI 
MALLIKARJUN): (a) There was a demond 
for 311 wagons during 1991-92_ Out of 

by the Government to assure adequate 
representation of SC & ST candidates in 
such fellowships? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHR!MATI OK THARA DEVI 
SIDDHARTHA): (a) to (d). During the last 
three years, 118 medical and para-medical 
personnel from All India Institute of Medical 
Science, New Delhi have been sent abroad 
on fellowship. Out of these 118 persons, 
eight belong to Scheduled castes. The details 
during the last two years are as under:-

NO.ofSCIST 

3 

2 

5 

these, the indentfor7 wagons was cancelled, 
lea\'ing a net reqUIrement of 304 wagons. 
The demand was met to Ina extent of 216 
wagons. 

(b) During the year 1992-93 there was a 
demandfcr20 wagons. Including the previous 
unclearod dem:lnd of 88 wagons. the total 
requirement was of 108 wagons. Out of 
these, t:1e requiSition for 16 wagons was 
cancelled. le:lving a b31ance of 92 wagons 
which was met in full. 

Funds for Opening of Kendrlya 
Vidyalayas 

12CO. SHRI SATYA DEO SINGH: Will 
the M:n,ster of HUMAN RESOOOCE 
DEVELOPMENT be pJe:lsed to state: 

(3) the estim:lted expenditure for opening 
a new Kendnya V,dyalaya; 



413 Written Answers AGRAHAYANA 10,1914 (SAKA) Written Answers 414 
(b)whetherGoverrlmenlhaveprovided THE DEPUTY MINISTER IN THE 

adequate funds for opening more Kendriya MINISTRY OF HUMAN RESOURCE 
~yalayas; and DEVELOPMENT (DEPARTMENT OF 

EDUCATION AND DEPARTMENT OF 
(c) if so, the details thereof? CULTURE) (KUMARI SELJA): (a) and (b). 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE). (KUMARI SELJA): (a) The 
estimated expenditure on opening of a new 
single section Kendriya Vidyalaya exclusion 
cost of building in the first year is as follows:-

(i) Class (I-V) Rs. 6.4 Iakhs 

(ii)Classes (I-VIII) Rs. 12.3 lakhs 

(ii)Classes (ll-XlI) 
lakhs. 

Rs. 20.25 

(b) and (c). There is no decision to open 
more new Kendriya Vid/alayas in the current 
financial year. 

tEnglish] 

Setting up of Museum In Calcutta 

1261. SHRI CHinA BASU: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
received any proposal from the Asiatic 
Society to set up a museum on Indian 
Civilisation to be known as Heritage India in 
Calcutta; 

(0) whether the ASiatic Society has since 
submitted a note incorporating the concept 
plan of the proposal; 

(c) if so, the salient features thereof; and 

(d) the reaction of the Government 
thereto? 

Government have received no such proposal. 

(c) and (d). Do not arise. 

[ Translation] 

Polluting Industries In M.P. 

1262. SHRI KHELAN RAM JANGDE: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to stale the names of 
industries identified under the action plan for 
pollution control in Madhya Pradesh? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): As per the information 
received from the Madhya Pradesh State 
Pollution Control Board the names of 
industries identified in Madhya Pradesh under 
the action plan for pollution control in the 
major and medium polluting sectors are 
given below: 

1. MIs Bhilai Steel Plant 
Shilai 

2. Mis Bharat Aluminum Co, 
Korba 

3. MIs Hukumchand Jute Mills 

4 MIs Grasim Industries, Nagda 

5. Mis OpiumAlkaloidwork, Nomuch. 

6. Mis Jayant Vitamins. Ratlam 

7. MIs Jiwaji Rao Sugar Mill 
Daloda 

8. Mis Gwalior Sugar Co. 
Gwalior 
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MIs Bordia Chemicals 9. MIs Jaora Sugar t-.1:1I, Jaora 24. 

1 C. MIs Mordna Mandai Shakari 
Shakkar Kharkhanna, Dogalpur 
Morena 

11. MIs Ratlam Alcohol Plant 
Ratlam 

12. MIs Cox Distillery, Nowgong 

13. 

14. 

15. 

MIs Orient paper t.Ms 
Amlal 

Mis Nepa Mills Ltd. 
Nepanag;.lr 

MIs Cement, Corporation of· India 
(CCL) 
Mandhar 

16. MIs C.C.L. 
N:1yagaon. 

17. MIs C.C.L. 

18. 

19. 

20. 

21. 

22. 

23. 

Akaltarn 

MiS Associated cement Companies 
(ACC) 
Jamul 

MIs A. C.C., 
Kaymcre 

M:s MD S. B)nmcre 
DIs!!. 1.10r0:1a. 

MIs Amarkanthak Thermal Power 
Station 
Chachal 

MIs Satpura Thermal Power Station 
Barnl, Balul 

MIs M.P.E.B. (East) Thermal Power 
Stallon 
Korba 

25. 

26. 

27. 

28. 

Ratlam 

MIS Malwa Vanaspati and 
Chemicals 
Ghatabillod 

MIs Uilain Tripol 
Ratlam 

MJs Kashyap Sweethera (P) Ltd. 
Badnawar 

t.l:s Naval Singh Ka Sahkari 
Shakkar Kharkhana, Burhanpur 

29. Mis Malwan Sahkari Shakkar 
Karkhana, Barlai 

30. 

31. 

32. 

33. 

34 

35. 

36. 

37. 

38. 

39. 

MIs Bhopal; Sugar Industry 
Sahore 

MIs Chhatlsgarh Distillery 
Uliain 

Mis RaJdhani Dlstll!ery 
Uliain 

MIs Madiya Distillery 
Bhllai 

Mis Associated Distillery 
Barwaha 

Mis ShOP21 Distilleries 
Bhopal 

M:s Vindhyachal Distillery 
Ra;garh 

,.,1/s Ram Distillery 
Sahatgang 

MIS Kediya Leather & Liquor 
Ghatabillod 

MiS Rairu Distillery 
Rairu 
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40. Mis Ralru Distillery 

Ralru 

41 

42 

Mis Agrawal Breverles 
Barwaha 

Mis Dhar Dlstdlery. Dhar 

43. Mis Seom Distillery. Seom 

44 Mis Bhopal Paper & Board Ltd .• 
RalQarh 

45 Mis DIJmond cement, Narslngarh 

Negligence of Doctors In Private 
Hospitals of Delhi 

1263 SHRI RAJENDRA KUMAR 
SHARMA 

SHRI R JEEVARATHINAM 

Will the Minister of HEALTH AND 
FAMll Y WELFARE be pleased to st3te 

(a) the number of complamts received 
by the Government about negLgence of 
doctors In pr vate hosp tals/Nursmg Homes 
of Deihl dUring the last three years. 

(b) whetherthe Government have taken 
any action against the gUilty persons on all 
such reported cases, 

(c) If so, the details thereof, 

(d) whether the Government propose to 
monitor the medical faCilities In pr,vz:te 
hospitals In view of deaths occurring d~e to 
neg hge nee of doctors al ld J :he r para medical 
staff, and 

(e) If so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

)WELFARE (SHRIMATI D K THARA DEVI 
SIDDHARTHA) (a) The DelhlAdmlOlstratlon 

have received 24 complaints 01 alleged 
-neghgence of doctors. In private hospitals! 
NurSing Homes of Deihl dUring the last 3 
year~ 

(b) and (c) Enqumes have been 
conducted In cases wherli even prima-faCie 
eVidence negl'gence was found Seven such 
enquIries have been conducted out of these 
In 3 cases no negligence-could be proved. In 
one case the gUilty doctor has been 
proceeded against The enqulry/lnvestlgatton 
In remaining 3 cases IS under progress, 

(d) and (e) The NurSing Home cell of 
Directorate of Health SerVices, Deihl 
AdnllnlstratlOn, monitor all the cases of 
alleged negligence broughtto ItS notice takes 
necessary follow up action 

[English) 

Meetings. Conferences on 
Environment 

12G4 SHRI JITENDRA NATH DAS 
Will tile r.1lnlster of ENVIRONMENT AND 
FORESTS be pleased to refer to the reply 
given to the Llnstarred Question No 5306 on 
August 11 ~ 1992 and State 

(a) the number of inVitations received by 
the Government from the International 
Organisations for attending meetings 
conferences on enVIronment dunng the last 
three ye3rs. and 

(b) the number of Journalists and 
sClent.:;!s senl as delegates 10 each of the 
meetings conf 0rences from the Government 
of Ind;) dJr.ng that penod? 

THE MINISTER OF HUMAN 
RESOURCE DEVElOPMENT (SHRI 
ARJUN SINGH) (a) and (b) The information 
IS be,ng conecled and Will be laId on the Table 
of tllo House 
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Sal Adopted Schools 

1265. SHRIDHARMANNAMONDA YVA 
SADUAl: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the lotal number and details of schools 
adopted by the Sports Authority of India upto 
October 1992; and 

(b) the details of grant provided for 
construction of infrastructures and purchase 
of sports equipments to these schools; 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) Tte Sports Authority of 

India under its National Sports Talent Contest • 
Schemes has adopted 56 schools as on 31-
10-1992 as per details given in the statement 
attached. 

(b) Under the NSTC Scheme, the 
following financial assistance is provided:-

(i) Non-recurring financial assistance 
upto As. 5.00 lakhs (As 7.50 lakhs in hilly 
areas) for improvement, expansion/creation 
of sports infrastructure and for purchase of 
essential sports equipment. 

(iil Recurring annual financial assistance 
not exceeding Rs. 50,000/- for maintenance 
of sports facilities and purchase of 
consumable sports goods required for NSTC 
children adniiUed to the schools. 

STATEMENT 

Name of State 

Andhra Pradesh 1. 

2. 

3. 

4 

5. 

6. 

Bihar 7. 

8. 

9. 

Delhi 10. 

11. 

Name of the School 

Wesley Boys High School & College. 
Secunderabad. Andhra Pradesh. 

V.P. Siddhartha Public School, 
VIJayawada. 

Loyola High School, Vinukonda 

Salnik School. Goalpara 

Govt. BHS School, Golaghal 

Don Bosco School, Guwahatl 

St. Ignatius High School,. Bihar 

Govt. Girls High School, Ranchi 

Shivalik Public School, Chandigarh 

A,r Force Bal Bharati school, New w 

Delhi. 

Army Public School, Jhaula Kuan, 
~ 

New Delhi 
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Name of Slale N:lme of the School 

Goa 

G0Jarat 

Hlmoch31 Prodesh 

Horyana 

Jommu and Kashmir 

Karnataka 

Ker"ia 

Mah"rashlra 

ManlpllJ 

Madhya Pradesh 

12. Mothers International School, 
New DelhI. 

13. 

14. 

15. 

16 

Sl. Anthhony High School, Goa 

Charutar Vldya Mandai, Vallabh 
Vldya N3gar, Gujarat. 

GoY! High School, Major 

Motllal Nehru School of Sports, Raj. 

17. C R Z Sf. sec. School, Sonepa! 

18 Tyndale Biscoe School, She.ktlbagh 

19. Mal!lnson Girls School., Shelkhbagh 

20. St Joseph'S Indian High School, 
Bangalore 

21. Mountain View High School .. 
Chlckmangalur 

22. Sri Rama Krishna Vldyasha'a, 
Mysore 

23 G V Raja SPOi1S School, Keraicl 

24 SI A"thony's High Sch:lol, Sh,Pong 

25 PrJvara PLobhc School, PrJ.v:::.r:magar 

26 Br8~sa:a M Ilt::lry Scheol, RJ.mbhooml, 
N;)SK 

27 SJ.~,ec.::n V.djala,'::l P::lnchganl, Dt 
S2 t Jt'"J. 

28 M .. KtJ.ng::ln Eng!,sh School. Pune 

29 SalO.k Schoo!, lmphal 

30 GOV! Multipurpose HS School, Indore, 
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Name 01 State Name 01 the School 

31. Maharani Laxmibahi Govt. Multi 
purpose HS School, Jabalpur 

32. Jawaharlal Nehru School, BHEl, 
Bhopal 

Mizoram 33. Govt. High Schoo~ Macdonald Hill, 
Mizoram 

Nagaland 34. John Govt. High School, Viswema 

35. St. Mary's Girls High School, 
Sundergarh 

36. B.S. High School, Sundergarh 

37. DAV Public School, Bhubaneshwar 

Punjab 38. Go'.'t. Sr. Sec. School, Tanda Urmar, 
Hoshiarpur 

39. Govt. Girls Sr. Sec. School, Jalandhar 

40. Govt. Girls Sr. sec. School, Amnts~r 

Rajasthan 41. Banasthali Vidyapith School, _ 
Banasthali 

42. Bhupal Nobels HS School, Udaipur 

43. Sh. Guru Nanak Khalsa HS School, 
Sriganganagar. 

Sikkim 44. Tashi Namgyal Academy, Gangtok 

Tamil Nadu 45. Madras Chiristian College HS School, 
Chetput 

46. Sn Sarda Vidyalaya Girls, School, 
Salem 

47. St. Joseph's HS School, Cuddalere 

Tripura 48. Umakant Academy, Agartala. Tr~ura 
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Name of Stat9 

Uttar Pradesh 

West Bengal 

[ Translation] 

Supply of Spurious Breakfast In 
N.D.M.C. AND M.C.D. Schools 

49 

50 

51 

52 

53 

54 

55 

56 

1266 SHRI RAJENDRA 
A3NlHOTRI 

SHRI VILAS MUTIEMWAR 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pl3ased to state 

(a) the number 01 Incidents In which 
students lellill alter taking breaklast In New 
Delhi MuniCipal Committee/Deihl MUniCipal 
Corporation Schools dunng last two years, 

(b) the total number of students taken III 
10 such inCidents, 

(c) the names 01 the companies which 
had supplied SpUriOUS breakfast In such 
schools, and 

(d) the action taken by the Government 

Name of the School 

Udal Pratap Inter College, VaranaSi 

Colvin Taluqdars College, llJcknow 

M K P Inter College, Dehradun 

Govt GirlS High School, Knshnanagc: 

Bldhan Nagar HS School, Salt lake 
City 

Victoria Boys Schools, Kurseong, Dt 
Darjeehng 

Qow HIli School, Kurseong 

Taldl Mohan Chand High School, 
Taldl, West Bengal 

against such companies? 

THE DEPUTY MINISTER IN TH 
MfNfSTF:Y OF HUMAN RESOURC 
DEVELOPMENT (DEPARTMENT 0 
EDUCATION AND DEPARTMENT 0 
CUL TUR[) (KUMARf SEWA) (a) and (b 
As per Inform:l!lon furnished by New Del 
MuniCipal Committee, there were two sue 
InCidents, In which about 249 students weI. 
taKen 1\1 However, no such inCident h. 
oc::urred 10 any school under M C D 

(c) The names 01 compames are-

(I) Mis Indo Vita Protem Pvt ltd, 

(II) Mis Bright Food Industries 

(d) The payment of Mis Indo 
Protem Pvt Ltd was forfeited and furt 
supply stopped In respect of second Incld 
no payment' has been made to Mis Br 
Food Industnes and further suI= 
discontinued 



427 Written Answers 

[English] 

OECEMBER 1, 1992 Written Answers 428 

leprosy Vaccine 

1267. SHRI RAM KAPSE: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the attention of the 
Government has been drawn to the news-
item captioned· ICMR ignores report on 
leprosy vaccine failure· appearing in Indian 
Express (Bombay edition) dated July 26, 
1992; 

(b) il so', the I acts thereof; 

(c) whether the Govemment hLlve 
withdrawn this vaccine from the market; 

(d) if not, the reasons ~herefor; and 

(e) the number of patients treated with 
this vaccine from September, 1991 onward? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) The Venezuela Leprosy Vaccine 
demonstrated that the vaccine does not offer 
subs!antiallygreater efficaly against Leprosy 
than B.C.G. alone. This was published In 
Lancet on 22.2.92. The W.H.O. Leprosy 
Vaccine currently under trial in India is of a 
different species. In this trbl, in India, the 
efficacy on subjects unjer Indian conditions 
IS being tested. Var ous aspects of the 
Venezuelan trial were considered by I.C.M.R. 
in May, 1992 and ti,e general opinion 
converged lor continuation oltheclinlcaltrtal 
in India, of the WHO vaccine. 

Currently fO'Jr vaccines (anti-leprosy) 
are under clinical trial in India viz, WHO 

: vaCCine, ICRC vaccine, MW vaccine and 
C.D.R.I. Vaccine. 

(c) and (d). Since the vaccine has not 
been released lor marketing the question of 
its withdrawal does not arise. 

(e) The vaccines are used lor the 
prevention of the disease and not for curing 
the disease. The exact number of persons 
vaccinated is not available. 

Priority for Coal Transportation to 
Brick Industry 

1268. SHRI LAKSHMI NARAIN MANI 
TRIPATHI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the criteria adopted in fixing priority 
fortransportation of coal to different consumer 
industries; 

(b) the detoijs regarding the priority 
fixed for different consumer industries; 

(c) whether the brick industry has been 
treated as non·industrial consumer and given 
a low priority for transportation of coal;; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS lSHRI 
MALLiKARJUN): (a) to (d). A statement IS 
attached. 

STATEMENT 

(a) to (d). The priorities for various 
consumers are decided by the Central 
Government and the RiJilway organise 
movement of coal according to these 
guidelines. 

All spcnsoredcoaltrafflc is booked under 
priority' C' of the Preterential T rallic Schedule 
issued by the Central Government in exercis3 
of :he powsrs conferred by Section 71 of The 
Railway Act, 1969. Different classes under 
which coal !rattic is categorized are as under:-
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CA) ShipmentlExport Railway Station at Elavally 

(B) Metallurglcallndustnes 

(C) Coal Washenes 

(D) Armed Forces 

(E) Inland Railways Transport 

(F) Public Uillities 

(G) Heavy Industnes 

(H) Plantations 

(I) Englneenng 

(J) Ores & Ouarrles 

(K) Chemlcallndustnes 

(l) Fibre Industnes 

(M) CIvilian ReqUirements 

(N) Food Processing Industnes 

(0) Tiles and Roads 

(P) Miscellaneous 

(a) Tele-Communlcatlon 

BRK IS covered under Tiles & Roads. 

Thermal Power Stations and Industnes 
In the Core Sector are supplied coal pnonty 
due to U'elr relative Importance to the 
economy and balance coal IS equitably 
distributed amounts Industnes In the non-
core sector, including l3RK 

1270. SHRI V.S. VUAYARAGHAVAN: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Union Government 
propose to set up a railway station at Elavally 
on the Tnchur-Guruvayur railway hne; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAilWAYS (SHRI 
MALLIKARJUN): (a) No, SIr. 

(b) Does not anse. 

Alleged Irregularities in primary 
Schools 

1271.SHRIAMARROYPRADHAN Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
received any complaint regarding 
Irregularities In the MCD Primary Schools In 
Deihl, particularly In Vasant Vlhar, New Deihl; 

(b) If so, the details thereof; and 

(c) the action taken by the Government 
on those compl.:unts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUl TURE) KUMARI SelJA) (a) to (c) 
According to Information furnished my 
Munlclp31 Corporation of Deihl, a complamt 
was received regarding MCD Pnmary School, 
vasant VI'lar. 

The details of the complaint and acllon 
taken by MCD are as lollows.-



431 Written Answers DECEMBER 1, 1992 Written Answers 432 

Complaint 

i) Rs. 20/- was :::harged in 
lumpsum for the entire 
year from each student 
without receit:t and detail to 
the. parents. 

ii) PTA. money was charged 
from students but no P.T.A. 
existed. 

iii) 6 tents were pitched against 
10 proposed and paid lor. 

iv) No, of Durries on stock 
register and physically on the 
ground differs, 

v) Amenities like leveling of 
grounds, dnnl,ing water 
tanks/tap and toilets need 
to be provided. 

Reservation of Seats to Ex-Servicemen 

1272. SHRI G. MA!)E GOWDA: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any propos31 for 
reservation of seats and fee concessions for 
MBA course to ex-servicemen in Indira 
Gandhi Open University; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTy MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTt.1ENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) No. Sir. 

Action taken 

On inquiry, it was found that the 
fee charged from each student was 
properly accounted for. 

Though formal constitution and meeting 
of P.T.A. was not there but a group 01 
parents who did not constitute a 
quorum took decision. 

No irregularity was found on this account 

Interim arrangement for drinking water 
has been made. Other facilities are 
being prOVided 

(b) Does not arise. 

(c) According tothe information furnished 
by the Indira G30dhl NationalOpen University 
the MBA programme offered by the University 
is designed for serving personnel 
Supervisory/man3gerial positions. As such 
the question of any fee concession to students 
pursuing thiS programme h3S not been 
considered. AdmiSSion to the programme is 
through a wflt1en entrance test and all 
candidates who qualify in the entrance test 
are offered admiSSion. The University has, 
therefore. not made any reservation of 
seats in favour of any category of students. 

Distance Education 

1273. SHill M.V.V.S. MURTHY: Will 
the Minister of HUMAN RESOURCE~ 
DEVELOPMEN r t'o pleased to state: 
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(a)thenumberofstIJde~sgettlnghlgher DEVELOPMENT (DEPARTMENT OF 

education through the Distance Education EDUCATION AND DEPARTMENT OF 
f;ystems In the country, state Wise, CULTURE)(KUMARISELJA) (a) According 

(b) the details of grants prOVided by the 
Government for the Distance Educallon 
dUring the past three years State Wise, 

(c) whether there IS any proposal to 
Increase the grants In aid and 

(d) If so the details thereof? 

THE DEPUTY MINISTEP IN THE 
MINISTRY OF HUMAN RESOURCE 

IGNOU 

198990 1341 00 

1990 91 1401 00 

1991 92 120000 

Further, according to the Information 
Jurnlshed by IGNOU, the Kota Open 
University (KOU) and the Andhra Pradesh 
Open University (APOU) have been 
sanctioned Rs 22 00 lakhs and Rs 23 00 
lakhs respectively by IGNOU dUring 1991 

1988 89 

198990 

1990 91 

The UGC has a'so prOVided Plan 
assistance amounting to Rs 4 00 lakhs 
dUring the last three years to Kurukshetra 
and Allahabad UniverSities for their 
Correspondence Courses 

(c) and (d) Keeping Invlewthe aVclllabl1 ty 
of resources allocations of Rs 60 00 crores 
and Rs 11 00 crOTeS have been made for 

to the information furnished by the University 
Grants Commission (UGC) Statewlse 
enrolement of students 10 Dlstancel 
Correspondence Educotlon Syc;tem In Indian 
Universilies dunng 1991 92 IS given 10 the 
statement attached 

(b) Grants releasedtothe Indira Gandhi 
NJ.tlonalOpen University (IGNOU) andthe 
National Open School (NOS) by the Centre 
dunng the last three years were as follOWS 

NOS (Rs In lakhs) 

8777 

15? 87 

16050 

According to the information furnished 
by UGC, maintenance grants prOVided to 
Schools of Correspondence Course and 
Continuing Education, DeIhl by the 
CommiSSion were as follows 

Rs In lakhs 

9614 

10286 

11729 

IGNOU and the NOS respectively for the 
EIC)hth Plan 

According to Informa' on furnished by 
IGNOU a tentative allocJ.tlon of Rs 500 
crores, out of the r Eighth PI.)n allocatron, 
has been made for prOViding ~sslstance to 
State Open Universities dur ng tho Eighth 
Plan 
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S.No. State/Union Territory Enrolment 

1. Andhra Pradesh 94627 

2. Bihar 2159 

3. Gujarat 168 

4. Haryana 14031 

5. Himachal Pradesh 19602 

6. Jammu & Kashmir 2858 

7. Kamataka 35229 

8. Kerala 13686 

9. Madhya Pradesh 8050 

10. Maharashtra 32751 

11. Orissa 13775 

12. Punjab 14688 

13. Rajasthan 14688 

14. Tamil Nadu 284950 

15. Uttar Pradesh 9752 

16. Delhi (U. T.) 117070 

Grand Total 673822 

Drowning of Children on I.I.T. drowned in 1.1. T. swimming Pool in Delhi on 
Swimming Pool Novemmber 11,1992; 

1274. SHRI GURUDAS KAMAT: Will (b) if so, the details thereof; 
the Minister of HUMAN RESOURCE 
DEVELOPMENT he ~·'eased to state: (cl whether the Government have r 

instituted or propose to institute an 
independent inquiry to probe into the malter; 

Cal whether a number of children were and 
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(d) If not, the reasons therefor? treatment diarrhoea. The report also points 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) and (b). 
Yes, Sir. Two children aged 10 and 8 years 
approximately were drowned in liT SWimming 
Pool in Delhi on 10.11.1992. The exact 
circumstances 01 the Incident are not yet 
known. 

(c) and (d). No, Sir. However, liT, Deihl 
has constituted an Inquiry Committee under 
the chairmanship of a Professor to look into 
the matter. 

Diarrhoea Drug for Children 

1275. SHRIMATI SAROJ DUBEY: 
SHRI DE'IENDRA PRASAD 

YMJAV: 
DR. AMRIT LAL KALIDAS 

PATEL: 

WIUtheMinisterof HEATH AND FAMILY 
WELFARE .be pleased to state: 

(a) whether Govemment are aware of 
the reported finding of the world Organisation 
that several drugs gil,en to children for 
treating acute diarrhoea may cause death 
and must be banned; 

(b) if so, the names ot such drugs; and 

(c) the action taken so far by the 
Government in the ma·ter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). the World 
Health Organisation'S report cautions against 
the use of anti· motility drugs lor treatment of 
diarrhoea in children and suggests rational 
use of antibiotics and absorbents lor the 

out that indiscriminate use of these drugs 
may cause serious :1dverse reaction on 
children. 

The names of the drugs include 
diphenoxylate, loperamide, streptomycin, 
neomycin, hydroxyquinolones, certain 
sulfonomuides and cer;ain absorbents like 
kaolin and pectin. 

(c) The Government have already 
cautioned against the use of certain drugs 
for children and necessary warnin!:!' 
precautionary statements are required to be 
given by the manufactures in the package 
insert of diphenoxylate and formulations 
thereof viz; "Note to be given in children 
below six years·. However, the Directorate 
General of Health Services are again 
examining the rationality of continued 
marketing of all anti-diarrhoeal drugs for 
children. 

Action Plan for Children 

1276. SHR.MATI VASUNDHARA 
RAJE: Will the Mir,ister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the National Programme of 
action plan on children has been launched; 

(b) iI so, the details thereol~ and 

(c) if not: the date by which the plan is 
proposed is to be implemented? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) Yes, Sir. 

(b) and (c). The National Plan of Action 
covers decade upto 2000 A.D. The major 
goals for survival, protection and development 
of children as envisaged in the National Plan 
of Action in Children are as follows:-
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(i) Reduction of infant mortality rate to 

less than 60 per 1000 live births 
and reduction of child mortality rate 
to less than 10 by the year 2000; 

(Ii) Reduction 01 maternal mortality by 
haH during the period 1990-2000; 

(iii) Reduction in revere and moderate 
malnutrition among under five 
children by he,lf, by 2000 A.D.; 

(IV) Umversal access to safe drinking 
water and improved access to 
sanitary means of excreta disoosa; 

(v) Universal e~olment, retention, 
minimum level of learning, reduction 
of dispartles and universilisation of 
effective access 01 schooling; 

(vi) Achievement of adult literacy rate 
of 80 percent In the age·group 15-
35 ,with emphaSIS on female 
literacy; and 

(vii) Improved protection of children In 

Qualified Psychiatrists 

Clinical Psychologist 

Psychiatric Social 
Workers 

Psychiatnc Nurses 

Judged by the Criteria In developed 
;ountnes the present number is not 
:onsidered adequate. 

(0) At present about 200 Psychiatrists 
ra trained everj year. 

Training facilities for Clinical 
'sychologls!s, Psyc'liatnc Nurses and 
sychiatnc SOCial Workers are available 

especially difficult circumstances. 

National Mental Health Programme 

1277. SHRI PRITHVlRAJ D. CHAV AN: 
Will the Mini:::ter of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number 01 medical and non· 
medical professionals required to implement 
the National Mental Health Programme and 
the number of them available at present; 

(b) the steps being taken to train 
adequate manpower during Eighth Plan; 

(c) whelher the Government have 
reviewed the working of National Ment'\l 
Health Programme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHAFlTHA): (a) At present there are 
about: 

2200·2400 

600-700 

400·500 

400-500 

\\. de every year about 30-40 Clinical 
Psychologists and 30-40 Psychiatric Nurses 
are trained, 

During 8th Plan 11 Regional Centres In 
Medical Colleges in tha country have been 
Identified for purpose of training in Mental 
Heal!h Care. 

(c) an~ :0). The Govt. reviews the working 
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01 National Mental HeaHh Programmelrom WELFARE (SHRIMATI D.K. THARADEVI 
time to time and necessary steps are taken SIDDHARTHA): (a) to (c). Health being a 
te-Pplement the same. State subject the proposals lor setting up of 

new hospitals are considered and 
Setting up of Hospital Implemented by the State Governments 

under their State Plan In keeping with their 
1278. SHRI ASHOK ANANDRAO pnorilies and overall avallablhtyof resources. 

DESHMUKH. Will the Minister 01 HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether requests have been 
received from various State Governments 
for assistance for setting up of new 
Government hospitals 

(b) If so, the details thereof, and 

(c) the reaction of the Government 
thereto? 

.. THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

1989-90 1990-91 

(Rs In crores) 

1 50 1 71 

Railway Line between Baliadilla and 
Reoghat (MP) 

1280 KUMAR I PUSHPA DEVI SINGH 
Will the Minister 01 RAILWAYS be pleased 
to state 

(a) whether the Government 01 Madhya 
Pradesh has submitted any proposal to hiS 
Mlnlslry 10 provide a raillinkbelween Ballad Iia 
and Reoghatmlnes forthe smooth movement 
of Iron ore, and 

(b) If so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF Ra.ILWAYS (SHRI 
MALLIKARJUN) (a) Yes, Sir 

Palace on Wheels 

1279. KUMARI FRIDA TOPNO: Will 
the Minister of RAILWAYS be pleased to 
state the net revenue earned by Railways 
dunng each of last three years from Palace 
on Wheels? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): The net revenue by the 
Railways from the operallon of 'Palace on 
Wheels' dUring the preceding three financial 
years IS as follows', 

1991-92 

378 

(b) ThiS being a Single user hne, can be 
taken up II funds are arranged by SAIL, 
Ministry of Steel & Mines or State 
Government. They have been adVised 
accordingly. 

Non·Surgical Termination of Pregnancy 

1281 SHRI SHASHI PRAKASH. Will 
the M,nlster of HEALTH AND FAMILY 
WELFARE be pleased to state. 

(a) the progress made by the sCientists 
In India working on formulations for non-
surgical termination of early pregnancy, 

(b) whether any surgery has been made 
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to find out the nurhber of couples in rural RESOURCE DEVELOPMENT (SHRI 
India who do not have access to adequate ARJUNSINGH): (a) The Global Environment 
methods of family planning and tc plan their Facility was . established in 1990. A1 the 
family; and UNCED held at Rio de Janeiro in June, 1992, 

there was no decision to set up a new Globai 
(c) if not, the measures taken in this Environment Fund. 

regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) The studies conducted 
b:y ICMR suggest that administration of RU 
486- an antiprogestin followed by prostagladin 
is effective in terminating early pregnancy. 
Clinical trials show that 200 mg of RU 486 
followed by.5 mg 9 methylene PGE 2 ge: 
administration is successful in inducing 
termination of pregnancy in over 90% of 
women. 

(b) and (c). Famlly Welfare serVices are 
provided to the people living in rural areas 
through Subcentres, Primary and Community 
Health Centres, throughout the country 
including remote rural areas. 

Committee on Global Environment 
Fund 

1282. SHRIK.V. THANGKABALU: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether a committee on Global 
Environment Fund was set up or proposed 
to be set up as decided in the recent UNCED 
meeting at Ratio; 

(b) if so, whether India voiced the 
apprehensions of d~veloping countries 
regarding possible infringement 01 national 
sovereignty by this cornmlttee; and 

(c) il so, the consensus arrived at in this 
regard? 

THE MINISTER OF HUMAN 

(b) and (c). Do not arise. 

Promotion of Electropathyl 
Electrohomoeopathy 

1283. SHRIVISHWESHWARBHAGAT: 
With the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of institution conlerrin'" 
ElectropathylElectrohomoeopathycourse in 
the country and the number 01 students 
undergoing such courses therein; 

(b) where the Government propose tc 
reacognise electropat':'YI 
Electrohomoeopathy course in view 01 the 
large number of institutions and students in 
the course; 

(c) if so, the details thereof; ar.d 

(d) the other steps taken on or proposed 
to the taken by the Government for the 
promotion of Electropathyl 
Electrohomoeopathy in the country? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L. FOTEDAR): 
(a) Electropathy/Elctrohomoeopathy courses 
have not been regonised by the Government. 
As such, Government do not have any 
information relating to the number 01 
institutions running Electopathyl 
Electrohomoeopathy courses and number 
of students undergoing such courses; 

(b) The question of recognising 
ElectropathylElecrohomeopathy courses is 
subjudice. 
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(c) and (d). The qUEstion does not arise. (C) the division-wise details 01 total land 

[ Trans/ation) 

Encroachment in S.E. Railway 

1284. SHRI SRIKANTA JENA: Will the 
Minister 01 RAILWAYS be pleased to state: 

(a) whether the railway land under 
South Eastern Railway has been encroached 
upon; 

(b) if so, the divislon·wise details 01 the 
land encroached upon in this zone; 

Adra 

Bilaspur 

Chakardharpur 

Khurda Road 

Kharagpur 

Nagpur 

Visakhapatnam 

(c) There have bean no fresh cases of 
encroachments durin£ the last year. 

(d) Action against the officials is taken 
under the extant rules lor neglect of duties 
according to circumstances. 

[English) 

Financial Assistance for Artists 

1285. SHRI K. MURALEE DHARAN: 
Will the Minister of HUMAN RESOURCE 
~EVELOPMENT be pleased to state: 

(a) the number 01 ap?lications pending 
With the Government from ar..lsts of Kerala 

encroached upon during the last year; and 

(d) the details of the action taken against 
officials responsible lor not preventing 
encroachment of railway land? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJUN): (a) Yes, Sir. 

(b) Division-wise details 01 area under 
encroachment: 

59.88 acres 

15.11 .. 

30.84 .. 

57.00 .. 

58.64 .. 

20.60 .. 

8.13 .. 

for financial assistance orpension in indegent 
circumstance; and 

(b) the decision of the Government 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA)-<a) and (b). 
For gran! of financial assistance for the year 
1992-93,19 applications were received in 
respect of artistes of Kerala. All these 
applications were considered by the ~Iection 
Committee with has recommended one 
case for grant of financial assistance. 
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Archaeological Study In Indus Valley the number still pending clearance; and 

1286. SHRI RAMCHANDRA 
MAROTRAOGHANGARE: Will the Minister 
of HUMAr J RESOURCE DEVELOPMENT 
be pleased to state: 

(a) the number of archeological studies 
undertaken in Indus Valley region since the 
first study of Mohanjo-Daro; 

(b) whether the Government has 
estimated the periodisation of Mohanjo· Daro, 
Harappa etc; and 

(c) if so, the estimated period of the 
same? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SELJA): (a) About 20 
studies have been carried out. by the 
Archeological Survey cf India since the first 
study at Mohanjodaro. 

(b) and (c). Yes, Sir. As a result of the 
studies undertaken on the basis of the 
structural remains ar.-j excavated finds 
including the C- 1 4 determinations, the 
chronology of the Harappa culture has been 
tentatively worked out approximating 
between Circa 2802 to 1800 B.C. 

Schemes for Maternal and Child Health 
In Maharashtra 

1287. SHRI ANtJA JOSHI: Will the 
Minister of HEA. TH AND FAMILY 
WELFARE be p'<.1Jseo to state: 

(a) the number of schemes for Maternal 
andChildHealth Programmes received the 
Union Government for approval from 
Mahar,·,stl!ra upto 31s1 October, 1992; 

(b) the number ou~ of them cleared and 

(c) the reasons for delay and the time by 
which the remoining schemes are likely to be 
cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDIIARTHA): (a) to (c). The information 
is ~eing collected and will be laid on the table 
of the Sabha. 

( Translation] 

Goods Transport Terminals 

1288. SHRI N.J. RATHVA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Northern Railway have 
evolved ani scheme for construction of 
Goods Transport Terminals at Railway 
Stations in Deihi region; 

(b) whether the Government also 
propose to construct Goods Transport -
Te rminals at major railway stations in Gujarat; 

(e) if so, the details thereof; 

(d) t~e t:rne by which this scheme is 
likely to be t.nalised; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Schemes for 
construction of goods terminals in Delhi area 
are likely to be formulated in 1992-93. 

(~) tJo, Sir. 

(cl Doos not arise. 

(d) During 92-93 as br as Delhi area is 
concernt:d. 
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[English] 

Depletion of Forest Area 

1289 SHRI D VENKATES.WARA 
RAO 

SHRIMATI VASUNDHAJ1A 
RAJE 

Will the Mlntster of ENVIRONMENT 
AND FORESTS be pleased to state 

(a) whdther attention of the Government 
has been drawn to the news Item captIOned 
Depletion rate of te'llperate forest highest 
In India' appeanng In The Economic Times 
dated October 30, 1932, 

(b) If so, whether the report by the world 
wildlife Fund has pOinted out that India IS 
l~slng twenty three per cent of Its lorest land 
every year, 

(c) If so, whether the Government has 
.examtned the report, 

(d) If so the details thereol, and 

(e) the corrective measures taken by 
the Go,ernment In thiS regard? 

THE MINISTER OF HU".1AN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGI i) (a) Yes, Sir 

(b) to (e) Inlormatlon IS being collected 
and Will be laid down on the Table of the 
House 

Quality Control "f Chocolates 

1290 SHRI SHANKERSINH 
VACIIELA 

DR AMRIT LAL KALIDAS 
PATEL 

Will the Minister of HEAL TH AND 
FAMILY WELFARE be pleased to st:>'e 

(a) whether Indian chocolates carry any 
st • .lOdardlzed mark like Agmark or of Bureau 
of Indian Standards for safeguarding the 
health 01 children, 

(b) II not, the reasons therefor, and 

(c) whether any standards lor Items 
lime chocolates are proposed to be laid 
down? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D K THARADEVI 
SIDDHARTHA) (a) to (c) Chocolate IS not 
covered under Agmark as It does not come 
under Agncultural and Allied Products 

The Bureau of Indian Standards (BIS) 
has formul:.lted star Jards for chocolate but 
certilication scheme opera'ed by them IS a 
voluntary one and It IS for the manufactures 
to opt for the same So far no manufacturer 
has approached the Bureau of Indian 
Standards for certification 

SecurJty Force for Protection of 
Cultural Heritage 

1291 MAJ GEN (RETD) BHUWAN 
CHANDRA KHANDURI 

SHRI BIJOY KRISHNA 
HANDIOUE 

Will the Minister of HUMANI1ESOURCE 
DEVELOPMENT be pleased to state 

\a) whethc-r the Mlrdha Study Group on 
Archaeolc[JY hdd recommended for setting 
up 01 a security force on the Imes of CISF to 
protect our Invalu::lble cultural henlage, 

(b) If so, the whether the Government 
rave deCided to Implement Its 
recommendations, and 

(c) If so, the details thereol and II not, the 
reasons therefor? 
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THE DEPUTY MINISTER IN THE (a) the progress made in contruction of 

MINISTRY OF HUMAN R~SOURCE Narn'3.rayan Setu at Joghigopa over the 
DEVELOPMENT (DEPARTMENT OF Brahmaputra river; and 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) Yes, Sir. 

(b) and (c). As Armed Guards have 
already been deployed in a number of 
monuments and sites museums, it was not 
found necessary. Moreover, SecurityOf1icers 
have been appointed and posted in the 
Circle Offices and elsewhere specifically to 
look o::c:r the security of monuments/site 
museums 

Tiger Preservation Plan 

1292. SHRI SANAT KUMAR MANDAL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whetherth.e Government decided to 
launch some Tiger preservation Plan in 
various sanctuaries and National Parks; 

(b) if so, the broad features thereof and 
the capital outlay involved; 

(c) the extent of improvement envisaged 
to be made In the existing setup of the Tiger 
Project in Sundert-ans in West Bengal; 

(d) the funds earmarked therefor; and 

(e) the role, if any, aSSigned to the State 
Government in the implementation of the 
ProJect? 

THE MINSTER OF HUMAN 
RESOURCE DEVELOPlvlENT (SHRI 
ARJUN SINGH): (a) No, Sir. However, the 
tiger is protected under the provisions of 
Wildlife (P) Act and the existing efforts 
towards conservation of Tiger is continuing. 

(b) to (e). Do not arise. 

Bridges at Joghlgopa 

1293. SHRI UDDHAB BARMAN: Will 
the Minister of RAllv'llAYS be pleased to 
state. 

(b) the time by which the bridge is likely 
to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) 71% progress as on 
~1.10.92. 

(b) June, 1994. 

[ Translation] 

Building for Kendriya Vidyalaya in 
Ratlam 

1294. DR. LAXMINARAYAN 
PANDEYA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

~ (a) whether the Government propose to 
construct building for Kendriya Vidyalaya at >-

Ratlam, Madhya Pradesh; 

(b) if so, the details thereof; and 

(c) when it is liv.ely to be constructed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVEL0PMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) Yes, Sir. 

(b) and (c). The Kendriya Vidyalaya 
Sangathan have approached the Central 
Public Works Department (CPWD), who are 
the authorised construction agency for the 
construction of School building of Kendriy~ 
Vidyalaya, Ratlam. Receipt of modified 
dra,'ings and estimates from the CPWD is' 
awaited. 
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UpgradaUon of Navyug Schools (b) to (d). Due to financial constraints, it 

1295. SHRI RAM SAGAR: Will the 
MJ1Ijster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there Is any proposal under 
consideration of the Government for 
~pgradation of N.D.M.C. Navyug Schools in 
Delhi; and 

(b) If so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) and (b). 
N.D.M.C. Jr. has intimated that there is no 
proposal tt? upgrade any Junior Navyug 
School at present. 

CaHS Dispensary In Vasnt Vihar, Delhi 

1297. SHRISURYANARAYANYADAV: 
Will the Minister of HEALTH AND FAMILY 
·1JELFARE be pleased to state: 

(a) whether representations have been 
received from Government employees 
residing in 'vasant Vihar and adjoining areas 
of South Delhi for setting up of C.G.H.S. 
Dispensary there; 

(b) if so, the action taken thereon; 

(c) when the dispensary is likely to be 
set up; and 

(d) the steps taken or proposed to be 
taken t>y the Government in this regard so 
a::. to mitigate the problems 01 C.G.H.S. 
beneficiarieS residing tnat area? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
V'VELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

has not been possible to include the proposal 
for setting up a new allopathic dispensary at 
Vasan~ Vihar In the Annual Plan of the 
GGHS. However, he Central Government 
arnployees residing in that area are availing 
medical facilities from CGHS dispensary 
No. 50 & 50 (R.K. Puram -III & IV). 

.Appllcatlon for Tlkku CommIttee 
Report on NDMC Doctors 

1298. SHRI VILAS MUTIERMWAR: 
Will the Minister of HEAlTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Tikku Committee Report 
is applicable to doctors working in NOMC 
and MCD hospitals; 

(b) if not, whether the Government 
propose to extend Tikku Committee report 
to tl1em; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARAOEVI 
SIDDHARTHA): (a) to (c). A specUie 
reference 10 MCD has been made in 
recommendation No. 24 of the High Power 
Comnlittee. A copy of O.M. No. A. 450131 
13190 -CHS. V. dated 14.11. 1991 containing 
deCisions of the Government on the High 
Power Committee (Tikku Committee) on 
service doctors is enclosed in the statement 
attached. Organisation like NDMC and MCO 
are covered by clasue 15 of the O.M. dated 
14.11.91. 

STATEMENT 

No. A. 45013113190 -CHS. V 
Government of India 

Ministry of Health and Family Welfare. 

New Delhi, November 14th. 1991. 
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35 additional posts of Consultants 
(As. 5900-6700) shall be created in 
the Non-teaching Specialists sub-
cadre of the Central Health Service 
by upgrading an equivalent number 
of posts of Specialists Grade 1 (Rs. 
4500.5700) on floating basis. 

OFFICE MEMORANDUM (4) 

Sub: Recommendations of the High 
Power Committee (Tikku 
Committee on Service doctors 
Decisions thereon. 

A Committee had been set up under the 
Chairmanship of Shri RK Tikku, Secretary 
(Coordination) in the Cabinet Secretariat-of 
the Government of India, to look into all 
aspects of career improvement and cardre 
restructuring of the doctors of the Central 
Health Service. The Committee has since 
submitted its Report. The various 
recommendations con!ained in the Report 
have been carefully considered and the 
Government of India have taken the following 
decisions:-

(1) Two additional posts of Additional 
Directors General of Health 
Services ( Rs. 7300-7600) shall be 
created by upgrading two of the 
existing common Senior 
Administrative Grade posts (Rs. 
5990-6700). Appointment to these 
additional posts of Additional 
Directors Ger.eral will be made on 
the same I;nes as the existing 
posts of Additional Directors 
General. 

(2) Four additional posts in the scale of 
Rs. 7300-7600 shall be operated 
under Rule 4 (9) of the Central 
Health Service Rules, 1982, by 
upgradation of 4 posts in the 
Supertime scale of Rs. 5900-6700. 

(3) 34 additional posts of Director-
Professors (P.s. 5900-6700) shall 
be created in the Teaching 
Specialists Sub-cadre of the Ce nlral 
Health Servi-;e by upgrading an 
equivalent number of posts of 
Professors (Rs. 4500-5700) on 
floating basis. 

(5) The distinction between the Non 
Functional Selection Grade (Rs. 
4500-5700) and Functional Grade 
(Rs. 4500-5700) will be eliminated 
in the Central Health Service. All 
Associate Professors in the Non-
Functional Sele'ction Grade (Rs. 
4500-5700) shall be disignated as 
Professors from 1-12-1991. All 
Specialists Grade II officers (Non--
teaching and Public Health Sub-
cadre) in the Non-Functional 
Selection Grade (Rs.4500-5700) 
shall be designated as SpeCialists 
Grade I w.e.!.1-12-1991. 

;~ 
(6) All Professors (Rs. 4500-5700) and 

Specialists Grade I officers (Non-
teaching and Public Health Sub-
cadres) will be eligible for-
consideration for promotion to the 
senior Administrative Grade level 
posts (Rs. 5900-6700) subject be 
availability of vacancies, provided 
they have completed at least 3 
years of regular service in the scale 
of Rs. 4500 ·5700 irrespective of 
whether the said servi-:e was 
performed in the Functional Grade 
or Non-functional Grade off Rs. 
4500·5700, the Associate 
Professors and Specialists Grade 
II, officers presently in the Non· 
functional Selection Grade and to 
be designated ass Professors and 
SpeCialists Grade I officers 
respectively from 1-12-1991, shall 
en masse be placed below the 
existing Professors and Specialists 
Grade I off ices respectively for Ih' 
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purpose of preparing eligibility lists 
for consideration for promotion to 
Senior 'Administrative level posts 
(Rs. 5900-6700) 

(7) As in the caS9 of Teaching Sub-
cadre, so also in the sub-cadres of 
Non- teaching Specialists and 
Public Health Specialists, the 
minimum essential qualification for 
recruitment as Specialist Grade II 
officers (Rs. 3000-S000) shall, inter 
-alia be a postgraduates degree 
with three years' experience aft6r 
obtaining the postgraduate degree, 
or postgraduate diploma with five 
years experience after obtaining 
the postgraduate diploma. All 
Specialists Grade II officers, 
recruited in accordance with the 
modified Recruitment Rules as 
me"lioned above, shall be 
promoted to the scale of Rs. 3700-
5000 completion of 2 years of 
service in the scale of Rs. 3000-
SOOO, subject to senlority-cum-
fitness. 

(8) Recruitment to the posts belonging 
to Super-Specialties, for which the 
essential minimum qualification is, 
inter-alia, OM or MCHorequivalent, 
shall be made in the scale of Rs. 
37~0-SOOO in the Teaching/Non-
teaching Specialists Sub-cadres. 

(9) In all the three Sub-cadres, 
(Teaching, Non-teaching, and 
PubliC Health), officers with 6 years 
service in the scale of Rs. 3700-
SOO, or total 8 years service in the 
scales Rs. 3000-5000 and Rs. 
3700-S000, shall be placed in the 
scale of Rs. 4500-5700 according 
to existing guidelines (which inter-
alia, provide assessment during the 
preceding 5 years). On such 
placement in the scale of Rs. 4500-

5700, the Associate Professors will 
stand designated as Professors, 
and the Specialists Grade II officers 
(Non-teaching and Public Health) 
shall stand designated as 
Specialists Grade I officers. 

(10) The Senior Medical Officers (Rs. 
3000-4S00) will be promoted as 
Chief Medical Officers (Rs. 3700-
5000) on completion of six years of 
regular service as Senior Medical 
Officers or on completion of ten 
years of combined regular service 
as medical Officers and Senior 
Medical Offices of which at least 
two years shall be as Senior Medical 
Officers on the basis of seniority-
cum-fitness subject to theirclearing 
the bench mark of 'Good' with no 
zone of selection and without 
IlOkage to vacancies. The 
promotions shall be iii situ and 
personal to the officers promoted. 
Incidentally, this will provide a 
second time-bound promotion to 
General Duty Medical Officers, as 
the first time-bound promotion from 
the level of Medical Officers (Rs. 
2200-4000) to the level of Senior 
Medical Offices {Rs. 3000-45000 
on completion of 4 years of service. 
On seniority-cum-fitness basis has 
already been implemented. As at 
present, the placement of Chief 
Medical Officers in the Grade Rs. 
4500-5700 to the extent of 15 per 
cent of all the senior duty posts of 
General Duty Medical Officers Sub-
Cadre, on the basis of the existing 
guidelines (overal! good 
pertormance with at least two "very 
good" assessment during the 
proceeding 5 years) will continue. 
Chief Medical Officers in the scale 
of Rs, 4S00-5700 with 3 years 
service in the scale of Rs, 4500-
5700, or total 17 years 01 Group A 



459 Written Answers DECEMBER 1, 1992 Written Answers 460 
(Pensions) rules 197. shall be 
available for aU the members of the 
Central Health Service. 

service will contin~ ~ to be eligible 
for promotion to the Senior 
Administration Grade level posts 
Rs. 5900-67000, subject to 
availability of vacancies. (14) ThE! feasibility of transferring any 

part of the work relating to Cadre 
Management of the Central Health 
Service to the Directorate General 
of Health Services and providing 
more training facilities to the 
member of the Central Health 
Service shall be examined by the 
Ministry of Health and Family 
WeHare. 

(11) All the posts occupied by the Medical 
OfficersiSenior Medical Officersl 
Chief Medical OfficerslSupertime 
Grade Officers of the General Duty 
Medical Offic'3rs Sub-cadre of the 
Central Heanh Service in the various 
hospitals and teaching and other 
institutions, w"lere the functions to 
be performed are predominantly of 
specialised nature normally (15) The Ministry of Railways, the 

Ministry of Defence and other 
organisations shall separately 
process proposals for restructuring 
the Cadre and providing greater 
avenue of promotion in the light of 
decisions taken for the Central 
Health Service Cadre by the 
Govaroment. 

required to be performed by 
specialist factors, shall be 
cooverted into Specialists posts, 
which shall be filled as per the 
existing provisions in the 
recruitment rules for Specialists. 
From the General Duty Medical 
Officers Sub-cadre, posts equal to 
the number of Medical Officers 
Senior Medical Officers/Chief (16) The question of increasing the age 

of superannualion for doctors from 
58 to 60 years Is deferred for more 
detailed and examination by the 
Department of Personnel & Training 
regarding its implications and 
repercussions. 

Medical Officers Super-Time Grade 
Officers posts that would be 
converted into Specialists posts 
shall be abolished. The conversion 
of such posts of the General Duty 
Medical Officers Sub-cadre n the 
hospitals and teaching and other 
institutions to those Specialists (17) The Department of Personnel & 

Training (All India Services 
Divisions) shall examine, in due 
course, the question of formation 
of an All India Medical and Health 
Service in consultation with the 
State Governments. 

posts wi! open up opportunities for 
qualified officers belonging too the 
General Duty Medical Officers Sub-
cadre to enter the Specialists Sub· 
cadres through open competition 

(12) Direct recruitment at the level of 
Rs. 4500-5700 as well as 3700-
5000 can be made depending on 
the identification of the posts. 

(13) The benefit of added years of 
service available under Rule 30 of 
the Cent,.1 Civil Service!! 

2. The Government after careful 
consideration of all aspects have 
not found it possible to accept other 
recommendations of the High 
Powered Committee. 

3. The amendments to the Central 
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Health Service Rules, 192, has been pending since long; 
wherever necessary, consequent 
upontheabovedecision,shall issue 
is due course. 

SdI-

(S. HARIHARAN) 

Dy. Secy to the Govt. of India. 

(Tel No. 301 4495) 

Local Trains In Nagpur 

1299. SHRI TEJSINGHRAO 
BHONSLE: WrJitheMinisterof RAILWAYS 
be pleased to state: 

(a) whether there has been a long 
"tanding demand lor starting local trains rn 
the Nagpur city 01 Maharashtra; and 

(b) if so, the sleps laken and proposed 
to be taken in thiS regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b). Yes, Sir. Local 
trains are already running on Nagpur-
Kanhan/RaQ'ltek sectIOn. There is no proposal 
at present to increase the number of trains 
on thiS sectIOn or to run locals on any other 
section due to operational and resource 
constraints. 

[English) 

Wheel and Axle Plant at Rourkela 

(b) if so, the reasons for the delay in its 
clearance; 

(c) the steps taken to expedite the 
approval/implementation of the above 
proposal; and 

(d) the expected time likely to be taken 
rn the establishment of the above proposed 
plant at Rourkela? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) No, Sir. 

(b) to (d). Do not arise. 

Preformance of Railway Production 
Units 

1301. SHRI K. PRADHANI: 
SHRI SUB HASH CHANDRA 

NAYAK: 

WIU the Minister of RAILWAYS be 
pleased to state: 

(a) the target fixed for production in 
different production units of Railways during 
the Seventh Plan; 

(b) the performance of each production 
UOit during' Seventh Plan year-wise and 
during 1992-93 

(c) whether the Government have set a 
higher target in this regard for the Eighth 
Plan; and 

(d) if so, the steps taken to achieve the 
1300. DR. KRUPJ'.SINDHU SHO!: Will target? 

the MIOIster of RAILWAYS be pleased to 
state: 

(a) whether the proposal to set up a 
Wheel and Axle Plant at Rourkela in Onssa 

THE MINISTER (It: STATE IN THE 
MINISTRY OF RJ.ILWAYS (SHRI 
MALLlKARJUN): (a) and (b). A statement 
IS attached. 
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(d) The capacity of Chittaranjan 
locomotive worked is being increased in 
two phases to produce 150 Electric 
locomotives peryear. The capacity of Diesel 
locomotive Works is being increased to 155 

locomotives per year. The capacity of Wheel 
& Axle Plant, Bangalore i$ being increased to 
manufacture 9500 wheels per year. Rail 
Coach Factory, Kapurthala and Diesel. 
Components Works. Patiala have also 
attained the installed capacities which would 
be available during the VUlth Plan period. 
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Committee on Coastal Regulations (a) the total number of tigers In the 

1302. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Expert Committee set 
up by the Government for reviewing the 
present regulations and norms regarding 
setting up of tourism and hotel facilities in the' 
coastal areas has sub'Tlitted Its report; 

(b) if so, the recommendations made by 
the Committee; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) No, Sir. 

(b) and (c). Do not arise. 

[ Translation] 

Palamau Tiger Reserve. 

Palamau Tiger Reserve In Bihar; 

(b) the scheme being 1~lemanted or 
proposed to be Implemented by the 
Govemmentfordevelopmentofthis Reserve; 
and 

(c) the financial assistance provided by 
the Government during each of the last 
three years for this purpose? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) As per 1989 census 
the tiger population in Palamau Tiger Reserve 
is 55. 

(b) The Centrally Sponsored Schemes 
that are being Implemented in the Palamau .. 
Tiger Reserve for its development are as 
under: 

(1 ) 

(2) 

Project Tiger. 

Eco;-deveiopment around National 
Parks and Sanctuaries including 
Project Tiger areas. . 

1303. SHRI RAMDEW RAM: Will the (c) The central assistance provided for 
Ministerof ENVIRONMENT AND FORESTS the last three years scheme-wise is as 
be pleased to state: hereunder: 

1. 

2. 

Project Tiger 

Eco-development 
Sclieme. 

1989-90 1990-91 

28.060 30.105 

(Rs. in Lakbs) 

1991-92 

29.174 

4.920 

[English] (a) whether the Government have any 
Ban on use of Wood In Construction proposal to impose ban on use of wood on 

Activities construction activities; 

1304. SHRI GOPI NATH GAJAPATHI: (b) if so, the details thereof; and 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleasec' to state: (c) if not, the reasons therefor? 
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THE MINISTER OF HUMAN from the country; 

RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (c). With a view to 
conserve wood, guidelines have already 
been issued for encouraging use of alternative 
materials in building construction. Recently, 
the matter was considered by the 
Government and it was decided that after 
collecting details of alternative items of 
acceptable standards and durability available 
in the market, the Central Public Works 
Department shall use such substitutes from 
1 st April 1993. Use of wood would stand 
banned from this date. 

A communication has been sent to the 
Chief Secretaries of th~ State Governments! 
Union Territories impressing upon them to 
take similar steps and to advise the State 
level housing and building construction 
agencies for using wood substitutes to the 
exclusion of wood in the construction works. 
Housing finance and lending institutions in 
the housing sector haV03 also been advised 
to insist on the use of the wood substitutes in 
the housing and building schemes funded by 
them. 

Treatment of ~ncephalitis 

1305. SHRIMATI DIL KUMAR I 
BHANDARI: Will the Minister of HEALTH 
AND FAMILY WELFAREbepleasedto state: 

(a) whether any vaccine for the 
prevention of Japanese Encephalitis has 
been developed by an Indian Medical 
Scientist: 

(b) if so, whether the feasibility trail of 
the said vaccine has been carried our for its 
application of Wide scalp; 

(c) if so, details thereof with names of 
places of trial with results achieved; 

(d)whe!herGovernment have drawn up 
any programme to eradicate this disease 

(e) whether treatment of this disease Is 
available in all major hospitals of country; 

(f) if so, the details thereof; and 

(g) the steps taken or proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (c). The Indian 
Council of medical Research has informed 
that they are not aware of any vaccine for 
prevention of Japanese Encephalitis which 
has been deve!oped by an Indian Medical 
Scientist. The Japanese Encephalitis (JE) 
vaccines have been manufactured in India 
from Nakayama strain at Central Research 
Institute (CRI) Kasauli. Studies with this 
vaccine were carried out in ICMR's National 
Institute of VirOlogy, Pune at Karnataka and 
Maharashtra. Studies carried out by the 
National Institute of Virology in Andhra 
Pradesh and Karnataka and investigations 
in filed areas of Burdwan carried out by the 
School ot Tropical Medicine have shown 
protection of vaccine against JE infection. 
Vaccines have also been supplied at 
Gorakhpur. 

{d) The following action is being taken to 
check this oisease:-

(1) Disease situation is being mOOitored 
through distncVstate reports and 
sentinel surveillance. 

(2) Early diagnosis & treatment of 
cases. Special wards have been 
indentified for Japanese 
Encephalitis cases in major 
hospitals in these areas. 

(3) DDT & SHC spraying in rural areas 
& malathion fogging In urban & 
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(4) Training of medical and 
paramedical professionals involved 
in Japanese Encephalitis control 
activities. 

(5) Various institutions like National 
Institute of Communicable 
Disease, Delhi, National Institute of 
Virology, Puna, School of Tropical 
Medicine, Calcutta and All India 
Institute of Hygien & Public Health, 
Calcutta have been involved in 
outbreak investigation and viral 
confirmation. 

(e to (g). There are no specific drugs for 
cure of this viral infection and only 
symptomatic treatment is provided to the 
patient. the facilities lor management 01 
symptoms are available in all major hospitals 
of ltle country. 

Voluntary Organisation Engaged in the 
Control of Cataract 

1306. DR. R. MALLU: Will the Minister 
of HEALTH AND FAIv'ILY WELFARE be 
pleased to state: 

(a) whether some voluntary 
Organisation are engaged in the eradication 
of contract from tha country; 

(b) if so, the names of such organisations, 
State-wise and details of the project reports, 
if any submitted by then to the Government; 
and 

(c) the amount of assistance provided 
by the Union Government to such 
organisations under National Programme 
for Control of Blindness? 

THe: MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARADEVI 
SIDDHARTHA): (a) to (c). Yes, Sir. Such 
voluntary oganisations who are organising 
eye camps are not being funded directly by 
the Central Government under the National 
Programme for Control of Blindness. Funds 
are allocated to the States/UTs. who 
reimburse the voluntary organisations for 
expenditure incurred on cataract operations 
in accordance with the approved pattern of 
assistance. A statement giving details of 
funds provided fort he voluntary sectortothe 
State/UTs during 1991-92 is attached. 

STATEMENT 

Statement Showing th s Funds Released to Voluntary Orgc nisations Under NPCB During 
1991-92 

(Rs. in lakhs) 

State/UT 1991-92 

1. Andhra Pradesh 10.15 

2. Arunachal Pradesh 0.35 
tit 
3. Assam 5.55 

y 4. Bihar 10.00 
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(Rs. in lakhs) 

State/UT 1991-92 

5. Goa 0.27 

6. GUJarat 8.20 

7. Haryana 3.70 

8. Himachal Pradesh 1.85 

9. J&K 1.85 

10. Kamataka 7.10 

11. Ketala 3.70 

12. Madhya Pradesh 9.25 

13. Maharashtra 18.00 

14. Manir'ur 0.80 

15. Meghalaya 0.27 

16. Mizoram 0.90 

17. Nagaland 0.18 

18. Orissa 6.42 

19. Punjab 5.55 

20 Rajasthan 6.42 

21. Sikkim 0.09 

22. Tamil Nadu 4.07 

-23. Tripura 0.92 

24. Uttar Pradesh 22.20 

25. West Bengal 4.60 

26. Pondicherry 0.35 
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(Rs. in Jakhs) 

StatelUT 

27. Andaman & Nicobar Islands 

28. Dadra Nagar Haveli 

29. Chandigarh 

30. Daman & Diu 

31. Delhi 

32. lakshdweep 

Total 

Seminar on Child Rape 

1307. SHRI SANDIPAN BHAGWAR 
THoRl\T: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

"ta) whether a seminar on Child Rape 
was organised by the National Commission 
for Women, New Delhi recently; 

(b) if so, what are the main suggestions 
that have emenrged out in the Seminar; and 

(c) out details 01 action taken/proposed 
by the Government in the matter? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) Yes, Sir. 

(b) the main suggestions as reported by 
the Commission are given in the statement 
'attached. .. 

(c) Does not arise, as th..3 
recol'Tl!'lendalions 01 the Commission in this 
regard have not been received by the 
Government. 

,. 
1991-92 

0.09 

0.43 

0.17 

0.43 

0.09 

0.09 

134.04 

STATEMENT 

Main Suggestions which have Emerged 
out of the Seminar on ·Child Rape· 

1. Since marriage below the age of 18 
years prohibited under the Child 
Marriage Restraint Act, 1929, 
section 375 of the OPC should be 
amended so as to raise the age 
specified in clauses "Sixty· from 16 
years to 18 years and section 376 
of the Code should be amend to 
raise the quantum of punishment 
for rape by husband of wife between 
12 and 18 years of age. 

2. Section 54 of the Crop regarding 
medical examination of an arrested 
persons should be suitable 
amended to provide that whenever 
such arrested person happens to 
be a women she should be 
examined only by or under the 
supervision of a female medical 
practitioner. 

3. The procedure for interrogation 01 
a child victim should be changed 
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4 

and the violation of the provIsions 
of the provIso to section 160 (1) of 
the CrPC should be made 
pUnishable 

Secllon 437 Of the CrPC relating to 
release of person on ball should be 
made more liberal by providing that 
ordlnanly a women should be 
released on ball unless there are 
special reasons to the contrary 

5 Section 455 of the EVidence Act 
regarding Impeachment of the 
crpdltofwltnessshoul0ol,. ~_ :able 
al,lended by permitting the accused 
to out questions of the past sexual 
Intimately between himself and the 
girl or prior occasion only and 
disallowing any colleteral sexual 
relatlon~nlp wrth the girls and others 

6 

7 

6 

9 

The Government snould prOVide 
faclht os for 'ormal as well as 
practical training for the medical 
practitioners examining a child rape 
Victim 

Section 309 of the Cr PC prOVides 
for trial on day to d3y baSIS 
However 10 pnctlce tnal of a rape 
case prolongs for years To over 
come thiS a time frame fer tnal of 
rape cases should be fixed 
alternatively speCial courts to try 
rape cases should be established 

There IS a necessity of creation of 
a fund (statutory or otherwise) for 
rehabilitation of a rape Victim The 
fund should comonse the fine or 
other penalties Imposed on an 
accused donations from voluntary 
organisations and State 
contnbullons 

QuestlOOIng of the child victim 

10 

11 

12 

13 

14 

15 

16 
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should be reduced to the minimum 
and such questioning should be 
done at the place of her reSidence 
In the presence of her parents or 
SOCial workers of the locality 

The phYSiological trauma 
undergone by the chird should be 
duly appreciate and every eftort 
sh')uld be made to resort the mental 
health of the child by prOViding 
counselling and other health care 
preferably within the family 

Medical ExamlOalton should be 
done not only of the child Victim but 
also of the accused soon after the 
commiSSion 01 the cnme 

Testimony of the child victim should 
be conclUSive proof of the act of 
rape and no corroboration fl"Jould 
be neci'ssar:y 

ApPOintment of Jury from amongst 
respectable people (not b_e;ng 
lawyers) should be conSidered to' 
assist seedy disposal of rape cases 
In such Jury women shou Id be given 
more representation 

Police report under section 173 of 
the CrPC should Include medical. 
exarmnatlon report of the victim of 
child rape 

Investigation of custodial rape 
should bee conducted by some 
outSide agency. namely. CID. Anti' 
Corruption Bureau or CBI 
Investigation should baconducted 
by an officer not below the rank of 
DSP 

State Government should 
prescnberules for qUick If¥ldlcal 
examInalIOn of the accused and 
victim and the manner of reporting 
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17. 

....... 

18. 

19. 

20. 

21. 

22. 

~. 

Proceedings of a rape should be 
allowed to be published (section 
327 of the CrPC too be amended). 
However, names of the accused 
and the victim should be withheld. 

The State should deploy lady public 
• prosecutor to conduct a child rape 

case in a Court. 

Minimum punishment for child rape 
should be 10 years RI with 
discretion to award lesser 
punishment for reasons to be 
recorded in writing. For custodial 
rape the minimum punishment 
should be imprisonment for life with 
descretion to reduce it to 10 years 
RI for reasons to be recorde<t in 
writing. Forgang rape the minimum 
punishment should be 
imprisonment for life. 

Law to be amended to enable the 
Court to award compensation to 
the victim by offender. 

Female child below 18 years should 
not be detained in police custody 
but if h~r detention is considered 
necessary, she should be detained 
in recognised remand home or 
recognised social institution working 
for family welfare. 

Social activities, parents and the 
State should endeavor to impart 
sex impart education to a child. 
This observation was made in view 
of the opinion of experts that most 
child rape case are familial or the 
accused is invariably known to the 
child. 

The State should set up vocational 
training centresto rehabilitate them 

and make them financially 
independent. 

24. The offence of child rape should not 
be part of general law and be 
separately deah with by making a ~ 
separate provision in the I.P.C. or 
in a social law including therein 
enhanced punishment for the 
accused of custodial rape when the 
victim happens to be below the age 
of 18 years. The separate provision 
or law should also provide for 
enhanced punishment for case 
covered by sections 376 Ato 3760, 
where the victim is below the age of 
18 years. 

[ Tran5/ation] 

Bhimnagar -Chakara Railway line 

1308. SHRI BHOGENDRA JHA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
close the railway line between Bhimnagar 
and Chakara; and 

(b) of so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) There is no section of 
this name on the Railways. 

(b) Does not arise. 

[English] 

Primary Education 

1309. SHRI MANORANJAN 
BHAKTA: 

SHRI GEORGE FERNANDES: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 
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(a) the measure!~ proposed to be taken 

to give due importance to primary education 
and upgradE! human resource in the country; 

(b) whether the recommendations made 
by Kothari Commission for eammaking funds 
for education are being implemented; 

(c) if not, the reasons therefor; 

(d) whether the share of primary 
education has come down while that of 
higher education has gone up during the 
current plan; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDU:ATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) The 
revised Programme of Action, 1992, which 
was laid on the Table of both Houses of 
Parliament on 19th August, 1992, stresses 
on following measures: 

(i) Micorplanning through a process 
of community participation and 
effective decetralisation of 
educa!ional manapement to the 
village level; 

(ii) Shifting the emphasis on retention 
and attainment by monitoring the 
number of children cOfl"l)leting class 
V and class VIII and devicing 
programme to ensure that the 
minimum levels of learning are 
achieved by all children completing 
a stage of education: 

(Iii) Expansion of facilities and 
improvement of primary and upper 
primary schools by expanding the 
scope of Operation Blackboard; 

(IV) Diversification and improvement of 

programme of non-formal 
education for children who will 
remain outside the formal school 
system; 

(v) Strengthen:ng of Pre-school 
components of Early Childhood 
Care and Education; and 

(vi) Improving and expanding 
programmes for teacher education 
by providing network of centres for , 
inservice and continuing education 
of school teachers. 

(b) and (c). The Kothari Commissior. 
recommended 6% of GNP for 
education. It has not been possible 
to implement this because of 
financial constraints. 

(d) No, Sir. 

(e) Does not arise. 

Birth Anniversary of Akbar 

1310. SHRI RAJNATH SONKAR 
SHASTRI: 

SHRI BHAGWAN SHANKAR 
RAWAT: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of the proposall 
propramme for the celebration of the 450 
birth anniversary of Emperor Akbar alongwith 
the locations selected therefore; and 

(b) the fund allocated for the purpose? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HL'MAN RESOURCE 
DEVELOPMENT (DEPARTMENT. OF 
ED:.JCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SEWA): (a) and V». 
The 450th Birth Anniversary of Emperor 
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Akbar is proposed to be celebrated in 1993· 
94. As the celebrations woulc -be in next 
financial year, the allocation of 'unds and 
~tails of programmes would be finalised 
lateran. 

Private Hospitals 

1311. SHRI R. SURENDER REDDY: 
SHRIMATI GIRIJA DEVI: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to refer to 
the reply given to Un starred Question No. 
2123 on March 10. 1992 and state: 

(a) whether the Gcvernment have any 
monitoring system to k'loW how the private 
sector hospitals have been fulfilling the 
conditions on which subsidies and grants 
were given by the GOl.ernment; 

(b) if so: the details thereof; and 

(c) the steps taken or proposed to be 
taken by the Government to ensure that 

...proper medicare facilities are given to poor 
by private hospitals in lieu of incentives 
provided to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARADEVI 
SIDDHARTHA): (a) ar.d (b). No subsidy or 
grant IS given by Government to private 
hospitals. However, Custom Duty Exemption 
Certificate is issued. to private hospitals! 
clinics in Delhi by Dte. General of Health 
S.'3rvices for import of medical equipments. 
Land at concesslOnal rates has been 
assigned by D.D.A. on the recommendations 
of Delhi Administration to some organisations. 
In both cases there is a quantum of free work 
that has to be done for patients from the 
w~aker sections. A Nursing Homes Cell has 
been established by Delhi Administration for 
close and constant monitoring of the extent 
of free work done by private hospitals. 

(c) Physical inspection is carried out by 
officers of Delhi Administration to check free 
medicare services being provided by private 
hospitalslinstitutions. A scheme has also 
been introduced under with those institutions 
which have availed custom duty exemption 
are linked with asuitable Government hospital 
that can refer poor patients to the extent of 
20% of the load projected by such private 
institutions for specialised investigation. 

[ Translation] 

Grants to Bihar for Development of 
Colleges 

1312. SHRI RAM LAKHAN SINGH 
YMJAV: 

SHRI RAM TAHAL 
CHOUDHARY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

. (a) whether ateam of University Grants 
Commission visited Bihar to consider the 
proposal olthe State Government to sanction 
grants for the development of Government 
Colleges; 

(b) if so,· the details thereof; 

(c) the outcome of the visit; 

(d) the amount sanctioned ana the grants 
released so for; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEP~.RTMENT OF 
EDUCATION AND OEPI>.RTMENT OF 
CULTURE) (KUMARI SELJA): (a) to (e). 
According to the information furnished by 
UGC, a Committee consisting of a Member 
of UGC, two academics and UGC offIcials 
visited Patna i[l January, 1992 to evaluate 
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the Eighth Plan development proposals of Pradesh and two to Bihar. 
the eligible colleges in Bihar. Out of 9 
G!)vernment colleges In the State only 2 
colleges, namely, Government Women's 
College, Guizar Bagh and Government Girls 
College, Garnani Bagh submlttecltheir Eighth 
Plan development proposals which were 
evaluated by the Committee. 

The Committee recommended an 
allocation of Rs. 14 lakhs (Rs. 8 lakh and Rs. 
6 lakh respectively) for these two colleges 
against which an amount of Rs. 2.45 lakhs 
has been sanctioned during the year 1992-
93 for purchase of books and journals and 
equipment. 

ApartfromtheseGovemment Colleges, 
theCorrmittee also considered and approved 
the Eighth Plan allocation ot Rs. 22841akhs 
for 266 other eligible colleges in the State. 

Fake Family Planning Cases 

1313. SHRIPHOOlCHANDVERMA: 
SHRI B.L. SHARMA PBEM: 

Will the Minister of HEALTH AND 
FAr-,lL Y WELFARE be pleased to state: 

(a) whether cases of fakefamilyplanning 
operations have come to the notice of the 
Government during the last one years; 

(b) if so, the details thereof, State-wise; 

(c) the action taken in this regard? 

THE M·,NISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(I") Durinc 1991-92 seven complaints 
regarding fake sterilisation cases have come 
to the notice of the Ministry of Health and 
Family WeHare. Five cases pertain to Uttar 

(c) SinQ8 the inl>Iementatlon of the 
Family Planning Programme rests with the 
State Govemments, these complaints have 
been forwarded to the respective State 
Government for necessary investigation 
and appropriate action. The State 
Government of UttarPradesh as a correctiVE: 
measums have Issued detailed instructions 
to all concerned officials to maintain the 
quality and standard of the programma. 

New Railway LIne Between Gazlpur and 
Mau 

1314. SHRI VISHWANA TH SHASTRi: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government have 
conducted any survey for lay-Ing new railway 
line between Gazipur and Mau; .-

(b) if so, the outcome thereof; 

(c) whether the eastern Uttar Pradesh 
particularly Gazipur Azamgarh, Mau and 
Basil districts are proposed to be linked 
directly with eastern India after the laying of 
this line; 

(d) if so, the time by which the 
Government propose to commence work on 
this project; and 

(e) H not, the reasons for not according 
priority to it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALlIKARJUN): (a) Yas, Sir. 

(b) The survey report revealed negative 
rate of return. 

(c) to (e). Owing to inadequate tratiic 
prospects revealed by the survey and the 
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negative rate of return ;)f the project as well Cd) The CBI has not given any time-
as constraint of resources, it has not been frame for completion of investigations. 
found possible to take up this project. 

(English] 

Loss of Rice and Wheat During TransH 

1315. SHRI MOHAN RAWALE: Will 
the Minister of FOOD be pleased to state: 

(a) whether the Food Corporation of 
India has written of a substantial amount on 
account of loss of rice and wheat during 
transit at the Ramnagar Godown at Silchar 
over a period of several years; 

(b) if so, the reasons for such a huge 
loss; 

(c) whether the case has been referred 
to the C.B.1. and 

(d) if so, time by which the C.B.1. inquiry 
into the matter is likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) As per the audited report of 
Food Corporation of India, during the last ten 
years, the transit losses in Ramnagar Depot 
have varied from 3.1 % to 10% in respect of 
rice and 2.5% to 9.9% in respect of wheat. 
However, these losses have not been written 
off. 

(b) The reasons lor such transit loss are 
trains·shipment of foodgrains from Broad 
Gauge to Meter Gauge wagons, mUltiple 
handling, use of old Meter Gauge wagons 
etc. 

(c) FCI has requested CSI to investigate 
into the incidence of transit shortages as well 
as losslmisappropria'ion at Ramnagardepot 
including the role of s'Jsp&ted officials of 
FCI and to take follow up action thereon. 

Restoration of Dooars Express 

1316. SHRI SUBRATA MUKHERJEE: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whetherthe Dooars Express between 
Katihar and Rangapara North on Northeast 
Frontier railway has been suspended; 

(b) if so, the reasons therefor; 

(c) whether there is any proposal to 
restore it; 

(d) if so, the time by which it is likely to 
be restored; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) Due to poor law and order situation 
& restrictic;.ns imposed by the Govt. of 
Assam on night running of trains in Assam 
area. 

(c) to (e). Due to poor taw and order 
situation in the area, at present there is no 
proposal to restore the train. 

[ Translation] 

New Railway Lines in Rajasthan 

1317. PROF. RASA SINGH RAWAT: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whetherthe 30vemment propose to 
construct II,";\' railway lines in Rajasth::ll" in 
respect of W(l,loIl survey had beAI" made in 
the past; and 
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(b) if so, the details thereof alongwith 

estimated expenditure likely to be Incurred 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlllKARJUN): (a) No, Sir. 

(b) Doe.s not arise. 

Lucknow·Ludua National Park Line 

1318. DR. S.L. KANAWIA: Will the 
Ministerof RAILWAYS be pleased 10 state: 

(a) whethertheGovemment propose to 
convert meter gauge line linking Lucknow, 
Sitapur, lakhimpur, Dudua National Park in 
·Uttar Pradesh into broad gauge line; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) Does not arise. 

Cc) Constraint of resources. 

Sick Sugar Mills in Gujarat 

1319. SHRI CHHITUBHAI GAM IT: 
SHRI MAHESH KANODIA: 

Will the Minister of FOOD be pleased 
to state: 

(a) the total number of sugar mills in 
Gujarat and the number of sick mills out of 
them; 

(b) whether the Government have 
received any proposal/memorandum from 
the Government of GUJarat for revival of 
these sick mills; 

(c) if so, the steps taken by the Union 
Government In this regard: and 

(d) the numberof appHcationslproposalSi 
memoranda received by the Govemment in 
this regard during the last three years and 
the number of such mills revived so farbythe 
Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) There are at present 17 
installed sugar factories in the State of 
Gujarat. Under the provisions of the Sick 
Industrial Companies (Special Provisions) 
Act,. 1985, cOllllanies which become sick 
have to be referred to the Board for Industrial 
and Financial Reconstruction (BIFR). These 
provisions have now been extended to 
cover Government Companies also. BIFR 
has intimated that no reference in respect of 
any sick sugar mills has been registered 
from the State of Gujarat. 

(b) to (d). The information regarding 
proposals/memoranda receivedfromGujarat 
Govemmeet for revival 01 Sick mills of GUJarat 
State are not readily available as the relevant 
records were destroyed in a fire in Krishi 
Bhawan recently. 

[English] 

New Medicines for Jaundice 

1320. SH~I SUBRATAMUKHERJEE: 
DR. ASIM BALA: 

Will the Minister of HEAL TH AND 
FAMILY WELFARE be pleased to state: 

(a) whether any new medicine has been 
developed in the country to cure jaundice: 
and 

(b) if $(), the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
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SIDDHARTHA): (a) and (b) ... The Indian (a) whether the purchasing powerofthc 
Council of Medical Research has informed Govemment libraries has dwindled; 
that they are not aware ", any new medicine 
that has been developed in the country to 
cure jaundice. The Directorate General of 
Health Services and Drugs Controller of 
India have also reported likewise. However, 
results of studies undertaken at the Indian 
Statistical Institute anc School of Tropical 
medicine, Calcutta indicate that intake of 
'Neem' leaves can recuce the risk of liver 
diseases. According to the report published 
in the Indian Journal 01 Experimental Biology 
this protective effect is due te group of 
substances called Flavonol-o-glycosides In 
neem leaves. 

Selection of Hindi Vldyalayas 

1321. SHRI PROBIN DEKA: Will the 
Minister 01 HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply given to Starred Question NO.503 
August 11, '992 and state: 

(a) the action takE'n against the erring 
officials involved in selection of institutions 
lor giving grants by the Union Government; 
and 

(b) the concrete steps being taken to 
prevent recurrence of such irregularities in 
future? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) and (b). 
The Director, Central Hindi Directorate has 
been asked to enquire into the matter and 
submit a report. 

Condition of Libraries 

1322. SHRI V.I<RISHAN RAO: 
SHRIMATI BASAVA 

RAJESWARI: 
SHRI K.H. MUNIYAPPA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(b) If so, the reasons therefor; and 

(c) ihe steps contemplated by thE. 
Govemment to Improve the condition o' 
libraries in the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMA,~ RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPAR-:-MENT OF 
CULTURE) (KUMARI SELJA): (a) Yes, Sir. 

(b) Curtailment of budget, rise in 
establishment cost and increase in priceS of 
books and other library materials are the 
main factors responsible for this. 

(c) Libraries are under the independent 
control of the respective institutionsi 
()rgaOisationsi OepartmentslMinistries and 
there is no single authority controlling all the 
libraries in the country. The improvement of 
conditions in the libraries are the concem of 
the respectively parent bodies. The Central 
Govemment has set up the Raja Rarnmohun 
Roy Ubrary Foundation, located in C&!-:utta, 
as an autonomous Organisation, to provide, 
inter alia, financial assistance to State 
Govemments and voluntary organisations In 
the filed for improving library facilities. 

Infant and Matemal Mortality Rates 

1323. SHRI MUKUl BALKRISHNA 
WASNIK: Will the Minislerof HEALTH AND 
FAMILY WELFARE be pleased to state the 
details regarding life expectancy, infant 
mortality and matemal mortality rates during 
the last t:'ore years, state-wise? 

THE MINISTER OF STATE IN THE: 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K THARAOEVI 
SIDDHARTHA): The estimates of expectation . 
of hfe at birth and Infant Mortality Rate are: 



495 Written Answers DECEMBER " 1992 Written Answers 496 
available from the Sample Registration 
System (SRS) of Registrar General, India. 
The latest estimates of expectation of life at 
birth for the five year period 1981-85 as 
available from Sample Registration system 
in respect of the States are given in Statement 
-I attached. The Stat9-wise estimates of 

Infant Mortality Rate for the latest three 
years 1988 and 1990 as avallable from 
Sample Registration System are given in the 
statermnt-II attached. However, the Samples 
Registration System does not provide 
estimates of Matemal Mortality Rate. 

STATEMENT·I 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

State-wise. Estimates of Expectation of Life at Birth (1981-85) 

State 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Kamataka 

K~rala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

. West Bengal 

Expectation of LHe at Birth 
(1981-85) (in years) 

Person 

58.4 

51.9 

52.8 

57.6 

60.3 

60.6 

68.4 

51.6 

60.6 

53.0 

63.1 

53.5 

56.9 

50.0 

57.4 
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Misappropriation of Funds Under 
Afforestation Programme 

1324. SHRIMATISHE£LAGAUTAtA: 
SHRIMATI BHAVNA 

CHIKHALIA: 
SHRI RAJESH KUMAR: 

WI, .he Minister of ENVIRONMENT 
AND FORESTS be pleased to refer to the 
reply given to Unstarred Question No. 2272 
on March 6,1992 and State: 

(a) the number of cases of 
misappropriation of funds provided to the 
State Government under afforestation 
programme have come to the notice of the 
Union Govemment; and 

(b) the action being taken by the 
Government in this regard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). Cases of 
misappropriation of funds provided for 
afforestationllree planting activities have not 
been reported by an}' State Government 
except one case each reported by the Forest 
and Wildlife Department of Kerala and Forest 
Department of Nagaland, In which necessary 
action is being ta:<en by the State 
Governments. 

(English] 

Sports Complex In West Benga: 

1325. SHRI SATYAGOPAL MISRA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
agreed to provide financial assistance for 
setting up of a sports complex at Haldia in 
West Bengal; 

(b) jf so, the details thereof; and 

(c) if not, ther easons therefor? 

THE MINISTER OF HUMAN 
RESOURC[ DEVELOPMENT (SHRI 
ARJUN SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) Sports Authority of India has received 
a reference trom Vice-chairman, Haldia 
Notified Area Authority requesting for 
converting their non-residential Coaching 
Camp into Sports Project Development 
Area (SPDA) Centre. The proposal would be 
considered when it is sponsored by 
Government of West Bengal 

[ Translation} 

Over-Bridge at Slvnl (M.P) 

1326. KUMAR I VIMLA VERMA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government havee 
received any request trom M.Ps. for 
constrruction of an over-bridge on the 
National Highway No. 27 in Sivni district of 
Madhya Pradesh; 

(b) if so, the details of the action taken 
in this regard; 

(c) if not, whethertheGovemmenthave 
any such proposal; 

(d) if so, time by which it is likely to be 
constructed; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 
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(b) to (e). In response to the (a) whether the Food Corporation of 

representations of M.Ps. the Minister of India usually hire houseslbuildings on time 
State for Railways addressed the Chief bound lease deeds and monthly rental basis 
Minister, Madhya Pradesh in 1989 to sponsor for storage 01 foodgrains; 
the proposal for cO;Jstruction of Road 
overbridge at National Highway at this 
location with the approval of the Ministry of 
Surface Transport. It was also indicated by 
Minister of State for Railways that Railways 
could consider including the work out of turn 
in the Works Programme if the State 
Government did lilo.ewise. The State 
Government has, as yet, not submitted the 
proposal. • 

[English) 

Mangalore-Mysore Railway Line 

1327. SHRIV.DHANANJAYAKUMAR: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there is any proposal to 
construct a new railway line between 
Mangalore and Mysore through Kodagu; 

(b) whether any survey has been 
conducted in this regard; and 

(cl if so, the details thereof and the 
action proposed to be laken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY 0F RAILWAYS (SHRI 
MALLIKARJUN): (al and (b). No, Sir. 

(c) Does not arise. 

Hiring of Houses/Buildings by Fer 

1328. SHRIMATI SURYAKANTA 
PATIL: 

SHRI SHlVLAL NAGJIBHAI 
VEKARIA: 

Will the Minister of FOOD be pleased to 
state: 

(b) if so, the total number of such 
properties under possession of the Food 
Corporation ·of India in South Delhi after 
lapse of lease deeds period with details of 
time bound lease deed and date of expiry in 
each case, building-wise; 

(c) the time by which these properties 
are likely to be vacated; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Yes, Sir. 

(b) No house/building has been hired by 
Food Corporation 01 India in South Delhi for 
the purpose of storage of foodgrains. 
However, information with regard to the 
buildings/houses hired by Food Corporation 
of India in South Delhi for various purposes 
is given in the statement attached. 

(c) and (d). Only the owners of the 
buildingsfhouses mentioned at SI. No. (3 
and 4) of the Annexure have been requesting 
for vacation of their premises for their 
personal needs. Since both these premises 
are being utilised for the purpose of 
accommodating ofiicers of the Corporation 
during the course of various training 
organised by the Corporatlon, it is not possible 
to vacate [hem till the Food Corporation of 
India's own training complex at Gurgaon 
becomes available. The construction of this 
complex is in progress. 
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lungicides., Based on the resul of the trials 
the Slate FcnIt auIhorIies wouldbeacMsed 

lIyatertoua 01 ....... In T ....... PI8nta lor large ICaIe applicalion In the lield. 

1329. SHAI DEVI SIX SINGH: 
SHAI AATIlAl VARMA: 
SHAI GURUOAS KAUAT: 

WiU the Minister 01 ENVIRONMENT 
AND FORESTS be pleased to stalti 

(a) whether mysterious disea.. • 
spreading in trees and plants in hill, ., cas of 
Uttar Pradesh particularly in ~ • cilley of 
Flowers: 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment 
in this regard? 

~' 

THE MINISTER OF HUMAN 
RESOURCE DE'/ELOPMENT (SHRJ 
ARJUN SINGH): (a) The Forest Research 
Institute, Dehra Dun, has detected wide 
spread occurence of three lungal diseasea 
in Chir pine forests of Uttar Pradesh. 

(b) Two of the diseases are I8faIed to 
Pine needles and result in yellowing and 
death of the needle. preventing 
photosynthesis and this growth of the trees. 
The third i.e. Chir rlne 118m blister rust, 
causes yellowing of the loliage due to 
pathoJogicalgirdling clthetreellemS1tIef1q 
resulting in their deith. 

A stem of FRt sdentistl ".,. also 
obserYedthal the population 01 som8spedas 
like Polygonum and Impatients has 
considerably increased in the Valey 01 
Flowers overshad~wing the others the 
consequence could be reduction 01 species 
biodiversity in the Valley. 

(c)StateGovernmenthasbeenwamed 
by the FRI through Issue of alert bulelins 10 
check spread of the disease by dosing lhe 
affected areas to felings. Forest Rsearch 
\!\!otitute i!o co!\duc\inO \ria. wlh soma 

c.m.I Grant .or Academia 

1330. SHRtMA TI SUUITRA 
UAHAJAN: 

SHRI SATYANAAAYAN 
JATIVA: 

DR. LAXMINARAYAN 
PNl)RYA: 

WilIheUinisterof HUMANRESOUACE 
DEVELOPMENT be pleased to stale: 

Ca) the ..... of cultural acadeIries, 
councils and museum& for which Madhya 
Pradesh and another State Governments 
have sent proposals to Ihe UnionGoverrment 
for financial assistanc:eIgrants; 

(b) whether the proposals have been 
sanctioned; 

(c) I so, the details thereof; and 

Cd) I nor, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCAT~ AND DEPARTMENT OF 
CULTURE) KUUARI SEWA): (a) to (d). The 
information tor the year 1991-92 is being 
collected and wiI be laid on the table 01 the 
House. 

[English) 

R.,.".. HotpIW 

1331. DR. ASIM 8ALA: 
StftAJOY MUKHOPADYAY: 
PROF. SUSANnA 

CHAKAASORTHY: 
SHAI RAUASHRAY PRASAD 
~: 

PROF. MALINI 
BHATTACHARAYA: 

WID 1M ..,.,., 01 HEAlTH AND 
FAMilY WELFARE be pleased to refer 1~ 
the reply gWen 10 UnsIatted auesaion No. 
\96S an July 21.1992 and state: 
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(a) whether the requisite information and Union territory-wise; 

regarding referral hospitals under the Umon 
Government have been collected; 

(b) II so. the details thereof; 

(c) whether such hospitals are likely to 
be set upon the pattern of AIlMS, New Deihl; 
and 

(d) " so, the detailS thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OX THARA DE VI 
SIDDHARTHA): (a) and (b). Complete 
Information has yet to be collected. 

(c) and (d). There IS no proposal at 
present to set up referral hospitals on the 
pattern of AIIMS, New Deihl. 

TemplesIMonuments Maintained by 
Archaeological Survey of India 

1332. DR. K.V.R. CHOWDARY: 
SHRI GURUDAS KAMAT: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of temples/monumen)s 
being maintained by the Archaeological 
Survey of India In the country, State WI"e 

(b) the steps taken/proposed to be tal(en 
by the Government for theIF proper upkeep 
and maintenance, and 

(c) the details of amount spent In this 
regard during 1991-92 and 1992-93, State-
wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCA nON AND DEPARTMENT OF 
CULTURE) (KUMARI SEUA): (a) The 
number of centrally protected monuments! 
sites State-wise and Umon temtory Wise is 
as given In the Statement A attached. 

(b) BeSides annual maintenance and 
upkeep of the centrally protected 
monumentsllsltes,. structural repair, 
chemical preservation and enVlron;nental 
development of the monuments are taken 
up as per thelf actual needs and prlorltes. 
However, the proper maintenance and 
upkeep IS a continuous process. 

(c) The expenditure Incurred on the 
maintenance, conservation and preservahon 
of the centrally protected monuments State-
wise for the year 1991-92 and allocation of 
funds far the year 1992-93 are as given in the 
Statement' B • and' C ' attached. 

STATEMENT-A 

List of the Cenrally Protectel Monuents/sites state wise and Union territorries is as follows 

StatelUmon Tfuntofles Number of Monuments/States 

Andhra Pradesh 134 

Assam 49 

• Arunachal Pradesh 5 

77 
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Stal8IlInion TfHritorills Number of MonumentslStales 

Delhi 166 

Oaman and Diu 9 

Goa 25 

Gujarat 199 

Haryana 88 

Himachal Pradesh 35 

Jammu and Kashmir 63 

Kamataka 505 

Kera!a 28 

Madhya Pradesh 324 

Maharashtra 284 

Manipur 1 

Meghalaya 8 

Nagaland 4 

Orissa 68 

Pondicherry 8 

Punjab 24 

Rajasthan 151 

Sikkim 3 

TamiiNadu 403 

Tripura 5 

Uttar Pradesh 78'3 

West Bengal 113 

Total 3562 
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-~ 
Expenditure on the Maintenance, conservation and Preservation of the C9ntraly protected 

Monul1J8nts State-wse during 1992-93 

SI. No. NaI1J8 of State/ Expendltu19 
Union Teffitories (Rs.i~hs) 

1. Andhra Pradesh 40,99,912 

2. Assam 22,94 .. 135 

3. Arunachal Pradesh 7,95,912 

4. Bihar 48,39,141 

5. Delhi 86,50,000 

6. Daman and Diu 4,26,071 

_A7. Goa 12,90,501 

8. Gujarat 28,01,827 

9. Haryana 221,90,594 

10. Himachal Pradesh 22 .. 16,719 

11. Jammu and Kashmir 34,02,342 

12. Karnataka 79,38,716 

13. Kerala 4,83,203 

14. Madhya Pradesh 68,95,660 

15. Maharashtra 33,89,989 

16. Manipur 9,997 

17. Meghalaya 38,997 

1;. Nagaland 31,500 

'f9. Orissa 41,94 ... 033 

20. Pondicherry 1,41,613 
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51. No. NafT18 of State! 
Union TdlTitories 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. West Bengal 

DECEUBER 1. 1992 Written Answers 516 

STATEUENT-C 

Expendlule 
(Rs. In L/IIChS) 

12.17,713 

32,68,164 

HI 

67,66,700 

70.207 

127,75,318 

40,85,075 

!he Allocation 01 funds state-Mse for the year J992·93 is as tolows 

SINo. Name of State! AHocation 
Union te"it()fies fRs. in Lakhs) 

1. Andhra PradeSh .a.00 

2. Assam 18.00 

3. Arunachal Pradesh '8.00 

4. Bihar 29.00 

5. Delhi 111.30 

6. Daman and Diu 3.00 

7. Goa 11.00 

8. Gujarat 36.~ 

9. Haryana 16.00 

10. Himachal Pradesh 22.00 

11. Janvnu and Kashmir 39.00 
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SINo. Name of StatBl 
Union territor •• 

• 
12. KamaIaka 

13. KecaJa 

14. Madhya P~esh 

15. Maharashtra 

16. Manipur 

17. Ueghalaya 

18. NagaJand 

19. Orissa 

20. Pondic:herry 

121. Punjab 

22. Rajasthan 

23. Si<kim 

24. Tamil Nadu 

25. TflxIra 

26. Uttar PradeM 

27. west Bengal 

Ratlonallutlon of .,. ... nger F.,. 

1333. OR. VASANr~PAWAft 
Wii tho Mir1l5aH' of ~WAl'~oe J*aiiCi 
to slate: 

(a) Ihe operating cost of firsI Class and 
.le c:oaches and thal of Und Class coaches 
separately; 

(b) whether the operating cost is 
c:onsiderad .. one ot the crIeria for fixing 

AIocafjgn 
(Ik In l.IJtIcM) 

74.25 

10.00 

51.25 

47.30 

00.10 

00.20 

00.50 

33.00 

3.00 

17,00 

36.00 

1.00 

.'.00 

00.60 

111.00 

34.50 

passenger tare for dII .... classes; 

(c)' ao. ... detaIIs .... ;.nd 

(d)._ .............. or? 

THE UNSTEA OF STATE IN THE 
MINISTRY OF RAILWAYS (SHR.I 
UAIJ.JKARJUN): (a) The coet per whicIe 
kIlometr8 dass-wlse 'or 1M ,.... 1i90-81 
(Iat8SI avalable data ) was .. under:. 
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(Figul8S In Rupees) 

MaiVExpress Services 
Class 8roadGauge Metre Gague 

A.C. First 4.73 4.53 

First 3.64 4.58 

A.C. Sleeper 4.38 5.29 

A.C. Chair car 4.18 5.71 

lind 3.88 5.12 

(b) to (d). Passenger fares are fixed for depots as required. 
different classes based on the principle of 
what there traffic cal' bear and also the [Translation] 
general increase in input cost. 

Stocks of Rice and Wheat in Orissa 

1334. SHRI K.P. SINGH DEO: Will the 
Minister of FOOD be pleased to slale: 

(a) whether adequate stocks of rice and 
wheat are available in different depots of the 
Food Corporation of India (FCI) in Orissa; 

(b) if not, the reasons therefor, and 

(c) the details of steps taken to keep 
adequate stocks of rice and wheat in different 
depots of the Food Corporation of India in 
Orissa? 

THE MiNISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (c). Yes, Sir. As on 1.11.1992. 
63095 tonnes of rice and 23174 lonnes of 
wheat was available in different depots of 
FCI in Orissa as against the monthly allocation 
of 36,300 lonnes of ric9 and 20,000 tonnes 
of wheat. 

FCI every month plans movement of 
rice and wheat and moves stocks to various 

Seasons Ticket facility Between Betul 
and Hoshangabad 

1335. SHRI ASLAM SHER KHAN: Will 
the Minister of RAILWAYS be pleased to 
stale: 

(a) whether the Govemment propose to 
allow the season ticket holders to travel in 
some of the long distance trains passing 
through Betul and Hoshangabad areas of 
Madhya Pradesh by relaxing type minimum 
distance of travel of 161 Kms for issuing such 
tickets; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) ~ not arise. 

[English] 

l14nds Inside Golconda Fort 

1336. SHRI DAnA TRAYABANDARU: 
Will .he Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 
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(a) whether lands of archaeological occasions they manipulate the seals of the 

IfTlXlrtance at Hyderabad including those wagon while committing theft. Frequently 
inside the Golconda Fort are being grabbed aiminals also pilfer the goods like food grains, 
and sold away by the land grabbers; and oil seeds etc. through the gaps in the doors 

and also cutting the pannels of the wagons. 
(b) if so, the action taken to protect the 

lands inside the Golconda Fort, which is 
protected under the Archaeological 
Monuments Protection Ad? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) and (b). 
There are some encroachments in the 
archaeological area at Hyderabad Including 
those inside the Golconda Fort. The 
Archaeological Survey of India has initiated 
action as per the law to remove these and 
check furthe'r encroachments. At Golconda 

I Fort some encroachments have been 
removed, 

Theft of Booked Goods 

1337, PROF. SUSANTA 
CHAKRABORTY: Will the Minister of 
RAILWAYS be pleased to State: 

(a) whether any study has been 
conducted by the Ra;lways to know the 
modus operandi of the thefts of booked 
goods while in transit or at destination; and 

(b) if so, the outcome of such study? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlliKARJUN): (a) Yes, Sir. 

(b) Our' studies reveal that criminals 
constantly trend to change their modus 
operandi while commit!ing thefts of booked 
goods. Generally the thefts are committed 
by breaking open wagonsJbrake vans while 
in transit on the run as well in the yards. On 

At destination a few thefts do occur from 
the parcel offices some times because of 
faulty system, inadequate cages etc. 

The modus operandi of the criminals is 
reviewed from time to time at the DivisionaV 
zonal Railways and Board levels. Any 
deficiencies noticed in the systems or in the 
deployment of the sedulity forces are 
corrected. 

Violation of Forest (Conservation) Act, 
1980 

1338 SHRIMATI SUSEELA 
GOPALAN: 

PROF. MALINI 
BHAn ACHARA YA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether there is any violation of 
Forest (Conservation ) Ad, 1980 by' the 
various State Governments In order to fulfill 
populist scheme for urban and rural poor; 

- (b) if so, the details thereof; and 

(c) the corrective steps taken by the 
Union Govemment in this regard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (c). Prior approval of 
the Central Government is required under 
the Forest (Conservation) Act, 1980 before 
diverting forest land for any non forestry 
uses. Number of instances have cometothe 
notice of the Central Govemment, where 
diversion of forest land for none forestry 
uses have been permitted without obtaining 
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prior approval of the Cenfral Government Ca> whether C8naHI drainage and 
under lhe Ad. III such cases the ('OIlC8rned sewerage schemes for Orissa ara pending in 
StateAJT Governments are asked to fix his Ministry for Inclusion In Eighth Plan; 
resporisibility for violation of the Ad. rmai 
decision for diversion 01 forest land in such (b) if so. the details including the 
cases is taken after confederating aD the ----led cost the__.., __ 
ralevantinformationincludingcilt:umstances _.- ...... "" 
leading to violation of the Ad and action 
taken against the officials found guilty for 
violation of Forest (Conservation) Ad. 

[ TransIatDJI 
HIndi UnIvenIty 

1339. SHRI ARJUN SINGH 
YNJAV: 

SHRI LAlBABU RAt 

WllltheUinistarofHlUANREsou:tCE 
DEVELOPMENT be pleased to stale: 

(a) whelherthe Govemment propose to 
establish a Hindi Universly in the country; 

(b) if so, the details 1hef8of: and 

(c) the eHorts being made by the 
GovemmenI in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
,PEVELOPMENT(DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUlTURE) (KUMARI SEUA): (a) to (c). 
The Government has set up a CommIttee 
underthe Chairmanship of Dr. ShivaMangai 
Singh ' Suman' to advise about the natura, 
slructura,loc:ation, finacialraqulraments and 
otherrelatad matters in respect 01 the seUing • 
up of an International Hindi University. The 
Committeewasraquesledtosubmililsraport 
to the Government within a period of three 
months from 7 July, 1992. 

(EngIsh) 

1340 DR. KARTlK.\SWARPATRA:WII 
the Ministerof ENVIRO'4MENT& FORESTS 
be pleased to stale: 

(c) die Sf8p8 taIc8n 10 upedt8 incUion 
of then schamea in the EighIh Plan? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHIARJUN 
StOi): (a) No, Sir. 

(b) and (c). Does nell arise. 

1341. SHIR RAMESHCHENNITHAlA: 
Wllthe Minister of RAILWAYS be pleased to 
stale: 

(a) whether thera • My proposal for 
construction of railway coach rapalling 
CQI1l)Iex in Karala: and 

(b) if so. the detals Iheraof 

THE MINISTER OF STATE IN THE 
MIN.STRY OF RAILWAYS (SHRI 
MALLlKARJUN): (a) No. Sir. However. the 
Coaching Oepot .. eachln Harbourl 
Emakulam is being augmenfiId 10 cape up 
with incI8ased passenger faffic. 

(b) ExtensIon of maInI8nanca facllles 
at Emakulam at a cost of As. 3.46Cf018S hal 
been sanctioned. Works have aIraadr been 
take~ up. 

1342. SHRI HARIN PAlHAK: WII the 
MInister 01 RAILWAYS be pleased to stale: 

Ca) whether. II. fact ..... the ....... 
quota 01 coal wagons lor 0ujenI& • nell 
sufficient to ..... the requinImants 01 the 
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(b) whether Ihe industries of the State 
have approached the Union Govemment 
through the State Government many times 
for the supply 0I11lOI8 coal wagons; and 

(c) If so, Ihe reaction of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlllKARJUN): (a) to (c). Representiaons 
have been received for stepping up supply of 
coal by rail to industries in Gujarat. Coal is 
supplied to Gujaral from South Eastern and 
Western Coal fields Ud. These Coalifields 
are heavily overbooked and there are very 
heavy progranme for core sectors such as 
thermal power stations, railways, steel, 
cement,fertiliZer etc. Aller meeting demand 
of these high priority consumers. the 
remaining coal is distributed equitably 
amongst other industries. 

Levy Sugar Zones In Mahar.ahtra 

1343. SHRI DATTA MEGHE: Will the 
Minister of FOOD be pleased to state: 

Ja) whether the Government 01 
Maharashtra has requested the Union 
Government that for the purposes of levy 
sugar, Maharashtra be divided into three 
zones instead of two as at present; 

(b) if so. the action taken by the 
Government thenton; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOOOI): (a) to (c). No request has been 
received recenlly will regard to division 01 
Maharashtrainlo .... zones insIeadof two 
zones for the purpose cI levy sugar price 
fixation from the Government of 
Maharasshtra. However, the question 01 

blurcation 01 South Mahalsttva zone Into 
two zones has been referred to the Bureau 
01 Industrial cOsts and Pric:es (BICP) who 
have been asked to undertake a 'resh 
investigation into the cost atrdure cI the 
sugar industry for fixing the levy sugar prIceS 
for the su-ar year 1 Qga-SW to 1095-;6. 

( Translation) 

hce ..... Bank 

1344. SHRI SATYA DEO SINGH: 
SHRI RAHJENORA 

AGNIHOTRI: 

Will the Minister of HEALTH AIG 
FAMILY WELFARE be pleased to state: 

... (a) whether Government propose to 
open a pace Maker Bank In the c:ountrr tar 
the poor and needr patienIa; 

(b) if so. the details theraof; 

(c) whether the I8id bank is likely to be 
opened with some foreign assistance; 

(d) if so, the details thet'eof; and 

(e) the number of healt patients llkalrto 
be benefited by this pace Uaker Bank? 

THE MINISTER OF STATE IN tHE 
MINISTRY OF HEALTH AND FAUI. Y 
WELFARE(SHRIMATI THARA DEV. 
SIDDHARTHA): (a) There II no aucII 
proposal. 

(b) to (e,. 00 not arisa. 

[English) 

RIght to Education 

1345. SHRI CHITTA 8ASU: 
SHRI8IR SINGH UAHA1O: 

WIDIheUinisteraltUotANRESOUU 
DEVELOPMENT be pleased to state: 
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(a) whether the Government have since 

examined the implications of the Supreme 
Court Judgment delivered on July 30, 1992 
regarding 'Right to Education', and 

(b) if so, the steps being taken by ti)e 
Government thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOPMENT(DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) and (b). 
The Judgment of the Supreme Court 
delivered on 30th July, 1992 in Miss Mohini 
Jain Vs. the State of Karnataka case has 
been chanenged by the managements of a 
number of private institutions and the matter 
Is under review of the Supreme Court. 

Disconnection of Coaches of Saurshtra 
Mail at Rajkot 

1346. SHRI CHANDRESH PATEL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether Sleeper Coaches, A.C. 
Second Class and Double Deckor Coaches 
are being disconnected at Rajkot from 
Saurashtra Mail and not being run upto 
Hapa;and 

(b) if so, the reasons therefor and the 
steps proposed to be taken for extending 
those coaches upto Hapa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). Out of 17 
coaches on Saurashtra Mail, 7 coaches are 
attached/detached at Rajkot for traffic 
originating from there and 10 coaches go 
beyond to HapalOkha. It is not therefore 
proposed to eX1end thE.se coaches to Hapa/ 

,Okha. 

[ Translation] 

. Sugar Factory In Madhya Pradesh 

1347. SHRI KHELAN RAM JANGDE: 
WiD the Minister of FOOD be pleased to 
state: 

(a) whether the Commissioning of 
licensed sugarfactories in cooperative sector 
in Madhya Pradesh has been stopped due to 
paucity of funds from the financial institutions; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken to 
provide loans to these mills on easy terms? 

THE MINISTER OF STATE OF THE 
MINISTRY 'OF FOOD (SHRI TARUN 
GOGOI): (a) No, Sir. 

(b) and (c). Do not arise. 

New Railway LInes 

1348. SHRI RAJENDRA KUMAR 
SHARMA: Will the Ministerof RAILWAYS be 
pleased to state: 

(a) the projects for which foundation 
stones were laid for laying new railway lines 
during the last two years; 

(b) the names of railway lines on which 
construction work has since been started; 
and 

(c) the time by which construction work 
is likely to be started on the remaining 
projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Nofoundation stone for 
new Railway line projects has been laid 
during the last two years. 
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(b) and Ccl. Do not arise. 

[Eng/ish] 

Passenger Amenities at Jalpalgurl and 
Allpurduar 

1349. SHRI JITENoRA NA TH oAS: 
Will the Minister of RAILWAYS be pleased to 
state: . 

(a) whether minimum passenger 
amentites are not available at Jalpaigurl, 
New alipurduar and Aliourdur stations; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment 
to provide those amenities alongwith the 
iOllrovement in otherfacihies of the stations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Basic amenities 
commensurate with the volume of traffic 
being handled already exist at these stations. 

(b) and (c). Do not arise. 

Private Orlganlsatlons.ln Literacy 
Campaign 

1350. SHRIDHARMANNAUONDA YVA 
SADUL: Will the Minister of HUMAN 
RESOURCE DEVE LC'PMENT be pleased 
to state: 

(a) whetherthe Union Government have 
received any proposal for aSSOCiating private 
organisation in literacy campaigns; 

(b) If so, the salient features thereof; and 

(c) the action by the Government in that 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESPURCE 
DEVELOPMENT(DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURL (KUMARI SELJA): (a) There is a 
Central Scheme of Assistance to Voluntary 

Agencies in Aduh Education under which 
projects of total literacy caOllaigns etc. are 
sanctioned to voluntary agencies as per 
norms and procedure laid down In the 
Scheme. 48 Voluntary Agencies have so far 
been sanctioned total literacy projects. 

(b) The principal strategy in 
Implementation of the programme is 
voluntary-based total literacy caOllaign for 
the age-group 15-35 years, in a specific. area 
to be covered in a period upto 3 years. Funds 
are sanctioned on the basis of per leamer 
cost ranging from Rs. 65/- to As. 100/- for 
meeting expenses on environment building, 
teaching-learning material, training and 
modest payment to full time workers whoare 
engaged in the mangement of the projects. 
No payment to the Instructors! Volunteers 
has been provided. Voluntary Agencies are 
supposed to formulate and submit their 
proposals to the concerned State 
GovernmenV UT Administrations, who in 
tum, recommend the proposalto the Ministry 
on the basis of screening done by the District 
and State level Screening committees 
constituted for the purpose. The proposals 
thus received are' approved by a Central 
Grants-In-Aid Committee constituted for the 
purpose. 

(c) The Scheme has been circulated to 
State Government and UT Administrations 
inviting proposals from voluntary agencies. 
Workshops for orientation of representatives 
of voluntary agencies have been organised 
to facilitate appreciation of the Scheme and 
formulation of the projects. Techno-
pedagogic support is provided by the State 
Resource Centres. 

Dispensary at Neral (C.R.) 

1351. SHRI RAM KAPSE: WiD the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is a demand for the 
establishment of full fledged dispensary at 
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NeraJ (C.R.) for the benefit of railways 
ef1l)loyees; and 

(b) if so, the action proposed to be taken 
thereon by the Govemment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHAI 
UAlllKARJUN): (a) Yes, Sir. 

(b) This work has already been 
sanctioned. 

( Translation) 

Halt of Trains at Kopergaon 

1352. SHRI YASHWANTRAO PATIl: 
WiDthe Minister of RAILWAYS be pleased to 
stale: 

(a)whe~ertheGovemment propose to 
provide a halt of aI the trains at the Kopergaon 
Railway Station for the convenience of the 
passengers visiting Shildi; 

(b) if so, the details thereof; and 

'(c) " not, ItMt reasons ~relor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlLlKAAJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Neither operationaly feasible nor 
commercially justified. 

(EngIsh) 

Family Planning W ...... CentnIs In 
IIaharntdra 

1353. SHRJVIlASRAONAGNATHRAO 
GUNDEWAR: Wil the Uinister of HEAlTH 
ANDFAMIl Y WELFARE be pleased to state: 

(a) the numberoflamilJwelalecentrea 
at present in Maharashlla; 

(b) the number of auc:b .... eM 01 
Ihern in Parbhanl and Handed disIrIds; 

(e Ahethertheaov.rnn...prapauto 
Increa .. ·· .. nurmer 01 these centI8s; 

(e) the 0.. .•• ~, 01 persons undergone 
family planning OJNr.lllOftS during 1991-82 
and tram Ap1i119921iU dale? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAlTH AND FAUll Y 
WELFARE (SHRIMATI 0.1(, '1ltMA DEVI 
SIOOHRA THA): (a) 1'he WoUllillwisgiwen 
in the statemenl attached. 

(b) The Infonna1ion II bUlg CQIIeded 
from the Stale Government. 

(c) No. Sir. 

(d) 0uesaI0n does noI arise. 

(e) The nuntMw 01 persons who have 
undergons family planning operations during 
1991-92andAprii. 1992tilOctober. 1992. 
reported provisionaJIy by the GovernmenI cf 
Uaharshtra. Is as under:-

1191-92 

1992-93 

(April. 1992 to 
October. 1992) 

No. d SletIJsaIions 

5,35,n4 

2.54,081 
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STATEMENT 

Ham. 011l1li Can". No. 01 Unllunclioning 

.J. Rural Family Welfare Centres 428 

2. Urban Family Welfare Centres 82 

3. Urban HeaIIh Posts 278 

4. Sub-Centres 7633 

5. Post Partum Centres at 53 
Distrid Level 

6. postpartum Centres at Sub- 52 
divisional level hospitals. 

7. Recanlisation Centres 

Credit Card Facility 

1354. SHRI V.S. VUAYARAGHAVAN: 
~illthe Minister of RAILWAYS be pleased to 

state: 

(a) whether the Union Government 
propose to introduce credit cards .acility .or 
trains reservations at important Railway 
Stations in KeraJa; 

(b) if so, the details thereof; 

(c) whether such facility has been 
introduced in any other railway station in the 
country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE .. THE 
MINISTRY· OF RAILWAYS (SHRI 
MALliKARJUN): (a) and (b). A proposal 
from Canara Bank .or acceptance of IheIr 
Credit Cards 'or making passenger 
reservations at Trivandrum RaMay SIIIIion 
Is under examination aI ScUhem RaiIIRr 
administration. 

(c) Yes, Sir. 

(d) A statement Is attached. 

STATEMENT 

Credit cards 01 certain banks alB accepted at some stalionsheselVation offlCSS as 
detailed below:-

Name of Station! 
ReselVation OUice 

"'. IRCA Reservation Office, 

New Delhi. 

Name of Bank 

1. Andhra Bank 

2. Bank of Bar.oda 
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Name of St~tionl 
Reservation Office 

2. Secunderabad Reservation 

Office., 

3. Ahmadabad 

4. Vadodara 

5. New Koilaghat Reservation 
Office, Calcutta .. 

6. More Mari(et Reservation 
office, Madras. 

7. Bangalore City 
Reservation Office. 
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Name of Bank 

3. City Bank 

4. Vijaya Bank 

5. Canara Bank 

6. Bank of India· 

7. Central Bank of India 

1. Andhra Bank 

2. Bank of Baroda 

3. Canara Bank 

1. Bank of Baroda 

2. Central Bank of India 

1. Bank of Baroda 

1. Bank of Baroda 

t. Canara Bank 

2. Andhra Bank 

3. Bank of Baroda 

4. Central Bank of India 

s. Bank of India 

6. Vijaya Bank 

1. Vijaya Bank 

2. Canara Bank 

3. Andhra Bank 

4. Bank- of India 
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Name 01 Station! 
ReselVation Office 

8. Bormay Central 

9. Bombay Church agate 

10. Bombay VT 

[ Translation) 

Levy Sugar to States 

1355. SHRI RAJVEER SINGH: Will the 
Minister of FOOD be pleased to state: 

(a) the present policy of the Government 
In regard to allocation of quota of levy sugar 
to each state; 

(b) whether the present quota of levy 
sugar for each State Is inadequate; 

{c) if so, the whether the Government 
have decided to allot increased quota of 
sugar to each State on the basis of Its 
~ulation; 

(d) if so, the details tllereof; and 

(e) if not, the reasons therefor? 

Name of Bank 

5. Central Bank of India 

6. Bank of Baroda 

1. Central BaM or India 

2. Andhra Bank 

3. Bank of Baroda 

4. Bank of India 

1. Central Bwk nf India 

2. Andhra Bank 

3. Bank of Baroda 

4. Bank of India 

1. Central Bank of India 

THE MINISTER OF STATE OF THE 
MINISTERY OF FOOD (SHRI TARUN 
GOGOI): (a) Under the present policy 01 
partial control. levy sugar to most 01 the 
State slUTs is made on unlfonn of ensuring 
minimum 425 gms. per capita monthIJ 
availability to the projected population as on 
1.10.1986. These norms are eHeclive 
from.1.2. 1987. Hoover, aJIocation 01 levy 
sugar at h1higher scale is made to a lew 
States due to special circumstances 
prevailing there. Further, to meet the 
additional requirement of sugar for various 
festivals, Government also allocates 
additional quantities of levy sugar as festival 
quota to StateslUTs every year. 

(b) to (dt. Government has allowed 5% 
adhoc increase in the monthly aDocation to 
StateslUTsfromAugust 1991 to March 1993. 

(e) Due to limited availability of levy 
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sugar It would not be possible to revise the Cc) and Cd). The expenditure for 
ex isting norms. preparation of off-site plans in respect of the 

above 9-dlstricts would be Rs. 68. 48 Iakha 
(English) which Is fully met by the Central Government.' 

Off-Sltalon-Slte Emergency 
Preparedness Plans 

1356. SHRI PRITHVIRAJ D. CHAVAN: 
WiU the Minister 01 ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government proposed 
to set up Off-silel On-site emergency 
Preparedness Plans to handle chemical 
accidents; . 

(b) if so, the details thereof; 

(c) the estimated 9xpenditure lkely to 
be incurred thereon; and 

(d) the details of st-ant of the Union and 
State Governments respectively? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). On-site 
Emergency Plans are prepared by industries 
handling hazardous chemicals. under the 
Manufacture, Storage and Import of 
Hazardous Chemical Rules. 1989. OII-sIle 
emergency Plans ant to be prepared by the 
Distinct CoUectors 01 Distric:l emergency 
Authority deSignated by the Slate 
Governments. However. to facilitate this, the 
GoverM'l8nt of India in consultation with the 
State Governments have selected the 
districts of Raigad (Maharshtra). Thane 
(Maharashtra),Moradabad (UP).Kota 
(Rajasthan). Mangalore (Karnataka). 
Tuticorin & Cuddalore (Tamil Nadu). 
Midnapore (West Bengal1 Ourgapur (West 
Bengal) and Vishakhapatnam (Andhra 
Pradosh) for preparation of plans by expeIt 
agencies to serve as models .or other 
Districts. 

Godown. In Orl ... 

1357. KUMARI FRIDA TOPNO: 
DR. KRUPASINDHU SHOJ: 

WiD the Minister of FOOD be pleased to 
state: 

(a) the amount sanlioned by the 
GovemmentfOltheconstruclionofGodowns 
In Orissa during 1992-93; 

(b) the number of Godowns proposed to 
be constructed in the State; 

Cc) the location and the capacity of those 
Godowoll; dIstricI-wise; and 

(d) the progress made in this regard so 
far? 

THE MINISTER OF STATE OF THE 
MI.NISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) An amount 01 Rs. 27.49 crores 
has been sanctioned by Government of 
India for construction of godowns for Food 
Corporation of India during the period 1992-
93 in the enti ... country including Orissa. 
There is no separate a.Docalion for Individual 
States. 

(b) to (d). Additional godowns capacity 
of 10. 000 tonnes is under construction at 
Bada~of Mayubrbahanjdi5tricl The ... 
are proposal. to constrUC1 additional 
~us~~oI~w.~~ 

RayagadaolnewlycntaledRayagada~ 

(old district Koraput) and chowder of Cuttack 
district. 
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Ball Shawan Society 01 India Development. 

• 1358. SHRIGUARDS KAMAT: Will the 
Min·ister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Bal Bhawan Society of India, 
New Delhi, is running into financial cresis; 

(b) If so, the details thereof; and 

(c) the ster-s taken 'to overcome its 
financial problems? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
Dt:VELOPMENT(DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE) (KUMARI SELJA): (a) No, Sir. 

(b) and (c). Does not anse 

,A 
Women Voluntary Social Organisations 

1359. SHRIMATI BHAVNA CHIKHLIA: 
Will the Minister of HUMAN RESOURCE 
{JeVELOPMENT be pleased to state: 

(a) the number of women voluntary 
SOCial Organisations registered with the 
Government alongwith the activities of these 
organisations; 

(b) whether the Government are 
considering to award Government supply 
contracts and other offers to these 
organisations to promote seH -employment 
programme; and 

(c) if so, the details thereof and the 
criteria laid down for offering of these 
contracts? 

IHE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
AR4UN SINGH): (a) There is no ~ro~ision f,or 
registration 01 Voluntary OrganisatIOns with 
the Department of Women & Child 

(b) and (c). There is no scheme or 
programme in the Department of Women 
and Child Development under which supply 
contracts etc. are offered to voluntary 
Organisations to promote self-ef1l)loyment. 
However, financial assistance is given to 
voluntary organisations for providing 
elTl>royment including seH-employment to 
women under the scheme of Setting-up 
ElTl>loyment -cum-Income Generating Units 
for Women, Support to Employment 
Programme(STEP), and Socio-Economic 
Programme for Women. 

Educational Projects with Foreign 
Assistance 

1360. SHRI SHAKER SINH 
VAGHELA: 

DR. AMRIT LAL KALiDAS 
PATEL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a number of educational 
projects have been taken up for 
implementation with foreign assistance by 
bilateral funding; 

(b) if so, the outline of each project; 

(c) the terms and condit ions attached to 
the projects to qualify for foreign funding; and 

(d) the names of the countries evinced 
interest in such projects? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE): (KUMAR I SEWA): (a) Yes, Sir. 

(b) to (d). Major educational projects 
under implementation with bilateral 
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assistance are Mahila SaJri(hya Programma 
for Woman's education with Dutch assistance 
in the States of Karnataka U.P. and Gujarat 
and Basic Education Projects in Rajasthan 
and Andhra Pradesh with assistance from 
Swedish Intemational 09velopmant Auothrity 
and OVerseas Development Authority, UK 
respectively. The assistance is being 
provided as grant to govt. of India. These 
projects aim at improving the participation in 
and quality of education. 

Eucalyptus Planting Under Social 
forestry 

1361. DR, SUDHIRRA Y:Will the Minister 
of ENVIRONMENT AND FORESTS be 
pleased to &tate: 

(a) whether the Government are aware 
that 90 per cent of the planting under social 
forestry has been of eucalyptus and nearly 
all of them have been on fertile farm land in 
urban industrial centre: 

(b) whether the above schema has led 
to a serious reduction of food availability , 
dee line in agricultural employement and an 
accentuation of the fuel, fodder and fertiliser 
cirisis in rural areas; and 

(c) if so, the remedial measurs taken in 
the maner? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) studies conuted by 
independent agencies have revealed that 
though Eucalyptus has been a popular 
species under the Social Forestry 
Programme; Casurarina, Subabul, Sabool, 
Acacia and other spe::ies been also have 
planted extensively in different parts of the 
country. 

(b) and Ccl. There is no basis to concluded 

agricultural employment and accentuation 
of the fuel, fodder and fertiliser crisis in the 
rural ~as. 

Unanl Dispensary In Calcutta 

1362. SHRIAMARROYPRADHAN:Will 
the Minister of HEALTH AND FAMILY 
WElFARE be pleased to state: 

(a) whetherGovemment are aware that 
Un ani Dispensary IUnit at Calcutta is the only 
one in the entire country, which is functioning 
with only one physician since the date of the 
its opening; 

(b) whether a number of times, tfle 
orders to deputies second physicaian were 
issued by CGHS; 

(c) if so, the details thereof; and 

(d) the reasons for not implementin:) the 
orders? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDDHARTHA): (a) and (b). Yes, Sir. 

(cl and (d). Two posts of Unani physicians . 
were created forthe Unani unit underCGHS, 
Calcutta. Two physiCians were seleted 
through U.P.S.C. and only one joined the 
post. He to remained on duty for a lew days 
and proceeded on casual leave for 6 days. 
Therefore he did not turn up to join the duty 
at CGHS, Calcutta, in spite of vigorous efforts 
made. Thereafter efforts were made to 
appoint physiCians on ad-hoc basis and only 
one physician jointed the post and he Is 
continuing. A requisition has been sent to 
U.P.S.C. for selecting Unani Physicians. 

Subsidy on Food Items 

that planting of Eucalplus has led 10 serious 1363. SHRI K. V. THANGKABAL U:, Will 
reduction of food avlilability, decline in the Minister of FOOD be pleased to state: 
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(a) whether due to increasing pressure (a) whether there is any proposal tor a 

gn Public Distribution System, the quantum Pension Scheme tor Teachers of aided! 
of sjbSidy given by the Government on food unaided schools under the Delhi School 
items is also increasin~; Education Act, 1973; 

(b) if so, the extent thereof; 

(c) the benefits likely to accrue to 
common consumer from this additional 
facility? 

THE MINISTER OF STATE OF THE 
MINISTRY .';)F FOOD (SHRI TARUN 
GOGO I): (a) Yes, Sir .. One of the main 
factors determining the quantum of foed 
subsidy i& the volume of off-take of grain 
Irom the Central Pool for distribution through 
the Public Distribution System. 

(b) During the last five years the amount 
of subsidy released by Government to Food 
C~f4POration of India on foodgrains is as 
under: 

(Rs. in crores) 

,_ 
1987-88 2,000.00 

1988-89 2,200.00 

1989-90 2,432.00 

1990-91 2,142.00 

1991-92 2,850.00 

(c) and (d). There is no impact on 
consumers so long the issue prices of 
loodgrains remain the S3-me. On the contrary 
more consumers will b3 covered under the 
Public Distribution System. 

Pension Scheme for Teachers 

1364. SHRI BIR SINGH MAHATO: Will 
the Minister of HUMAN RESOURSE 
DEVELOPMENT be pleased to state: 

(b) if so, the details thereof; and 

(c) the minimum service required for 
granting such pension? 

THE D~PUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE): (KUMARI SEWA): (a) According 
to Delhi Administration, Pension scheme for 
the employees of the aided schools is already 
in vog ue.ln the unaided recognised schools, 
the Contributory Provident Fund and Gratuity 
Scheme exists wherever pension scheme is 
not in vogue. 

(b) and (c). The Pension Rules including 
minimum service required are the same as 
applicable to Government employees 
including Government teachers. The 
minimum 10 years service is required to be 
eligible for pensionary benefits. 

[ Translation) 

Mysterious Disease In Bihar 

1365. SHRI N.J. RATHVA: Will the 
Ministerof HEAL THAND FAMll YWELF.\RE 
be pleased to state: 

(a) whether the Indian council of Medical 
Research has conducted any survey in Bihar 
to study the recurring diseases like Kala 
Azar, Filaria prevalent in the State; 

(b) il so, the details thereof; 

(c) whether leMR has also conducted 
any study for the detection of il mysterious 
disease which gripped thousa'1ds of people 
in Bihar recently; 
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(d) if so, the detai's thereof; and Discussion with the clinicians who had 

(e) the remedial measures taken by the 
Government in the wake of ICMR report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEATH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) and (b). RaJendra 
Memorial Research Institute of Medical 
Sciences, Patna, an institutIOn of Indian 
Council of Medical Research, is actively 
engaged in Research activities on various 
aspects of Kala-a!ar with emphasis on 
control, conaibment and treatment of the 
disease. The institute is engaged in study of 
vector, such as speci'3s identification of 
seanddflies, seasonal provenance insecticide 
susceptibility bes' s. tech. In addition, 
controlled clinical tnals with combination of 
anti-kala azar drugs is also being undertaken. 

The Indian Council of MedICal Research 
has not conducted any study pertyaining to 
filanais in Patna. 

(c) and (d). A team of doctors for ICMR's 
National Institute of Virology, Pune visited 
Patna in August 1991 to investigate the 
outbreak of the so called mysterious disease, 
which occurred at tllat time. 

According tothe re:>ort submitted by the 
team's total of 50 deaths were reported from 
5 different slums In Patna. Eighty per cent of 
the deaths were reported between t 7- t 9th 
August. The deaths occurred within a span 
of 2-3 hours. There wa'; a history 01 intake of 
alcohol from both doceased and surviving 
patients. Interview with relatives of the 
deceased revealed that these cases 
presented With vomiting, headache, 
goodness and unconsciousness lollowed by 
death. Most of the patients did not have 
fever. The patients who surviveo had 
recovered completely and there were no 
residual neurological complaints/deficits. 

treated these cases and epidemiological 
Investigation suggested that the 
symptomatology and made of death wCrl~ 
more in favour of a texie aeitology with 
alcohol poisoning.· 

(e) Health Education activHies have been 
intensified. 

[English] 

Renovation of Ter..ple in Andhra 
Pradesh 

1366. SHRID. VENKA TESWARA RAO: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether proposals have been 
received in regard to the renovation of the 
thousand-pillar temple at Hanmalkonda 
wrangle from Andhra Pradesh Government: 

(b) if so, the details of the suggestions 
made by the Government of Andhra Pradesh; 
and 

(c) the reaction of the Union Government 
thereto; 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE): (KUMAR I SELJA): (a) Yes, Sir. 

(b) The suggestions made by the 
Government of Andhra Pradesh regarding 
the Thousand Pillared Tample at 
Hanmakonda pertain to its structural 
conservation, chemical preservation, 
enVIronmental development, providing tlood! 
security lights and toilet facilities. 

(c) The Archaeological Survey of India 
has already initiated steps for th:a 
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implementations of most of the suggestions. 

Fund. for Ganga Action Plan 

1367. SHRI SANAT KUMAR MANDAl: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government of West 
Bangle has requested the Union Government 
for more funds to implement Ganga Action 
Plan in West Bengal; and 

(b) if so, the reaction of the Union 
Government thereto? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). Funds for 
implementation of the Ganga Action Plan in 
West Bengal are provided to the State 

.... Government according sanctions, and 
requirement for each scheme. 

Rail Link between Rotegaon and 
Kopergaon 

1368. SHRI GOVINDRAO NIKAM: Will 
the Minister of RAILWAYS be pleased to 
state; 

(a) whether rep~esentations have been 
recveived lor construction of a direct railway 
line from Rotegao" Station of Manmad-
Aurangabad railway -line olthe South Central 
Railway to Kopergaon Station on Manmad-
dound railway-line 01 Central Railway; 

(b) if so, tha detai·s thereof; and 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes. SIr. 

(b) suggestions have been received in 

this regard from Prof. Ram Kapse and Shri 
Pramed Mahajan, Members of Parliament. 

(c) The proposal cannot be taken up at 
present due to constraint of resources. 

Tennlnal. at Purl and Bhubane.wer 

1369. DR. KRUPASINOHU BHOt: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal forthe 
expansion of the existing coach terminals at 
Puri and Bhubaneswar in Orissa to 
accommodate the increasing nurroer of 
passenger trains onglnating from the above 
railway stations; and 

(b) it so, the details thereof? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) Does not arise. 

OVerbrldge at Tltilagarb 

1370 SHRI SUBASH CHANDRA 
NAYAK: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have a 
proposal for the construction of a road 
overbridge at Titilagarh in Orissa; 

(b) if so, the estimated cost of the project 
and the funds allocated theretor during the 
current financial year; 

(c) whether the constrJctlon work has 
been started; and 

(d) if not, the when it is likely to 
commence? 

THE MINISTER OF STATE IN THE 
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MINISTRY· OF RAILWAYS (SHRI havestartedcomputerlsationoflheirhouse-
UALLIKARJUN): (a) Yes, Sir. keeping jobs and are In various stages of 

(b) Antqxdedcost Is Rs. 353. 141akhs. 
Outlay for 1992-93 Is Rs. 10 lakhs. 

leland (d). The wode wU/ be taken up lor 
execution as soon as the estimate is 
sanctioned and the State Government 
commences the work on the bridge 
approaches. 

Libraries and Intonnatton systems 

1371. SHRI MANORANJAN 
BHAKTA: 

SHRI GEORGE 
FERNANDES: 

Wllthe MinisterofHUMANRESOURCE 
DEVElOPMENT be pleased to state: 

(a) WhEIlherthe Govemment have taken 
measures to modernise and to upgrade the 
existing library and information systems at all 
levels so as to integrate them with the 
country's educational and cultural 
programme; 
'" 

(b) if so, the details thereof; and 

(c) the progress made so far In 
establishing multilevel linkages through 
various available networks in the field of 
bary? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUlTURE): (KUMARI SEWA): (a) Libraries 
are under the independent control of their 
respective insmutions/organisationsl 
Departments/Ministers. There is no Single 
agency which has overaD control of all 
libraries. Tile development activities of 
libraries are carried out by the respective 
parent organisations. A number of libraries 

automation. As soon •• conjoin. are 
conducive, a library wlU be linked to the • 
library networking. AI presenllhl'M lbary 
networks, viZ, 'NFLUNET DEtENT and 
CALIBNET are In various sfag,s ot 
Implementation. 

(b) The details of progress In respect of 
individual libraries are not available. 

(c) A statement is attached. 

STATEMENT 

The position regarding library 
networking in India 

INFLUNET The UGC has accepted In 
principle to set up a nation-Wide computer 
network interconnecting the libraries at. 
different academic institutions, universities 
and research organisations for resource 
sharing. The project is known as 'INFLUNEr 
and a core staff with a Director has been 
apPOinted in the project which has been 
made a part ofthe Inter-University Centre for 
Astronomy and Astrophysics, Pune. The 
task completed in 1991-92 Includes system 
design and configuration forthe total network. 
collection ot' data pertaining to about 90 
university libraries, preparation of document 
on configuration of computer system, and 
Intimation of work on estbalishement of 
Ahmadabad library Network as a tots bed for 
the programme. 

CABINET- The implementation of 
Calcutta Libl.lry Network (CALUBNET) is 
being taken up In two phases. During the 
CABINET Phase- I, the Network Services 
Center at Jadavpur University and seven 
participant Ubrary/lnformation centres ar~ 
being networked. The necessary hardware 
procurement, software development and site 
propitiation have been completed. Parallel to 
this, the National Information System for 
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Science and Technology (NICEST) in DEVELOPMENT (DEPARTMENT OF 
collaboration with the Regional Co""uter EDUCATION AND DEPARTMENT OF 
Centre. Calcutta and the Calcutta regional CULTURE): (KUMARI SEWA): (a) The first 
Centre of the Indian National Scientific All In{iii! Education Survey of School 
Documentation Centre iINSOOC) has taken Education was conducted In 1957 by the 
up manpower development for CABINET. erstwhile Ministry of Education and Social 

DECENTOn similar lines so CABINET. 
the establishment of Delhi Library NetwoJ1( 
(DELINEAT has been conceived for about 
30 libraries in Delhi. On the recommendation 
of an expert committee. CMC Ltd. have 
completed the feasibility study. The DECENT 
Phase - 0 has new been taken up to connect 
about 10 library/Information centres with 
electronic mail. 

No efforts have been made so far to 
establish multi-level linkages through these 
networks. 

Survey of Education system 

1372. SHRI R. SURENDER 
REDDY: 

SHRI M.V. CHANDRA 
SHAKER MURTHY: 

Will the Minister of HUMAN 
RESOURCI; DEVELOPMENT be pleased 
to state: 

(a) whether the National Council of 
Educational Research and Training has 
conducted any survey regarding education 
system in the country; 

(b) if so, the findings thereof; 

(c) the details of recommendations 
made in the regard; and 

(d) the time by which a final decision is 
likely to be taken to implement the 
recommendation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 

Welfare. before the National Council of 
Educational Research and Training came 
into being. The condud of Subsequent 
Surveys Second (1965). Third (1973). fourth 
(1978) and the Fifth (1986) was conducted 
by the NCERT. The latest survey in the 
series is the Fifth. having 30.9.1986 as the 
reference date. 

(b) Th~ findings of the FHth Survey 
have covered the following as~sof School 
Education:-

(i) Availability of educational facilities 
in the context of distance. 
particularly in rural habitations and 
habitations predominantly inhabited 
by Scheduled Castes and 
Scheduled Tribes. 

(ii) Enrollment in general and of the 
children belonging to Scheduled 
Castes and Scheduled Tribes and 
also the girls in particular. 

(iii) Availability of physical facilities like 
school buildings. playgrounds. 
drinking water. furniture. facilities 
for medical check up and incentive 
schemes. 

(iv) Position of inputs like black-boards. 
chalks. libraries. laboratories and 
text -book banks. 

(v) Academic and professional 
qualifications of teacheries. 

(c) and (d). The FHth Survey Is a status 
study only and does not contain any 
recommendation for time-bound 
implementation by the Government. As such. 



555 Written Answel$ DECEMBER 1, 1992 WrMten Answefl 556 
the question of fixing a time-limit lor taking a 
final decision to implant the findings of the 
Fifth Survey does not arise. 

Physiotherapists and Occupational 
Therapists In Hospitals 

1373. SHRI PHOOl CHAND 
VERMA: 

SHRI S.l. SHARMAPREM: 

Will the Minister of HEALTH AND 
FAMilY WelFARE be pleased to refer to 
the reply given to Unstarred Question No. 
7338 on April 21, 1992 and state: 

(a) whether the information from the 
Association of physiothe rapists and 
Occupational Therapists of Government 
hospitals of Delhi has since been received; 
and 

(b) if so, by which time the Government 
propose to create Junior and Senior level 
Class I posts for them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK TtiARA DE VI 
SIDDHARATHA): (a) No, Sir. 

(b) Does not arise. 

Translation] 

Storage Capacity of Godowns 

1374. SHRI SA."'JDMAN BHAGWAN: 
Win the Minister of FOOD be pleased to 
state: 

(a) the number of godownsIWan,houses 
of Central agencies and semi-Government 
organisations in each State with capacity 
and buffer stocks kepI for the last three years 

c and expected during the current year, Stale-
wise; 

(b) the total cost 01 maintenance of 
these godwns during each 01 the last three 
years; 

(c) the losses incurred due to defective 
storage in godowns; 

(d) whether causes of losses have been 
Identified and corrective measures taken; 
and 

(e) the storage capacity required for 
Goa-Madhya Pradesh and Maharashtra 
during the Eighth Plan period and the action 
taken/proposed to be taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) A statement HA) to I (C) 
indicating number of Godowns with FC~ 
including those hired from other Central 
agencies, State Governments and State 
Government.agencies and others as on 31 st ) 
March during the last three years, State-
wise, are attached Statement II indicating 
the capacities and the stocks with FCI as on 
31 st march during the last three years and 
those as on 30-6-1992 during the current 
yea!, State-wise attached 

(b) The total cost of repairs and 
maintenance of these godwns, weigh bridges, 
railway sidings etc. incurred by Food 
Corporation of india during the last 3 years is 
as under:-

Year 

1989-90 

1990-91 

1991-92 

Mmntenancs cost 
(Rs.lakhs) 

904.85 

990.48 

1187.98 

(c) and (<1). The foodgrains are stored by 
the Food Corporation 01 India on scientific 
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lines. Various Steps taken by it to prevent Godownsduring 1989-90,1990-91 and 1991-
any damage to foodgrains are indicated in 92 respectively. 
statement -III. attached. Some stocks of 
foodgrains, however. get demaged during 
storage due to factors beyond control such 
as rains. floods. cyclones, etc., which 
happened ;0 be 0.30% 0.17% and 0.160/. 
only of the average stocks holding in Fel 

(e) The present capacities available with 
Fel and additional capacities tent actively 
proposed to be constricted during the Eight 
Plan period by Fel in these States are as 
follows:-

State Capacity available 
as on 30-6-1992 
(in lakh toones) 

Additional 
Capacities during 
VIII Plan (in /akh tonnes) 

Goa 0.17 0.10 

Maharashtra 14.81 0.50 

Madhya Pradtlsh 10.69 0.23 
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Steps taken by food CorporatJon of 
India to Prevent daMage m food gram 

durmg storage 

(1) Foodgrams are stored on sCientific lines 
and pest contorel measures are 
undertaken regularly to control thereat 
and Insect mfestatlon 

. (II) Pre-monsoon inspection of goddamns 
IS carned out and repairs undertaken to 
present leakage of rain water 

(III) Qualified and technically trained staff 
are deployed for periodical inspection 
and proper upkeep olloodgrams 

(IV) The Storage godowns are designed on 
modern lines so that they are resent-
proof and damp poorer 

(v) Careful handling of the grains at all the 
stages IS Insisted upon Efforts are being 
made to persuade the labonte use smail 
size hooks so that the damage In the 
spillage would be the minimum 
Instructions regardmg compliance With 

the packing conditions laid down by the 
Railways and In particular, regarding 
stitching and marking of bags are 
emphaSised and their observance 
watched Loading of bags foodgralns 
away Irom the flap do'brs IS Insisted so 
that damage due to rain en-rout IS 
obViated 

(VI) In case of stocks stored tn the open the 
follOWing further steps are taken to 
protect the loodgr;:uns, 

(a) Stocks are stored on wooden crates and 
covered With specially fabflcated 
waterproof polythene covers 

(b) Nylon rO:>ElS have been provided for 
proper lashing of pOlythene covers to 

prevent damage to covers by blOWing 
dUring storms 

(c) Monohlament nets and cover tops have 
also been prOVided In major CAP 
complexes for additional protection 0 
yams form the vaganes of weather 

(d) PenodlCal replacement of polythene 
covers IS being made to ensure that the 
best protection to grain IS always 
prOVided 

(e) Aeration of stocks 10 the open dunng 
clear weather IS done to mamtam the 
health of grains 

[English] 

Grants of Universities of Rajasthan 

1375 PROF RASA SINGH RAWAT 
Will the Mmlster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) the amount of speCial grants (Plan 
and Non Plan) PrOVided by the University 
Grants CommisSions to vanous Universities 
and colleges of Rajasthan dunng the Seventh 
Plan, 

(b) the purpose for whICh grants have 
been given to them and to other universities 
dUring that penod, and 

(c) the number of speCial schemes of 
universities and colleges of Rajasthan 
pending With the Union Government for 
approval and finanCial assistance? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) (a) and (b) 
According to the information furnished by 
UGC, the Commission provides Plan grants! 
aU eligible Umversltles and Colleges for 
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purchase of books. journals and equipment. 
recurrent of staff. cl'lnstruction of buildings 
and hostels. The Commission also provides 
financial assistance undervarious Schemes. 
Maintenance grants to State Universities are 
provided by the concerned State 

Governments. 
According to the information furnished 

by UGC. the following grants were provided 
by the Commission to ~arious eligible 
Universities and Colleges in Rajasthan during 
the Seventh Plan period: 

(Rupees in lakhs) 

Institution Total grants paid during 
Seventh Plan period 
Non-Plan Plan 

Universities 61.58 

colleges 3.24 

(c) The proposals received by UGC 
from the Universities and Colleges in 
Rajasthan for special assistance under 
various Schemes ar3 under consideration of 
the commission. This is an on-going exercise 
under which the proposals are considered 
and sanctioned on ihe basIs of ment of the 
each proposal. 

[ Translation) 

Promotion of Sanskrit 

1376. SHRIMATI SHEElA 
GUATUAM: 

SHRI RAJESH KUMAR: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details ')f the various schemes 
Introduced for development and promotion 
01 Sansknt: 

(b) steps taken to provided Adequate 
employment opporlJnitles to the students of 
Sanskrit; 

(c) whether there IS any proposal to 
teach Sanskntthrough Government media. 

(d) If so, the details thereof; and 

1137.74 

600.06 

(e) if not. the r~asons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE): (KUMARI SELJA): (a) A 
Statement is attached. 

(b) All the schemes/programmes 
referred 10 ill slatement in reply to part (a) 
above contribute towards providing adequate 
employmel opportunities to the student of 
Sanskrit. Moreover. Government have from 
time 10 lime Issued orderrecognising Sanskrit 
examinations 

(c) to (e). No. Sir. there is no proposal 
under consideration to teach Sanskrit through 
Government media. 

STATEMENT 

For development and promotion of 
Sanskrit, following Schemes Programmes 

have been undertaken:-

(1) Financial grants to VOluntary 
Organisations working in the field of 
Sansknt. 

(2) Financial grants to Adarsh Sanskrit 
Pathshalas. 
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(3) Financial assistance for eminent elderly Academic Calendar 

Sanskrit scholars In Adarsh Sanskri 
pathahals and other Vouantry 
organisatipns. 

(4) Financial assistance to StateJU.Ts. for 
the development of Sanskrit education. 

(5) Financial assistance for the production 
of Sanskrit literature, besides perches 
and publication of rare manuscripts. 

(6) Special, Orientation Courses to post· 
graduate students In vocational 
disciplines like Epigraph., Iconography 
etc. 

(7) Preservation of Oral Tradition of Vedic 
Recitation. 

(8) Holding of All India Elocution Conttest 
and Vedic Convention. 

(9) Vedic Endowment 

(10) Award 01 Certificate 01 Honour by the 
President of India to eminent scholars of 
Sanskrit. 

(11) The Rashtriya Sanskrit Sans than and 
autonomous body established under 
the Ministry conducts examination for 
~arious courses and runs seven 
Kendriya Sanskrit vidyapeethas. 

(12) The Rashtryaya Veda vidya Pratishthan 
has been established as an autonomous 
body under the Ministry for the 
development of traditional and Vedica 
education. 

(13) The Central. San!'~rit Board under the. 
Chairmanship of vice-president of India 
had been set up to advise the 
government of India on policy mater . 
pertaining to the Oe,elopment 01 Sar.skrit 
education. Its tenser has sInce e)f.~ired 
and the Board IS being re-constituted. 

13n. SHRt BHOGENORA JHA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the name of University in Biharwhich 
have i"1>lemented the academic: calendar 
fixed by the University Grants Commission; 
and 

(b) the steps being taken to il1l>lement 
the norms fixed by UGC in aIlthe Universities? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE): (KUMARI SEWA): (a) and (b). 
In pursuance of NPE-1986, UGC had 
circulated model academic calendar in July, 
1989 for 111l>lementation by the Universities 
form the academic: year 1990-91. According' 
to the information furnished by UGC while 
magdha University has agreed to adopt the 
academic calendar, other University has 
agreed to adopt the academic calender, 
other Universities in Biharhave not fumlshed 
any information in this regard. The 
Commission is pursing the matter with the 
State Governments and Universities to 
implement the academic calendar. 

(English) 

Construction of Buildings of Navodaya 
Vldyalaya 

1378. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment propose to 
construct buildings for Navodaya Vidyalayar: 
o Conkona and Valpoi in Goa; 

(b) if so, the details thereof; 
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(c) the 8Itimaled upendilu .. llcely to (a) whether the Government .... 

be Incurred thereon; racentl, agreed to establish a central 
~ In Mizoram; 

(d)the amount releuedforthepurpose 
. til, (h'e and 

(e) the amount actually utiMzed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE): (KUMARI SEWA): (a) Yes, Sir, 

(b) The Schools at both des have 
already been sanctioned. The buildings for 
the Vidyalayas have been sanctioned as 
detailed below:-

Conkona VaJpoi 

School Building School Building, 
i Kitchen and Dining. 

Staff Residence Staff Residence 

The buildings have been sanctioned 
considering strength of students at present. 

(c) The expenditul8likely to be incurred 
forthe buildlOgS sanctioned now is As. 80.20 
lakhs for Valhi and Rs. 58 . 75 Laks lor 
Condone However, total expenditure on the 
whole projects for each Vidhyalaya is about 
Rs. 2.5. CrolBs. 

(d) R. 20 lakhs have been released for 
each site. 

(e) The amount aduany spent on these 
works IS Rs., 12.00 Lakh till date. 

Central University In Mizoram 

1379. DR. C. SILVERA: WiDths MiOister 
ot HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(b) If so, the details thereof; and 

(c) If not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUlTURE): (KUMAR I SEWA): (a) No, Sir. 

(b) Does not arise. 

(c) There Is no co~nt from the 
Government of India to establish a Central 
University In the State of Miloram. 

Maintenance of Kendriya Vldyalaya 

1380. SHRI MADAN LAL KHURANA: 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a)whether complaint. have been 
received about poor maintenance and 
insanitary conditions of Kendrlya Vldyalayas 
as In Deihl; 

(b) if so, the details thereof and the 
reasons theretor; and 

(c) The steps taken to improve the 
conditions of the schools? 

THE DEPUTY M:NISTfn IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUlTURE):(KUMARISEWAl1a)(Kandriya 
Vldyalaya Sangathan has Informed thai no 
COlll>laints have been reported -egarding 
poOl mamtenance and nsantiaya conditions 
in the Kendriya vidyalayas. 
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(b) and (c).As and ,when maintenance 

problems are brought to the notice olt,.endriya 
Vidyalays Sangathan authorities. Central 
Public Works Department (CPWO) I Military 
Engineering Service are directed to an~nd to 
these problems. To improve the condition of 
Kendriya vidyayalas in Delhi CPWO have 
been requested to provide a separate Central 
Maintenance Division. 

[ Translation) 

Increase In the Supply 0' EC to Drought 
Affected States 

1381. . SHRI VIJOY KUMAR 
YAOAV: 

SHRI TEJ NARAYANA 
SINGH: 

Will the Minister 01 FOOD be pleased to 
state: 

(a) the number of drought affected States 
in the country; 

(b) the commodity-wise increase 
affecred the Government in he supply of 
essential commodity uncierPublic Distribution 
system to provide reliel' to the drought 
affected States, State'llise; and 

(c) whether Bihar State has not been 
allotted any special quota underthis head so 
far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): .(a) Drought conditions are 
presenltly prevailing a parts of Bihar and 
Andhra Pradesh. 

(b) and (c). QuantiUyol 1 O,OOOtonnes 01 
wheat each lor the three months from 
October, 1992 to December. 1992 has been 
allotted in addition to 51, 580 MTs 01 whet 
and 24, 580 MTs of rice being normal 
allocation during these months under PDA 

TO the State of Bihar. 

[English] 

Open Tenders 0' Purchases for P.D.S. 

1382. SHRI K. THULASIAH 
VANDAYAR: Will the Minister of FOOD be 
pleased to state: . 

(a) whetherthe Government propose to 
start a new plan foropen tenders of purchases 
for PubliC Distribution System; 

(b) if so, the time by which it is likely to 
be implemented; 

(c) the basic features of the new scheme; 
and 

(d) whether the new scheme has been 
accepted by various State Governments? 

L' 
THE MINISTER OF STATE OF THE 

MINISTRY OF FOOD (SHRI TARL'N 
GOGOI): (a) Government do not have any 
proposal to start a new plan for open tenders 
of purchases of foodgrains for Public 
Distribution System. 

(b) to (d). Do not arise. 

Procurement and supply 0' Foodgralns 

1383. SHRIMATI GIRUA DEVI: Will the 
Minister of FOOD be pleased to state: 

(a) the ratio of supply of imported 
foodgrains and indigenously procured to the 
Public Distribution System in the country; 

(b) the monthly supply of foodgrains to 
Public Distribution System as against the 
requirement; 

(c) the anticipatedgap in the procurement 
and supply olfoodgrainsthereto during 1991-
92 and 1992-93; 
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(d) wheth~r ~ it" the prodLJction [T' (a) whether the Government of Uttar 

stagnation and low procurement of footlgralns Pradesh have sent a y proposal to the Union 
by the official agencies the public di~ribulion (overnment for a r . axation in levy for five 
System is not functioning efficiently· and of t ears on new rice: mills that have' been , ',as. ' 

! 'lSt;tablished after October 1, 1991 in 
(e) if so, the stepscontemplfoted by the ~or,akhpur, Varanasi, Faizabad and 

Government to reform the publiqdistribution 'Allahabad divisions of Uttar Pradesh; 
System? I 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD ($HRI TARUN 
GOGOI): (a) There is on ratio fixed supply 
of imported foodgrains C!hd indigenously 
procured to the Public distribution System, 

(b) Th~ allocation offoodgrains from the 
:entral Pool are mad~ a month to month 

'jasis, to various StatesiuTs keeping in view 
the overall availability dI stocks in the Central 
Pool, relative'needs, market availability and 
other related factors, These allocations are 
only supplemental to the market availability 
and are not exposed to meet the entlfe 
demand of the States/UTs. However, the 
average monthly alloca'ion of rice and wheat 
during the year 1992 10 the Slates/UTs is 
approximately 9' and 8 lakhs tonnes 
respectively. . 

(c) There waf; no gap in procurement 
and supply of foo(igrains in the Central Pool 
during 1991-92. ~uring 1992-93 the shortfall 
in wheat requireq\,ent would be met through 
imports. : 

(d) and (d In order to maintain supply 
of foodgrains ~o Statesl UTs for PDS at 
reasonable le'13ls, sIpoS have already been 
taken to Imbort required quantity of 
foodgrains 

( Translation]. 
I 

LcWY on New Rice Mills 

1384. SHRI VISHWANATH SHASTRI: 
Will the Minister of FOOD be pleased to 
state: 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Yes; Sir. 

(b) The stats' Government of 'Uttar 
Pradesh sent a pdOposal to Government of 
India on 121he Detember, 1991 seeking ex-
postfacto concurrence. to decision taken by 
the State Government under the Uttar 
Pradesh Rice a.d Paddy (Levy and 
Regulations of Trade) Order, 1985 to totally 
exempt levy on new rice mills to be set up 
after 1.10.1991 in Eastern Uttar Pradesh 
(where percentage of levy on rice is 40%) for 
a period of 5 yearSifrom the date of selting up 
and the single hullers who undertake 
modernisation fora period of five years from 
the date of ...modem is at ion. 

(c) After con~ideration of the matter, it 
has been deiced~grant of lolal exemption 
for the first year t be followed by 10% levy 
onrice in the sec d year, 20% in the third 
year, 30% in the fciJrth year. Full normal levy 
of 40% will be required from the fifth year 
onwards from theidate 01 setting up of new 
nce mills or modernisation of single hullers in 
Eastern Uttar Prapesh. 

In~ian Idols 

1385. SliRIMATI PRATIBHA 
DEVISINGH PAtlL: Will the Minister of 
HUMAN RESOU~CE DEVELOPMENT be 
pleased to state: 
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(a) wh8Iher a ~ nurn.r at 
Idols are In the ~ aborad; and 

(b) • SO.the efforts being made by ~ 
Govemmant to ~ back the idoIIlO the 
~ I . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE): (KUMAR! SElJA): (a) and (b). 
There Is nobarfor IndIankepC Inlhe f1IAS8UmI 
abroad so long as they ..... noI taken out 
after the enf~nI of the AntiquIiM and 
Art Treasures AtI.. In case such antIquUes 
are established to ~ smuggled or stolen 
from India then under Ihe UNESCO 
conwntlon ratified by india. they could be 
brought back. 

(Englsh] 

SUpport PrIce for Sugarcane 

1386. SHRI MANIKRAO HODLYA 
GAVIT: Wilthe MinIste;of FOOD be pleased 
to state: 

(a) whether 1tMt National Federation at 
CooperaJlve Sugar Factories United has 
demanded t_llgher statutory rninimIm price 
of sugarcane so as to maintain the IeI'J1)O of 
sugarcane and sugar producIion; and 

(b) • r. the reaction of the Government 
thereto? ! 

THE I MINISTER OF STATE OF THE 
MINIST~Y OF FOOD (SHRI TARUN 
GOGOI)~ (a) Yes. Sir. 

(b) ~ proposal forflxation of Statutory 
Mln1roo"l PrIce of sugateane pagable by 
sugar faftories for the season 1992-93 II 
under cOnsideration of the Government. 
Howevetj no final decision has 10 far been 
taken. I 

'1.1. tMIM--. .. 
"'nMf~RlptytDI.ktDrfId 

quatJon No. 1042 1. July 1992 BItth 
annIwItuIy (J/ EnpIIDt AJdw 

i 

THE MIN.TRY OF HUMAN 
RESOURCE D~VELOPUENT (SHRI 
ARJUN SIGH ):\'''' "Inion to ... 
EngIIhandttndl ...... "' ..... QIIMn 
to UnatMad QU8IIIon No. 1042, ~ 
BIrth AnnMNuIy Of ......... Akbar which 
was as foIIowI: 

(a) to (c). The, .... IfIIMruIJ of 
fnlIeror AJ4JtllII~tobecelllnted 
In 1992-03.NoNlllJonal~hMbMn 
fonn8d for the puII)OI8. All Int8maIIoIIaI 
seninar II prapoMd to the organiIed Ia ~ 
Ihll year by indian CouncI tor Hlllon'" 
Research. n. atMr prognImI'I1II for 11\, 
ceIebndIon lind 0Iher detail wII be work8d 
out In due courM·. 

The nwIIed...-rtoparta(a) ,(b) & (c) 
oftheOueltlonmayJdndlybeIudU'oIowI:-

"The54Olhbirl'tanniversaryof~ 
abbar II proposed to be celebrated In 1993-
94. No national ConvnIltM has been formed 'or thII pwpoI8. AIIInIemationaIMtrinar II 
proposed 10 be OIganiled IaI8r IhII 'I'" by 
indian Council for HiItoI1caI Research. The 
other prograrnna will be wOft(ed out in the 
duecou ...... 

The error irlthe celebration year was 
noticed only late!' on. Aa auc:h the correcting 
statement could not be tabled earler. 

InconvenJ8nce caused Is regretl8d. 

12.00 hl"L . 

(TtanslaUon) 

SHRI RASI RAY (Kendrapada): Mr. 
Speaker. Sir. I thank you for allowing me to , 
~ a VfK'/ ~ Issue here. Today. 
World AIDS day. AIDS means Human 
ImmJno Deficiency Virus. Mr. Speaker. SIr. 
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Shri Fotedar is also present here, therefore 
I would .like to tell him and this House that 
even though the facts show an epidemic rise 
In the AIDS cases in Maharashtra, Tamil 
Nadu and particular:y in Manipur, the 
Government of India is not taking this matter 
seriously. I would like to tell the House that a 
study named' Panas Study" was conducted 
in this regard. The report has come out in the 
newspapers today and according to it, the 
Indian Government is a Victim of 
disinformalion about AIDS that It is a foreign 
disease. The Panas Institutes has released 
a book named· Hidden Costs of AIDS". 

As today we are observing World AIDS 
Day, I would like to quote some very relevant 
paragraphs ~m that book, whicH I think is 
very important for our country as well as 
other developing countries. I would like to 
quote from the Panas Institute study 

{English] 

Countries like India and Tpailand with 
the high rates of HIV infection but as yet few 
cases of AIDS face potentially very high 
costs in the next five to ten years.' 

( Translation) 

hfurthersays 

[English) 

AIDS in India may have been reduced 
had the Government taken appropriate 
measures in the mid 1980s. Many Indians 
predict that it would remain a foreign disease 
but the reality is that it has taken roots in 
every city in India" 

" Many developing countries that do not 
have technical or financial resources to 
contain AIDS are in danger of being 
overwhelmed by the indirect effect of this 
epidemic on families, communities and 
agricultural and industrial production. Some 
15,000 women are getting infected every 
week in the world" 

[ Ttanslation] 

Mr. Speaker, Sir, these are the findings 
of the Institute. In view of the study, which 
has been done an Internationally famous 
institute and which has particularly mentioned 
about our country, I would like to know from 
the Govemment, what steps are being takan 
to de·at with this problem which 15 taking the 
form of an epidemic. 

SHRI MOHAN SINGH (Dearla): Mr. 
Speaker, Sir, the hon. Members should also 
be examined. (Interruptions) 

[English] 

THE MINISTER OF HEALTH AND 
FAMILYWELFARE(SHRIM.LFOTEDER): 
I did not know that this question was being 
raised. Otherwise. I would have brought 
figures and other Information. I agree Ihal 
today is the AIDS Day. Throughout the world, 
efforts are being made to create awareness 
among the people. I would not like to say that 
people are celebrating the AIDS Day. I would 
say that people are creating awareness .••. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): You can say that people are ' 
observing' AIDS Day. 

SHRI M.L. FOTEDAR: I may tell the 
hon. Member thai there is no cure for afatal 
disease like AIDS anywhere in the world.' do 
not want to aU It a foreign disease. J would like 
to call it as a disease which is the messenger 
of death. Anyone who gets HIV will not know 
whether he is HIV positive or not. It takes 
eight to ten years and in cases even 13 years 
also for HIV to develop into a full·blown AIDS 
case. Throughout the world. scientists have 
not been able to find any vaccine or cure tor 
this disease. At the moment our policy Is to 
create awareness about the disease because 
prevention is the only cura for it. And care is 
better than cure. Forthis purpose we have to 
create national awareness that one should 
have ' safe ' sex only because it gets 
transmitted through unsafe sex; it gets 
transmitted through transmission of infected 
blood and blood produds and also through 
used syringes. We have taken some steps to 
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create awareness In this regard Alltheblood SHRI NITISH KUMAR (Barh) There IS 
banks In the country are being upgraded by no case In Bihar 
the end of March All the blood banks In the 
public sector In the country Will be upgraded 

SHRI SRIK4NTA JENA (Cuttack) 
Upgraded means what? 

SHRI M l FOTEOAR Upgraded 
means, prOViding of all the facilities to Improve 
the quality of blood you will have Immediate 
diagnostIC tests In any blood bank HIV test 
will be done Immediately and then there Will 
be regional testing In case the blood It IS 
positive, II will Immediately be dlsearded But 
we do not want to disclose the Idenlity of the 
affected persons Most of the blood banks 
which are functlonlOg 10 the country are 
Without licences We have ISsued a notlflCalion 
under the Act It Will take some time to finalise 
and make that notification finally operative 
under the law Under thiS law, It Will be 
obligatory for any blooj bank, If It wants to 
function In the country to obtam a lICence 
from the Governmer,1 of India In consultation 
With the State Government We Will also try 
to Improve the quality of the blood lJanks 
like thiS, we are taking so many measures to 
create more and more awareness among 
the public and we are also trying to do 
something so far as the blood bank system 
IS concerned Had I got a prior nolice, I would 
have responded positively even With facts 
and figures Yesterday I was told that at the 
moment, there are about 10,000 and odd 
HIV positive cases detected In the country 
Out of 15 to 16 lakhs 01 people who are 
practising high risk behaviour there are about 
10,000 cases 

SHRI RABI RAY There are 230 full-
blown cases 

SHRI M l FOTEDAR I think there are 
242 cases whICh are full blown cases There 
are some of the Stales for example,l do not 
want to make any complaint about Bihar We 
are not get ling the necessary information 
from Bihar because Bihar says there IS no 
HIV P05ltlve_ case I don t think thiS can be 
correct may be there are some cases We 
have requested the Bihar Government I 
have personally written to them 

SHRIM l FOTEDAR NO,no,lamnot 
saYing, I am saYing any other State I havei 
written personally to all the Chief MInisters to 
let us know the magnitude of the problem, as 
on today, the magOitude of the problem IS 
very alarming I would like to seek the 
aSSistance, gUidance and the Indulgence of 
the House to face thiS nalional problem With 
vigour and determination 

SHRI ANNA JOSHI (Pune) At least 85 
school children were affected by chlOrine 
gas fumes that leaked from a tank In a 
chemical factory In Bhosan near Pune on 
30 11 92 Fifteen 01 the ch.Jldren, most 01 
them aged between 6 and~2, have been 
kept under observation In the intensive care 
unit at the Sasson Hospital 

The IOcldeot occurred when the children 
were about to take their evening meals They 
complained of breathlessness and nausea 

'" The chemical factory IS beheved to have 
been a Sick unit which was only recently 
recommissioned to produce sodium 
hypochlonde 

It was essential for local officers and 
factory Inspectors to test and confirm whether 
the machinery IS well eqUipped and IS 
foolproof But the disastrous cause proves 
the negligence 01 the concerned authorllies 
and the management 

I, therelore, appeal through you to the 
Ministers of EnVIronment and Industry to 
enquire IOtO thiS mailer and bring to book the 
persons responSible and also grant I lnanCial 
and medical aid to the affected children 

[ Trans/allon] 

SHRI GEORGE FERNANDES 
(Muzaffarpur) Mr Speaker Sir diSCUSSion 
continued In the House for about three days 
for 8 10 hours recently on the Import 01, 
loodgrams and pnces of fertilizers I am sorry 
to say that the hon Fmance Minister did not 
partiCipate In that diSCUSSion It would have 
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been better if he had come in th, House and 
explained the economic polices that are 
compelling us to import foodgrains. But 
instead of coming to Parliament, which is in 
~ession, the hon. Finance Ministeryesterday 
attended the joint meeting of an international 
organisation, the World Economic Forum 
and the Confederation of Engineering Industry 
associated with it, herd in Delhi and made 
announcement on policy mailers which is an 
insult to this House. Since it is an established 
convention that when the session is going 
on, no Ministerwill make any announcement 
on policy-matters outSide the House. Such 
incidents have happened earlier also and the 
matters of privilege have been raised in the 
House. 

I have not given any privilege motion. 
Yet. I would liketo raise this issue before you 
because the hon. Minister of Finance had 
made two significant announcements on 
policy-matters yesterday publicity about 
which the Government has not made any 
~ uthonsed submission In this House. He has 
said that the Government has to decide 
about the free conversion of rupee - Le., as 
10 what would be the value of rupee as 
against dolior or its value as against any 
foreign currency in the open market. The 
Government has only to make an 
announcement about It. 

The second thing about which he said is 
that the Government is proposing to issue 
shares of public sector undertakings worth 
1.2 billion U.S. dollors which is something 
more than a sum of Rs. 3000 crores. 

Secondly. thiS House cannot diSCUSS 
the matters which are discussed In the other 
House. But today a news has appeared in 
newspaper that when this Issue had been 
discussed In Ralya Sabha, it was decided 
there that the hon. Finance Minister would 
come in the House and clarify the role of the 
Government in this regard. Along with this. 
no action will be taken regarding sale of 
shares of India's public sector undertakings, 

·jn the country as well as abroad, though talk 
of seiling such shares has just begun without 
laking Parliament into confidence and without 
eliciting opinion of Parliament on this Issue. 

I would li~ to know on what basis the hon. 
Finance Minister has made this 
announcements from the forum of the World 
Economic Forum. Will the International 
Monetary Fund decide as to how our 
Parliament sh .. ld function or from which 
forum our Finance Minister should make 
announcement? Those who have come to 
India from abroad have come here to flourish 
their own trades and not for dOing any welfare 
to the nation. And it was wrong on the part of 
the hon. Finance Minister to make 
announcement in their presence. We 
condemn it. Along with this I would like to 
submit that during the past few days news-
items have been appearing to the effect that 
a transaction is in process between the 
B.H.E.L and Alstram of France and A.B.B. 
The Government is negotiating with them 
while B.H.E.L. says that negotiation should 
not take place but the Government is doing 
so at one or the other level. Similarly we have 
got a np.ws todaythatthe Oil and Natural Gas 
Commission is being converted into a 
corporate sector now, which means, its share 
will also be sold in the market tomorrow. 
Public undertakings means institutions come 
up with the money approved by Parliament. 
so. nobody has right to take such decision 
without the approval of Parliament. Therefore, 
along with condemning it, we would like to 
request you to cali the hon. Finance Minister 
in the House and ask him to apologise for it 
first and then there should be discussion in 
the House as to what are his policies. 

SHRI SOMNATH CHAITERJEE: This 
is an extremely serious matter. We are 
finding that since the new Government has 
come, Parliament has become totally 
irrelevant so far as the formulation of 
economic policy or the industrial policy of this 
Government is concerned. 

We are not taken into confidence. The 
entire economic pohcy. entire industrial policy, 
the trade policy were changed without any 
prior consultation or even discussion in the 
House. No party was taken into confidence 
in the matter. Now important deciSions have 
been taken and the Parliament is sometimes 
informed post-facto. sometimes not even 
informed. We have to know about their 
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developments in these if'll)ortant areas from 
the newspapers orfromthe media. This is an 
extremely serious matter. 

We have come to know from the radio 
that so far as the budgetary are concemed, 
no budgetary support will be given to any 
concern except the power sector and 
transport sector. With such inl>ortant decision 
means so many public sector undertakings 
will come to a halt. Already, wages are not 
being paid, money is not being provided for 
minimum raw materials, energy bills are not 
being paid. I know of instances of big publIC 
sector undertakings where the salaries and 
wages are not paid for months; two months 
three months later some money is paid, but 
the workers cannot work because there is no 
money for raw material. They cann'Ot touch 
anything. Ordinary usual running cost is not 
provided lor these huge undertakings in the 
pubht sector. We ought to know all these 
things from the newspapers. This is a very 
serious matter. 

Sir, I would request you to see that the 
Parliament exists so far as this Government 
IS concerned. It cannot be taken as a 
negotiable, something as a disposable 
commodity. Whenever II suits us, lustforthe 
purpose of constitutional obligc:tion, get 
something passed here, and wethe Members 
of Parliament are not taken into confidence. 
This is a very very serious matter. 

I fully endorse what Shri George 
Fernandes has said. The Finance Minister 
owes an apology to thiS House and he must 
explain the circumstances. 

The other IS a very senous matter. I 
have given notICe about our grave concern 
as to what IS going to happen in Ayodhya. 

MR SPEAKER: No, no. 

( Int9"Uptions) 

MA. SPEAKER: We do appreciate that 
Important matter is raised on the floor of the 
House, butt if you do notfollowthe prqcedure 
then there are certain difficulties in getting 

the requisite information before the House. 

The correct procedure would have been 
to send a letter for a notice to the Finance 
MinISter and to find out whether he has made 
a 'statement of this nature. If he says that he 
has made a statement of this nature then the 
hon. Members are well within their right to 
ask as to why this kind of statement was 
made outside the House and not on the floor 
of the House. What happens is, now there 
is a gap. The matter is raised now. h has to 
go to the Finance Minister. The Finance 
Mlnistertakes lime. In between there is a gap 
and this gap is really very agoniSing and very 
harmful also. 

SHRI SOMNATH CHATIERJEE: Let 
him come at 4 O'clock. 

MA. SPEAKER: It IS very harmful and 
agonising also. So, may I request the hon. 
Members, if there are important matters of 
thiS magnitude, that they may better give a 
notIce to the Speaker, and the concerned 
Minister, get a reply and raise it? The matters 
are Important. Thatls why we have to be very 
careful. 

SHRI GEORGE FERNANDES: Will 
you please direct the Finance Minister to 
appear before the House? 

[ Translation) 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr Speaker, Sir, you may recall 
that such matters have been raised. It was 
said dUring the diSCUSSion on the Budget and 
I had also emphaSised the fact that publIC 
sector undertakings are our national assets 
and if the Government decides to sell their 
shares, II should be done seriously and after 
getting the assurance that the Government 
is getting their best prices. I had made a 
suggestion that there should be a 
Parliamentary committee which may be kept 
in touch regularly With the Ministry of Finance 
and the MInistry may function in consultation 
with the Parliamentary Committee. But It 
seems that the hon. Minister is not ready to 
exercise any sort of control. 
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Newspapers reports show that the 
transaction of Ihares Is going on. lis going 
on In foreign countries too; foreign Banks 
can also purdlase shares. Now It Is a difficult 
task for the Parliament to tackle with such a 
slluatlon. I would therefore say that II would 
have been f1'aICh better " the hon. Minister 
of F"1IUlIlCe would have been ~ of this 
information but the hon. Minister of Finance 
has not been able to reply to the question 
raised in the House. Not only that, he did not 
take any step to find a permanent solution. 
For the Government ' Solution' means' 
Closure of Industries'. Now the question Is 
whether • is proper. or not to close those 
industries. What wW bethe fate of the workers 
working th,rein? Will the Government 
manage to collect the money through 
auctioning the unrefined oil importing It from 
United States for the purpose of obtaining 
Renewal Fund? That is a different aspect, 
but if the Government is willing to sell the 
shares of public sector, I would like to know 
as to what will be the extent of such sale and 
to whom will It be sold. I would also like to 
know it will be left and to the Ministry to 
decide whether the transaction of shares 
being carried out Is juStifled-or not. I would 
like to ask whether the Parliament has any 
role to play or not. I had suggested that a 
Parliamentary Committee should be formed 
for this purpose, but there was no response 
in this regard on the part of the Government. 
People are growing suspicious and all the 
measures of economic reform are 
jeopardised. 

MR. SPEAKER: a you want to raise 
something of irr1X>rtance, you should do it in 
a proper manner. only t~n you can arrive at 
some conclusion .• the notice is given to the 
hon. Minlste~ of Finance orto theGovemment 
at the very Eleventh hour during the Zero 
hour nothing is known as to what has been 
stated or what has not been stated by the 
Government. Such discussions will nollead 
to any conclusion. You have made It clear. I 
agree that these matters are of importance. 
Information in this regard will be gathered 
from the hon. Minister of Finance and after 
being aware of what he says there can be 

discussion II necessary on the economic 
policies of the Government as has been 
assured here by the Government. H issues 
are raised like this by anyone at the eleventh 
hour. it will then surely not solve the problem. 
You should therefore not to do like thal 

The second thing I would like to say for 
S.'lri Somnathp, You wanted to raise a 
dHferent issue yesterday. In this regard it 
was decided that such issues should not be 
raised at the eleventh hour. A notice for It 
must be given in advance. 

SHRI SOMNATH CHATTERJEE: We 
have given notice. 

MR. SPEAKER: To give a notice to me 
is not enough. Notice should also be given to 
the Government. 

(English) 

SHRI SOMNATH CHATTERJEE: Sir, 
this is a matter the Government should have 
constant notice of what is happening. What 
notice do they want? 

! Translation) 

MR. SPEAKER: That is why this issue 
Was raised yesterday. The Govemment made 
a statement in this regard and perhaps it 
says that the maner is related to law and 
order... • 

(English) 

SHRI SOMNATH CHATTERJEE: Sir, 
this is a systematc attack on our ConstitutionaJ 
fabric, I tell you. I shall read out one sentence 
andthatwWshow .... (lnterruptions)Thehoil. 
leader of the Opposition has criticised the 
judiciary in a manner where ourConstltutionaJ 
functioning Is to stake. 

[ Translation] 

SHRI NmSH KUMAR: This affair is 
going on between the B.J.P. and the 
Govemment. How long the Government will 
avoid this issue? Will the discussion start 
when the construction work begins on ~:. 
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MR. SPEAKER: I am not able to speak 
much. I have a throat problem. 

( Interruptions) 

[English) 

You are right but please come to me 
regularly under some rule of the procedure. 
We will sit together and we will decide if It has 
to be discussed. I am not denying. But 
please do not raise It In this fashion because 
If you raise It without notice and if others 
have not applied their mind, then the 
diScussion can go astray and It can cause 
difficulty ... 

( Interruptions) 

MR. SPEAKER: When I go to my 
chamber, I Will diSCUSS with you and we Will 
decide what to do. 

SHRI BASUDEB ACHARIA (Bankura): 
Today you decide. Sir . .. (Interruptions) 

[TranslatIOn] 

SHRI MOHAMMAD ALI ASHRAF 
FATMI (Darbhanga): There are agitations In 
Uttar Pradesh. Much tension IS prevailing 
there (InterruptIOns ) 

SHRI RAJVEER SINGH (Aonla): Has 
the Government tned to know as to what is 
happening In Uttar Pradesh? Has any 
representative of the Government gone 
there? (InterruptIOns) 

[Engltsh] 

SHRI VILAS MUTTEMWAR: Mr. 
ManoranJan Bhakta IS hdvlng hiS own OpiniOn, 
SIr. He IS not defending the Government. he 
IS haVing hiS own opinion .... (Interruptions) 

MR. SPEAKER: I have no objection .... 

( Interruptions) 

SHRI BASUDEB ACHARIA: The 

Finance Minister can make a statement 
today Sir. 

[ Translation] 

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Islands): Mr. 
Speaker, Sir, J would like to submit to you 
only this much that if there has been some 
shortcomings in the Government as has just 
been raised by Shri George Saheb and Shri 
Somnathjl then it is not bad to raise that in the 
House. But. criticiSing the Government for 
the purpose of political motive is not at all 
correct and I oppose it. (Interruptions) 

SHRI TARIT BARAN TOPDAR 
(Barrackpore): This is politics. 

SHRI MANORANJAN BHAKTA: To 
adopt such tendency IS politics is not correct. 

SHRI TARIT BARAN TOP DAR: What 
change in politics will take place then? ... 
(Interruptions) 

SHRI MANORANJAN BHAKTA: If 
something regarding thiS is published In the 
Newspaper yesterday. then you should be 
ready to' gll/e a notice for diSCUSSion. The 
Government should make it clear as to what 
IS right or what is not Tight. it is not proper to 
sought slogans like thiS all the time. It IS not 
proper to accuse the Government all the 
time for political purposes. We oppose it. 

[English) 

SHRI TARIT BARAN TOPDAR: Sir, thiS 
IS a political matter and II the ruling party says 
that they are non-political. they have got no 
nght to rule ... (lnterrup//Ons) 

12.20 hrs. 

.) [MR. DEPUTY SPEAKER in the Chaitl 

SHRI SUBASH CHANDRA NAYAK 
(Kalahandl): Mr. Speaker, Sir. as it was 
forecasted. the monsoon was late and thereby 
caused a setback in the agricultural 
operations. Subsequently. It followed with 
heavy rains. resultlOg In Wide inundation in 
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the rivers Tel, Ret, Sandol, Udantl and [Translation) 
Indravatl. The major district roads and village 
road communication have been cut-off. The 
floods played havoc in the district, damaging 
thousands of hectares of com fields which 
have been sand cast. Thousands of houses 
belonging to very poor and Scheduled Castes 
and Scheduled Tribes people have been 
washed away or collapsed. Most of the M.1. 
projects, S.C. (W.H.) structures and other 
reservoirs having irrigation potential have 
been damaged, rendering it defunct. A large 
number of electric polls have been uprooted 
and damaged. As a result of this the L.T. 
points, essential for supply of energy, are 
now useless. Whatevercropthat has survived 
in the meanwhile is going to perish. It is also 
learnt 'hat the Ll. staff of Kalhandi division 
are going without salary for the last six 
months. These people are suffering very 
much. 

The monsoon season is over now. But 
there have been no rains in the district forthe 
last three months and the concem fields 
:i1ave dried up. The vagaries of nature are 
more conspicuous wherever I visited in the 
district. There are no proper irrigation facilities. 
The com fields, which should have been 
blooming with their greenery, now give a 
deserted look. 

I have received the Information regarding 
the position in different blocks. I have been 
given to understard that the Block 
Development Officers are not able to provide 
employment to the pe~ple through labour 
intensive works as they have no funds at 
their disposal. Consequently people are 
leaving their villages and going to far-off 
places seeking jobs for their livelihood. The 
minimum need programmes are no more in 
progress and the State Government have 
cOJT1)letedl.lailed to tackle the situation. The 
district administration IS comJjletely callous. 

MR. DEPUTY SPEAKER: Chri Nayak, 
this is zero hour. This is nol the item lor 
matters under Rule 377. You have taken lot 
oftime. Nothing lurther of yourspeech will be 
'recorded. 

(Interruptions)" 
"Not recorded. 

SHRIMOHANSINGH (Ferozepur):Mr. 
Deputy Speaker, Sir, through you, I would 
like to draw the attention of the Government 
towards the districts of Punjab, bordering 
Pakistan. Merthe 1971 war, the Govemment 
of this country had formulated a 
policy .... (Interruptions) 

SHRI MOHAN SINGH: You have called 
me, Mr. Speaker Speaker, Sir. (Interruptions) 

MR. MAHADEEPAK SINGH SHAKVA 
(Etah): Mr. Deputy Speaker, Sir,l would like 
to draw the attention of the Govemment 
towards the establishment of S.P.D.A. 
centres in Uttar Pradesh. It is very essential 
to establish these centers for the upliftment 
and development of sports in Uttar Pradesh. 
These centres should be set up at the district 
level, but this is possible only when the 
Centre provides financial assistance to the 
State Governments. The Uttar Pradesh 
Government has done an assessment. in 
this regard and has sent to the Centre, a 
proposal forthe establishment of 36 S.P.D.A. 
Centres. To date, the Union Govemment 
has not given Its sanction or approval in this 
regard, not has it made any financial 
assistance available to the StateGovemment. 
I humbly submit to the Union Govemment to 
give its approval to the proposal put forward 
by the State Government and make 
arrangements for the immediate 
establishment of S.P.D.A. centres in the 
State. Alongwlth Its approval, the Central 
Government Is also requested to allocate 
necessary Central Grant to the State to 
facilitate the establishment of those centres 
at the distr:ict level and thus promote the 
d_evelopment of sports in the State. All 
programmes related to the development 01 
sports, have been kept in abeyance, due to 
lack of funds. Thank you .... (Interruptions) 

[English] 

PROF. SAVITHRI LAKSHUANAN 
(Mukundapuram): Ur. Deputy Speaker, 54r, 
the status of the Chairman of the National 
Commission for Women is considered to be 
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equivalent to that of the secretary to the SHRI DEPUTY-SPEAKER: He should 
Government of India. I think it is disgrace to be given a chance. His name there Is in the 
the. whole womanhood. (Int9rrup1ions) list. 

MR. DEPUTY ·SPEAKER: Prof. Savithri 
lakshmanan's name is here. How do you 
speak now? Please sit down. It will not go on 
record. 

( Interruptions)" 

MR. DEPUTY ·SPEAKER: H your name 
is-here, you will have chance to speak, but 
you cannot speak like this. No, no. It does not 
go on record. You cannot have a chance like 
this. 

(Interruptions)" 

PROF. SAVITHRI LAKSHMANAN: Sir, 
it is not lair to degrade the Women's 
Commission like this. So, I huni>!y request 
the Government, through you, Sir, to raise 
the status 01 the Chairman 01 the National 
Women's Commission equivalent to that 01 
the Cabinet Minister and to raise the status 
of other Members also likewise. 

KUMAR I FRIDA TOPNO (Sundargarh): 
Mr. Deputy-Speaker, Sir, Sundargarh DistrICt 
in Orissa is facing sev6re drought situation. 
This year due to acute shortage of rain water 
60 per cent of the standing crops died out. All 
seventeen blocks of Sundargarh District 
have been affected by dro<;ght and the 
people are facing shortage ollood and will 
starve unless steps are taken in time. The 
ponds and reservoirs have already slarted 
receding and Will dry out by March 1993. 
People Will lace shortage 01 drinking water. 
I request the Government to take appropriate 
action to tackle the situatia;'\. 

MR. DEPUTY-SPEAKER: Mr 
Manoranjan Bhkta, 

AN. HON MEMBER: He has spoken 

SHRI MANORANJAN BHAKTA: No. no, 

( Interruptions) 

SHRI MANORANJAN BHAKTA: Ur. 
Deputy-Speaker, Sir, earlier I had gone to 
my constIuency. Andaman and Nicobar 
Islands, and during this time I tound 1hat 
there is acuteshonage of kerosene oil, sugar 
diesel and all the essentialilems In dinerent 
timings. Sir, as you know, this is a Union 
Territory administered directly by the Ministly 
of Home Mails and it is absolutely necessary 
that necessary despatches 0' kerosene oil, 
sugar and diesel be made to the Andaman 
and Nicobar Islands. So, I would like to 
request the Government to take immediate 
action to ease out the ditficulies of the 
people living in that far..f1unged, remote, 
isolated Union Territory of Andaman and 
Nicobar Islands. Thank you. 

[Translat~ 

SHR I MOHAN SINGH( Ferozepur):" ;. 
Deputy Speaker, Sir. I would like to draw the 
attention of the House towards districts of 
Punjab bordering Pakistan like Ferozepur, 
Amritsar, Gurdaspuretc. Anerthe 1971 wa·. 
the then Central Government 'ormulated a 
policy to the ef!ect that aM Government 
employees working within the 16 kilometre 
border belt will be given a border allowance, 
but in 1988, the payment of this allowance 
was stopped as a result of which there is 
widespread disappointment amo!"lg the 
aflected employees. Further, the employees 
WOi1l'f,g within the 16 k.m border belt have 
started seeking transler, as a resuh of whICh 
scores 01 posts are lying vacant, within this 
16 k.m. belt. Doctors are nol prepared 10 
woi1l in dispensaries within the border belt, 
nor are teachers willing to serve the schools 
in the area, as a result of which development 
vI the people living in that area, has come to 
a grinding halt. 

Mr. Deputy Speaker, Sir, the result of 
this year's matriculation examl:1allon ha:~ 

I have not spoken. bee'. a rather dismal 15 per cent of whid' 2 
-:-:-----c-~-------- - --_._-
°Not recorded. 



637 Written Answers AGRAHAYANA 10. 1914 (SAKA) Written AnSWltfS 638 
per cent belonged to the rural and 13 per Bombay and so, to them cancer amounts to 
cent belonged to the urban areas. Therefore. awful death. Even the rich also cannot afford 
ilis my humble request thalthe Governmenf to bear the huge sum of money to get 
i!1'lmediately restore the payment of border treatment forthis fateful curse. At present, in 
\lIowance to the employees working within Guwahati there is some preliminary 
the 16 kilometer border belt. arrangement of detection ot such :';;ltl(;1Ots 

Mr. Deputy Speaker. Sir. before the 
Punjab elections. the Union Home Minister 
had made announcement at Dera Baba 
Hanak. to the effect that the employees 
working in the border areas would be 
immediately paid the border allowance, but 
leave alone that, the Central Government 
has even started recovering earlier payments. 
from the employees, which has lead to wide 
spread disappointn'ent among the 
employees. I would also like to avail this 
opportunity to highlight a major problem 
faced by the farmers living in the border 
areas, The Government had formulated a 
policy to the effect that it will compensate 
during every, crop, an amount tp the tune off 
Rs. 200 per acre, for aU land beyond the 

I+"lrder fences, but so far the Government 
I :as not implemented it, as a result of which 
the farmers are not able to fully and properly 
maintain the land lYing beyond the fences. 

I request the Government to solve the 
problems faced by the farmers and to restore 
the payment of border allowance to 
employees, on an urgent basis. 

[English] 

MR. DEPUTY SPE AKER: Mr. Dwaraka 
Nath Das. You please do not read; kindly 
speak for one minute so that many other 
hon Members also can make their 
submiSSions. 

SHRI DWARAKA NATH DAS 
(KarimganJ). Mr. Deputy Speaker, Sir, cancer 
appears to be a formidable disease in Assam, 
particularly In Barak Valiey and when attacked 
With thiS fnghtenlOg disease, the poor have 
no other alternative but to count for their 
Imminent last day on earth. They cannot 
t .. ::n understand that they have'become the 
prey to cancer, but when detected it is 
:.>eyond their means to have treatment at far 
otf places like Calcutta, Velioore, Deihl or 

and as such. the Ministry of II. I' ,1nd 
Family Welfare is urged upon to " /,1 ,lOe 
Cancer Institute at Karimg.J"J' the 
headquarters of eastern-most border dlstnct 
of Assam to serve as panacea to Illo-fated 
hundreds of cancer patients of eastern India. 

SHRI LAETA UMBREY (Arunachal 
Pradesh): Mr. Deputy Speaker, Sir, the 
industrial subsidy in capital goods and 
transport to Arunachal Pradesh has not been 
paid for the last few years and even after 
one-and·a-hall years 01 Government's 
an!.JOuncement of the new economic policy, 
things have not yet improved. Now, the 
position is. many of the medium and small-
scale industries are on Ine verge of closure. 
So, I urge upon the Central Government to 
release immediately all the subsidies 
accumulated lor the last few years and also 
act promptly to see that the fruits of 
liberallsation are shared by alo of us. 

SHRI RUPCHAND PAL (Hooghly): Mr. 
Deputy Speaker. Sir, the first thing is, the PTI 
is descnbing me in an incorrect way, by a 
different name. 

MR. DEPUTY SPEAKER: I have called 
Prof. Rupchand Pal. Am I wrong? 

SHRIRUPCHANDPAl: You are correct, 
Sir, but the PTi is describing me differently by 
another name. 

Sir, this Government is engaged In 
reckless, desperate privatisatlOn game. As 
you know, the profit-making public sector 
undertakings are being handed over to the 
Private sector and now it is I~, .. :.;'n of the 
electroniC media. We hav' been a -:;sured 
many times by the Governn ,ent that t'ley will 
honour their commitment 10 tho nation 
regarding Implementation 01 Prasar Bharatl 
Act At a pOint of time, we learn that a portion 
of Ihe channel was being handed ~'ver to lile 
pnvattl sector. 
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Now a very disturbing news has come SHRI SUDHIR GIRl (Contal): Mr. 

that the Ministry of Information and Deputy·Speaker,Subamarekhaprojecthas 
Broadcasting has prepared a proposal which ..become a source of high hopes for the 
hasalreadycometotheCabinetforapproval farmers of the area concerned. The 
that the management control and ownership implementation of the project would enabltl 
of the Channel is going to be handed overto the farmers to grow more food. Thousands 
theprivatesector,maybeaconsortium. This of acres of land will be in a poSition to 
is avery dangerous development. The foreign proGuce twice or thrice a year. 
agencies are out to create disturbances in 
our country. Our national integration will be 
jeopardised; communal harmony will be 
affected. More so, our economic and political 
sovereignty may be endangered by such 
action. 

I urge upon the Govemment to clarify 
the position· and give an assurance to this 
House that they will honour the previous 
commitment to the nation, as stated in their 
manifesto, that they will implement the Prasar 
Bharati Act immediately. 

SHRIMATIMALINI BHATTACHARAYA: 
How can they, before Implementing the 
Prasar Bharati, consider the proposal for 
privatisation? We have only accepted the 
fact of postponement of Prasar Bharati in the 
hope that status quo will be maintained until 
Prasar Bharati is implemented. But in the 
mean time, they are contemplating 
privatisation. What is this? 

SHRI HARADHAI'l ROY (Asansol): Sir, 
the Chairman of Bharat Shari Udyog Nigam 
Ltd., is violating the order of the Calcutta 
High Court. He is constantly trying to close 
down the Refractory Ceramics Unit of 
Burunstandard Company Ltd., apublic sector 
unit for the last eight or nine years. He is not 
supplying raw materials and money required 
for its day to day work. Most of the workers 
have either been disrr.issed or retired. The 
vacancies have not been filled up. The same 
Chairman is also Violating the order of the 
Calcutta High Court and is not p~ying interim 
relietto the workers of Burustandard Co. Ltd. 

I drew the attention of the Minister so 
many times but without any result. I would 
again like to draw the attention of the Minister 
whether they are going to honour the order 
of the hon. High Court of Calcutta or not. 

The Water Resource Ministry have 
already cleared the project. But the Ministry 
of Environment and Forest has held back its 
consent. This Is creating disturbance In the 
minds of the farmers. They have been 
agitating and sometimes they are creating 
law and order problem in the area. 

I urge upon the Government to come 
forward so that the project Is cleared 
immediately. 

[ Translation] 

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly): Hon'ble Mr. Deputy Speaker, Sir, 
on 1 st June 1992, the Hon'ble Chief Minist..-
of Uttar Pradesh, Shri Kalyan Singh met the 
hon'ble Prime Minister and apprised him of 
the inadequacy of Sugar mills in Uttar Pradesh 
and the urgent need to establish more units. 
The State Government had recommend tor' 
the establishment of Sugar Mills of 50 places. 
Here, I would like to mention that in other 
parts olthe country like Gujarat, Maharashtra 
and another states in the western region, 
Sugarcane utilisation is to the extent of 75 
per cent, while in Uttar Pradesh, it is a 
mearge 30 to 33 per cent. Consequently, the 
farmers in Uttar Pradesh find themselves In 
dire straits and do not get proper prices for 
their produce. During the talks held on 21 st 
June, it was decided to grant licences, 
immediately for the establishment of Sugar 
units 17 locations of Uttar Pradesh. However, 
it is regrettable that even after the passage 
offour months since the decision, the Centre 
has not issued even the promised licences 
for the setting up of 17 Sugar mills in the 
State. Through you, I urge the Union 
Government to take necessary action, on 2 
priority basis, for the establishment of 17 
Sugar mills in the State, Through you,l urge 
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the Union Government 10 take necessary 
action, on a priority basis, for the 
establishment of 17 Sugar mills in Uttar 
Pradesh. 

[English) 

SHRI KABINDRA PURKAYASTHA 
(Silchar): On the ill-fated day of 13th 
November, .1991, the late Shyam Hari 
Sharma, BJP candidate who stood for by-
election No. 6 of Krishna Nagar; Tripura 
seat, was murdered due to group conflicts of 
the Congress. It has appeared in the 
newspapers. After thc:t, VBI inquiry was 
instituted to find out the culprits. But one year 
has elapsed. CBI had not taken any action in 
this matter and no FIR has been filed, with 
the result the matter is at a strand-still as it 
was on the day of murder. 

It is our demand that FIR should be filed 
by the CBI immediately and action should be 
taken against the culprits and punishment 
should be inflicted on them. No such incident 
!thould take place in future, Government 
should take all necessary care in this matter. 

[ Translation] 

SHRI RAMDE,W R AM (Palmamau): Mr. 
Deputy Speaker. Sir, the onslaught off amine 
in the Palamau district of Bihar is not only 
horrible, but also heart rending. Generally, 
there is less rainfall in this area, but this year, 
there was no rainfall at all. The months of 
Sharavan and Bhadra were dry and the 
farmers of Palamau area did not get a single 
drop of water. Though some of the farmers 
sowed their fields, but their crops withered 
away and they got nothing. 

The Adivasi and Harijan people of this 
most backward area of the country started 
satisfying their hunger by eating herbs and 
roots. The rivers and ponds have dried up 
and the water-level of the wells has receded. 
The people who are on t!'le verge of starvation 
are migrating to Sasaram, Slenukoot and 
Benaras in search of liveUhood. 

Before the administration could take 
·Not recorded. 

relief measures to effectively deal with 
situation and liberate the people from the 
cruel jaws of hunger, a 45 year old man Shri 
Sharda Sav of Kasiyadih village under 
SatbarWa Panchayat which is just 25 
kilomeres from the district headquarter 
Daltonganj died of hunger. The owner of one 
bigha of land Sharda Sav had already lost his 
wife his and two children. He used to eam his 
livelihood along with his only surviving son, 
Pradeep Sav, by working In the fields, The 
funeral rites and' Shradh' of Shri Sharda Sav 
was performed by collecting funds from the 
villagers ... • (Interruptions) 

{English] 

MR. DEPUTY SPEAKER: It will not go 
on record from now onwards. 

[ Translation) 

SHRI SYED SHAHABUDDIN 
(Kishanganj): Mr. Deputy Speaker, Sir, with 
your permission I would like to draw the 
attention of the House that whereas on the 
one hand some parts of the country are 
prosperous because of agriculture on the 
other hand, 29 districts in Bihar are facing 
drought. Monsoon was late and the Kharif 
crop has nearly destroyed and there is near 
about 50 to 60 percent loss in the distncts. As 
a result the farmers have suffered huge 
losses, they do not have adequate money to 
sow Rabi crops. They are not getting any 
credit from banks, cooperatives or the 
Government whereas the prices of all 
agricultural impurts Hkefertilizers. seeds and 
diesel has increased considerably. So it 
appears that the State will not have good 
Rabi crop this year, and in the present 
situation, it is very difficult to say what will 
happen to the farmers of those 28-29 districts 
during the coming three months. A large 
number of people are migrating from Bihar 
and many of them have died 01 starvation. 
The State Government has no funds to deal 
with the situation. It cannot"'_'the people, 
as it Is in financial crIstI. Recently, It 
sanctioned an amount aI AI. 20 Iakhs to Rs. 
30Jakhs as drought relief for every district. It 
comes to about As. 1 Iakh for every block. 
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With that amount about 600 mandayscan be progress in WOII1M'S education. Yet another 
provided. SO in a panchayat area, where 30 lacuna is the absence of represeillation from 
to 40 percent crops were damaged. on~/400 the Life Sciences and Engineering Sciences. 
to 500 ,mandays provided with this amount. Development of educational skills about 
Therefore, it would hardly make any literacy and general heahh is dependen~ 
difference. The State Government has sent upon the balanced blend between sciences 
a proposal to the Centre and.asked for As. and engineering technology. 
1200 crores to meet the situation. The 
Government sent a team, but)t summarily 
rejected this request. The Central 
Government suggested that Rs. 13 crores 
which the State was to get this year from the 
national Calamity fund, "WOUld be gi\'en in 
advance. Nothing can be done with this 
amount 01 Rs, 13 crores. So, I protest and 
would like to request the Centre that it should 
sympathetically review the genuine demand 
of the Bihar Government and should save 
the people of Biharfromlainine andstarvalion 
on death. 

[English] 

DR. (SHRIMA TI) K.S. SOUNDARAM 
:Tiruchengode): Mr. Ueputy-5peaker, Slr,l 
bring this urgent matter to the notice of the 
hon. ~inister of Human Resource 
Development regarding the injustice done to 
the Southem States In the nomination of 
Members to the University Grants 
Commission. 

Sir, though a number 01 eminent 
Scientists and Educatklnists in the Southern 
States are doing a noble service lor the 
cause of education, it is painful to note that 
none was included in the University Grants 
commission .. 

Since the formation of the Commission 
for the first time in 195Os. the South has been 
given a total go-by.ln the newly reconstituted 
Commission as many as 7 of the 12 Members 
are from Delhi. The convention so lar has 
been that the Southern States had about two 
representativ~s at any given time. 

Another glaring omission in the new 
CommiSSion is the absence 01 women 
Members. With the Women's institutions 
growing rapidly,. the absence of women on 
the new panel will certainly dislocate the 

So,I request the hon. Minister of Human 
Resource Development to take immediate 
remedial measures to rectify the imbalance 
by nomination 01 ad hoc Members from the 
South. (Interruptions) 

DR. (SHRIMATI) K.S. SOUNDARAM: 
Mr. Deputy-Speaker, Sir, the hon. Minister 
is sitting there. I want to know the reaction of 
the Minister. (Interruptions) 

MR. DEPUTY SPEAKER: Now you 
cannot expect the reply. 

DR. (SHRIMA TI) KS. SOUNDARAM: 
He is not even listening to me. That is why I 
am asking. 

MR. DEPUTY SPEAKER: You cannot 
expect the reply now. 

(Interruptions) 

DR. (SHRIMATI ) KS. SOUNDARAM: 
The Minister is there. I request him to take 
immediate measures to rectify the imbalance 
by nomination of ad hoc members from the 
South in the UGC. I just want to know the 
reaction from the Minister. 

MR.'DEPUTY ~PEAKER: There will not 
be any reaction. Only there will be action 
'rom the Government. 

(Interruptions) 

DR. (SHRIMATI) K.S. SOUNDARAM: 
From May 1990. there is no reaction. 

MR. DEPUTY-SPEAKER: Thank you, 
very much. 

(Interruptions) 
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SHRI SHIVRAJ SINGH CHAUHAN 
(Vidisha): Mr. Deputy Speaker. Sir, due to 
'heaVy rains in the North-eastem districts of 
Madhya Pradesh in the second week of 
September. 1992, this area is in the grip 0' 
floods. Floods have affected Jabalpur, 
Damoh, and the districts of Shri Arjun Singh's 
"tonstituency particularly, Santa, Rewa, 
Chhatarpur and Panna. Panna and 
Chhatarpur have been worst affected. Floods 
have caused damage to 11024 houses and 
to 11317 house have been completely 
damaged. 23 persons and 3923 animals 
have perished in the floods. The Rabi crops 
in 8144 hectare area have been destroyed. 
Public and private properties of more than 30 
crores of rupees have been affected by this 
flood. The State Government has started all 
the relief work immediately but the measures 
taken by it are not sufficient. The State 
Government has asked lor Rs. nine core to 
provide help to the flood affected people, 

-lom the Central Government. The Central 
Government should immediately make 
available the above said amount. I would like 
to request to hon. Aqun Singhji to fulfill this 
demand of the Madhya Pradesh 

_ Government. 

SHRI BHERU LAL MEENA (Salumber): 
Mr. Deputy Speaker. Sir, I would like to raise 
a serious issue before the House. I hope that 
all the hon. Members will agree with me in 
this regard. The Cha'"mal' of the Hindustan 
linc Ltd. gave a statement in the Economic 
Times on 19th December, in which he has 
stated that out of the 11 units 2 units are 
working prop8!'Jyan he has given an indication 
to close down the remaining nine unls.1t wi. 
render at least 20 thousand work8l$ jobless 
ar.~ besides it it will aft~ct OM !akh people. 
I w~uld like tl) 'ilfcii'~-: that Hind' !~Iar.linc U\1. 
nas been running in profit till date. specially 
the mines, about which he has made a 
reference ... 

13.00 hI'S. 
f 

I used to work in that co~y and am 
stilt wortdng there. That company has been 

earning profI. The wottun of this COfT1MU1J 
have run these nines with their ham labour. 
Not only that. the workers have financially 
supported this company. But I am sony to 
say that as soon as this colTl>Clny was 
categorised as class' A • , the officers of the 
co"1>any Slarted creating problems for the 
workers. The company management has 
been creating problems for the 
representatives of the workers for the last 
three years. Because of indecision on the 
part of the Chairman and the managing 
Director of the CO"1>any there is unrest 
am<mg the workers. 

I would like to draw the attention of the 
Han. Prime Ministertowards the factthatthis 
company has made progress because of the 
old mines whereas the chairman of the 
company has made up his mind to close 
down those mines. 

I hope the Hon. Prime Minister would 
not allow such a situation to emerge which 
would render the workers jobless. Our policy 
is to provide jobs to the une"1>loyed but on 
the contrary the workers of the company 
which IS ruMing in profit, are being threatened 
to be rendered Jobless. Till now this cOlTl>Clny 
is running in profit. The statement 0' the 
Chairman is based on wrong notion that 
rnost of the mines of the Hindustan llnc ltd. 
are useless 

The Chairman and the Managing 
Director of Hindustan Zinc Ltd. have asserted 
that only Rampura • Agocha mines and 
Chanderia Smelter are sufficient enough to 
run this company., It is obVious that they are 
safe guarding the foreign interests and by 
making SUCh statements they claim to be 
speaking in national interest. The foreign 
companies have share in Ra"1>ura-Agocha 
mines and Chanderia smelter, that is why 
theyha\te mentioned only the above said two 
units. It is against our industrial policy. 
Therefore, such high officials wt'Io are against 
the workers should be sacked immediately 
( (Interruptions) 

My submission to the hon, Prime Minister 
isthalheshould pay attention in this direction. 
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[English] undertheprinclpalAct,asamended 

MR. DEPUTY SPEAKER: Zero Hour is 
over now, We shall now take up the regular 
subjects. 

13.01 hrs 

MESSAGE FROM RAJYA SABHA 

[English] 

SECRETARY -GENERAL: Sir,l have to 
report the following messege received from 
the Secretary-General of Rajya Sabha. 

, I am directed to inform the lok Sabha 
that the National Highways (Amendment) 
Bill, 1992, which was passed by the lok 
Sabha at its sitting held on the 20th August, 
1992, has been passed by the Rajya Sabha 
at its sitting held on the 26th November, 
1992, with the following amendments:-

Clause - 1 

That at page I, for lines Short 
3-4 the follOWing be title 
substituted, namely:- and 

commen-
cement 

"1. (1) This AcI may be called the National 
Highways (Amendment) Act, 1992. 
(2) It sh,1I be deemed to have come 
into force on the 23rd day of 
October, 1992" 

New Clause - 4 

2. That at pages I, after line 11 the 
following be inserted, namely:-

"4. (1) The National Highways 
(Amendment)Ordinance, 1992 is hereby 
repealed. Repeal and saving 

(2) Notwithstanding such repeal, 
anything done or any action taken 
unc:lerthe principal Act, as amended 
by the said Ordinance. shall be 
deemedto have been done or taken 

by this Act.-

I am, therefore, to return herewith the 
said Bill in accordance with the provisions of 
rule 128 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha with 
the request that the occurrence of the lok 
Sabha to the said amendments be 
communicated to this House: 

13.04 hr. 

[English] 

NATIONAL HIGHWAYS (AMENDMENT) 
BILL 

As returned by Rajya Sabha with 
amendment. 

SECRETARY GENERAl: Sir, I lay on 
the Tabie the National Highways 
(Amendment) Bill, 1992 as retumedby Rajy? 
Sabha with amendments. 

13.04hrs 

COMMITTEE: ON AGRICULTURE 

Fifth Report 

[English) 

SHRI J. CHuKKA RAO (Karimnagar): 
Sir, I beg to present the Fifth Report (Hindi 
and English versions) of the Committee on 
Agriculture on ,. Dryland Farming and 
Watershed Management in Rainfed Areas." 

13.04 1/2 hrs 

COMMITTEE ON PAPERS LAID ON 
THE TABLE 

Fifth and Sixth Report. and Mlnuta. 

[English} 

SHRr CHHEDI PASWAN (Sasaram): I 
beg to present the Fifth and Sixth Reports 



649 Papers Laid AGRAHA YANA 10, 1914 (SAKA) Statt. by Minister 650 
COmm. Report Jamia Milfia lsIatria 

(Hindi and English versions) ofthe Committee his regrets and tendered a clear and 
on Papers Laid on the Table and Minutes of categorical apology. This should be accepted 
sittings of the Cortlfllittee relating thereto. whole-heatedly.Forgivenessisagodlyquaity 

and the Curan and the Prophet of Islam have 
encouraged ·It. We are confident that the 

13. 05 hrs Jamia community of students, teachers and 
other staff win not want to dilute these 

STATEMENT BY MINISTER prescriptions for forgiveness. 

Jamla MUtta Islaml. 

[Eng/ish) 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT, (SHRI 
ARJUN SINGH):Sir, You would kindly recall 
that certain incidents in Jamia Millia Islamla 
(JMI) had attracted the attention and the 
concern of this House. The situation in JMI 
had caused concern to everyone. A 
delegation of the students led by the President 
and the Vice-President of the Students Union 
of the JMI met me on 7th June, 1992. The 
representatives 01 teachers and others of 
the University had also met me in this 
connection and all of them urged for early 
~ttlement. In consultation with all concerned, 
including the University authorities, we 
decided to refer the entire issue concerning 
the incidents in JMI to a Group of Eminent 
Persons. The Group consisted 01:-

(1) Justice (Retd.) M.M. Ismail, 
Formerly Chief Justice, 
Madras High Court. 

(2) Prot. A.M. Khusro, 
Formerly Vice-Chancellor, 
Aligarh Muslim University. 

(3)Shri Saiyid Hamid, 
Formerly Vice-Chancellot_. 
Aligarh Muslim University. 

(4)Shri Zalar Jung, 
Member 
Wald Board, 
Delhi. 

I quote the advice of the Group which is 
as lollow:-

"(1 ) Prof. Mushirultaanbas8Xpl8SS8d 

(2) Incidentally, this trend towards large-
hearted acceptance Is also reflected In the 
altered stance of the University community. 
The Students' Union, the faculty and the 
administrative staff have all co-operated In 
the reopening of the University and taken 
steps towards the restoration of its normal 
functioning. This is indicative of their dgep-
rooted attachment to and concern for the 
well-being of the Institution to which they 
have the privilege to belong. Prof. Mushirul 
Hasan himseH has been consistently critical 
of the blasphemous, crude, intolerable and 
non-secular approach of Salman Rushdie; 
we trust that the Jamia community, the 
Muslim convnunity and all sensible people 
will not fail to take note of it .. 

To prevent recurrence of such incidents 
and to achieve purposeful co-ordination 
between students, teachers and 
administration there is no better method 
than dialogue on a continuing basis. Dialogue 
should never deteriorate Into intolerant 
behavior and violence". 

The Group has also noted that there are 
no principles or policies laiel down with regard 
to the maintenance and up-keep of the 
Campus and the properties therein. The 
Group has advised for urgent steps to remedy 
thosedefeds and to remove the deficiencies. 

The Govemment has accepted the I9poIt 
and the same is being forwarded to the 
University authorities for immediate and 
appropriate action on the recommendations 
of the Group. 

A copy of the AIport II_being laid on 
the Table of the Houle. 

(PIacedinlJ)rary. SNNo.l T 2801/92) 
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13.05 hra 

ELECTIONS TO COMMITTEES 

(I) North East.rn Indira Gandhi 
Regional Institut. of Heatth and 
Medical Sciences, Shillong 

(English) 

THE MINISTER OF HEAlTH AND 
FAMILY WELFARE (SHRIM.l. FOTEDAR): 
I beg to move: 

is: 

• That in pursuance of Rule 3 (b) 
read with Rule 4 (b) of the Rules of 
the North Eastern Indira Gandhi 
Regional Institute of Heahh and 
Medical Sciences, ShiRong, the 
Members ofttois House do proceed 
to elect, in such manner as the 
Speaker may direct, one member 
from among themselves to serve 
as a member of the Governing 
COunc~ of North Eastern Indira 
Gandhi Regional Institute 01 Health 
and Medical Sciences, Shillong, 
subject to the other provisions of 
the said Rules" 

MR. DEPUTY SPEAKER: The question 

"That in pursuance or Rule 3(b) 
read with Rule 4(b) of the rules of 

is: 

(il) lndianNuraingCoundI. NewOallI: 

SHRI M.L FOTEDAR: I beg to move: 

"That in pursuance or sub-section 
(1) (0) of Section :4 read with the 
section 6(4) of the Indian Nursing 
COuncil Act, 1947, the members of 
this House do proceed to elect, In 
such manner as the Speaker may 
direct, one member from among 
themselves to serve as a mermer 
of the Indian Nursing COuncil, New 
Delhi, for the remainder of the tenn 
i.e. up 10 20.8.1996, subject to the 
other provisions ofthe said Act W:e 
Kumar! Selja resigned frorn the 
Council.-

MR. DEPUTVSPEAKER:Thequestion 

"That in pursuance of sub-section 
(1) (O) of Section :4 read with the 
section 6(4) of the Indian Nursing 
Council Act, 1947, the members of 
this House do proceed 10 elect, In 
such manner as the Speaker may 
diract, one member from among 
themselves to serve as a member 
of the Indian Nursing Council, New 
Delhi, for the remainder of the tenn 
i.e. up to 20.8.1996, subjeci to the 
other provisions of the said Act vb 
Kumar! saqa resigned from the 
Council.-

the North Eastem Indira Gandhi 
Regional Institute or Heahh and ~ 
Medical Sciences, ShiHong, the .07 hra 
members of this House do proceed ' 
to elect, in such manner as the HIGH COURT AND SUPREME COURT 
Speaker may direct. one member JUDGES (CONOITIubS OF $t::RVICE) 
from among themselves to serve AMENDMENT Bill· 
as a merrber or the Governing 
Council of North Eastem Indira (English} 
Gandhi Regionallnslitute of Health 
and Medical Sciences, Shillong, 
subject to the other provisions of 
the said Rules.· 

o 
The motion was adopted 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): I beg to move fot leave to 
introduce a Bil further 10 amend the High 

·Published in the Gazette of India, extra ordinary, Part I~ Section 2, dated 1-12-1992 
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Court Judges (Conditions of Service) Act, 
1954 and the Supreme Court Judges 
(Conditions of Senrice) Ad. 18sa. 

MR.DEPUTYSPEAKER:TheOuestion 
is: 

"That leave be granted to introc:luoe a Bill 
further to amend the High Court Judges 
(Conditions of Service) Act, 1954 and the 
Supreme Court Judges (Conditions of 
Service) Ad, 1958.-

The motion was adopted. 

SHRI H.R. BHARDWAJ: I introduce the 
Bill.· 

MR. DEPUTY SPEAKER: The House shall 
now take up. Matters under Rule 377. 

Shri K.M. Mathew. 

13.08 hrs. 

MATIERS UNDER RULE 377 

(I) 

[English} 

Need to provide maximum 
asslstanc.,tothe people ofldukkJ 
and Pathananthltta district. of 
Kerala afhcted by Heavy rains. 

SHRI PAlA KM. MATHEW (ldukki): 

inaccessible ward alone 63 landslides have 
swap! away thew whole araa.Roads. bridges. 
conmunicalion lines, ahcpa.godowna, dan'a, 
Irrigation systems, Items of dally use, public 
buildings andthousandsof~ hall8been 
washed away. Relief, medical attention, 
reconstruction, rahabIIilaIion, repairsetc. WI 
cost a great deal of money which the already 
ruined poor people of these two backward 
district cannot afford. Special additionat 
assistance to Idukki and Pathanamhitta has 
become il1l>8rative. 

I urge upon the Central Government to treat 
these lWo districts as a speelal case and 
render maximum help. 

(II) Need to Sanction low Power T.V. 
Transmitters for Gangeshwar 
LanJa and RaJapur Tehslls of 
Maharashtra 

SHRI SUDHIR SAWANT (Rajpur): 
SlOdhudurg and Ratnaglrl distncts of 
Maharashtra have been kept out of TV 
coverage in spite of repeated demands .• 
was Identified that five LPT are reqUIred to 
provide coverage tothe Rajapurccnstituency. 
However no action IS being takan to provide 
the same. 

The Government had sanctioned one 
LPT at KankavH, but the Department tried to 
construct the tower in the town thereby 
denying coverage to maximum people 
possible. The LPT must be located at a point 
where the fuU potential is exploited in terms 
of range. II the LPT Is located at Sandve or 
Shirgaon in Oeogad Tehsil on heights, k wi! 
provide coverage to KankvIi, Oeogad and 
Nalwan Tehsil. However, no action has been 
taken to install the tower by 1993 when we 
hall8 promised to provide land and building 
at any suitable place. The LPT was to be 
constructed by November, 1993. However, 
no action is taken to that effect. I would 
request that the same is done immediately. 

The recent heavy torrential rains, cyclones. 
landslides and cloudburst In Idukkl and 
Pathananthitta OlStrict of Kerala, which 
occurred twice wilhin a span of one month, 
have taken away a heavy toll of life and 
wrought unpracedentedoavaS!ation over a 
large area. Kattapana, Ertayar, Kanchiyar, 
Vandanmedu, ChakJwppalam, Udump-

h I Nedul'l'lkadam d Se th I would further urge the Central 
anc 0 a, an napa y Government to sanction an LPT tor 
panchayats, ~yar IIfld surrounding Gangeshwar, lanja and Rajapur Tehsl of 
areas have been badly affected. In one Maharashtra. 
·'ntroduced with th'i reconvnentation of the President 
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(III) Need to awrd Padmashree to collaboration and has not sanctioned the 

late Shrl Khashaba Jadhav, payment of technical fees, which is causing 
Wrestler of International repute great hardship to start this work with full 
and provide financiala8Sistance capacity. Delay is being made in this work on 
to his widow. account of which there is possibility of cost 

SHRI PRITHVIRAJ D. CHAVAN (Karad): 
Late Shri Khashaba Jadhavwho belonged to 
Karad has been a wrestler of intemational 
reputation and to date, the only individual 
olympic medal winner In the Indian spo~s 
history. late Shri Jadhav who was working In 
the Ma~arashtra Police was killed in a road 
accident in 1984. His widow is suffering 
tremendous financial hardship. I request 
that his name may be considered for award 
of Padmashree and all financial benefits 
which are now being given to Olympic medal 
winners be given to his widow. 

(Iv) Need for early clearance to the 
proposal for setting up of 
Aromatic Complex at Salempur, 
AUgarh, Uttar Pradesh 

[ Translation] 

DR. LALBAHADUR RAWAl (Hathras): 
Mr. Deputy Speaker, Sir, letters of Intent 
regarding the setting up of Aromatic Complex 
at Salempur. Aligarh were issued by the 
Government to MlsJ.K. Synthetic Ltd in May 
in 1989. The estimated expenditure of the 
project will be nearly Rs. 52,900 lakh and 
nearly 1500 people will get employment. 
This project will require natural gas to the 
tune of 0.7 m.m.s.c.m.d. For the sake of this 
project. action has already been taken for 
providing facilities like electricity, water, land 
and telecommunications by the concerned 
agencies and 650.82 acres land of the Gram 
Samaj has been acquired. Action on acquiring 
271.12 acres of private land is in progress. 
The State Govemment has agreed to supply 
27 megawatt electricity and in order to obtain 
techniques from foreign countries for the 
operation of the unit cotracts have been 
signed with MIs U.O.P America and MIs 
A.M.O.C.O. Corporation America and the 
construction work has been started at the 
project site. But the Govemment of India has 
not approved of the application for foreign 

escalation. 

I request the Central Government to 
approve of the application seeking foreign 
collaboration and sanction the payment of 
technical fee so that the work on the said 
project may be started immediately. 

(v) 

[English] 

Need to expedite conversion of 
certain metre gauge railway lines 
Into broad gauge In Rajasthan 
during the 8th plaR period 

SHRIMATI VASUNDHARA RAJE 
(Jhalawar): The state of Rajasthan is lagging 
far behind several State in the field of the 
development of Railways. Against the 
Nationai average of 18.81 kms. route length 
per 1 000 sq.kms. of area, only 1641 kms rail 
route occurs in Rajasthan and out of that a 
very small portion is broad gauge. It has 
caused inconvenience to passengers and 
has hampered the growth of industry. It has 
also adversely affected coal linkages for 
power plant and development of cement, 
rock phosphate and other related industries. 
However, it is heartening to note that the 
Union Ministerof Railways has taken a policy 
decision to take up the conversion of all 
melre gauge lines into broad gauge in the 
country. The State 01 Rajasthan deserves a 
hIgh priority in laying of broad gauge lines. 
The proposals for the conversion of Delhl-
Ahmedabad metre gauge line via Jaipur and 
conversion of Sawai Madhopur-Jaipur-
Phulera-Jodhpur-Jaisalmer line have been 
padding for a long time. Keeping in view the 
urgent need for the development oit trade, 
industry and tourism in the State, I request 
that these lines be converted expeditiously 
so that they are completed during the Eighth 
Plan period itself. I also request that a new 
broadguage line be covered between Ratlam 
and Banawara in Rajasthan during the Eighth 
Plan period. 
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(vI) Need for early completion of had earlier entered India with valid 

Durgawall Water Re.ervolr documents, but whose return has never 
project.,r. Rohtasdlstrict, Bihar been repotted. 

[ Translation] 

SHRI CHHEDI PASWAN (Sasaram): 
The foundation of the Durgawatl Water 
Reservoir Project in Rohtas district, Bihar 
was laid in 1976, and the year 1980 was the 
target to complete its construction work. 
Whereas the Government has spent As. 68 
cores on this project by now, the remain part 
of the project is yet to !>e constructed. The 
progress of the digging of the main canals 
from this projects is negligible. It is being 
noticed that the Construction work of the 
project is not going on rapidly. The major part 
of the said project is to be completed during 
the Eighth Five Year Plan. But the progress 
in the construction work ofthis project shows 
that it wll not be completed in the Eighth Plan. 
Such delays in construction work wUl increase 
the estimate amount earmarked for It and 
resentment among people is Increasing day 
by day. 

I, therefore, make a demand from the 
Central Government through this august 
House to allocate certain amount of funds 
separately for the construction work of this 
project and its work should be asked to be 
done by a big company so that this company 
may complete the construction work within a 
stipulated period. 

(vii) Need to check Bangladeshi 
Infllt,atNs from across the 
bordar 

SHRI SANAT I<UMAR MANDAL 
(Joynagar): Sir, the continued infiitration of 
Bangladeshis to West Bengal is causing 
considerable concern not only to the People 
of West Bengal but also to the State 
Govemment itseH, which is already passing 
through the throes of worst, financial 
stringency, unemployment and lack of 
resources to sustain even the development 
of the State. As per conservative estimates, 
the numberof infiitrators from Bangladesh to 
West Bengal alone is between 90 lakhs to 
one core. This is in addition tothe 71akhs who 

This Iarg4t -ecaIe infiltration has created 
several soclo-economicproblems apart from 
the shalp rise In the Incidents of smuggling 
andothercrimes.Jn West Bengal, agrfculural 
labour earned statutory minimum wages 
through a long struggle, which the infiltrators 
are making Infructuous. 

The institutions has eonsiderably 
deteriorated along the borders and adjacent 
areas. Sc?far, alletforts to check this infiltration 
have proved futile. I would strongly urge the 
Union Government to take some effective 
measures to keeptheborders protected and 
stop such infiltration as the West Bengal 
State has already crossed the saturation 
point of absorbing more hordes of infiltrators. 

13.18 hrs. 

The Lok Sabha then Adjourned for Lunch 
till Twenty mutes past Fourteen of the 

Clock. 

The Lok Sabha re-assembled after Lunch 
at Twenty Five Minutes Past Fourteen of 

the Clock 

[MR. DEPUTY SPEAKER In the Chait) 

PAPERS LAID ON THE TABLE 

Notification under Environment 
(Protection) Act, 1986 

(£ngOsh] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): On behaH of 
Shri Kamal Nath, I beg to lay on the Table 
a copy of the Environment (Protection) 
Seventh Amendment Rules, 1992 (Hindi 
and Engfish versions) published in Notification 
'No. G.S.R. 825 (E) in Gazette of India dated 
the 23rd October, 1992 under section 26 of 
the Environment (Protection) Act, 1986. 

[Plaa.d in the Library. See No. IT 
2792192] 



659 Papers Laid DECEMBER 1. 1992 Ptpers Laid 660 
Notification under Railway Protection (Amendment Rules. 1992 (Hindi 

Force Act 1957 and Report on the and English vesions) published in 
Progress made In the Intake of Notification No, S.O. 2621 in 

Scheduled Castes and Scheduled Gazette of India dahId the 10th 
Tribes against vacancies reserved for October. 1992 undW sub-section 
them in Recruitment and Promotion (2) of section 32 of the Indian 

categories on the Railways for the year Medical CouncH Act, 1956. 
ending on the 31st March, 1991 (Placed in lbary. See No. LT· 

27950'92] 
THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): I beg to lay on the Table:-

(1) A copy of the Railway Protection 
Force (Amendment) Rules. 1992 
(Hindi and English versions) 
published in Notification No. C.S.A. 
374 in Gazette of India dated the 
8th August. 1992 under sub-section 
(3) of section 21 of the Railway 
Protection Force Act. 1957. 
[Placed on Library -See No. L T-
2793192J 

(2) A copy of the Report (Hindi and 
English versions) on the progress 
made in the intake of Scheduled 
Castes and Scheduled Tribes 
against vacancies reserved for 
them In Recru:tment and promollon 
Categones on the Railways for the 
year ending on the 31st March, 
1991. 
[placed inLibfary SQ6NoL T· 27941 
92) 

Notification Under Indian Medical Council 
Act. 1956 

Annual Report and Review on the 
working of Internate Institutions for 

Population Sciences, Bombay for 1990· 
91 etc. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT £F 
EDUCATION AND DEPARTMENT uF 
CULTURE) KUMARI SCLJA): On behalf 01 
Shnmatl O. K Tharade~1 SkilaItha: I beg 10 
lay on the TabIe:-

(2) (i) A copy of the Annual Report (Hindi 
and English versions) of the 
InternationailnstituteforPopulaJion 
Sciences, Bombay, for the year 
1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the wcxking of the 
InternationallnstiluteforPopulaUon 
Sciences, Borrbay. for the year 
1990-91. 

(iii) A copy of the Inspection Report 
(Hindi and English versioO$)onlhe 
Accounts of the International 
Institute for Population ScNtnces. 
Bombay. for the year 1990-91. 
(Placed in Library. SeeNo. L T -27961 
92) 

(3) .. A statement (Hindi and English 
versions) showing reasons fordelay 
in lying the papers mentioned at (2) 
above. 

(4) (i) A copy olthe Annual Report (Hindi 
and English versions) of the 
Mahatma Gandhi Institute of 
Medical Sciences and Kasturba 
Hospital, Sevgram, for the year 
1991-92 alongwlth Audited 
Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of the 
Mahatma OandtU Institute of 
MedIcal Sdence. and Kasturba 
Hospital. Sevgram. for the year 
1991-82. 
[placed In library. SeeNo L T·27971 
G2J 
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Review on the working of and Annual in laying papers mentioned at (3) 

Reports and Annual Accounts with above. 
Audit Report of the Indian Institute of [Placed In Libraries. See No L T -

Technology, Kanpur for 1991-92, 2799192) 
etc.etc. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR! SEWA): I beg to lay 

{5) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Jawahar La! Nehru University for 
the year 1990-91 together with Audit 
Report thereon. 

on the Table: (6) A statement (Hindi and English 
versions) showing reasons fordelay 
in laying the papers mentioned at 
(5) above. 

(1 lea) (i) A copy of the annual Report 
(Hindi and English versions) of the 
Indian Institute of Technology, 
Kanpur, for the year 1990-91. 

(ii) a copy of the Review (Hindi and 
English versions) by the 
Government on the working of the 
Indian Instit:.lte of Technology, 
Kanpur, for th9 year 1990-91. 

(b) A copy of tha Annual Accounts 
(HIndi and English versions) of the 
Indian Institute of Technology, 
Kanpur, for the year 1990-91 
together with Audit Report thereon 
unQ8r SUb-section (4) of section 23 
of the Institute of Technology Act, 
1961. 

(2) A statement (Hindi and English 
versions) showing reasons fordelay 
in laying the papers mentioned at 
(1) above 
{Placed in Library. See No. L T-
2798/92J 

(3) (i) A copy 01 the Annual Report (HIndi 
and English versions) of the 
Banaras Hindu University, 
Varanasl. for the year 1990-91. 

(Ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of the 
Banaras Hindu UniverSity. 
Varanasl. for the year 1990-91. 

(4) A statement (HInd and English 
versions) showing reasons fordelay 

[Placed in Ubrary See No L T -28001 
92] 

MR. DEPUTY SPEAKER: The House 
will now take up further consideration of the 
passports (Amendment) Bill. 

Shri Dhananjaya Kumar may continue 
his speech. 

14.31 hrs. 

PASSORTS (AMENDMENT) BilL - Contd 

[English] 

SHRI DHANANJAYA KUMAR 
(Mangalore) Hon. Deputy Speaker Sir, the 
Minister for External Affairs is not present in 
the House. Is he sent abroad on any urgent 
assignment? H I make any suggestions in 
his absence, I do not know whether they 
would reach him or not. Anyway, with the 
fond hope that the Ministerfor Parliamentary 
Af1airs will take care of my suggestions and 
get them implemented, I will proceed with 
my speech. 

Yesterday, I was dealing with the fees 
that would be levied tor issuing a passport. 
Now,lwouldcomelo lheprocedureadopted 
for issuing the passport. 

As per the procedures laid down, an 
applicant seeking a passport has to furnish 
aU the required information. Then he Will be 
left In the dar1< as to when he will receive his 
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passport. This is because the Department 
would require police verification, etc. before 
Issuing the passport. Of late, absent six 
months ago, a circular was issued in the 
name of a directive. Under this cilCular, if the 
applicant submits the verification statement 
along with his application, he would be issued 
the passport at an early date. This verification 
certificates can be obtained from police officer 
above the ranks of superintendent of police 
or other officers of Government of India 
above the level of Deputy Secretary or a 
sub-divisional magistrate. My submission is 
that it is very difficult for a common man 10 
approach such officers to obtain verification 
certificate before-hand. The Government 
may make it mandatory and issue directives 
to the concerned officials to issueverlficalion 
certificates whenever an applicant 
approaches them. Otherwise, it would 
amount to making a discrimination. Only 
such of the people who can gain access to 
such officials can get their passport early. 
After all, why IS this police verification required 
at all? You have got tre authority in your 
hands to Impound or withdraw or suspend 
the passport. if there are valid reasons. 
Finally you can even cancel a passport the 
moment you come to know about the bad 
~ntecedents of the passport holder. 

, When such powers are vested with the 
(u"thOrity, why do you require a police 
verification certificate before issuing a 
passport? If the Gove~nment insists on 
obtaining such a polite verification certificate, 
then, at least, they should fix a time frame 
within which such verification certificates 
should be submitted by the police officials. 

The Experience is that police verification 
certificates are not issued for months together. 
There are a number of instances where the 
police verification certificate is delayed 
beyond more than one year. So, the 
Government should at least fix the time limit 
within the police verification certificate should 
be sent by the concerned police officer. 

People would like to obtain passports 
for various purposes like '01 getting higher 

education, for getting medical treatment 
abroad, to go as tourists, then to call on 
somebody who is sick. I would require the 
Government to make a difference among 
these passport seekers. You can Issue 
different kinds of passports; you can issue a 
passport for a limited period so that the 
Insurance of a passport Is expedited. After 
ali, the Government also appear to be eager 
to simplify the procedure and see that an 
applicant is ensured of obtaining a passport 
once he applies for it. So, the Government 
will have to come out with suitable steps; 
they need not propose any further 
amendment to the Act; they can 'ix the 
guidelines by issuing a cilCular, by issuing a 
Notification Qr by Issuing a suitable order. 

In the end, I would like to remind the hon. 
Minister that at least before he is divested of 
the charge of this particular Department, let 
him come to Mangalore and declare open a 
new passport office unlike Mr. Eduardo 
Faleiro, who held a promise but could not 
Implement that; and ultimately he had to say 
that he was divested of the power. So, I 
would request the hon. Minister earnestly to 
make a declaration today itself in thiS House 
so that it would become a commitment and 
lest tomorrow he should not say that for want 
of funds llnd short of staff, a passport office 
at Mangalore cannot be opened. 

So. with these suggastions I conclude 
my speech. I support the measures proposed 
In the Bill. 

[ Trans/ation] 

SHRI AYUB KHAN: (Jhunjhunu): Mr. 
Deputy Speaker, Sir, I rise to support the bill 
brought forward by the hon. MinISter to 
amend the Passport Act. These days the 
problem of passport is given in Rajasthan. 
The provision for issuing passport is only in 
Jaipur in Rajasthan whereas the persons 
going to the gulf countries from India live in 
Jhunjhunu and Sikar districts in the largest 
number. The largest number of labourers 
goes to foreign countries from there. Mr. 
Minister, since IfOU have been in charge of 
Rajasthan, as General Secretary you have 
knowledge abo:Jt every district of Rajasthan. 
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I want Ihar 10 long as you ... Mi1IIt .... you ~ thai their passport wit be If1l*IdIc1 
shouIdgNeparmissionforopeningapassport Therefore. through you. I request the hon. 
office at Jhunjhunu immediately 10 lhallhe Minster 10 Inatrud the Lbyan ambassador 
poorpersonalhould not have to go 10"", not to take action 01 intimidating them In thll 
for obtaining passports. They face. 101 01 way. 
dlfflcultl •• In undertakllll journey to 
Jalpur. They face difficult... everywhere 
because In the rule of corrupt Government 
1tMn moneY II taken from these people at 
every step (/ntenuptlons) 

SHRI GIROHARI lAl BHARGAVA 
(JaipuI): Mr. Deputy Speaker. Sir. Ills totally 
wrong. No.uch mo09Y is taken In Rajaslhan. 
rather the facilities are better in Jaipur. 

While speaking on the Passport BU~ you 
have deviated from your subject matter. 
( lnIetrUpIion$) 

SHRI A VUB KHAN: There are 
imlguJarities. The procedure should be 
s~ .to remove these lrr8gularitles. 
Therefore, my suggestion I. that the 
verllcation of passport should be made by 
the Sarpanch of the Gram Panchayat and 
not by the police. If the Sarpach issues a 
certificate such and such person is good, 
the police verification should not be required 
for him and his passport should be Issued. 

"This will greatly help the officials of the 
passport office as weU. 

Mr. Deputy Spewr, SIr, there ..... 
uf11)teen complain against the Jq,ur 
passport offICe. I am happy that as soon as 
the hon. Minister occupied office, he was 
transferred IOmewhere else. I *Ould like to 
request the hon. Minister to provide one-
window system there so that au formalities 
pertaining to passport are completed at a 
slnglew_lndow and at all cost a person should 
be given his passport within five weeks. 

Mr. Deputy Speaker. Sir. through you I 
want to bring to your notice an episode. Shrl 
Yusul Khan the younger brother 01 the Ex-
Pradhan 01 RoIsar Saheb, Fatehpur Tehsil 
was rnwder8d In the embassy of libya at 
Tripoli and It was the responsibility of that 
afri)assadorto bring th9 dead body to India. 
but he did not dlschar~e his responsibility. 
Rather he Is intimidating the Indians working 

Mr. Deputy Speaker, SIr. several people 
from Rajasthan go 10 Arab countries. As the 
largest number 01 p8I'IOnI from Jhunjhunu 
and Sikar join army to guard the fI'ontMn 01 
the country, the peopJefrommyconadluency 
Jhunjhunu have gone 10 Arab countries in 
the largest number in the country. The 
situation there is thai IIndIotdI mortgage 
their land and borrow money at therate of 10 
per cent interest and give 110 these people. 
Moreoverthey spend extra money for gelling 
passports. Therefor.. I request the 
Govemmenllo open apusport suboffice in 
myconstluencyJhurfUlulOthalthe people 
may obtain their paapoIt NIIy. SlmlIarIy, 
I would IB<e to submilto the han. Minster that 
when they are r8tum IncIan 'rom abroad, 
they are harassed too much while canying 
out checks etc. I would .. to request him 
to take cara of the citIzena of Jhunjhunu in 
this regard. I expresa my gratlude for the 
time ailowed to me for apeaking here. jai 
Hind. 

(Enplish) 

MR. DEPUTY SPEAKER: The time 
allotted for this subject was one hour and we 
have taken one hour twenty minutes more. 
Since there are severai hen. Me.mers who 
are anxious to speak, so they can just 
pinpoint their submissions and can make 
suggestions also. if they wish. 

(Enplish) 

SHRI SYEO SHAHABUOOIN: 
(Kishanganj): I would Uke to remind the hon. 
Minister that the supreme Court has virtually 
guaranteedthe right to passport in the famous 
Manllka Gandhiease, and there is otd adage 
that justice delayed is justice denied. I would 
like to say that a right delayed Is a right 
denied. 

Sir, you had promised us that the 
passports shaH be issued within five weeks. 
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It has been brought out on the floor of the 
House that this is an excepllon ratherthe rule 
that passports are taking more than a year. 
some times to be ISsued. 

AN HON. MEMBER: More than a year? 

SHRI SYED SHAHABUDDIN: 
Sometimes, and this delay Is for many 
reasons. But one of the most important 
reasons is the prevalent corruptions. I wOlJld 
like to inform you, Mr. Deputy Speaker and 
through you the hon. Manister, that in my 
town Patna, Passport forms are sold in the 
black market just out side the passport 
offICe This can be cured. 

There IS another fact, whICh must be 
kept in view, that thIS is a profit makmg 
department, this IS a revenue earning 
Organisation, not only inside the country but 
also ~oUlside the country and, therefore, Me 
other reasons for corruptions, that iS,lack of 
staff can also be handled very effectIVely. 

The hon. MII"'ster has mentioned the 
flSlOg nul1'lbttr of applications. In fact, I was 
Just calculallng I do nol now the percentage, 
the total number 01 passport holders in the 
country form of the total populatJon. But I am 
sure Ihal Ihls percentage in india is much 
lower than the in many advanced countries 
The nurroer of applICants that he has Cited, 
about 24 lakhs In a year is roughly only 0.2 
per cent of the population. And, ill may say 
so, you are just beglnlng to see the flood. 
The real food Is still to come and you have 
to gear yourself to cope with the nsir~ flood 
In the years to come. 

I hnd that last year there was an arrear 
of elQhl lakhs, in 1991. You have not given 
us the figure for the backlog. On 1 st January 
1991 I Imagine thalli would also be a few 
lakhs I would hke 10 know on the floor of the 
House, fromthe hon. Mlmsterwhatstepsthe 
Ministry has taken to cope With thIS badUog 
ano fO ensure that passpott appJications 
receIVed wlthlll a QIwm )'811''' plDCSssed 
within that ye", 

Police WH'iflCation wasclt8d as a l'8ason 
forthe delay. TheI'8 is an internal verification 
also. I imagine that the progress of 
cofTl)Uterisation in the Passport Otganlsatlon 
is going to expedite intemal processing. For 
the Police verifICation I would one again 
I'8mind you thai we had been ln10rmed that 
if the DistridPolJCe authorities do not respond 
with a fixed period 01 tllne then the passport 
Office many issue the passport without 
waiting for them. I would request the hon. 
Minister, through you, that this rule should 
be applied very very strictly. 

The second reason is that you do not 
have sufficient staff. I find here from your 
annual report that there is a wide disparity In 
the numberof applICatiOns received between 
one office and the other. In some cases it is 
higher than 2,50,000 nearly three lakhs in 
the case of Bombay. In other cases ills less 
than 10,000 or 8,000 or even 7,000 which 
shows that the geographical distribution 01 
the Passport OffICeS IS rather uneven and 
that needs to be cured. I would suggest. as 
a rule of the thumb thai any office which is. 
asked to take care of more than 50,000 
applications In a year IS likely to be corrupt 
and likely to cause delay. Therefol'8, you 
must ratIOnalISe the entire geographICal 
dIStribution and organISe of the passport 
system in a manner that a given office takes 
care of a given number of districts and 
roughly speaking II receives about SO,OOO 
applicatIOns and has the necessary staff for 
the purpose. 

I am makltlg two more points. I am just 
flfllstUng. I Y(9uld also suggest that in every 
case whel'8 the time limit Pf8SCriIed by the 
Ministry is somehow not implemented, then 
those cases must be reported to the CPO, as 
wen as if you intend to form to an advisory 
Committee in every Passport Office. All 
such case where the passport IS not issued 
within three months, must be reported not 
only to the CPO but also to the Advisory 
Committee. 

As far as the lee II concerned,l regret 
that 'do not agree with the views expressed 
by some han. Members. I am sure that you 
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would be reasonable in prescribing the fee. 

.lherefore, I leave it at that and we can give 
full authority for that purp_ose. 

• As far as the SARRC question is 
concerned, it is really 'lot a question of the 
abolition of passports, but it is a question of 
abolition of the visas. I do hope that the hon. 
Ministeris raising this question in all meetings 
of the SAARC that there should be free 
travel among all the cOl!ntries ofthe SAARC 
so that we can slowly get to know each other 
better and all the misunderstandings can be 
removed. 

Sir, section 12 of the Bill is rather 
Draconian In character. There Is an 
apprehension in my mind. There are a set of 
people who are today the target of a political 
campaign, whose citizenship and whose 
nationality is being questioned. Supposing 
one off them who is being treated as a 
suspect. applies for a passport, the mere act 
of application for a passport brings him 
under the mischief of this clause of the Bill. 
I dc;nope. therefore, that unless a person is 
declared to be a foreigner by the due 
process of law, the penalties under section 
12 shall not apply anc that you shall apply 
section 12 of the Bil' with great caution and 
cttcumspection so that genuine citizens and 
those persons who have not yet been 
declared as foreigners. do nor suffer. 

Finally. , would sL'ggest that you have 
~he power 01 mpounding the passport. 
canceling the passport, withdrawing the 
passport. We, in this 'iouse, would like to be 
informed at least of the nurrber of such 
cases in which you impound the passport, 
you cancel the passport you withdraw the 
passport, giving the reason for them, An 
annul statement must be provided either in 
the form 01 a statement or as part 01 this 
Annual Report. 

These are the few suggestions which I 
would like to make and I do hope that worth 
these views that cut across the party line, the 
Central Passport Organisation ollnd the 
External Affairs Mh,istry shall make a very 
r,incere effort to see to it that at the end of 
1992, we do not have as much cases as we 

had at the end of 1991 and that you do 
elTl>'oy sufficient number of staff, Ithink you 
can pay for II and you do not have to come 
back to us for granting you more money. 

DR. ASIM BAlA (Nabadwip): Sir, while 
supporting this Bill, we find that the more we 
make the rules stringent, the more we breed 
the corruption. That is the present situation. 
If we silTl>lify the present rules, we can stop 
or restrict corruption. It would be better It we 
make the rules more simplified and make a 
provision that the passports to the general 
public shot;ld be issued within five weeks. 

Sir, you can imagine thai there are 750 
recognised travel agencies and they are the 
main agencies breeding corruption because 
they are collecting money and with that 
money they are giving passports illegally 
through some corrupt officers. So, it s my 
suggestion that an Advisory Committee 
should be formed and, as the previous 
speaker has proposed, the committee should 
cOlTl>rise of the officers only. Sometimes 
some applicants are asked to get some 
certificate from an MLA or an M.P. h should 
be required to be given by a Government 
otticer and no! by some M.P. or M.L.A. 
because II is very difficult for them to do so 
as they are the very local people. 

A large nurTberof girls are given passport 
without any verification. These girls are 
taken abroad for illegal purpose. So. such 
applications should be verified and should 
be looked into by th3 passport officials. 

In West Bengal, Particularly in my area, 
a lar:}e number of passport s.lekers are 
waiting month after month for getting the 
passport. I would request the Minister to look 
into the matter and open some new offices 
in the rural areas so that the passport 
seekers do not have to wait for a long time. 

Another thing that I would like to say is 
that police verification is essential and the 
police should verify the application very 
carefully. Otherwise there is every chance 
tor corrupt people, especially in the border 
areas. to nourish. There are chances ot, 
iUegal passports also it the veritica\ioo is 00\ 
proper. 

With these words, , conclude. 
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SHRI KAMLA MISHRA MADHUKAR 
(Motihari): Mr. Deputy Speaker, Sir, since 
yesterday I have been listening with rapt 
attention all the speeches on the provisions 
of the 'Passport' Bill. Since the hon. Minister 
is a very kind hearted persons he really 
knows all the difficulties being faced by the 
public. In this connection, I would like to cite 
an example. A few months before, a young 
man who 'was anxious to go abroad for 
higher studies wenttothe DistrictMagistrate 
for getting his passport verified because no 
officer having the rank of less than a District 
Magistrate can verge the passport as per 
the eXisting rules; but the District Magistrate 
did not verify the passport. Despite my 
repeated request that I know applicant quite 
well and he belongs to my constituency, the 
District Magistrate succeeded in avoiding 
the applicant without verifying the passport. 
Consequently, the youth had to go to Patna 
in person for his passport. Now you see how 
a person residing in Motihari, Betia or 
Chhapra, can afford to go the capital of 
Bihar-Patna for getting his passport verified 
by spending a lot of amount. You can well 
imagine of the situation. 

The unemployment people in large 
number and even the people of the rural 
ar~as of my village" for to Dubai for 
employement. These persons had to travel 
aU the way to that place for their passports. 
These poor P.8rsons seek employment abroad 
because they are unable to get employment 
withfn the country. So the facility of passport 
should be easily made available to them and 
the corruptionlmalpracties in the issuing of 
passports should immediately be removed, 
as had been stated a by a numberof the hon. 
Members in unison. I too would like to join 
them and submit thatthe passport procedure 
should be made simple and streamlined. 

In the matter of verification It is not easr 
for the common man to gel the application 
verified from the officers 01 the rank of D.W 
Deputy "Secretary and ... _1s mandatOt} 
at present. The Govemmenl must realise 
this difficulty and also ponder over how to 
simplify the verlicalion procedUre. I do not 

see any problem In the IrJ'1)Iementation of the 
suggestion of a few hon. Uembers IncI~ 
Fatmi Sahab that in the office of the collector 
Itself, a department should be created 
exclusively for getting the passFfrt 
applications verified and It should be ensured 
that within 15 days the applications should 
beverified from the police and the D.M. The 
Police Officers know very well about the -
antecedents of the persons living In the 
villages. However, any person who is in 
need of getting the passport Issued, has t() 
make a number of rounds to the officerofthe . 
S.P. and the S.H.O. and other departments 
and in the process of appr~ching the above 
said authorities, he is so frustrated that he 
leaves the idea of going to the District 
Magistrate for his passport. A number of 
poor and Illiterate persons still hesitate to 
approach the D.M. on their own and either 
take the help of the hon. M.Ps or M.l.As. 
Therefore, a clear cut policy should be 
announced by the Government In this regam 
ensuring the simplification of the passport 
procedure. ... 

Secondly, the provision about the 
passport fee Is quite vague. I would like to 
urge the hon. Ministerto make aclarification 
In the House itself as to what would be the 
exact amount of fee respect of getting Ule 
passports which could be easily worked out 
by the officials sitting in the gallery. so that 
it becomes known allover the country and 
people do not face the difficulties. 

As one of the hon. Member has given a 
suggestion to the hon. Ministerthat a system 
of issuing student passport should be started. 
I too support the same that a separate 
category of passport of the students should 
be started for the benefit of the Indian 
students going abroad for higher studieS. 

In Bihar there are just two passport 
offlCes- one In Pama end the other in Ranchl 
-for a population 018 crore ... (lnteffuptions) 
ForapopuIatlon0l8c:nn&.thereisjust one· 
passport office In PaIna, then the difficulties 
being faced brthe people can be imag.ined. 

Mr. Deputy Speaker, SIr, I would like to 
make a submission that there should ~ a 
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passport office In each c!lvlslonal the Police Department Immediately and 
,b!Mdquarters so that the people of the enclose it with the passport application and 
concerned division may be relieved of some send It to the Passport ofIIc:e so that they can 
of thelrdlflculygettlng tile passports Issued. get the Passpon In the quickest possible 

In the end I would Ib to draw the 
attention of the hon. Minister towards two 
things. One Is the wide spread corruption 
prevailing In the passport officers, and • 
needs to be effectively checked and the 
second thing Is that there Is generally an 
undue delay In issuing the passports. The 
hon. Minister Is not paying attention towards 
my weech. Please pay some attention 
towards my suggestion that there should be 
no undue oolay issuing the passports to the 
public and there should be a guarantee to be 
given by the Govemment that the passports 
would be issued to the concemed persons 
within a period of 4 weeks. The House 
should also be assured in this respect. 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Mr. Deputy-Speaker, 
thank you for giving me an opportunity to say 
af.toWwords onthis Passports (Amendment) 
Bi": 1992. 

Sir, I agree with the several provisions 
that have been placed In this Amendment 
8 ill to amend the PMSports Ad,1967.lnthis 
Bill no specific menti~n has been made 
about the passport fee that is to be collected. 
The Government has said that It will consult 
the Department regarding the cost that Is 
actually Involved In the preparation of the 
forms and other incidental expenditure. I 
suggest to the Govemment that the fee 
should be quite reasonable without taking 
into consideration the cost Involved. 

Secondly, In spite of the promise by the 
Minister of External Affairs on the floor of the 
House, even now Passports are not issued 
within five weeks-not five weeks, even for 
five months they ar3 not Issued. The most 
important factor that Is delaying the Issue of 
a Passport is the police verification. I hope 
you also have your own experience. Many 
a time the Passport application come to us 
ar1'd ask us to write a letter to the Police 
Commissioner or th,) D ;strlct Superintend of 
Police to take a verification certificate from 

time. OtherwIse, by submitting the Passports 
application In the office of the Regional 
Passport OIfIcer, Sending the application for 
police verification Is taking very very long 
time. So, something should be done and I 
agree with the suggestion made by the 
speakers who proceeded me that a time limit 
of two weeks should be fixed for receiving 
the police verification certificates failing 
which the Passport office should be In a 
position to issue the Passport. 

Sir, I feel so sorry to say that the hon. 
Minister's statement on the floor of this 
House was not inl>lemented In letter and 
spirit. I would quote one example. In reply to 
question, the honorable External Affairs 
Minister has stated that the number of 
Passport applications pending with the 
Hyderabadotflceon31.12.1991 was 84.085. 

15.00 hI'S. 

On 23rd March, 1992, the hon. Minister 
stated: 

"In Hyderabad passport office 988 
applications are received on an 
average perdayand on an average, 
1,222 passport have been issued 
per day". 

So, if we take these facts Into conSideration, 
we are made to understand that the 
Hyderabad Passport Office is able to give 
passports to all these 988 applications within 
a very reasonable time and in addition to 
that, they are clearing a backlog of nearly 
344 applications perday. That means, by the 
end of June, 1992, the backlog should be • 
only nearly 20,000 applications. You will be 
surprised to know that in reply to a question 
on the floor of this House, it is stated: 

"The number of passport 
applications pending with the 
Hyderabad Office on 19th June, 
1992 is 91.075" 
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That means. the hon. Minister's assurances 
onthis House do not stand the test or reality. 
I humbly urge upon the Government to take 
suitable steps to re-open the Passport Office 
at Vijayawada which had functioned for 
some time. 1t was opened in 1983-84 and 
functioned upto 1985 and in 1985 it was 
withdrawn for reasons best known to the 
authorities. I agree with my co11eague Mr. 
Shahabuddin when hestatedthatpresently 
certain officers are overloade and they 
cannot process the applications properly. So 
the workload of such offices should be 
reduced and more offices should be opened. 

In Kerala. there are three offices at 
Trivandrum, Kozhikode and Kochi.ln Tamil 
Nadu there are Passport OffICeS at Madras 
and Trichy. In Maharashtra, there are 
Passport Offices at Bombay and Nagpur. 
While that is so. I do not see any reason for 
not re-opening the Passport Office at 
Vijayawada. At Vljayawada, when the office 
functioned, it has processed a very large 
numberof applications when compared with 
several other offices. For exa"llie. at Nagpuf 
only about 1 0,000 applications are processed 
and in Vijayawada about 30.000 applications 
were processed. So, for the convenience of 
he people !ceated in the coastal Andhra 
districts from Srikakulam to Nellore distncts 
where the literacy is more and from where 
a very large number of people go to GuH 
countries and other countries in search of 
employment, studies or some other 
avocations, I strongly urge upon the 
Government to reconsider the issue of re-
opening of the Passport Office at Vijayawada. 
I also urge upon the Gov_9rnment to take 
necessary steps to instal sophisticated 
machinery such as laminating machines 
and they should also cO"lluterise the whole 
process of issue of pa;sports &0 that in the 
shortest possible tima passports can be 
Issued and issuing of passports do not 
become a lengthy procedure and also. 
there are some deficienc:lel. ther can be 
taken care of. with these wOldi. I conclude 
my speech. 

15.04 hr. 

SHRI P.M. SAYEED (Lakshadweep): 
Mr. Deputy Speaker. Sir. first 01 all. let ma 
offer my thanks to you for having given lila 
the opportunity to speak on this Bill. This 13"111 
seeks to achieve only two objectives. I must 
congratulate the hon. Minister for having 
broughtthis Bill in time. "this limited purpose 
is achieved. 1 think, we may have to demand 
Irom him that certain things are to be set right 
in the Passport offices. 

I come from Lakshadweep and ou, 
jurisdiction lall in Kerala and that too in 
Emakulam. I happened to go many times 
there. With a great difficulty. we were to 
come out of it. It was so suffocating, we were 
not in a pOSition to get out from there easily. 
Such is the situation because the space for 
the offICe is too small and the number of 
passport applicants is so large in number, I 
do not know how they are accommodating 
themselves. I have to inter-act with the 
Regional Passport officer. 

He said, -You yourself see, how we are 
working". Some of the staffs are not visible 
because files are above them. Such is the 
situation. We are authoriSing the Ministry to 
rise the passport fees. Now it is Rs. 50. Eve.Q;_ 
if you make it Rs. 1,000, it does not matter 
but the intended purpose should be achieved. 
The applicant should be issued passport 
with least difficulty and also with least time 
factor. I think, it is high time we must 
c0"lluterise our passport offices. 

You are seeking to give rigorous 
punishment through this Bill. We welcome it. 
There is certain amount of complaints I 
heard from various parts, particularly from 
Calil.:ut passport office. The Regional 
Passport office at Emakulam has a certain 
amount of goodwll The officials have a 
number of probIeml 10 aIlend to. The 
Regional Passport oftIGe II Calicut, I am 
told. has been lnalrumentll In turning the 
public hostile. paII~ even to the MPs 
and ULAs. The Passport officer does not 
care to lift the receivet. I draw the attent,a;n 
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of .... bon. Yinister thai .... Regional go will Ihe paIIpOIt wah a chMrtuIlace. 
PllapartOfflclnmaybe1nfonnedthatwhen 
the rapr8sentatives of the people UPS and 
ML.Aa-contac:t them, wilt courtesy they nil" attend to them and to ... that the 
pasIpOIt ~areexpedl8d InClllai'l 
offices, _ .. told. II has become. racket. 
Money Is given 1hrough back door and they 
.. In. posIlon to secunt PI 1.peNt. on 
paying • certain amo&.III •• sort of 
brokerage. Theref0f'8, • auch ..... 
found, not only the patsport hoIdara. • they 
holddualpassports. but the oIIlcIais Involved 
In I should also be punished •• the ofIlcials 
antlound guilty, they should also be taken 
totask. ' 

Coming to my constituency, our 
populations lse. Is 51,000. Whenever I 
bring any problem to be redressed, the first 
1hIng thatthepeoplewil say Ia. yourpopulatlon 
Is so meagre. When I demanded, there 
would be elected set up, I was tOld by the 
then Home Minister. you W8I8 only 51,000 
population. How can we give? So, even for 
entitlement of elected set up. I have to give 
leadelShlplnenhancementofthepopulation 
of the Island. That happens In my case. Y~ 
can imagine my plight. llldemandforpassport 
officeto LakShadweep.lknowthelitrilation. 
Immediately.thehon. Ministerwhohappens 
to be a friend of mine wil say. I Is not 
possible. I request him to please open a 
counter for people from Lakshadweep In the 
Regional Passport office at Emakulam. I 
would Ike to have a reply kom the hon. 
Minister that at least this facility should be 
made available to our people. When our 
people from Lakshadweepgotothepassport 
office at Emaku&am. In thai Ocean, our 
fellows are almost lost. They have become 
a drop in this ocean of applicants in 
Emakulam. Therefore. kindly see that a 
counter is opened for the sake of 
lakshadweep applicants. 

With this. I wholeheattedly support this 
measure so that we will have betterdays for 
the applicants. They do not have 8n1*t 
erJl)loyment opportunities here. When they 
are seeking the passport to go elsewhere 
and get ert1>loyment. we must try to help 
them. From the ver ( beginning they should 

WIlt! thtIl conclude. 

SHRI ANNA JOSHI (Pune): Sir. I rise to 
apeak on this BiI on two or tine points. In 
........ and object. of this BII. they have 
given .. pokU. I haW rud .. the poinII. 
They relat. either to Increasing the 
punishment Of Increasing the fee or giving 
mont rights for the officera to do all theM 
1hIng. But nowt.r.ln this BII OfStatemenl II 
• wlttten Of haw they given their IntenttonI 
to in\WY8 the services In respec:tofpasaport. 

15.12 Iva. 

[SHRIMATI MALINI BHATTACHARAYA In 
thB Chait1 

AI. the very outset. I strongly oppose to 
giving blanket authority to the bureaucracy 
for deciding the fee because It Is the right of 
this House to decide the fee or to sanction 
the Increase In the fee. Because of that. at 
least, you come from time te tlm& here with 
thai request. We get the opportunity to 
ventilate the gnevances; to put before you 
the difficulties ofthe people. Therefore. if this 
blanket authority of increasing the fee and aU 
the things Is given to you. I amafraid,you wiU 
not come to the House",dwe will not get the 
chance of putting ourgrievanc:es before you. 
Theref0f'8.lthinkthls authority for increasing 
the fee without partIcuIaI1y deciding the 
nurmerOf'lgure. wlUnot be better. Therefore, 
I oppose thai provision. 

Madam. uptiI now so many speakers 
have ventilated their grievances and all of 
them have COfl1)1aIned about the detay or the 
time taken for Issuing the passports. There 
are somanyeJCar1l)les. so I want a categorical 
answer from the Minlster.l"'rough you. that 
why this much delay In there in Issuing the 
passports. You have said somewhere that 
you have adopted the system of filSt~me 
farst -served. But there are so many incidents 
where you have by-passed the wailing list. 
For ex8fY13le. some serious patients are 
generally there. Some students have to Join 
the UniversIies ortheeducational institutions 
abroad. A particular date Is prescribed. " 
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they do not go thent then Ihei' chancas are 
IoU .• holdl gooda for the entrance for the 
l8rvicesaJso.ForlhelCientistundexperta, 
for attending the various conferences, the 
date and time II fixed. If you tak8lnordinate 
time for issuing the passport. I you ask them 
to come in queue, then aU of them will have 
to lose their chances. Therefore, there must 
be lOme arrangement that those who need 
passports urgently-whether they are 
studentaoraervicemen or doc:tora orpatienta 
or scientists or exports or politicians like 
us--mnt be given on priority basil. Of 
course, they should also give the reason 
why they require urgently, net merely because 
he has come from that profession. he should 
be given. I(there Is a time limit put for him 
to join abroad, then his passport should be 
given on priority basis. 

As my_teemedfriend. Mr. Shahbuddln 
suggested. you must take into account why 
10 many number. of passport applications 
arependlng.lwouldsuggest.youshouldcal 
for the explanation from the concerned 
officers why 80 many numbers are pending. 
I do not know Whether you ha .... presc:rI)ed 
any time Unlit for that But It should be within 
say four or five weeks. It the passport is not 
issued In the normal course, within that 
period, the particular officer must be held 
responsble and he must be answerable for 
'Basons of delay etc. Therefore,' wll suggest 
or streamlining the process of giving 
oassport. You must also open new nagional 
offices. 

In Maharashtra. 1h4re was only one 
office at Bombay. Afterwards. on repeated 
-appeal. after giving due conaideration. you 
have opened one other offlc:8 at Nagpur. I 
appreciate that. Now the,. 11'8 demands 
that one more regional passport offICe be 
opened at Puna also. Juat as you have taken 
down the name of Enrakulam. similarly • 
shall be very thankful. you announce In your 
reply that one regional oftlce should be 
opened at Pune also. There is vast scope for 
that. You should encourage people to take 
more and more passports and prepare 
themselves for going abroad for 1O;nan), 

rMSOnI. Mont naglonal aftlcels IhouId be 
th8nt ... bon. UemberI .... reqt II1I d 

Then, ~ut Itaft, u.. ~ be 
adequate staff. The vacancies IhouId be 
filled In. You must streamline the system. 
You should not be underthe....,....,.1hat 
whosoever comes forpassport ... c:r1nM811 
or undesirable elements. Therefor., you 
ha .... toslfTl)lifytheprocedul8. That_.._, 
both-your staff Md also the pauporl 
holders. 

I want to mention one more poIrU. So 
many persons go out to foreign countries 
and sometimes they lose their pasIpOItI 
the .... Of course, passport No. and aI thole 
things are the .... Then, the EmbaaaieIare 
authorised to give tefTl)Orary diplomatic 
passes But the behaviour 0' the 
Atmassadors or our reprasentativelabroad 
Is not very satisfactory. We hope in such 
situation our Ambassador In that country 
should help our citizens In difticuIy. But 
there attituoe allO needs to be studied and 
they should be given proper instrudiona. • 
the passport hoIde .. could give particular 
number or confirmed inlonnaIIon abouI the 
passport which Is lost. then, the ermassy 
staff should Invnediately issue a tefl1)Orary 
passport .• that Is done,l think. II is good and 
the BUt can be passed. 

. At the end. my request about regional 
passport office at Puna should be c:onsidered 
favourably. With these suggestions, • 
conclude my speech. 

MR. CHAIRUAN: There are five more 
names on the list and four others have 
expressedlhe desi,. toaay a fewWOfda. So, 
In on:lerto accommodate everybody .• would 
suggest that all the hon. Members any 
observe a time limit of two or three ninutes. 

SHRIMATI SUSEELA GOPALAN 
(Chlraylnkll): Madam chairperson, the need 
for an amendment to this BII was 'ellong 
ago. Anyhow, It is good that at least now the 
Minister has brought forward such a Bill 

About this IInIndment to Sec::lion (5), • 
am afraid. who II going to presc:rbt this 
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amount. Even otherwise, 101 of 1roubIM ant asked to return back But they ahould be 
..... togetapassportand.IU.notspeclied allowed an e~8flIion. Md not only that. In 
then what wll happen. !fit II not spell out In other are. Ike In Trlvandrum, there .... 
the BIll. can be dona otherwise. But II must 75,000 applicants and .rorn what I 
be known to the people as te how much Is the understand, In Cochin there are about 
amount. OtherwIse, they will be actually 1,65,000 appIicantI. • wll not be leu In 
duped lice anything. This possbillty II theN. C4lIIcut also. Md there II • great demand 
This has to be understood and • should be from Kasargod that there IhouId be. 
apeloutandalso lnIannthe peapleespeclally passport ofIice there becauu in caJic:ull II 
the poor people who doeI not know these very difficult to get the passport. And there 
things. They ... goIng thentforpasspottand II no difliculy In giving extra staff bee ... 
all these thing .. So, this should be apeclied there are so many people wanting to got to 
and I hope that the Minister will take steps Kerala. They want transf ...... They can be 
to make It specified. transferred to passport offices and no extra 

With regard to getting of a passport, It 
Is an ordeal for the passport applicant to get 
the passport. It Is not only an ordeal for them 
but for us also because UPS 818 approached 
by these people very often especially In a 
place Ike Kerala where sonu:h of applicants 
are there. They approach us and we are 
unable to help them. We are telephoning to 
them, we are writing to them. We are doing 
that. But even then, II Is so much delayed. 
'The Ideal thing would be, 81 the Minister h. 
said, within five weeks, this passport should 
be given. I know cases where even after five 
or six months the passport was not given. 
Illsalwaysaverybigtroublefortheapplicants 
to get the passport. And then the question of 
giving It to police verification comes. There 
should be a time limit which at the most 
should be two weeks and within that time 
they can send It. But It II now very much 
delayed and even after proper verification 
when II is sent back, the officers at the 
passport office say that they have not 
received t. I know so many such cases 
where I have experience and I myse. 
telephoned to them to find about It. SO, such 
things 818 there and hence a specific time 
limit of fIVe weeks is \'ery much Ideal. But 
even-If you can give after two months I will 
be most welcomed by these ordinary people. 
They are suffering for this passport. 

The passport offices should be 
straightened. The previous speaker told In 
this House about the Emakulam Dlstrld and 
how II is difficult to get the passport. The 
space is very Umlted and I think only fifty 
extra persons were posted and they will be 

expenditure wUl be there and many people 
818 wilUng to go to these offices. Ir you do 
that it will be of a great help. More staff wI 
have to be provided In all offices and there 
should be a passport office In Kasargod. 
Then, I think II wi be naICh easiar to get the 
passport. 

The Govemmentshould consIderthese 
things and Itringent punllhmert should be 
given to all those people who ... forging 
these passports. Actually I am for II. We 
have to see that genuine people are not 
disturbed. OtherwIsesomepeople in Pakistan 
who are actually citizens of India and who 
might not have got the citizenship would 
suffer. I know so much of harassment. 
Strlngentpunlshment should be given to the 
people who sel passport .. So many things 
are done like taking of money. So many 
agencies ... there which aretaldng so much 
of monay and so many people are not given 
job. TheIr passports wW be IOId also. So 
stringent punishment should be given .. T 

them. The only things we have to see II that 
genuine people are not disturbed. 

With these words, I conclude. 

DR. C. SILVERA (Uizoram): Madam 
Chairperson, I rise to support the Passport 
(Amendment) BII 011_. Much has been 
said aboutthedifficulti.undpnlblemahom 
different States. Conjng from the north-
eastern region of the country, 'em going to 
speak for six-seven Stalel atltw north-
eastem region. I would Ike to bring three 
problems for the Central Government to 
look into and soto'e. 
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First of all thent Is only one regional 
passport centre at Guwahatiforthe whole of 
north-eastem India. This Is for all the s1x-
seven Stat~ of the norttHastem region. 
The regional passport otIice In the north-
eastem area Is situated at Guwahatl which 
Is about three Clays joumey from a place like 
Mizoram. You can imagine the time taken by 
the authority In all the procedure to have the 
passport issued. I therefore, on behalf of the 
people of the north-eastem area. would Ike 
to request the Mlnisterto open mora regional 
passport offices In the north-eastem area. 

I think there are only two States In the 
whole of the country where the applicants of 
the passport are subjected towalverification. 
By dual verification I mean to say that the 
applicant is verified by the local police of the 
State and also the sarna applicant has to be 
verified by the Home Ministry. You can 
imagine how much time would betaken. This 
problem has been brought to the notice of 
theGovernment to the Prime Ulnister. to the 
Minister concerned alY.! even on the floor of 
this House I talked about this problem. I feel 
that only the applicants from the States of 
Nagaland and MiZoram are subjected to this 
dual verification. I feel that injustice has been 
done to the people of these two States. I 
eamestly request the Ministerto look into the 
matter and do away with this dual verification. 
to do away with this step-motherly second-
class citizenship treatment of the people of 
Nagaland and Miloram. 

As stated by Shri Oscar Femandes. I 
feel that the problems 01 various States are 
different. I would suggest that a team of MPs 
should different capitals of the States, so 
that the difficuhies of a!! the States would be 
solved through the team of these MPs. 

(Translation) 

SHRI RAJENDRA ICJ.lMAR SHARMA 
(Ral1l>ur): Madam Chairperson, I rise to 
express my views on the Passport 
Amendment Bill. According to the ruling 
given by the Supreme Court. every citiZen of 

this COUnby can have _ passport. Only Shrt 
Atal Beharl V_jpay •• has seriously 
COflIIdered this iIaue during the last 45 
years. DurIng his a.nur. as ExtemaJ Aft ... 
MInister, he pcovlded thlllaciIIy to Iakha of 
people of this counby through his bra! 
policy. 

Madam, Since I know • pet"IOMIIy. I 
would like to tell ... han. t.tniIeer that I got 
the passports of 25 thauIand persona of 
~ city issued wIhin two years and as 
a .... u •• the country earned _lot of foreign 
exchange. ~ of people earned 
money in the Middle Ease and the QuI 
countries and sent • to their I8Iatlves living 
here. A number of indians get ~yment 
in these countries and there • no dearth aI 
such people who want toWOlkthere. Butdue 
to non-availability aI passports In time and 
due to other dlfficulies, our people .... 
facing lot of problems. The basic reason for 
this delay in Issue of passports may be that 
It will encourage terrorism. May be this 
arrangement has been made to Impose 
restrictions on anti-social elements. I would 
Ike to submit that these terrorists and anti-
social elements get passports by hook or 
crook, but the common man suffers. Most of 
the hon. Members of this House have 
expressed concern on this issues that the 
process of issue of passports is very 
complicated. 

Madam Chairperson, the first regional 
passport office in Uttar Prad8sh was opened 
at luc:know and the nan one was opened at 
BareiUy in 1978. Near about 7 years ago, a 
big racket Involving the agents and officiats 
of the passport office in Bareilly was 
unearthed. The Government incurred a 
huge loss of erores of rupees due to It. The 
agents had conspired and started issuing 
passports to the people within some days by 
taking big amounts of money. 

Madam Chairperson, through you I 
would like to request the hon. Minister that 
there are inadequate sitting arrangements 
forthe people whogo to the regionaJpassport 
offices and the staff is also inadequate. The 
hon. MlIllSter should pay attention in this 
regard. As this Bill has been brought here to 
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Increase the f", there should be adeq, 
staff and adequate sming arrangements ., 
the passport offices. I welcome this 
amendment Bill, but would like to tell the 
hon. Minister that he should tell us about the 
amount which will be fixed, even if It is 
increased to Rs. SOO/-. If we are told the 
fixed amount, I will support this proposal. 

Madam, through you, I would like to 
demand from the hon. Minister that two 
regional passport offices should be opened 
each at Varanasi and Gorakhpur, sothatthe 
people of these areas can also avail of this 
facility. 

Madam, regardill9 'he po6ce verification, 
I would 6ke to submit tt.at the police verification 
is not done properly. Whoever gives money 
gets favourable rep(lrt, but who denies to 
pay, gets report with unfavourable remarks. 
In this situation, such person never gets a 
passport. This is happening everywhere and 
this is going on for years. h will take time to 
improve this situation. So, the hon. Minister 
should pay attention in this regard and it 
should be determined that if the police 
verifICation report is not received within a 
stipulated period of 2 months, passport should 
be issued to the concerned person by 
assuming that there- is nothing against him. 

All the hon. Memt:ers has emphasized 
on providing passports to doctors, engineers 
and students. I would request that special 
attention should be paid to the issue of 
passports to the s'udents. Most of the 
students had to facf3 problems due to non-
availability of passports in time. The anti 
social elements get their passports issued 
somehow orthe other. Stringent punishments 
should be given to them according to the 
provision made in the Bill. When such people 
will be punished, it will have its impad on 
others as well. 

In the end, I have one more point to 
submit. Diplomatic passports should be 
provided to the ex-MPs. also. Once they 
become an M.P., they acquire a particular 
status which may require them to pay foreign 
visit. So, their passrort should continue. 

4KA) (Am8nd.) a 686 

SHRI P.C. CHACKO (Trichur): Madar 
Chalrperson,lt is very difficult to express m 
thoughts 0'1 this subject in two minutes timE 
But still I would abide by your direction. Sc 
I would like to highlight the points which, 
hope, the hon. Minister will reply. I Suppal 
thelwo amenclmentswhich have been mow. 
by the hon. Minister. Of course, I wanted tl 
caution on one aspect. But because of thi 
constraint of time, I am not going into that 
When these powers for ina-easing the fee: 
are given, there should be sufficient safeguan 
that these are not misused. I hope ttlt 
Minister will take care ~ these points. 

While supporting these two poinIs 
would like to highlight oneortwopoints whick 
have already been suggested by my friends 
This is regarding the present functioning 0 
the passport offices. We expect that the hon 
Minister will express his opinion or sa) 
some~ing about what is being told already 

There is a passport office located ., 
Cochin about which Mrs. Suseela Gopalat1 
has made it clear. 1,80,000 passpor1 
applications are pending today. The 
maximum they can issue are 600 passports 
a day. That means, it will take more than 
eight months to clear the backlog. They 
wanted 50 or 60 temporary employees to 
clear the backlog. It is with great difficulty that 
they could manage some additional 
temporary hands to be sanctioned forCochin 
office only. And they were given for three or 
four months. Some arrears were cleared. 
But now the staff is being withdrawn or the 
sanction is being withdrawn. 

Mr. Bhatia is a very able administrator. 
When he is at the top of this department I 
want that such smatl things, which are 
plaguing this department, which are aHecting 
the prospeds of the applicants to a great 
extent, may kindly be cleared. 

There are hundreds of people from my 
place with an efll>loyment visa. Mr. Bhatia, 
you kindly understand that an employment 
visa means Rs. 1,000 or 2,000 or 3,000 or 
5,000 worth of dollars every month. It is an 
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IrJ1)Ioyment visa. Wlh an 8f11)Ioyment visa, 
eopIe are roaning around the precincts of 
'Mt passport office and are not able to get 
M. It takes a mlnl~m of 10 months to 111 
! years in KeraJa to get a passport. Why is 
l'Iis happening? Why are we aDowing such 
hings to happen Ike this? This is v.try 
Infortunate. 

Then, I take this opportunity to go Into 
,uch anomaU... This "amendment is very 
'1fT1)1e. All of us are supporting It. Especially 
, this Kar Seva sesslo", this is probably the 
lilly suggestion which has been-welcomed 
'y the BJP friends also. All of us are 
Inanlmous In this. But 1.18 hon. Minister may 
;indly say what Is the difficulty for the 
~vemment to giva some additional staff 
vhere lakhs and lakhs of passport 
Ipplications are pending. 

One hon. Minister has said that It should 
)8 a fundamental right of avery citizen. The 
lon. Minister may kindly say. Whateverfees 
IOU want to Increase, the Govemment is 
authorised by this House. But the thing Is that 
lie want to know within how many days or 
dhin how many months a citizen is entitled 
or a passport. Yo,u do all the verif~tion. 
<JndIy think about 'how you can sllJl)lify the 
)r0C8SS and please assure this House. There 
llers assurances In the past also but these 
:auld not be ilJl)lemented. I am not blaming 
anybody. But let us ha"e an assurance that 
It least a citizen wUl ~ a passport within 
hree months time. A. large number of 
~lJl)Ioyment opportunities are there In the 
lulf countries. The people are getting visa. 

MR CHAIRMAN: Please conclude. 

SHRI P.C. CHACKO: Madan, I am 
'Inishing. VISa Is expiring day by da~ and 
Nhen people realise that visa date Is gOing to 
ilxplre, they are afterthe UPs. We are writing 
at least 15 letters a day and we know that 
tiith the minimum and inadequate staff 
strength, ttiey cannot attend even to our 
letters. h is very unfortunate that this is 
happening. So, Cochin, Trivandrum and 
Calicut passport offices which are the busiest 

passport offices in tHe couhtry and which 
are grossly under staffed may kindly be 
provided with a minl~m of 50 ~ 100 extra 
ltafftoclearthe backlog. let this be atlealt 
as a temporary measul'8 for the next six 
months. Otherwise, In the present situation, 
the existing applications itself wUl take moI'8 
than ona year to be cleared. And everyday, 
thQusands of applic'atlons are joining In this 
long queue. So, these smaD things are 
affecting the functioning of the department in 
a big way .• all the suggestions which have 
come befOl'8the House are property attended 
to,lhen ItwUldeflnltely itJ¥ovethe functloning 
of the department. So,whilesupportlngthese 
two amendments which are brought to the 
Passport BiD, I l'8quest the hon. Minister, 
Bhatiajl to kindly constitute a consultative 
committee of MPs attached to all the passport 
offices. At present, there are no popular 
committ8es relating to passport offices. 

MR. CHAIRMAN: Please conclude, Mr. 
Chako as thire are others waiting to speak. 

SHRI P.C. CHAKO: Madam, I gave my 
name yesterday and those who gave their 
names today are also speaking. You and 
other MPs may also be thinking the same 
thing that the letters which we are writing to 
the passport offices are just an eye-wash. 
We are trying to pull everybody but if there is 
a consultative committee attached to the 
passport offices , we can given practical 
suggestions. I thought that this suggestion 
had not come before the House and so, while 
welcoming all the suggestions which came 
before the House,l place this new suggestion 
before the House. Madam Chairperson, you 
may not kindly get restless. With your 
pennission, I place this suggestion befol'8 
the hon. Minister and request him to respond 
to all the suggestions already made before 
tr.e House. 

SHRI PAlA K.M. MATHEW (Idukki): I 
also support both the amendments. The 
basic and main problem is the growth of the 
number of applications and the delay in 
issuing passports, as has been rightly pointed 
out yesterday. 1 endorse the views expres~ 
regarding the delay lack of staff, offICe 
equipments and other facUitles In various 
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I just want to point out one thing which 
affects mainly the State of Kerala to which I 
belong to. In the 1991 census, Ills reported 
that Kerala has got the highest non 
agricultural economy In the country. 
Agr1cuhural workers form only three and a 
half per cent of the population. 62 per cent of 
thepopulation are engaged in non-agricuhural 
activities. It means that most of the people 
are much more mobile than In others parts of 
the country. More than a lakh of people who 
belong to Kerala have been evacuated from 
Kuwait during the Gulf war. More than a 
million people are working in Gul areas. 
They belong to Keraia itsen. This shows that 
hundreds of thousands of people are going 
out for jobs from Kerala. More than 30 lakhs 
of people are jobless in the State. Kerala or 
the country 'cannot give them jobs. When 
they have to go out, they approach the 
Passport Offices for getting a passport. 
Inordinate delay in the issuance of passports 
Is inexcusable. This point has already been 
made here. 

As suggested by Shri Ramesh 
yesterday, I would also suggest that one 
more passport office, at least a sub-office, 
should be located at Kottayam which Is 
located in the central part of Kerala. Not only 
that, most of thE:! people who would like to go 
out, come from this area. 

I also support th6 view expressed by 
Shrl P.C. Chacko that there should be a 
Consultative Committee of Members of 
Parliament attached to all the Passport 
Offices in the country. 

[ Translation) 

SHRIMATI GIRIJA OEVI (Maharaj 
Gan]): Madam. sufficient discussion has 
taken place and the time, allotted by you, Is 
also short. 

In such a situation, I wPnt to make few 
suggestions and conclUde. The poor people 
are harassed by travel agencies and 
Government machinery andtheyface a lot of 
trouble in obtaining their passports. My 
constituency Maharaj Ganl is the most 

densely populated anta. The citizens of th 
...a ... poor and landless. Therefore, the 
go to other parts of the country to live the, 
and they migrate even to foreign count ... 
In such a situation. I make a demand the 
slnce there Is no regional passport office J 

north BiharlheGovernment ahouldkeep th 
fact.lnviewasaJsothedelayanc:hnalpracticE 
that take place In issuing passports. and , 
order to remove these Irregularities. region. 
~port etta should be opened in ev81 
district headquarters so that passport IN 
be made available to common people. 

The other point raised by hon. Me...me. 
is that people face difflcuhies in getlin 
passport forms. In such a situation, If passpo 
forms are made available at block level, the 
a large nu...mer of people wiD not fall prey 1 
professional agents and it will also he 
lessen the time taken in issuing passport! 

Some otherpolnts have also been raI!;e. 
as to who should be Issued passport, ther 
should beconsens~ on issuing passports 1 
people of different categories, bethey peopI 
of SAARC nations or students, sitting forT1'll 
legislators, M.Ps. or councilors. 

There Is a class of artists also which hll 
been left out here who earn their livelihood 
foreign countries. In the country they are n. 
given due ifll>Ortance and when they retul 
from foreign countries, they are given du 
credit and only then their degrees al 
considered of some value. When they sho 
the proof of the performance abroad by W2 
of broadcast or telecast or by way 0' ther 
visits to some country, only then they 81 
given due respect But the poor artists wh 
are not educated, they have to face a lot. 
trOUble. It beComes very dlfficuh for thel 
whether they should devote time to the art ( 
make rounds of passport offices. Therefon 
I request that the Government should pi 
artists under a special category and mak 
passpdrts available to them invariably. At th 
same time, the students of arts should t 
issued passports in their student-life 811 
their passports should be renewe 
throughout their life and I they are caugl 
Indulglrtg in any maJpractice. Theirpasspor1 
should be cancelled. 

Wlththesewortts,lcondude myopinlor 
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SHRJ KP. SINGH DEO (Ohenkanal): 
Aadam Chairperson, I just wish to submit 
me point. The Parliament and the country 
lave been very kind to people who have 
.erved the people and the Parliament. They 
ngiven various concessions and amenities. 
SUI people who have been In Parliament 
.. fore are not given this facility of diplomatic 
'assports. Some of the present 
.arliamentarians 'Nere ex-Members of 
'arliament last time and some of the sitting 
~embers may become ex-Members of 
'arliament next time. This is the law of the 
ind and this is the battle of the ballot boxes. 
would like to plead that the ex-Members of 
'arliament may also beconsideredforgivlng 
Iiplomatic passports. 

SHRI MANI SHANKAR AIYAR 
Mayiladuturai): Every Member 01 thls House 
.as been a recipient of a passport. l'flere are 
'nly two Members of tnis House who have 
.sued passports. One is Shri Syed 
;hahabuddin. The oth9r is myself. I cannot 
peak tor Mr. Syed Shahabuddin, but on 
ehaJf of 50 per cent (.\f the strength of this 
louse that has been issued passports, I 
ave a request to rna.v.8 to our Minister 01 
:tate for Extemal Affairs. The request is that 
e must devolve Olit of the Ministry of 
.xtemal Affairs the responsibility for issuing 
assports, because until we make this basic 
ystemic change, there is no way In which 
lis Minister will be able to do betterthan any 
f his predecessors or any of his successors 
I actually fixing and begin able to enforce a 
eadline within which these passports can 
e issued. 

It is the experience of most or at any rate 
f very many developed countries that the 
iSponsibility forissuin!] passports is not that 
f the Passport OffICe; il is that of the local 
uthority. Invnediately by after we finish 
assIng this Bill, we are going to be taking up 
le Constitution (Amar:dment) Bills relating 
) Panchayats and the Nagar Palikas. As 
oon as those Bills are passed and become 
art of our Constitution, my request to the 
finister of State for External Affairs is that 
ley set themselves a deadline by which aU 

Passport Offices will be wound up and the 
responsibility for issuing passports will be 
given to the local authority, be it a village 
panchayat or an appropriate authority In an 
uman area. It is only by such a drastic, basic 
systemic change that we will be able to 
ensure that every citizen of India, who has a 
right to a passport, is, in fact, given this 
passport . 

The other great advantage of this system 
will be that the first benefit of anyone leaving 
a village or a moha/la to make his destiny 
abroad should go to that village moha/Ia. If 
the passport is issued by the Municipal 
Authority or by a Panchayat, then the fees 
realised should remain inside that village or 
Inside that mohaJlafor the benefit of the local 
people. In that way, the Ministry of External 
Affairs wiD be able to concentrate on i"l>roving 
our relations with foreigners instead of, as at 
present, spending a great deal of its time in 
oppressing our citizens. 

With these words, I support the Bill 

[ Translation] 

SHRI GIRDHARI lAl BHARGAVA 
(Jaipur): Madam, I have not to say anything 
specific on this Bill. I have to submit in brief 
that at present procedure is not easy. There 
is no guarantee whetherone will get a passport 
in five months or in five weeks. People come, 
to us they are a harassed lot because they do 
not get their passport. The process of getting 
reports from an S.P. or the C.I.D. is quite 
lengthy, so, this process needs to be 
simplified. This is my first submission. 
Moreover, there is no proper sitting 
arrangement for people visiting passport 
offices nor anybody pays any attention to the 
persons 'who are distressed. The power of 
verification given to Members of Partiament 
has been withdrawn from us and hence the 
people, who come to us, have to face difficulty. 
The recommendation of a doctor of a 
dispensary is valid for verification but a 
Member of Parliament cannot sign It and his 
signature will not be considered valid for 
verification as it used to be eartier.1 think this 
is an Insul! to an elected representative of 
people. Therefore, I want to submit in this 
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connection thai the Member of Parliament also should have been here to hear our view 
shoutd be ~ !O verify It. So far as points as to what we are going toexped from 
the provision for""""lng fine Is concerned, outselves.1 am saying this because as soon 
the tine Is on high side. ThIs Is what I want to as you appIy'orapasspolt, the entire papers 
say and submII that this process should be go to the CIO,IocaI police etc. and after they 
1fr1*d. cofJl)lete their inquiries the information Is 

I have to make one more point. Jalpur Is 
the only ely whera passport office Is there.; 
No other city rn Rajastha1 has any passport 
office, as a resuII of which people have to 
come to J., and they have to spend a lot 
of money on the journey and people have to 
walt for months togett:er. Therefore, there 
should be passport offices In aD the big cities 
in Rajasthan. 

Madam, there ... no two opinions that 
when Shrt Alai BNrt Vajpayee was the 
Minister of Extemal AIfalrs, he sin1*1ed the 
procedur8 for issuing ~ to a graat 
extent. People visiting PakIstan and other 
countries, had been gNen many Il!CiIitles. 
Even today, peopIevi!1IIng Pakistan orvlsllng 
passport offices, rememberShri Vapayee.1 
hope the prasent Minister wiU also make the 
~ntira passport proc:edura sifTl)1e so that 
people may obtain their passport within 
stipulated period. 

(English) 

SHRI SUNL DUTT (BOtTbay North 
West): Madam Chairperson, I am raally 
grateful to you that yo\I have given me time 
to speak. . 

I rise to su,port this Passport 
(Amendment) Bill I am very happy to know 
that bec;luse of 1he Increase in the daily 
necessities of II., the hon. Minister has 
thought of lna8aslng1heprice of the passport 
also. I actually agree with the view poJnt of 
the han. Shrt Mani Shankar Aiy8l because 
the issue of passport might be In the handa 
of the Ministry of External Affairs but aI the 
other inquiries .. done by the CIO and 
PolIce Oepartmenl So theralsa baslclallacy 
that the Issue of passport Is in the hands of 
the Ministry of Extemal Affairs. 

I generally .... thal • this Bill has to be 
passed then the MInistry of Home Affairs 

sent back. They only st8lJ1) the papers. So 
for stamping papers. I think the Ministry has 
expanded its offlcesal overwherathey have 
aD the peopIeoverthel'8. Althesame amount 
of power that they are using here for Issuing 
passports they can use .or the Ministry of 
External Affairs. They can contribute in our 
ralationshlp with other countries and can 
devote more time for the 'oralgn affairs. 

Thera'ore, I agree with Shri Uani 
Shankar AiyeI that we must rethink about 
this, after this Bills passed, so that we must 
really change the basic concept. 

Secondly, I am very grateful to our hon. 
BJP Members who :are of the view that 9)(-

Members of Partiament must also have 
diplomatic passports. I UlInk, this wiD be a 
very good gestura, H hon. Minister raaJly 
shows his kindness to us. 

Madam, I would also like to explain that 
we should have a heavy punishment forthe 
people who make forged passports. This 
racket Is going on in the country and this Is 
only in the hands of the IocaJ police and local 
authorities. Hera we allTIISt work together, 
no matter which political cal party is having 
the Government inthe States. This ishannlul 
to the country and w. must rac:tIy It. 

Lastly, I would Ike to say, Madam, that 
whatever increase in the tees in proposed; I 
generally 'eelthal in today'. time rich people 
can alford the incI'8ase In the lees buI the 
labour class. the working class cannot afford 
this. TherafOl'8, as far as the increase in the f... i. concerned, I request to the 
Government thai they should have a 
considefation on this. Thank)lOU very much. 

( TtanSIation) 

SHRI NITISH KUMAR (~rh): ~r. 
Chairman, Sir, going through the Passport 
Amendment Bill Introduced by the hon. 
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1MIn1lt .. , • eeems lice "Penny wise pound 
foolsh". ThousandIofaores of rupees have 
been ~ In the banking scam 
and the GoVernment II going to Increase 
passport .... Bhatya Saheb Is a very good 
man at well .. a very good Minister and he 
lithe Incharge of petroktollar area then as 
to why he _Introducing this BlU due to whk:h 
poor and the convnonman wUl have to pay 
more passport fee. 

Mr. Chairman. Sir. the real problem Is of 
the passport office. There should be no 
passportfeeforthosepaoplewhogoabroad 
for 8fll)Ioyment and education purposes. At. 
least. they are not becoming burden on this 
country. They are seeking employment 
abroad. Thef8 are students also. who are 
helping In raducIng expenditure on edUc:atlon 
bystudylng abroad. More concession should 
be given to such people and fun concession 
should be given to them In respect of passport 
fee. 

The second point is about the Iocatlon of 
passport offices. Just now my colleagues 
were saying that passport offices were 
opened duriog the term of Vajpayeeji. There 
is no time of the Minister. the time is of the 
Prime Minister. • was the rule of Janata 
Party. Stir! Morarji Desai was the Prime 
Minister and Chaudhari Charan Singh and 
ShriJagjeewan Ramwsrethe Deputy Prime 
Minister. At. that time faclUty was provided 
regardlng issuing of passport. II could nto be 
done on the initiative of Shri Vajpayee ji only. 
• was the dedslon of the whole Government 
andthepnx:edUre was IberaJised. Vajpayeep 
was also In that Government. 11 Is a 
contribution of the Janata Party Govemrnent 
that it had made arrangements for the ~ 
Issuance of passport in the Slate capitals. 
But now these arrangements are not In 
proper condItlon. When W8 ring up Patna 
Passport office about any passport. the 
passport officer narrate his own p .. obIeml. 
He says to us that as we are MerrCers of 
Partlament. we should look Into this or that 
Issue.' would !keto say th8lthere is shortage 
of staff. Earlier Ranchl was the summer 
capItaJ of Bihar. Passport Office 18 In Patna. 

Now-a-cIaya the Issue of JhaItchMd 11liii0 
getting momentum. K8epIng In .. the 
probIemI of IdIvuIII would lice to ....... 
the GovemmenIto open ar8glonalpa.1fXII! 
ofIIce In RanchI also. Through you, I would 
lice to tell the hon. Minister at wei at the 
House that people face a lot of diffIcuIIea In 
obtainlngpasspolt.lhavecoRl8toknowlhal 
• takes one to one and a half year. General 
public faces difficulties and In M.P. gatr It. 
once.lnspleofbeglnamemberofParlamlnt 
I have not applied for 
passport •..••••...• (lntem.plons) I have not 
applied for passport In syrl1)athyas wei. 
In soIidartIy wah the people •• 1aket 1 112 
years, therefore • have not applied for 
passport. Now one year has COfI1)Ieted. I wi 
apply for passport. Meanwhile, I got an 
opportunity to go abroad. Mr. Speaker 
dlreded me 10 visll Nepal. for which no 
~ it required. WheftI the patIpOIt 
was needed I brought exefY1'llonfomwisling 
those countries because. am against .. as 
iltakesonetooneandahalfyear.lwouldllca 
to request the hon. Minister to make such 
arrangements that passports are made at 
soon as possI)Ie. As In the case of Nepat 
there should not be any need of passport for 
visiting SAARC countries. Only permit or a 
system like that should be there and not of 
a ful fledged passport. 

In the end. I would like to say that II 
would be disastrous if we agree with what 
Manl Shankar Nyar has said. It may to be an 
Ideal and good thing that this authority Is 
conferred on the Panchayats Madhukarjl is 
also an experienced leader. He is saying that 
passport offices should be opened at district 
level. Madani Chairperson, I also beUeve In 
decentralisation. We had also made .Horts 
for 72nd Amendment lite Shrl Mani Shankar 
AJyar. If this proposal is acceded to and It is 
made at the district lew! then more amount 
will have to be spent. At. present As. 10-15. 

16.00 hrL 

thousand are enough but • will be much 
more. Therefore. passport offices should bfr. 
there. Increase the number of employees 
and regional offices. ~ is my suggestion. 
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SHRI MRUTYUNJAYA NAYAK 
(Phulbani): , am very grateful to you for 
giving me an opportunity. 

After adoptmg the new economic policy 
and the new industrial policy it is no very 
much necessary that in order to solve the 
employment problem, there should be two-
fold opportunities. One is by increasing the 
number of passports we can ensure more 
employment opportunities. At the same time 
by allowing more passports, by allowing the 
participation of the tribal people who have 
got the physical figure and also the strength 
to go abroad, to earn more money, the 
Government can help them. We want to 
acquire more foreign exchange. It is 
necessary that more people should be sent 
to the foreign countries to acquire more 
foreign exchange. It is worth to have more 
passport offices at the District headquarters 
or atleast at the Revenue Divisional 
Commissioner's Office. Or else it can be 

- ~ttached to the Head Post Office. 

16.06 hrs. 

[SHRI SHARAD DIGHE in the Chair] 

Sir, supposing the passport office is 
situated at a remote place, the tribals and 
particularly the most economically backward 
people cannot afford so much of money to 
reach there or to reach Delhi in order to 
coliect there passport. So, it will be more fair 
and also justice can be ensured if we open 
more passport offices at the Revenue 
DiVISional Commissioner's Office or at the 
District Headquarters. 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani): Mr. Chairman, Sir, the greatest 
botheration todayforthe younger generation 
is to secure a passport. Thousands and 
thousands of young men undergo lot of 
misery for gettmg a passport. And particularly 
from Kerala, thousands and thousands of 

,.people go to foreign countries for jobs, that 
IS Gulf countries. Actually they run after the 
passport office to get a passport for months 
lcgether and fmally neither they get the 

passport nor the job. The country is losing so 
such. I cannot understand why they have to 
wait fro months together to get a passport. 
When they approach the passport office, the 
office people say that they do not have 
passport books. These difficulties are there. 
If the staff is not there, the Govemment 
should provide more staff. Thousands and 
thousands of applications are there and 
there is no adequate staff to issue the 
passports. We cannot understand such 
situations. 

Shri Bhatia is a very dynamic Minister. 
I know that he is a very dynamic personality 
and therefore he can solve this problem. 
Every young man who wants to have a 
passport must be given a passport within a 
month's time. The maximum period should 
be one month and not more than that. The 
verification takes sometimes six months and 
sometimes years. I have got such cases. 
People come to me and told me that they did 
not get a passport for years together. I 
cann'Jt understand this situation. And how 
much agony the young men undergo to get 
a passport? Therefore, we must see that 
passports are issued within a month's lime. 
If there is no staff, you have to provide staff. 
If there is no books, you have to supply 
books. 

Sometime back M.Ps were given the 
power of verification. Now that has been 
taken away. I do not know why_ No doubt 
now we have some leisure time because of 
that. But still we are here to serve the people. 
If that burden is given to us, we are prepared 
to accept that and we are prepared to serve 
the people of our constituency. And we do 
not want to escape from this responsibility. 
Now, verification is done bylhe police officials. 
They take so much of time. All these things 
have to be understood and the sufferings of 
the people must be removed. 

Here, you have mentioned that the fee 
is going to be increased. How much are you 
going to increase? Are you going to make it 
as Rs. 500 or Rs. 1000/-/ That has not been 
mentioned here. It says: 

"such fee as may be prescribed 10 
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meet the expenses Incurred on 
special security paper, printing, 
lamination sand other connected 
miscellaneous services In issuing 
passports and other travel 
documents.-

We must know as to how much you aregoing 
to Increase. Are you going to Increase It by 
As. 25 or As. 50? You want to have such 
sweeping powers and do as you like. Such 
things wID not help. 

What I want the Minister to do is that 
every young man must get a passport within 
a month's time. And he has to go out for jobs 
because they do not g9t jobs in India. They 
do not just go for the sake of tourism. They 
go out because they do not get jobs here. 
The gain that the country gets is foreign 
exchange. Actually we are acting againstthe 
. interest of the country by denying a passport 
to the younger generation. This situation 
should change. If this situation is not changed, 
you will be held responsible in future. 

SHRI BUTA SINGH (Jalore): Sir, I am 
not going to take a long time. I have only one 
or two suggestions to make. 

Firstly, I join all the hon. Members who 
have spoken to gl3t the passport issued 
expeditiously and without Involving much of 
the office work. At the moment, the method 
of issuing he passport is through the Regional 
Passport OffICe. Unfortunately, in Punjab· I 
do not know much a':)()I." the Haryana • it has 
become extremely difficult to obtain a 
passport because of a special situation there. 
In Punjab, restrictions are imposed. The 
Passport Offices in jalandhar and at 
Chandigarh are finding it difficult and the 
people who go for passport have to wait for 
years, not for months. We are lucky that our 
dynamic and handscme Minister Shri R.L. 
Bhatia comes from Punjab and he knows the 
problems of the people in Punjab. Most of the 
people In Punjab have a dual system of 
family. Half of the family is in Punjab and half 
of the family.is abroad, especially the people 
have gone abroad even before the 

IndependencefromthedistrictsofJalanctiar, . 
Kapurthala, Hoshlarpur and AmrItsar. There 
are a large number of people, who have been 
asking foradual passport. I am the Chairman 
of the N.R.I. AssocIation. We have held fivll 
conferences both in India as weD as In certain 
other parts of the world Including the 
neighboring countries. In case of the 
conferences, Shrl R.l. Bhatia was present 
and he conceded this demand. I think, now 
In his pl'8sent assignment he wID do a great 
service to the people of India who live abroad 
and who have earned money. I do not mind 
and they wI also not mind, If you charge a 
special fee for a dual passport· one passport 
that they are holding because of their rights 
there, In that country, where they dweU, and 
the other passport for their motherland. It Is 
not a new system. Most of the countries in 
the world are having this practiced. I am 
sure, Shri Mani Shankar Aiyar will bear with 
me and he will also support me when the 
requestfor a dual passportforNRls Is made, 
and the Government can earn money out of 
this also. 

(-

I support Shri Ebrahim Sulaiman Sait's 
suggestion that the passport should be 
treated as a document of a prestige for the 
Union. 

I do not find any rea~on why are we 
giving identity cards to all the border States 
like Kashmir, Rajasthan, Gujarat etc. Why 
are we wasting money? We should give 
them passports. Every village In the border 
State must have a passport for which the 
Govemment will not have to spend a praise. 
TheywUI gettheprivllege of holding a passport 
and they will pay for It. 

I am sure, the hon. Minister, who is very 
progressive and revolutionary, has made his 
impact. I have been abroad. The people 
have started talking about his visits and he 
has been able to mobilise quite a lot of 
support for the new environment In Punjab. 
We must congratulate the present Chief 
Minister and the Punjab Government where 
they have brought about a situation whe. 
the people are very happy, there is no fear 
and the terrorists are on the run. Therefore 
they must liberalise the Passport Policy i; , 
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Punjab and they must introduce a dual 
passport system which will help to a great 
extent in establishing the right of the people. 
they must feel proud that they are Indians 
when they carry a passport from India to 
abroad. 

With these submissions, I support the 
Bill and I request the hon. Minister to react 
positively to my suggestions. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): Mr. Chairman, Sir, I am grateful 
to the hon. Members who have contributed 
in this discussion and given valuable 
suggestions. Originally the Bill was to be 
discussed within two hours, but I think, it is 
more than four hours and many Members 
have taken interests in it and have given their 
valuable suggestions. They have lightened 
my burden because some of them are very 
valuable suggestions and I am bound to 
react to those suggestions. 

All the hon. MelT'bers have shown a 
great concern for the delay in the issuing of 
passports. That is true. I agree with them. 
But I have certain constraints that I am not 
able to issue passports within a prescribed 
time or early. Before I reply to the points 
raised by my friends, the hon. Members of 
this House,l would like to apprise them about 
the constraints which 1 have in issuing the 
passports early. The first is that normally we 
used to have 7-8 lakh applications every 
year. Then it increased to one million and 
then to twelve lakhs. But last yearthe number 
of applications has suddenly risen to twenty-
five lakhs. My office is under-staffed and is 
unable to meet the influx of applications. For 
this I made a request to the Minister of 
Finance that I need more staff, but there was 
no positive reply. So, I approach the Prime 
Minister who has agreed to give me 400 
people to be added to the present staff, for 
which advertisement has already gone and 
I hope that 400 people will be added soon. 
This will be one way to ease the situation. 

The other constl aint is the passport 
books. These are being printed at the Naslk 
Security Press. They have the capacity of 

not going beyond a million or twelve lakhs. 
So, I have had meetings with them and we 
have persuaded them to augment their 
functioning, their supplies. They have 
promised that they will add new machines 
and will be able to give us twenty-five lakh 
books from the beginning of next year 
because they have to install new machines 
and all that. So, they have promised that they 
will help me by meeting the demand. I do not 
know whether they will install machines for 
twenty-five lakh. The demand may go to 
thirty lakhs because it is aconstantly growing 
demand. But certainly we are looking into the 
matter. I have a difficulty that I cannot go to 
the private people because it is a very valuable 
document and the Home Ministry will not 
allow me. Therefore, I have to depend on the 
Nasik Press. 

The other constraint was that passports 
are written by hand by our staff. I have 
demanded computers fromtheGovemment. 
They have given me the computers and now 
I have started computer system in Delhi, 
Bombay and Bangalore. But I need money, 
for which I have come to you. If you support 
me be giving me funds, I think 1 will be able 
to meet this demand and have computer 
system in all the passport offices. It will 
certainly facilitate and help us in issuing the 
passports early. 

The difficulties of passport applicants 
were mentioned here by many friends. The 
travel agents, in collusion with the local 
passport officers, create problems for the 
applicants. They are charging exorbitantly. 
So, in order to-mitigate that problem, I have 
suspende'd the system of traveling agents. 
Now any applicant can directly apply to the 
passport office. He need not come personally, 
he can send his application by post also. 

A point was raised here by Shri Chitta 
Basu that they have difficult in getting the 
passport applications. -The travel agent 
charge huge sums for just giving them the 
application forms. 1 have suspended that 
system and I have created 2.000 Post Offices 
in India which will be able to supply passport 
applicatIOn forms to the people. People need 
nol go to the distracter authorities or local 
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authorities orthey need notcometo passport 
offices. They can get the passport application 
forms from the post offices. They can apply 
for passports. They will get the passports by 
post. 

We have, so far, been charging a fee of 
Rs. 50 for the issue of passport. It was last 
raised in 1978. It is a very meager sum. My 
cost per copy of passport comes to around 
Rs. 160. The Government is losing money 
on this. That is how I have come to you to 
provide me funds so that the passports can 
be issued in an efficient form but also in an 
improved form. 

In the international scene, the passports 
have been very much changed in the 
standard. In the present form, it is very easy 
to remove the photograph or change 
signature. But in the latest electronic or and 
laminated systems which have come in the 
world, it is very difficult to change these 
things. We are also going to intrOduce this. I 
have no idea how much is the money involved 
and how much money I will be gelling forthis. 

[ Translation] 

SHRI NIT ISH KUMAR: Get some money 
from Harshad Mehta. 

SHRI R.l. BHATIA: I have noted your 
suggestion. You are supporting Harshad 
Mehta. (Interruptions) 

[English} 

The passports will be on the international 
standards. Therefore, I require funds for th is 
and I hope you will cooperate with me. Most 
of the fnends have assured me that they will 
certainly cooperate with me. 

Normally anybody who goes abroad 
pays Rs. 300 as airport tax. the travel agents 
take a lot of money. The people, who are 
labourers, are paying five to ten thousands of 
rupees to the middlemen to arrange their 
services outside. Manyfriends have brought 
this to my notice. -:-he money paid to 

middlemen is rather more than that. I agree. 
In order to eliminate all that I am trying to 
simplify the procedure. I am trying to expedite 
the issue of passport and I am trying to 
remove the middlemen out of this. For all 
these services, I need money and I hope you 
will be kind enough to help me in this regard. 

[ Translation] 

SHRI MOHAMMAD All ASHRAF 
FATMI (Darbhanga): Mr. Minister, are you 
going to abolish Airport tax. 

[English) 

SHRI R.L. BHATIA: I am coming to that. 
That is not under my Department. 

Apart from that, I am going to give jumbo 
passport. There are traders who go abroad 
often. The traveling agents travel so often. 
You know that lot of people go everyday to 
Singapore - take things from here and bring 
things from there. It has become atrade. The 
same thing is now happening with regard tOr-
Central. All the planes are full with people 
coming and going. People are traveling once 
a week or twice a week. You know that the 
number of pages in the passport is limited. 
Forthese people, you require a big book. For 
them I propose a fee of Rs. 500 for the issue 
of jumbo passport with more pages. The 
people who travel so often will get them so 
that they need not come to passport office 
again and again and waste there time and 
our time. 

Almost all the hon. Members have 
complained about police verification. You will 
be glad 10 know thaI I have directed that ifthe 
police people verify the character within a 
month it is OK; otherwise the Passport 
Officer has the authority to ignore them and 
issue the passport. (Interruptions) The 
verification can take place laler on. That is 
how I have asked forthe powers. One of the 
hon. Members asked why do I ask for more 
powers. If, after a period of say 3 to 4 months, 
after the verification, it is brought to my notice 
that the man is not a desirable one, I will baA. 
able to impound his passport. But the 
passport will not be delayed simply because 
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of police verification. H the police people do 
~ within a month it is OK; otherwise the 
Passport Officer will go ahe.ad with the issue 
of passport. (Interruptions) 

SHRI V. DHANANJAYA KUMAR 
(Mangalor): Don't say 'can', you make it 
'must', within four months. (Interruptions) 

SHRI R.L. BHATIA: Within a month. I 
have already given instructions. They do not 
wait for that. H within a month verification 
comes, leave it; we will do that. 

Some friends have also suggested that 
M.Ps. are to verify. But most of them said 
that 'for God's sake do,),t introduce this 
system, it will be difficult.' So, I am not 
introducing that. 

Sir, Oscar Fernandes and some other 
friends also suggested that there should be 
some Committee cf the Members of 
Parliament who should go to Passport Office 
and find out the difficult:es of the applicants. 
i lere I would like to tell you that I have 
started, in this cvnnection, by setting up 
advisory committees in each Passport Office 
in which M ?s., M.L.As. and Important local 
people will be there. So, all these local 

~ problems will be looked after by you. So, 
there is no need of sending a Parliamentary 
Committee and all that, the local Passport 
Committee will be able to look after the small 
problems which are there. (Interruptions) 

Sir, some friends made a reference to 
the Estimates Committee's proposal and 
recommendation with rogardto the Passport 
Bill and Immigration Bill. That matter has 
already been given to tne Law Ministry, they 
are examining it and when there reportcomes, 
I may be able to come to you with a 
comprehensive Bill, but in the meanwhile the 
Law Ministry is examining them. 

Shri Fatmi suggested that the District 
Headquarters should receive the 
applications. That will be introducing another 
agency for which we are all objecting. I have 
removed all the middlemen and agencies. 
Now, you can apply directly to the Passport 
Office by post, you will get the Passport by 

post. I think there is no need of introducing 
other agencies. (Interruptions) I am coming 
to all of you one by one. I am coming to all 
your suggestions. 

A very important suggestion was made 
by a number of friends that the people who 
go out for education - students - and the 
labourers who get jobs, should get the 
Passports. Shri Joshi has suggested it and 
various otherfriends said about that. Forthat 
I have already given instructions to my 
Passport Officers that anybody who has got 
a job outside and he has been assured, and 
he has got a letter, just by showing of that 
letter he will be immediately given a Passport. 
Secondly, any student who wants to study 
outside, if he has an Admission letter, he 
should also straightway go to the officer for 
Passport and it will be issued. 

[ Translation] 

SHRI ANNA JOSHI: It seems that you 
would excel even over Shri Vajpayee. 

SHRI R.L. BHATIA: Yes, ii your 
blessings are with me. 

[English] 

Prof. Ram Kapse mentioned about some 
ThakurSingh, who was underTADA. I would 
like to inform him that I have impounded his 
Passport because later on when anybody 
comes with an application to me and police 
verifies, I have no right to refuse that 
application. But if this thing is brought to me, 
that is how I wanted the right to impound it, 
which you objected saying, 'way do you want 
to have the power? 

SHRI RAM KAPSE: I have not objected 
to it, I have supported. (Interruptions) 

SHRI R.L. BHATIA: Sir, anotherproposaJ 
I have brought in. People haveto come again 
and again to the Passport office for renewal. 
So, I have raised the age of Passport to 10 
years. Now,l will not be issuing the Passport 
for five years, but any Passport applicant 
now will be getting the Passport forten years 
so that he does not crowd my office and he 
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does not have the inconvenience of coming 
to the office again and again. There was 
neither objection that people are given 
temporary passports for one year. I have 
asked my authorities that it should be given 
for 10 yearS. The reason is the same that 
those people need nto come again and 
again. 

Then, there were many proposals to 
open more passport offices at Calicut. 
Mangalore. Ernakulam. Vijayawada and in 
some places in the North Eastern parts of the 
country. (Interruptions) If you help and allow 
me to charge enough fee. th~n I can do 
computerisation. I can open more offices 
and I can have more staff. Some other han. 
Members wanted me 10 declare here as to 
how much money I wa.lt. I do not know how 
many offices I have to open and so, I would 
request those Members who have not 
suggested, they should write to me so that I 
will be able to formulate as to what will be the 
expenses for modernisation like 
computerisation etc. I assure that this is not 
a commercial department, but it is a service 
department. So, whatever you give me, to 
that extent I will be able to serve you better, 
but please do not put any condition on that. 

Then, there was another proposal about 
SAARC countries. In this connection, a 
decision has already been taken to give 
passport and there should be no visa system 
for the Members of Parliament and Judges 
in SAARC countries and that is being 
processed. In our country, we have started 
issuing that. So far, 31 persons have been 
issued those stickers by which they can go to 
Bangladesh, Nepal, Pakistan, Maldives and 
Sri Lanka. The Members 01 Parliament are 
not required to have any passport lor that. 
So, I would request Mr. Nitish Kumar to at 
least send me an application so that I can 
issue a passport to him. 

[ Translation] 

SHRI NITISH KUMAR: It took almost 
year and a hall in solidarity ..... (/nterruptions) 

SHRJ RL. BHATIA: You should have 
solidarity lor the efficiency. not for having the. 
right as to not to reply for ttte passport. I will 
issue promptly a passport to you as soon as 
you apply for it. (Interruptions) 

[ Translation] 

SHRI NITISH KUMAR: Shri Azad 
disturbs the hon. Minister who speaks well. 
Now when Bhatia Saheb is speaking well 
and is getting the support of the shole House 
he is being disturbed by Mr. Azad. 

[English] 

SHRI Rl. BHATIA: Iwilllell you a story 
in this connection. There were insurance 
agents and they were telling that they would 
pay the dues very promptly. One person said 
that he would pay it within a month. The 
second person said that his company would 
pay within eight days. Then, the third person 
was an American and he said that in this age}-
it should be done immediately. He said:' 
"Only the other day a man was falling from 
the roof of the 23rd lIoorof a building. We had 
the office on the fourth floor. So, while he 
was going to die, we have given him a 
cheque and that is the efficiency: So, please 
give me the money and I can assure you that 
I will be able to fulfill my duties towards you. 

A mention was also made about the lost 
passport in other cO)Jntries. A number of 
complaints have been received by me that 
bags of many of our friends who go abroad 
have been stolen or they have been lost etc. 
In that case, I have given direction to all my 
Embassies abroad that instead of bothering 
for photograph or passport. they should 
immediately give them certificate so that 
they come back ;'ome. 

About diplomatic passports. well. all 
MPs enjoy this privilege. A suggestion was 
made by Shri Mohan Singh that many other 
friends, ~x-MPs should also have it. Well. I 
will consider it. Their number will be very 
large. Right from independence day, some 
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[ Translatlorij 

SHRJ MADAN LAL KHURANA (South 
Delhi): Mr. Chairman, Sir, twice the hon. 
Prime Minister promised that a Passport 
office would be opened In Jammu because 
the people of Jammu and Kashmir have to 
come to Delhi forgetting the Passport issued. 
I would like to take this opportunity to 
emphasize that a passport office should be 
opened in Jammu. 

[English] 

SHRI R.l. BHATIA: The order has 
already been passed to have office In Jammu. 

With regard to diplomatic passport for 
ex-MPs, we!11 will have to discuss with my 
people. I think, it should be possible. But off 
hand,lcannotsay.lwillcertalnlylooklntothe 
maner. 

Shri Mani Shankar Aiyar has given a 
revolutionary suggestion. Ithink, it has larger 
implications and it is connected with the 
Home Ministry also. We will see the possibHity 
of such things. 

Sardar Buta Singh has asked for dual 
passport system. I have no objection in 
giving dual passport to NRIs orto the people 
who are in the other countries. But my 
difficulty is, so far India has not accepted 
duel citizenship and till that is accepted, dual 
passport may not be possible. 

DR. C. SilVERA: The peculiar difficulty 
faced by the people cf Mizoram and Nagaland 
is dual verification. Can you give an assurance 
that this will be abolished? Otherwise people 
will feel alienated. Thase are the only States 
where the people are subjected to dual 
verification .. 

SHAI R.L. BHATIA: J take note of your 
point. But It concerns the Home Ministry and 

. not my Ministry. I wiD certainly writs to him. 

With these words, I request the hon. 

[ Translation} 

SHRI NITISH KUMAR: I would Ike to 
congratulate the hon. Minister for making a 
very good s~. He should be elevated to 
the rank of Cabinet Minister lor that 
( Interruptions) 

[English) 

MR. CHAIRMAN: There are 
amendments to Motion for consideration. 
Shrl G.l. Bhargava. 

[ Translatiorij 

SHRIGIRDHARILALBHARGAVA:The 
hon. Minister has announced several 
measures of streaminlng the issue of 
passports. I would like to submit that these 
should be Implemented at the earliest so that 
those who need passports are benefited. 
With this submission I withdraw my 
amendment. 

[English) 

MR. CHAIRMAN: Has the hon. Member 
leave of the House to withdraw his 
amendment? 

SEVERAl HON . MEMBERS: Yes. 

Amendment No. 1 was, by /save, 
withdrawn 

[ Translation] 

SHAI MOHAN SINGH: I am bound to 
support the hon. Minister as he has made 
some good announcements. We would now 
like to give him some time to implement 
them. Therefore,l withdraw my amendment. 

[English] 

MR. CHAIRMAN: Has the hon. Merrber 
leave of the house to withdraw his 
amendment? 

SEVERAl.. HON. MEMBERS: Yes . 

Amendment No. 2 was, by /save, 
withdrawn 
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MR. CHAIRMAN: The question is: 

"That the Bill further to amend the 
Passports Act, 1967, be taken into 
consideration' 

The motion was adopted 

MR. CHAIRMAN: The House will now 
take up Clause-by-Clz.use consideration of 
the Bill. 

Clause 2, there is an amendment of Shri 
Rambadan. 

I think he is not present. So, 1- put 
Clauses 2 to 10 to the vote of the House. 

The question is: 

"That clauses 2 to 10 stand part of the 
BilL" 

The motion was adopted 

Clauses 2 to 10 were added to the Bill 

MR. CHAIRMAN: The question is: 

"That Clause 1 , the Enacting formula 
and the long Title stand part of the Bill' 

The motion was adopted 

SHRI R.L. BHATIA: Sir, I beg to move: 

"That the Bill be passed.' 

MR. CHAIRMAN: The question is: 

"That the Bill be passed. 

The motion was adopted 

16.42 hrs. 

CONSTITUTION (SEVENlY-SECOND 
AMENDMENT) BILL 

(INSERTION OF NEW PART IX) 

As reported by Joint Committee 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 

Joint Committee 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI G. VENKAT 
SWAMY): Sir, I beg to move: • 

"That the Bill further to amend the 
Constitution of India, as reported by the 
Joint Committee be taken into 
considerC'tion .• 

I would like, at the outset, to refer to the 
Directive Principles laid down in Article 40 of 
the Constitution. This casts a duty on the 
Centre as well as the States to establish and 
nourish the village panchayats so as to make 
them effective, self-governing institutions. 
However, even after 42 years, we have not 
been able to fulfill this expectation of the 
founding-fathers of the Constitution; It is for 
this reason that the Government, under the 
leadership of our beloved Prime Minister 
Shri P. V. Narasimha Rao, have introduced a 
Constitution (Seventy-second Amendment) 
Bi1l1991.ln effect, we are fulfilling -Gandhiji's 
dreams. 

The Gandhian concept of Gram Swaraj' 
has been the guiding principle of our political 
struggle even before Independence. 
Attempts have been made to give effect to 
this idea ever since 1 947. Panditji established 
institutions of Panchayati Raj as the primary 
instrument for bringing development to rural 
India. Shrimati Indira Gandhi stressed the 
need for people's participation in the process 
of economic and social transformation and 
Shri R::ljiv Gandhi emphasised the need to 
revitalise and strength Panhayati Raj 
institutions in order to sustain democracy in 
the country. In spite of thase efforts, it cannot 
be denied that in many parts of the country 
the full potential of the institutions of 
Panchayati Raj has not been realised. 

This is not to deny that some efforts 
were made from time to time. In fact, in 
certain States, such as Maharashtra, Gujarat, 
Panchayati Raj structure was strengthened 
following the recommendations of the Balwant 
Rai Mahta Committee in 1957. More recently, 
States like West Bengal, Andhra Pradesh 
and Karnataka have provided wide-ranging 
delegation and powers of authority down to 
the district and intermediate level. 
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most other States, tha record as far as official amendments and I am sure that the 
Panchyati Raj institutions is concerned, has House will extend its full support to these. We 
not been very good. strongly feel that genuine democracy can 

However, barring these exceptions, in 
most other States, the record as far as 
Panchayati Raj institutions is concerned, 
has not been very good. On the other hand, 
attempts have been made in many of the 
States to weaken the eXisting Panchayati 
Raj structure by imposign other nominated 
bodies at the same level. Elections have 
been irregular and many times unnecessarily 
delayed or postponed. Elected bodies have 
been superseded or suspended without 
adequate justification at the whims and 
fancies of the Government and Governmental 
authorities. Even where these institutions 
function, they came to be dominated by 
economically and socially privileged sect;ons 
of the rural societies ~nd were utilised to 
serve the class and sectoral interests of the 
ertrenched vested interests. 

It has, therefore, been felt that a 
Constitutional sanction is as indispensable 
to democracy at the grass-root level as it is 
to democracy at the State level or national 
level. Thus we intend to inscribe in the 
Constitution certain core clement of grass-
root democracy to take them beyond the 
pale of changing political expediency. 

I must say that we have confined the 
provisions in the Bill to a very limited set of 
issues. We are also aware that different 
States have· different models of Panchayat 
Raj institutions. We do not intend to bypass 
the States in any manner and do not want to 
intrude into the area constitutionally aSSigned 
to them. In order to elicit wider public opinion 
and also consult the States on the various 
provisions, as all of you are aware, the Bill 
was referred to the Joint Committee of the 
two Houses in December, 1991. The Joint 
Committee had presented its report in the 
previous session. We have examined the 
recommendations and modifications made 
by the Joint Committee and also held 
consultations with the representatives of 
various national parties in the Parliament. In 
the light of the views expressed in these 

grow only when the States and the Centre 
work together. 

At a broad level, we are seeking to 
provide a constitutional guarantee to certain 
basic and essential features including regular 
elections to Panchayati Raj institutions, 
representations in these bodies for 
Scheduled Caste, Scheduled Tribes and" 
women and devolution of financial Cf 
adminiStrat1Ve-powers__with t ration 
of the States. I would now like to dwell briefly 
on some of the basic features of the 
Constitution Amendment Bill as reported by 
the Joint Committee and the rationle behind 
them. 

Tne Gram Sabha,. .which is the 
foundation of ou~nchayati raj system, has 
beer envis~ to discharge wider duties. It 
shatl perfOrm such functions and exercise 
such powers as may be entrusted to it by the 
State legislatures. There should be 
partiCipatory decision making and the 
structure at the village level should be the 
image of participatory democracy. It is in this 
light that we have given a central place to the 
Gram Sabha.lt has been our endeavourthat 
uniformity and rigidity is not imposed on the 
States. Therefore, whereas the Bill envisages 
a three tier system of Panchayat Raj at the 
village, intermediate and district level, small 
States having a population not exceeding 
twenty lakhs have been given the option not 
to constitute the panchyat at the intermediate 
level. While we have agreed with the three 
tier structure recommended by the Joint 
Committee, we have provided an option for 
smaller States, on the same lines as in the 
very first Constitution Amendment Bill of 
1989 on this subject. I hope the House will 
agree with our views. 

As I mentioned earlier, one of the major 
reasons which has stood in the way of the 
Pan(.;hayati Raj institutions acquiring 
adequate strength is the absence of regular 
and periodic elections within a time frame. 
On the other hand, they have been rendered 
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dormant for long periods of time without 
adequate and justifiable reasons. If these 
bodies are to be effective, alive and vibrant 
the conduct of free and fair elections at 
regular intervals has to be ensured. It is for 
this purpose that we have proposed that all 
Panchayat bodies will have an assured 
duration of five years and elections will be 
mandatory after every five years. The elected 
institutions will thus have a five year term, 
and on the completion of the period of five 
years, fresh' bodies will be constituted after 
holding the elections. The period of five 
years will be a reasonable term and will 
enable these bodies to carry out the manJate 
of the people effectively. 

The Panchayat Raj institutions have 
faced serious threats from outside. The threat 
of suppression has always been hanging 
above there heads. There are a number of 
instances where the bodies have been 
superseded and no elections held thereafter 
for years together. The Panchayat Raj 
institutions have to be I=roperly insulated and 
immunised some onslaughts from outside. 
We, therefore, propose to put an end to this 
practice by stipulating compulsory elections 
within six months of the suppression of the 
Panchayat bodies. This will take away 
unrestrained and wide powers available at 
present to th& executive and to the political 
parties to keep the Panchayat bodies in a 
state of slJspense at their will and pleasure. 
This will help in imparting strength to these 
bodies and enhance their image and 
effectivenes·s. 

The Joint Committee has prescribed 
direct election fort he members in a Panchayat 
at all the three levels Le. village, intermediate 
and district levels. We are aware of the 
existing diversities in this regard in the 
Panchayati Raj Acts of lhe States, regarding 
the election of members in the Panchayats 
at the district levels. In view of this,the mode 
of election for members at the district levels 
has been left to the discretion of the State 
legislature. Since the directly elected 
members can function more freely and 
independently as they derive strength directly 

from the electorate, we have agreed the 
direct elections of members at the vUlage 
and intermediate level. 

. AHhough In the BID as we introduced In 
1991, the voting rights were provided to only 
chairpersons and directly elected members, 
we have agreed with the recommendations 
made by the Joint Committee on the 
representation of MPs of both Lok Sabha 
and Rajya Sabha, MLAs and MLCs at 
intermediate and district level and aU the 
other ex-officio members of the Panchayat 
at these levels with full voting rights. I hope 
the House would welcome this provision. 

The direct election of the chairperson of 
a Panchayat at the village level has been 
envisaged by the Joint Committee. We have 
agreed with this recommendation of the 
Joint Committee. We have agreed with this 
recommendation of the Joint Committee, 
although certain Members have expressed 
reservations on this issue. In fact, the 
chairperson of a village panchayat represents 
a very small electorate and it is possible tor 
himto have direct contacts with the individual 
voters. Therefore, a directly elected village 
panchyat chairman will have lesser 
dependence on the support of the other 
elected members and can discharge his 
duties more freely and fairly. I hope the 
House will welcome this provision. 

We have provided for reservation for 
Scheduled Castes, Scheduled Tribes and 
women. Whereas the reservation for 
Scheduled Castes and Scheduled Tribes 
follow the uniform basis of their proportion in 
the popUlation, in respect of women we have 
provided for at least one-third of the total 
seats at every level. Consideril'g the fact that 
women constitute nearly haH the population, 
even this reservation can be considered 
inadequate; but the hon. Members will agree 
that it is significantly more than what has 
been attempted so far in most of the States. 
AHhough the Joint Committee supported our 
earlier provisions about allotment of reserved 
seats to dlfferent constituencies on 
compulsory rotation basis, to achieve greater 
uniformity among the panchayati raj and 
municipal bodies, we have proposed to leave 
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the actual mechanism of rotationtobe decided it is our hope that this will ensure to the 
by the States themselves. I hope tile House Panchayatl Raj bodies a measure of financial 
will support this. strength which would enhancetheirautonomy 

and authority. 
Hon. Members may reserve that the BiU 

also provides for reservations for the post of 
chairpersons for Scheduled Castes, 
Scheduled Tribes and women. This is a 
significant innovation. It is our view that this 
alone will make reservations more meaningful 
and bring the members of these committees, 
who have suffered from eccnomic and social 
oppression for a long period of history, to a 
position in which they would be able to 
participate effectiVEly in the functioning of 
these bodies. I am confident that the hon. 
Members will appreciate the significance of 
the provisions made for these reservations 
in the socio-economic and historical 
perspective and will Vlhole-heatedlywelcome 

We have also agreed with the 
recommendations of the Joint Committee in 
regard tothe.lowering of age for membership 
to 21 years as many State Panchayat Raj 
Acts provide for it even now. We have also 
supported the Joint Committee's modification 
in regard to the authority for resolving the 
disputes relating to disqualification. Now the 
States will have to set up such an authority. 
I hope the House will agree with this also. 

One of the weaknasses of the existing 
Panchayati Raj Insrtutions is that they bare 
starved of funds. Tt:ey have very little 
resources of their own and they usually 
depend on the State G::wernments for their 
funds. The financial grants are given at the 
will and pleasure 01 politica! executive on an 
ad hoc basis. We feel that unless the 
Panchayats are provided with adequate 
financial strength, it will be impossible for 
themtogrow in a stature. We have, therefore, 
proposed in the Bill a system of financial 
transfers to the Panchayati Raj bodies on a 
mandatory basis. For this purpose, we have 
provided for a Finance Commission to be set 
up every five years in orderto evolve suitable 
criteria and make appropriate 
recommendations to strengthen the financial 
base of Panchayati Raj bodies. This is a vital 
aspect of the Constitutional Amendment Bill. 

In the matter of elections to the 
panchyats, the Bill as introduced had provided 
for the Chief Electoral Officer of the State to 
supervise and conduct the elections to 
panchayats. The Joint Committee 
recommended that the State legislature may 
provide for a separate authority for this 
purpose. To makethis recommendation more 
specific, we have now suggested that the 
superintendent, direction and control of 
elections to panchayats shall be vested In a 
State election Commissioner. It will be an 
independent Commission and will be 
responsible for the conduct of the elections 
to local bodies freely and fairly. I hope the 
house will welcome this provision. 

We have provided for the 8pP.lication of 
this Constitution Amendment Bill to the Union 
Territories also. However, taking note of the 
fact that many of the Union Territories may 
have varying local situations, provisions for 
exceptions and modifications have also been 
made. We have specifically exempted 
Scheduled Areas and the tribal areas under 
Article 244, the North Eastem States of 
Nagaland, Meghalaya and Mizoram and 
certain hill areas. t hope that the House will 
support these provisions. 

We are aware that it may take some 
time for the State enactments to be brought 
in tine with the provisions of this Bill. While, by 
and large, most of these provisions do find 
place in one form Qr another in many State 
enactments, there will be need for some 
modifications. We have therefore laid down 
in the Bill that the existing provisions will 
continue to be in force for a period of year 
from the commencement of the Constitution 
Amendment Act or until amended or repealed 
by competent legislature or other competent 
authority whichever is earlier. 

We have also provided that the 
Panchayat Raj bodies, existing immediately 
before the commencement of Constitution 
Amendment Bill, shall continue till the 
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axpiration of their duration unless dissolved 
by a resolution passed by the Legislative 
Assembly of that State or in the case of a 
State having a Legislative Council by each 
house of the Legislature 01 that State. 

Keeping the spirit of this amendment 
and retaining the core items contained in it, 
the State Governments are at libertyto enact 
their own laws to provide for a strong 
Panchayati Raj set-up within their States. 
We will also evolve suitable guidelines in this 
regard to assist the State Governments in 
undertaking comprehensive legislation in this 
regard, if they so desi~e. We reiterate our 
commitment to genuine democratic 
decentralisation. We reaffirm our 
commitmentto the emergence 01 democratic 
bodies at the grassroots level eiected on the 
basis of equality and justice, truly 
representative of people and genuinely 
concerned with their development. 

Before concluding, I wish to emphasise 
that this Constitution Amendment Bill is only 
the beginning and represents our 
eamestness in this endeayour. Gandhiji had 
said: 

"Independence must begin at the 
bottom. Thus every village will be a 
Republic or Panchayat having full 
powers". 

This must be our goal and I seek the 
I cooperation 01 all sections of the House in 
. achieving it. 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend the 
Constitution of India, as reported by the 
Joint Committee be taken into 
consideration" 

(Interruptions) 

SHRI ANIL BASU (Arambagh): Sir, 
besides Government amendments, there 
are other amendments by Members which 
are yet to be circulated. (Interruptions) 

[ Translation] 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): Mr. Chairman, Sir, I am on a 
Point of Order. The Bill Introduced by the 
hon. Minister is unconstitutional and the 
method adopted to introduce it is also 
improper. As per the provisions contained in 
section 33 of the Official Languages Act, 
1963, the Bill should have been introduced in 
both the languages but the hon. Minister has 
introduced it only in one language. Therefore, 
it is illegal and due cognizance should be 
taken of it. I have raised a Point of Order, 
according to the Rules only. The hon. Minister 
should have made available the copies of the 
Bill in Hindi also. I have my reservations. 

SHRI MAN I SHANKAR AIYAR 
(Mayiladuturai): h is available in Hindi. You 
may take it from the Publication Counter. 

SHRI DEVENDRA PRASAD YADAV: 
We didn't get it. If it is not made available in 
Hindi, how can we take part in the 
discussions? got independence. Had we 
paid attention to these aspects earlier we 
would have been at the top in regard to the 
agricultural production because maximum 
agriculture is done in our country. Hence all 
these shortcomings which come in the way 
of agricultural development should be 
removed and more and more agricultural 
scientists should be prepared. Agriculture 
college or university should be opened in all 
the States - whether big or small - where 
experts in this field are there. This will 
encourage them to work in this field (;, j 

. provide more and more co-operation . 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Chairman, Sir,l am grateful to 
you for g:ving me an opportunity to speak. 
Central Agriculture University Bill 1992 has 
been introduced in the house, we welcome 
it. I am glad that this Bill has been presented 
by a person who is basically a farmer, and 
thus he has aconsiderable knowledge about 
the condition of the farmers and the prevailing 
situation in agriculture. h would have been 
belter if he himself had prepared the 
prospectus of the proposed Agriculture 
University. 
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Mr. Chairman, Sir, there Is no doubt that 
ours is an agricultural country and about 3 
out of 4 persons depend on agriculture. 
Agriculture universities are already there in 
most of the states of the country but it is a 
matter of regretthat no Agriculture University 
is there in the eastern border regions. Keeping 
in view the climate. 

[English] 

MR. CHAIRMAN: f am informed that 
copies in Hindi are also available at the 
counter. You can collect them from the 
counter. 

Now, in the Business Advisory 
Committee, I was toldthatthis Bill and the Bill 
shown at Item No. 17 ar3 to be taken together 
fordiscussion.lfthat is to be done, then Rule 
66 will have to be suspended because Rule 
66 says: 

• A Bill, which is dependent wholly 
or partly upon another Bill pending 
before the House, may be 
introduced in the House in 
anticipation of the passing of the 
Bill on which it is dependent." 

Provide that the Second Bill shall 
be taken up lor considerations and 
passing in the House only after th~ 
first Bill has been passed by the 
Houses and assented to by the 
President." 

Therefore, unless we suspend this Rule, 
we cannot take both the Bills together for 
discussion. So, I call upon Smt. Sheila Kaul 
to move her motion to suspend Rule 66. 

17.09 hrs. 

MOTION RE. SUSPENSION OF 
PROVISON T'J RULE 66 

[English] 

THE .MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 

• That this House do suspend the 
proviso to Rule 66 of the Rules of 
Procedure and Conduct of Business 
in Lok Sabha in its application to the 
motion fortaking into consideration 
and passing of the Constitution 
(Seventy·third Amendment) Bill, 
1 991, as reported by the Joint 
Committee in as much as it is 
dependent upon the Constitution 
(Seventy·second Amendment) Bill, 
1 991, as reported by the Joint 
Committee." 

MR. CHAIRMAN: The question is: 

" That this House do suspend the 
proviso to Rule 66 of the Rules of 
Procedure and Conduct of Business 
in Lok Sabha in its application to the 
motion fortaking into consideration 
and passing of the Constitution 
(Seventy-third Amendment) Bill, 
1991, as reported by the JOint 
Committee in as much as it is 
dependent upon the Constitution 
(Seventy-second Amendment) Bill, 
1991, as reported by the Joint 
Committee." 

The motion was adopted. 

CONSTITUTION (SE VENTY -THIRD 
AMENDMENT) BILL (INSERTION OF 
NEW PART IXA) AS REPORTED BY 

JOINT COMMITTEE 

English] 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): I beg to move: 

" That the Bill further to amend the 
Constitution of India, as reported 
by the Joint Committees be taken 
into consideration." 

This House IS fully aware that as early as 
1989, the then Prime Uinl5l81 Shri Rajiv 
Gandhi, committed as he was to strengthen 



723 Coost. (73rd Amend) BI DECEMBER 1, 1992 AS reporrea oy 724 
(Insertion of new part IX-A) 

[Shrimati Sheila Kaul] 

democracy at the grassroot level, had 
introduced two Constitu!ion Amendment Bills 
for according constitutional status to the 
Panchayats and Nagarpafikas. Unfortunately, 
at that time, the Bills could not be carried 
through in the Rajya Sabha. When we sought 
the mandate of the people In 1991, we had 
committed that we wOl'ld re-introduce these 
Bills within the first hundred days of our 
Government. We fulfilled that commitment 
to the people and the Constitution (73rd 
Amendment) Bill 1991 pertaining to 
Nagarpalikas was introduced in this House 
on the 16th September 1991. 

I am happy Sir that the House had 
resolved to refer this Bill to a Joint 
Parliamentary Committee consisting cf 
representatives form both the House. I am 
indeed greatful to the Members of the Joint 
Parliamentary Committee and in particular 
to its Chairman, Shri Singh Deo, for the 
efforts they have taken in going through the 
various provisions of the Bill in detail and to 
make their recommendations. The 
Committee has given its recommendations 
after hearing the views of the various experts. 
The committee also had the opportunity of 
visiting various Municipalities and having 
detailed discussions with elected 
representatives and officials of municipal 
governments as well as State Governments. 
Hence, the Bill as reported by the JOint 
Committee incorporates the learned 
experience of people who have been closely 
connected with municipal government. 

Certain apprehensions have been 
expressed from time to time that this Bill 
would encroach upon t~e States 'rights. LeI 
me assure you Sir, that we have displayed 
the utmost sensitivety to the basicframework 
of the Constitution and the Centre-State 
relationship enshrined in the Constitution. 
Entry 5 of the State List remains untouched. 
The authority of State Legislatures is, in no 
way, sought to be diminished. We are only 
amending the Constitution and we are not 
interfering, in any way, with the States in 
regard to drafting of municipal law~. As 
would be clear from reading of the Bill, we 

Joint Committee 
have left important matters to be decided by 
the State Legislatures or the State 
Governments. All we seek to do through this 
Constitution Amendment Bill is to lay down a 
basic framework which will ensure that the 
urban local bodies are In a position to function 
elfectively as democratic units of self-
govemment. 

Having regard to the present 
inadequacies and with a view to restore the 
rightful place in political govemance for urban 
local bodies, it is considered necessary that 
they should be provided a Constitutional 
status and necessary provisions made to: 
(a) ensure regular and fair conduct of 
elections; (b) ensure term of five years for 
elected urban local bodies and election within 
six months, in cases of supercession; (c) 
provide for specific representation fo~women 
and the Scheduled Castes and Tnbes; (d) 
provide fordevolution of functions and powers 
to municipalities; and (e) provide for 
constitution of a State Finance Commission 
every five years to ensure regular devolution 
of resources to local bodies. 

The Constitution Amendment Bill which 
is before you for your consideration 
constitutes but the first stage of a process. 
On these Bills are enacted, we must carry 
this process forward by ensuring appropriate 
amendments too State legislations and 
thereafter Jlnsuring effective executive 
implementation. 

MR. DEPUTY SPEAKER: 
moved: 

Motion 

• That the Bill further to amend the 
Constitution of India, as reported 
by the Joint Committee, be taken 
into consideration.· 

Shri Kashiram Rana 

SHRI ANIL BASU (Arambagh): What 
about the amendments? There are 
Government amendments which are yet to 
be circulated. 

SHRI SHARAD DIGHE (Bombay North 
Central): This motion is. for consideration. 
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MR. DEPUTY SPEAKER: The 
amendments are circulated. 

[ Translation] 

SHRI DEVENDRA PRASAD YAOAV: 
So far, these. are not available at the counter, 
nor have these been circulated. Right now, 
I had raised a Point of Order on the grounds 
that the Bill has not been circulated so far. 

MR. DEPUTY SPEAKER: Shri Kashiram 
Rana. (Interruptions) 

SHRI DEVENDRA PRASAD Y AOAV: 
Under Section 33 of the Official languages 
Act, 1963, it is mandatorytopubliciseiCirculate 
the Bills Introduced in the Parliament in two 
languages. But it has not been circulated so 
far, and upon my enquiry,lfoundthat it is not 
available al the Publication Counter as well. 

MR. DEPUTY SPEAKER: The copies in 
Hindi Which you wish to have are available at 
the counter. 

SHRI DEVENDRA PRASAD YADAV: It 
is not available till now, at the Publication 
Counter. You can find out for yourseH. The 
copies that we have received is that of the 
1991 Bill, butthe copies of the latest Bill is not 
available even at the Publication Counter. 
When the copies have not been made 
available to the hon'ble Members, it would be 
unconstitutional to take up 'the Bill for 
discussion. It has been clearly stated in the 
Rules. You may refer to section 33 of the 
Official languages Act, 1963. Unless and 
until you circulate the Bill in both the languages 
and bring the contents to the knowledge of 
the han. Member.l, how can you pass the Bill 
or take up the matter !or Discussion? h is 
mandatory to bring the Bill to the knowledge 
of the han. M.Ps. It is a must on the part of 
the Government to circulate copies of the Bill 
in both the languages. 

[English] 

SHRI MANI SHANKAR ~IYAR 
(Mayiladuturai): There is a fundamental 

misunderstanding on the part of the hon. 
Member. This Bill may continue to have the 
date of 1991 even after it has been reported 
by the Joint Parliamentary Committee, 
because It was first presented in 1991. The 
date of 1991 will continue until such time as 
it pa~ses into a law. Please see what he has 
received. What he has got in Hindi is the 
1991 Bill as reported by the Joint 
Parliamentary Committee. The r,ooint that he 
is making is based, as usual, on the lack of 
knowledge which the Janata Dal generaHy 
display in this House. 

[ Translation] 

SHRI NITISH KUMAR (Barh): With 
reference to what Shrl Mani Shankar Aiyar 
has said, I would like to tell him that the 
copies. which has been circulated, are that of 
the 1991 Bill. This isnolthe one drafted, after 
the presentation of the Report by the Joint 
Select Committee. We would like to tell him 
thai he has very spontaneously cast the 
aspersion of I lack of knowledge I on the 
Janata Dal Members and we are forced to 
give clarifications. We were the ones to invite 
yourattentiontothe Rules and yet allegations 
are being levelled against us. I would like you 
to at least go through it. We have seen the 
copy of the 1991 Bill also. I would like to 
repe~~~~ecop~~~h~e~~ 
circulated. are not of the Bill, which has been 
drafted on the basis of the Joint Select 
Committee Report. This is obvious from the 
fact that the provision for direct elections at 
the village, village Panchayat and 
Intermediate levels was part of the 1991 BiIt, 
but in the draft prepared, after the presentation 
of Report by the Joint Select Committee, this 
provision of direct elections, was made 
applicable for the Primary/Gram Panchayat 
level and the elections to the Intermediate/ 
District level was left for State Legislatures to 
decide. We were also thinking like you and I 
too got confused in the process. but what is 
regrettable is that we have been accused of 
'lacl: of knowledge despite or understanding 
of the matter. You can see for yourseH. his 
a clear mistake on your part. Even now, 
copies of the latest Bill have not been made 
<,vailable to us. (Interruptions) 
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SHRI DEVENDRA PRASAD YADAV: 
Mr. Deputy Speaker. Sir. it would be wrong 
to take up the Bill for discussion, when the 
copies of the sarna have not been made 
avaliaOlt to the hon. M.Ps. We are not aware 
of what we are going to discuss here and how 
we intend to go about it. 

SHRI SYED MASUDAL HASSAIN ( 
Murshidabad): Section 33 of the Official 
Languages Act, 1963 is mandatory. The 
copies of the Bill will have to be circulated. 
(Interruptions) 

[English] 

SHRISRIKANTAJENA (Cuttack):lwili 
not respond to Shri Mani Shankar Aiyar 
because he has already responded that this 
is due to lack of knowledge on the subject. 

But it is a question of legality under the 
rule, whether an amended Bill has to be 
circulated. It has not been circulated and it is 
the responsibility of the Minister of 
Parliamentary Affairs. Since, it has not been 
circulated, it cannot be under consideration. 
So you may adjourn the House and tomorrow 
we can take it up. There is no option now. 

[ Translation] 

SHRI NlTISH KUMAR (Barh): Mr. 
Deputy Speaker, Sir, it would be better if they 
accept this fault and apologise. This shows 
their weakness and we have exposed them 
and therefore, this should not happen. It 
could be that they have deliberately 
committed a technical and legal mistake. so 
that It is not taken up fordiscussion and is not 
passed. As this has not been done in a 
democratic manner, the speech defivered by 
the hon. Minister becomes irrelevant. Shri 
Ghulam Nabi Azad IS a very senior and 
intelligent Minister and that he could make 
any such mistake is unpalatable to me. Mr. 
Deputy Speaker, Sir, it could be that it has 
been deliberately done. (Interruptions) 

SHRI MOHAN SINGH (Deoria): Mr. 
Deputy Speaker, Sir, it also the responslbi:lty 
of your secrEitariat. Copies of all the Bills are 
usually circulated by your secretariat, three 

days prior to their introduction,lf Hindi copies 
of the Bill have not been made available to 
your secretariat, three days earlier and only 
English copies have been made available, 
then we are on a Point of Order and If the 
Original draft of the Bill, in Hindi and English, 
has not been submitted to your Secretariat, 
three days prior to its introduction in the 
House and if the copies have not been duly 
circulated, then on your part. you should 
restrain the hon. Minister from introducing 
the Bill in the House. My friend has raised a 
correct objection in regard to violation of rule. 
I deliberately avoided to raise it. But an 
individual has questioned the wisdom of our 
party as a whole. Therefore this flaw should 
be removed. In views of these factors I 
support this objection. It should not be 
presented unless it is brought under the 
Rule. Discussion should not be allowed over 
it. Sir, if you allow discussion on it then I will 
be compelled to say that you are the custodian 
of the rules and regulations and if rules are 
violated in your presence then our faith will 
be shattered cnd whom we will trust? It is 
your responsibility to see that rules and 
regulations are followed. My submission is 
that some other Bill should be introduced. 
(Interruptions) 

'7t SHRI DEVENDRA PRASAD YADAV: 
Mr. Deputy Speaker, Sir, wrong conventions 
should not be set up. This House is supreme. 
It would not be good if wrong conventions are 
set up. Mr. Deputy Speaker, Sir, I tried again 
just now, butt I got only one copy and that too 
the English Version only and not the Hindi 
vers:on. (Interruptions) 

[English] 

SHRI SRIKANAT AJENA: Since there is 
no other business, if you want to continUA till 
six O'clock, then Zero Hour can go. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIGHULAM NABIAZAD): My 
friends, I request that this is a very very 
Important Bill which we have all agreed upon 
and this has also gone through the Joint 
Sele-::t Committee. We had a meeting among 
ourselves and with the leaders of political 
parties in this regard. This has happened for 
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theflrsttimethat all the sectlonsofthe House AN. HON. MEMBER: Youcantakethe 
are of the same opinion. So, we have started sense of the House under Rule 333. 
on a very good note that my friends have 
mentioned here. I think, my friend on this 
side did not want to cast any aspiration on 
that part of the party. It was just in a lighter 
mood. As we had a very light Zero Hour 
toady moming so you want to make It a little 

SHRI BASUDEB ACHARIA: You give 
your ruling. If the Hindi version has not been 
circulated, you can give your ruling. 
(Interruptions) 

heavier. I, therefore, requestlhatwetake up {Translation] 
this matter. 

SHRI SRIKANT A JENA: It is not the 
question that we are accepting this position 
or not. Since, It has been raised, It is a 
qu~stion of your decision. It will be a bad 
precedence. This is the question of the 
property of the House. (Interruptions) 

(Interrvptions) 

[Translation] 

SHRI DEVENDRA PRASAD YADAV: 
Mr. Deputy' Speaker, Sir, we want your 
'lUng .... (Interruptions) 

[English] 

SHRISRIKANATAJENA: Intheproviso 
underthe rules you cannot proceed, You jUt( 
cannot proceed. That is the point. Not that 
we are very keen to proceed on this subject. 
If you just throw the rudl book, then we can 
proceed. That is th9 only issue. Since It has 
been raised , there is no other way 
left. (Interruptions) 

MR. DEPUTY SPEAKER: I would like to 
know whether the Hindi version Is available 
In the counter. 

[ Translation] 

SHRI DEVENDRA PRASAD YADAV: 
As per rule It should be avallable three days 
before but it is not available (Interruptions) 

{English] 

SHRI BASUDEB ACHARIA (Bankura): 
There are precedents on this. The English 
version and the Hindi version should also be 
circulated. (Interruptions) 

SHRI NITISH KUMAR: You may please 
find out some via-media (Interruptions) 

[English] 

SHRI BASUDEB ACHARIA: Allow us to 
raise other issues. You allow us to raise our 
issues. We were not allowed to raise our 
issues in the Zero Hour. You take up this 
tomorrow. You may give give your ruling. 

MR. DEPUTY SPEAKER: The Bill has 
been already circulated in the month of 
August itself to all the Members. There was 
a Joint Select Committee report and now the 
English version and the HindI version both 
are available. If there is any lacuna that can 
be plugged. If there are any shortcomings 
they can be plugged. They wiD be taken care 
of. I will request Shrt Rana to start the 
discussion. 

[ Trans/alion] 

SHRI DEVENDRAPRASAO YADAV: I 
am on a point of information. The information 
was given in July and it is not about August. 
It is in English and not in Hindi. 

[English] 

MR. DEPUTY SPEAKER: My 
information is that both the English ana the 
Hindi version have been circulated to an the 
Members. That is the information I have 
received. Therefore, I have given my ruling. 

SHRIBASUDEBACHARIA: Whenwas 
the Hindi version of the BiD circulated? 

SHRI SYEO MASUDAL HASSAJN 
(Murshldabad): This is a violation of the 
Official Language Ad.. (Interruptions) 
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have already got it. If you want it to be served 
in your seat. I am sorrJ. I cannot help to it. 
You may go outside and seek it. 

[English) 

MR. DEPUTY SPEAKER: The same 
issue has been raised and I have already 
given my ruling. I have already given a ruling 
about it. 

[ Translation) 

. PROF. RASA SINGH RAWAT (Ajmer): 
It is cenainly a technical question became 
Hindi version of the Report of the Joint 
Committee has not received 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AlAO): If 
your see it carefully you will find the Hindi 
version also. 

SHRI ANIL BASU: It is in the fitnes5 of 
the things that it should be ascertained from 
the Lok Sabha Secretariat whether the Hindi 
version has been circulated or not. 

MR. DEPUTY SPEAKER: The Hindi 
version has already been circulated. 

(Interruptions) 

PROF. RASA SINGH RAWAT: It has 
not been circulated. 

MR. DEPUTY SPEAKER: We shall 
check it up. We shall proceed now in 
accordance with the rule. Shri Rana. 

SHRI BASUDEB ACHARIA: Sir, you 
have not given your ruling. (lnterrup!ions) 

[Transiationj 

SHRI DE VENDRA PRASAD Y ADAV: 
Mr. Deputy Speaker. Sir. wrong precedents 
should not be set up in the House. You may 
please give your rulir.g on the objection I 
have raised. 

[English) 

MR. DEPUTY SPEAKER: J have already 
given a ruling on this. 

[ Translation] 

SHRI SYED MASUDAL HASSAIN: Mr. 
Deputy Speaker. Sir. in regard to the Official 
Language Act. the President has directed. 
(Interruptions) 

[English] 

MR. DEPUTY SPEAKER: The same 
point of order was raised by Shri Devendra 
Prasad Yadav. Nitishji and Shri Jena.1 have 
already given a ruling on this. 

The total time allotted for this item is 4 
hours: Congress 1 hour 44 minutes; BJP 49 
minutes; Janata Dal 24 minutes; CPIM 14 
minutes; CPI6 minutes; AIADMK 5 minutes; 
Telugu Desam 3 minutes; JMM 2 minute; 
Janata Dal 2 minutes and like that. 

Now Shri Rana.(lnterruptions) n·. 
House w:1I take both the constitution (seventy 
second amendment) an" (seventy third 
Amendment) Bills togetherforconsideration. 

{ Translation) 

PROF. RASA SINGH RAWAT: Mr. 
Deputy Speaker, Sir. it is a Constitution 
Amendment Bill. Therefore the time for 
discussion on It should be extended. 

CONSTITUTION (SEVENTY-SECOND 
AMENDMENT) BILL !NSERTION OF 
NEW PART IX) AS REPORTED BY 

JOINT COMMITIEE. 

AND 

CONSTITUTION (SEVENTY-THIRD 
AMENDMENT) BILL INSERTION OF 
NEW PART IX-A AS REPORTED BY 

JOINT COMMITIEE - CONTD. 

SHRI KASHIRAM RANA (Sural): Mr. 
Deputy Speaker. Sir, ! consider the 72 a"_J 
73 Constitution Amendment Bill introducoo 
by the hon. Minister as essential. These 
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Amendment Bill~.have been presented very and commissioners are to be blamed for 
late in the House. It appears to me that these committing most of the mistakes. 
constitution amendments are not perfect. 

The Municipal Corporation Act in force 
in most of the States of the country is very 
old and the provisions made in it do not 
provide adequate rights to the representatives 
elected by the people. The Municipal 
Corporation Act of 1888 was formulated at 
the time of British rule and the same is being 
exercised even today in ourState.1t does not 
provide the adequate rights to the 
representatives elected by the people. Neither 
the hon. Minister nor the Joint Committee 
took this matter into consideration. The 
Municipal Corporation Act in force at present 
does not provide adequate rights to the 
elected representatives, the Mayor 
nominated by:he party, the Deputy Mayoror 
the Chairperson. Only the Commissioner or 
the higher officers has the adequate powers. 
Even when Corporation or Municipality 
passes resolution for the weifare of the 

\ people the commissioners or officers try to 
avoid it. That is why my submission isthat the 
amendments presented here are very 
essential but their number is very less. 
Keeping the prevailing situation in mind, 
amendments at large scale are required. 

So far as Panchayat Bill is concerned. 
Balwant Ral Mehta C'Jmmittee and many 
other committees gave recommendations 
and these recommendations were 
Implemented. But no amendlTh'nt was made 
in Municipal Corporation Act through which 
people could enjoy thpbenefits of demo::racy 
and the public representatives could get 
adequate pOlters. I would like to submit that 
72 Amerxlment would also not provide 
adeQ!.dte powers. My opinion is that Mu nicipal 
(,orporation Act is different is very State, 
there IS not uniformity in it. Moreover it does 
not give adequate powers to the public 
representatives or the Chairperson. 
Amendment to give adequate powers to 
them should have been presented. I would 
like to submit to the hon. Minister that if we 
take into consideration the prevailing 
circumstances in the Corporation area and 
the provision in the Act. We find that officers 

I would like to raise one more pOint. 
Through this amendment Corporation, 
Municipality and Panchayats have been 
entrusted a number of responsibilities. I am 
also of the opinion that local bodies should be 
given such responsibilities. But at the same 
time we must be considerate in regard to the 
allocation of adequate funds to these local 
bodies? In the prevailing circumstances, the 
Central' Government and the State 
Governments shift all the responsibilities on 
local bodies, but give neither grants nor 
funds to them. 

I want to cite only one instance that the 
responsibility of providing primary educatiof'l 
lies with the Government but every where in 
the corporation areas this responsibility has 
been given to the corporations. The grant 
provided in this regard has been stopped in 
Gujarat. Similarly, grants were earlier 
provided by the Centre for family planning 
and malaria eradication programmes, but all 
those grants are being stopped now under 
the corporation areas. I want to say that 
responsibilities are fixed for the local bodies 
and they are empowered but neither there is 
any proposal in the amendment forproviding 
funds to these local bodies, nor any such 
recommendation or directive has been given 
to the State Government in this regard. 

Sir, the report of the Joint Committee 
says that these responsibilities are 
shouldered ':)y the local bodies today as 
small villages are turning into towns, towns 
are changing into big cities and big cities are 
becoming metropolitan cities resulting in 
increase in their problems atone. These local 
bodies need funds to provide civic amenities 
and other facilities to the people but the 
Government is not providing these funds. 
The All India Mayor council gave several 
representations to the centre and the State 
Government in this regard Ihal under the 
Act, more powers should be given to the 
representatives 01 the peopie and adequate 
funds should be provided lo the local bodies. 
But even after 10 manV pars. neither the 
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[Sh. Kashiram Rana] should give the grant, but It does not do so. 

State Government nor the Central 
Government has done anything in this regard. 

Sir, the members of the Joint Committee 
had submitted their report after touring the 
entire country., In paragraph Nos. 2.7 and 
2.8, which are there at page no. 20 of this 
report, they have mentioned that the local 
bodies need funds more than Rs. 1000 crore 
to provide these facilities to the people and 
to solve the problems which arise. But nothing 
has been mentioned about how the local 
bodies should get these funds. The Finance 
Commission was constituted several times-
the Eighth Finance Commission and then 
the Ninth Finance Commission were 
constituted and several representations were 
given to the Finance Commission by the 
Municipalities, Corporations and by the All 
India Mayor Corporation that funds should 
also be given to them. Income-tax comes 
from every major city today. The Government 
earns crores of rupees from customs and 
excise duty, but the corporation gets no 
share from it. The State Government gets 
the share and it should give this share to the 
city, whether it is under Corporation ar:.ea or 
municipal area, but it does not do so either. 
I had been Mayour for three-four years and 
I had full experience that whenever the State 
Government is approached for share, it 
denies to part with it. Municipal Finance 
Boards are also constituted, but they are 
also unable to provide funds. So, ! would like 
to draw the attention of the hon. Minister 
through you that efforts have been made to 
fix responsibilities on local bodies through 
these amendments. it is okay, because 
neither the Centre norlhe Stale Govemment 
is able to sort out these problems. 

Sir, I would like :0 demand when all 
these responsibilities a~e being slowly given 
to local bodies, they should gel funds as well. 
The Corporation and the Municipality should 
get a direct share from the Income earned by 
the Central Government through taxes. It 
should not go to the State Government. In a 
State where the Corporation is run by any 
opposition party, the State Govemmenl does 
not give them any grant for any work. it 

So, I would like to demand that the Central 
Govemmentshould directlygive the share to 
the city because the State Government also 
recovers entertainment tax, even though all 
the primary civic amenities are provided by 
local bodies. The State Govemment does 
not do anything in this regard. Basic civic 
amenities such as sanitation and roads are 
very necessary for the cities today. A large 
number of people are migrating to the cities 
today to earn their livelihood. The problem of 
slums are increasing day by day in all the 
cities in the country. The cities can provide 
'livelihood to the people, but neither the State 
nor the Central Government cooperates with 
the corporations or municipalities in their 
schemes made to solve the problems of 
slumS and to provide better rehabilitation to 
the people. It is said that HUDCO will provide 
loans at comparatively lower rates of interest 
but I know how much time it takes in getting 
loan from HUDCO. The local bedies are 
facing a lot of such problems, but no provision 
has been made by the hon. Minister in this. 
amendment to remove these problems. Only 
new responsibilities are being entrusted to 
the local bodies but they needs funds to 
discharge their responsibilities. 

o 
Sir, I remember that many years ago, 

the then Prime Minister had visited Calcutta, 
which has been mentioned here, and had 
announced that a sum of Rs. 100 crore 
would be given for the development of 
Calcutta c;!v. Similarly, during the centenary 
session of the Congress Party at Bombay it 
was announced th.:!t a similar amount would 
be given forthe deveIO~'Tlent of Bombay city 
also. So, I would like to knc,:N from the hon. 
Minister that accordintl to the 
announcements, how much amoulo: has yet 
been paid to these cities. I am convincev' 'h~ 
no funds are given according to sue,; 
announcement, but instead it only increases 
the expectations of the public. 

SHRI MANI SHANKAR AlYA~ 
(Mayiladuturai): Just now the hon. Member t 
has mentioned about Bombay and said that 
an announcement of providing Rs. 100crore 
was made there. I would like to tell the hon. 
Member that Belapur-Mankhurd railway line 
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was to be laid and that line has been laid and 
inaugurated. There was a scheme to 
construct houses in place of slums in Dharavi. 
I had gone to Bombay the day before 
yesterday. I have seen with my own eyes 
that scores of houses have already been 
constructed there. So. it is not right to say 
that resources are not provided after 
announcements. 

SHRI KASHIRAM RANA: Mr. Deputy 
Speaker. Sir. Shri Iyer may not have heard. 
I have mentioned that funds are not being 
provided to the local bodies forlhe mandatory 
responsibilities given to them. He told about 
the railway line in Bombaybut did not mention 
anything about Calcutta. He also did not tell 
whether the slum problem of Bombay has 
been solved. I also know about the railway 
line. No provision has been made in this Bill 
to provide adequate funds to the local bodies 
. If this issue is not given a serious thought it 
will create chaos. The local bodies constitute 
of the representatives elected by the people. 
If the Government does not provide funds to 
these local ·bodies for discharge of their 
responsibilities, the ~epresentatives will 
become the victims of public ire. I have doubt 
that if this issue is not considered, such 
situation may arise in luture. 

Besides, people in big cities face a lot of 
difficulties. The representatives of the local 
bodies should be given more powers to solve 
the problems 01 the people. I am happy that 
the jurisdiction of the Court has been barred 
in the matter of elections. I have experienced 
that whenever a resolution is passed against 
an inefficient officer, the Court comes in 
between and issues a stay order. Sometimes 
good'-'resolutions are brought, but the 
Government comes in the way. Sometimes 
stay orders are obtained from the court. 
When the court issues stay orders the State 
Governments create obstruction. There must 
be a provision in the Bill to avoid such a 
situation. Otherwise, these amendments will 
be of no use and Government's claim that 
they have brought forward such. a good 
amendment - for the Panchayats and 
Municipalities. 

Sir, I would like to make yet another 

submission. There Is a very good provision 
for women in this Bill .• The Bill provides for 11 
3 representation of women in local bodies. 
Sir, I would like to state that if there will be 11 
3 representation for women in local bodies 
and election of women as Chairperson, also 
it would be most welcome step. One such 
experiment was made by the Government of 
Maharashtra when they made such 
provisions in their Municipal Corporation Ad 
and implemented the same there. We made 
these provisions so as to create awareness 
among women in the country because the 
women today are not coming forward the 
way they are expected to. For this the 
Government should conduct or chalk out a 
programme so as to provide 1/3 
representation to women in local bodies. In 
this way there will be no difficulty. 

Regarding elections it has been said 
that elections would be held in five years. It 
is a very good provision. I wQuld like to 
express my thanks to the hon. Minister. for 
this. Several local bodies are dissolved or 
superseded, but noelections are held there. 
Elections are not held even after 10, 15 and 
20 years. The Govemment is afraid that 
elections are held the opposition parties 
might come to power and they would be 
losers. While empowering State Government 
to make a State Law, I would certainly like to 
warn the hon. Ministerthat he should ask the 
State Government to implement this 
provision. Despite adequate provisions in 
the Municipal Corporation Act that elections 
must be held in five years, if it is not extended 
by one year under specific circumstances 
elections are not held. In spite of such 
provisions the Gujarat Government became 
ready to extend the date of elections. We 
took up the case in the High Court and 
obtained its judgement. Only then the 
Governmentwascompeiledto hold elec,1ions 
in time. Under the Municipal Corporation 
Act, the Municipal Commissioner is fully 
empowered to announce elections, but the 
State Government can interiere with it and 
postpone the e\ections.lhis practice shou\d 
be stopped. This provision is being made '0'1 
the Central Government. There1ore. \ 
presume that elections will certainly be held 
in five years. This should not be extended 
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under any of the circumstances. H there are 
no elected bodies in the villages, cities and 
towns the Officers posted there will not do 
any development work. 

I say this with great distress because 
officers to not do any development work. 

H people's representatives are there, 
their presence will exert pressure on 
development work there. Therefore, the 
decision to hold elections there within five 
y~ars is most welcome. The State 
Government should always implement it, 
because we empower the State 
Governments to look into this aspect. 
Therefore, under this provision, elections 
are to be held in five years. But the election 
process should start six months earlier before 
the completion of 5 years. It is a very good 
provision and there are certain other good 
provisions in the Bill. But some loopholes are 
found at SOl}1e stage and these provisions 
become meaningless. Therefore, I would 
like to warn the hon. Minister that the State 
Government should implement it properly so 
that this does not turn into a mere joke. This 
will enable people elect their representatives 
and facilitate the local bodies function 
properly. 

This amendment also provides that the 
accounts of local bodies which were hitherto 
being audited by the Auditor Generals in the 
States will nowbeauditadbythe Comptroller 
and Auditor General of India. This is a good 
provision. 

\Englishl 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLJAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN . DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): Mr. 

Deputy Speaker, Sir, it was agreed in the 
Business Advisory Committee meeting that 
we would sit li1l7.00 p.m. today. If the House 
agrees, I propose the same. 

SHRI AMAl DATTA (Diamond' 
Harbour): Sir, the Minister may ensure that 
tomorrow we can get the discussion started 
at 2.00 p.m. 

SHRI RANGARAJAN KUMARA-
MANGALAM: I am agreeable to start the 
discus'iion even at 12 Noon, if the hon. 
Members agree to waive the Zero Hour. 

SHRI AMAl DATTA: So long as we 
reserve our rights to speak tomorrow, we 
can go at 6.00 p.m. 

MR. DEPUTY SPEAKER: It seems in 
the Business Advisory Committee, in which 
ali the representatives of political parties are 
there, it was agreed to extend the Sitting 
today by one hour. So, is it the desire of the 
House to extend the sitting by one hour? 

SEVERAL HON. MEMBERS: Yes. 

MR. DEPUTY SPEAKER: So, the sitting 
of the House is extended liptO 7.00 p.m. 

17,58 hrs 

BUSINESS ADVISORY COMMITIEE 

'Twenty-Third Report 

(English] 

DR. lAXMINARAYAN PANDEYA ( 
Mandsaur) Sir, I beg to present the Twenty-
third Report of the Buslfless AdVisory 
Committee. 

MR. DEPUTY SPEAKER: We no ... 
continue with the Constitution Amendment 
Bills. 

SRI KASHIRAM RANA to continue. 
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18.00 hrs 

CONSTITUTION (SEVENTY-SECOND 
AMENDMENT) BILL 

(Insertion of new Part IX) as reported 
by joint Committee) 

AND • 

CONSTITUTIONAL SEVENTY-THIRD 
AMENDMENT BILL 

(Insertion of new Part IX A) (As 
reported by Joint Committee - CONTO. 

[ Translation) 

SHRI KASHIRAM RANA: Sir, I was 
talking about as 10 who should audit the 
accounts of the local bodies. Since such a 
provision is being made in the Amendment 
Bill, the hon. Minister should think as to how 
to remove the difficulties of local bodies. This 
is a serious maller, because without funds 
there will be no developmental work. I submit 
that efforts should be made to make provision 
for it. So far as the deliberations made in All 
India Mayors' Conference and Local Bodies 
Conference and appoi ltment of a Financial 
Commissioner are concerned, suitable 
provisions shOUld be made in this regard. 

Mr. Deputy Speaker, Sir, the intent(ons 
of the 72nd and 73rd constitutional 
amendments Bills for devolving powers to 
Panchayats and MUnicipalities are good, 
.but these are never implemented practically. 
IntentIOn are good upt:) the time the Act is 
passed. In the same manner, arguments 
are made that the Bill has been introduced 
for the welfare of people, but in practice, thiS 
It does not happen so. I am afraid these two 
amendments should not meet the same fate 
affecting poor people. Some people live in 
slums. They need various facilites. Suppose 
there is a need to construct goods roads in 
a village or city, then power will have to be 
devolved to local bodies. This will make 
people feel that they have their self-
Governments and It is their own rule. 

Mahatma Gandhi also had that common 
people should have a share in democracy. If 
it is not so, it will be a matter joke among the 
common man. 

Mr. Deputy Speaker, Sir, finally, I would 
like to say that benefits of various provisions 
made in the amendment Bill will be received 
only after the requirements oNunds is met. 
The State Governments should be asked not 
to interfere with local bodies, if any, run by 
Opposition Parties, so, that they may function 
according to law and then only this 
amendment will become meaningful. 

With these words, I conclude. 

[English) 

MR. DEPUTY SPEAKER: There was 
some confusion in the beginning that the 
English version has come up in regard to the 
Constitution (Seventy-Second) Amendment 
Bill but the Hindi version has not come up. 
That was the objection raised by the hon. 
Members. 

The office people have confirmed that 
on 14th of July both the versions have been 
circulated. To verify it, I have got both the 
books which indicate, it was circulated on 
14th of July 

[ Translation] 

SHRI MOHAN SINGH (Deoria): You 
might be having, but I do not have. The same 
thing is being repeated again and again. 

[English] 

MR. DEPUTY£PEAKER: If you see the 
bundle, you will find it there. To get it verified, 
I have brought both the versions here. 

[ Translation) 

SHRI MOHAN SINGH: It should be 
accepted that mistakes are committed. We 
have made an appeal that it is of no use to 
repeat that mistake. 



743~~"',"v, DECEMBER 1,1992 '. CQnstf73td~BA 744-
~,;p;t;JbrJOlJ1'BOm1rittee and As(~1 JfiI~::t, 

[English) institutions and the Nagar Palikas. 

18.()4 hI'S 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): Mr. Deputy Speaker, Sir, in 
the history of mankind, democracy as it is 
understood today ,Is of comparatively recent 
origin. But I' does owe Its evolution to the 
concept of Panchayat enunciated and 
practiced in our ancient Indian society. We 
have always regarded the decision of any 
five persons as the dictum of God and the 
words Panch Parmeshwar have been 
engrained in our ethoes since time 
immemorial. Our ancient' Village System' 
was, however, disturbed severely and 
democratic traditions eciipsed by a prolonged 
interregnum of aggression and foreign rule 
prompted by commercial interests. To 
resurrect it and infuse life therein, Mahatma 
Gandhi whlle leading the freedom struggle, 
advocated the inception of village republics 
in free India. The farmers of Constitution 
included therein a Directive Principle of State 
Policy under Article 40"for organising village 
panchayats as units of self-govemment but 
so far, these have functioned only as a weak 
limb of our body political. These have never 
been taken seriously even by a petty official, 
thus negating the very spirit which moved the 
Father of the Nation. 

Today some of the States claim to have 
devolved power to local bodies but we find 
that all such power is drawn back to the State 
Government through a Minister In charge of 
municipalitieS and panchayals and with his 
veto power, these institutions have always 
remained emaciated and the members 
thereof have been Ignored and slighted with 
inversely proportionate powers vesting in 
the hands of unresponsive bureaucratic and 
arrogant politicians. To rectify the situation, 
to make democracy vibrant and meaningful 
to every citizen of the country and to 
accelerate the pace of development. the last 
Congress Government, headed by Shri Rajiv 
Gandhi made eamest endeavours in this 
regard and moved two Bills to amend the 
Constitution so that Constitutional sanctity 
could be guaranteed to the Panchayat Raj 

(Interruptions) But the political coll1>uJslons 
of our frle~ on the other side led them to 
reject those BUls In Rajya Sabha. We then 
missed an opportunity to come up to the 
aspirations and hopes of the people. The 
people's expectations of a systemic change 
in the administration and the delivery system 
were shattered. An effort to Involve people In 
the their development suffered a set-back. 
But standing by the principle of Shri Rajlv 
Gandhi that it was only by giving powerto the 
people, by making them participate in the 
democratic processes of the country, by 
making them arbiters of their own destiny, 
their own future, could India prosper. The 
present Government under Shrl P.V. 
Narasimha Rao took upon itself as the first 
task to ranging undertake wide consultations 
so as to arrive at a consensus I am indeed 
very happy to say that when these two Bills 
were referred to two Select Committees of 
the two Houses of Parliament, the Members 
once again did cut across party lines and 
presented the Report to this House 
recommending the passing of these two 
Bills. 

Public opinion has impelled us all to 
support these measures now. 

Sir ,I am happy to observe again that the 
paranoia which gripped some of our hon. 
friends sometime back does not do so now. 
h was indeed very heartening again to see 
that the two Select Committees went a step 
further than what was really before them 
One very important provision of the earlier 
two Bills which was, missing from the present 
two Bills related to the District Planing. to 
setting up ofthe District Planning Committees 
and the Metropolitan Planning Committees 
and Ivas included in our Report on the basis 
of the consensus arrived thereat. This, I feel, 
was, in fact, the spirit of the two earlier Bills. 
I am happy that hon. Members from the 
other side found merit in that, Maybe, some 
political compulsions at that time led them to 
reject the Bills. But they saw the writing on 
the wall. I would say that they appreciated 
the feelings' of the people and decided to 
make those recommendations to the 
Parliament. . 
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Constitution confers exclusive jurisdiction on to see that even Artic1e280 of the Constltutlo" 
a State Legislature to enact law I19lating to Is amended. Thalwasnotstrlcllylntheterms 
local Govemment or village administration. of refel19nce. We have seen that henceforth, 
in this case, this power Is left completely If you l19allywantto ensul19 that the institutions 
untouched, as it was done then. The of local self-government are vertiable virant 
amending power of Parliament under Article institutions of democracy are able to deliver 
368 alone is Invoked to introduce some the goods to the people their and come upto 
minimum standard of uniformity in the system the expectaations of the people, then financial 
and to strengthen the institutions of iocal powers have to be vested In them. And it was 
self-Government. with that aim in mind that we recommended 

These two Bills seek primarily to 
eiaborate upon Articie 40, to give 
constitutional mandate to the Institution of 
Panchayati Raj rather than only paying lip 
service by treating it as a Directive Principle 
Qfthe State Policy. They seeks to ensure that 
elections to Panchayats and Municipalities 
al19 held regularly and to see that the whims 
of the local State bosses do not lead to the 
supersession of the Municipalities and 
Panchayats for more than six months, 
appropriate provisions have been made in 
these two Bills. They have rightly found 
favour with all sections of this House. 

Another very important feature which 
we found in the earliertwo Bills and has been 
reiterated in these two Bills is to provide 
adequate representation to women and 
Scheduled Castes and the Scheduled Tnbes. 
The hon. Memberfrom the BJP who initiated 
the debate rightly lamented the lack of 
I19sources that the Municipalities and the 
Panchayati Raj Institutions face It is in these 
two Bills • I am sure he must have gone 
through these as it was in the earlier two bills, 
that provision is made fcrthe setting up olthe 
State Finance Comrr.ission which would 
review the financial position of the 
Panchayats and the Municipalities and make 
appropriate' recommendations about the 
assignment. appropriation and distribution 
of resources through c'ifferent means. It is 
here I would again like to place on record my 
appl19ciation for the keen interest which the 
Chairman of the two Select Committees 
took. 

And since I had the opportunity to work 
in the Committee relating to the 73rd 
Amendment. I must appreciate the efforts 

amendment of Article 280 of the Constitution 
and a new clause (3) has been added in this 
amendment Bill which says that a new sub-
clause (c) would be added to the Article 280 
(3) to say that one of the functions of the 
Central Finance Commission will be to 
recommend. 

• The measures need to augment 
the Consolidated Fund of Slate to 
supplement the resources of the 
Municipalities in the States on the 
basis of the recommendations 
made by the Finance Commission 
of the State shall be one of the 
functions of the Central Finance 
Commission" 

This is a very very important provision 
which I am confident would go a long in 
improving the working of the municipalities, 
as also the panchayats in our country. 
(Interruptions) Our hon. friends from the 
other side are very quick to rise on their feet 
whenever It comes to even the slightest 
imaginary notions of some or infringement of 
or making inroads into the powers of th£i 
States but they are always, I do not know fo~ 
what reason, expecting the centre to, brinr 
money from their air and disburse it to them 
so that they can indulge in all sorts of 
profligacies there. 

~ The othervery important aspect oftoose 
two Bills to which I made a reference just now 
when I was speaking about the working of 
the two Select Committees is that we have 
recommended the setting up of District 
Planning Committee, as also Metropolitan 
Planning Committee, to prepare a 
consolidated and integrated draft 
development plan for whole of the district in 
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the case of District Planning Committee and 
even fortwo districts where the metropolitan 
area of about 20 lakh people spread overto 
more than one district. In that case an 
integrated plan for e'Jen more than one 
district will be prepared on the basis of the 
plans to be prepared by the muniCipalities 
and the panchayats by taking a reasonable 
number of members on these two 
Committees from both the panchayats and 
the muncipalites falling within that area. 

These are very important provisions 
because what we have seen from the past is 
t~at our planners today. despite their 
expertise and best intentions are to fully 
aware olthe needs and are not reaHy receptive 
to the peculiar local problems of our remote 
and inaccessible villages. 

Sir, the Congress Government headed 
by Shri Narasimha Rao ji, like the earlier 
Congress Governments have an earnest 
desire to give powertothe people. to involve 
the local bodies in the planning process and 
1"::S desire finds manil3station in these two 
Constitutional Amendment Bills. This 
measure is revolutiona-y and symbolises the 
resurgent Indian democracy. I do not know 
why my fnends were finding it difficult to 
agree with that. 

Sir, witn utter hUI""lility I would submit 
that these two Bills reflect eloquently the 
polrtical will of the Congress, the commitment 
of the Congress to take the decision making 
power out of the hands of a few and to 
veritably decentralise the same and to make 
every citizen participate and enjoy the fruits 
01 democracy through the swarai 01 Mahatma 
Gandhi's vision. These Bills veritably reassert 
the relevance of Mahatma Gandhi today. 
Beyond providing these tew important 
constitutional measures and safeguards to 
rejuvenate and to truly democratise the 
functioning of the Panchayats and 
Municipalilies, these two Bills leave eveything 
else to the State Legislatures and 
Governments to work upon. It is tht! State 
Legislatures which are charged with the 
responsibility and are assigned the right to 

and Municipalities in true spirit of the new 
provisions now sought to be enshrined in the 
Constitution. 

I saw a note f dissent to the Reports. 
Perhaps it is the addition of these two 
Schedules, that is 11 and 12 Schedules, and 
misconstruction of the provisions there of 
which have given rise to some sort of 
unfounded fears of may be. losing power in 
those States where some of our friends 
happen to govern today. W~en they ask for 
more powers forthe State, it is just enigmatic 
to see that or friends fear shedding some 
power to the local bodies in the form. of 
Municipalities and Panchayats. These two 
Schedules do not arrogate the power to the 
State. That is what I want to submit. ThAse 
do not intend to take away any power of the 
States, but have only enumerated the matters 
abol.t which the local bodies are more 
concerned and can be better equipped to 
take upon themselves the implementation of 
schemes for economic development and 
social justice. 

There can be no denying the fact that we 
cannot alter the basic structure of the 
Constitution and here we have not at all 
ventured on that. These bills in fact seek to 
fortify the basic structure of the Constitution. 
The basic structure of the Constitution is 
reflected in our Preamble. The strong edifice 
of our society is built on the firm foundati.on 
of democracy, secularism and socialism. 
The d~ision of the Government, the anxiety 
of this Government to enact these two 
constitution amendments at the earliest is 
reflective of our desire to further strengthen 
these principles though these institutions of 
local self-government in the form ot 
Municipalities and Panchayats: 

lhol..gh the Bill relating to the 
Panchayats provides for a three tier system 
depending upon the needs of a particular 
State-in a State with a population of less than 
20 lakhs there need not be an inter-mediate 
klvel Panchayat - yet it is heartening that this 
tier system has been introduced, as it was 
done in the earlier Bill relating to Nagarpalika, 
in the case of Municipalities also because a 
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. tcovision has been made that in bigger cities 
Ihere will be even ward committees. That is 
t~ ensure the participation of the people at 
tit.; grassroot level. People belonging to a 
particular locality know was to what is their 
basic need and for that purpose they would 
get together to decide as to what has to be 
done lor them on priority and what can wait 
for a subsequent date. This, I think, would 
ensure greater participation of the people 
and offer them opportunity to harness their 
potential for the public weal. Once these 
provisions are granted constitutional 
recognition, they would eliminate any chance 
01, what I said earlier, whimsical 
supersessison of Municipalities and 
Panchayats. It will effectively provide an 
opportunity to the people 01 even Union 
Territories like Chandigarh to involve 
themselves in the constitution of acorporation 
to manage their affairs. It is heartening that 
the two jOint committees have recommended 
to the Parliament that the provisions 01 these 
tw") Bills shall apply to the Union Territories: 
. ,,j il the President feels that certain 
provIsions have to be applied with certain 
modifications, that alone could be done. So, 
no person sitting anywhere could take a 
decision to deprive the people 01 the Union 
Territories of these salutary provisions as 
has been done in the past. 

Sir, I would like to :ake this opportunity 
01 congratulating the two hon. Ministers for 
bringing forward these two Bills before us. I 
am cOn1ldent that since these Bills have 
passed through various stages, various 
stages of interaction anj consultations. they 
will find out right approval. 

Before I cOl1clude, I would only very 
briefly like to refer to the amendments, the 
official amendments, which have now been 
Circulated. I find that as far as the prOVISion 
relating to the setting up of a Finance 
Commission is concerned the Government 

.may have rightly conSidered the deSIrability 
-of providing that the Finance Commission 
set up under Article 243-1 in case of the 
Panchayats could very well do the job in case 
of Municipalities also. Sir, it is not more With 
the substance, but with the form that I have 

a little difficulty in understanding. Since we 
are framing the Constitution, we have to see 
to it. The amendment that I find to Article 
243-1 is: 

.. Clause 1. The Finance Commission 
referred to in Clause (2) shall review the 
financial position of the Municipalities and 
make recommendations to the Governor as 
to .... 

Then Clause (2) is sought to be 
inco~orated in the following form: 

.. The Finance Commission 
constituted under Article 243 shall 
be the Finance Commission forthe 
purposes of clause 1". 

Sir, I think these two could be merged 
and this could juS! read - I rnake that 
attempt. 

.. That Finance Commission constituted 
under Article 243(i) shaH also review the 
financial position of the Municipalities and 
make recommendations to the Governor as 
to .. ." 

The only other point is this. I would like 
to submit to the hon. Ministerthat it was after 
a lot 01 dellbel alion that we decided that the 
Finance Commission should also be charged 
with a responsibility of looking into the financial 
position of the Municipalities and suggest 
measures needed to improve the financial 
position of the Municipalities. Now, I find that 
the Government perhaps wants to remove 
this clause. I suggest that this Clause should 
remain. One could find some rationale in 
removing the Sub-Clause (c) of Claude (1) of 
Article 243 -I, as reported by the Joint 
Committee which could, in agivencase,lead 
to some problem. I suggest that tthat could 
go, as the hon. Minister wanted that the 
amendment be brought about. But,l suppose 
Sub-Clause (b) should remain, with some 
consequential changes here and there, that 
may be required. I would urge the hon. 
Minister to withdraw those amendments so 
that one important point on which we had a 
very lengthly discussion remains and finds 
place in the Constitution. 
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With these words, Ifeelgenuine pleasure 
in commending thes9 two Bills and in 
extending my whole-hearted support to these 
Bills. 

[ Trans/ation] 

SHRI MOHAN SINGH (Deoria): Mr 
Depl:ty Speaker, Sir, I would like to thank the 
Government for presenting 72nd and 73rd 
Constitution Amendment Bills before the 
House for its consideration. 

The Autonomous Bodies and Local 
Bodies played an important role during the 
national movements and all the national 
leaders including Pt .. Iawahar Lal Nehru 
started their political caree', ~rom the elections 
to the municipal committee~., Pt. Jawahar 
Lal Nehru started his political career by 
contesting election to the Allahabad 
municipality. From Deshbandu Chitaranjan 
Das to Shri Vithal Bhai Patel and to Liyakat 
Ali all were associated with the politics of 
local bodies. I very well rememberthat chapter 
of the history when Allahabad muniCipal 
committee decided and Pt. Jawahar Lal 
Nehru declared that national flag would be 
hoisted on 26 January which was national 
day and the commissioner desisted him from 
doing so and he was arrested. A national 
movement was started form there al1d people 
used to leam the first lessons of politics 
though the elections to the Local bodies. In 
British rule elections too the local bodies 
were held for a fixed time and were held 
within that period only 

I very well remember that the elections 
to the local bodies were contested between 
the leasers' supporting Government and 
leasers of there National movement and 
those elections were generally like a political 
training and a political process. In 1937 the 
Uttar Pradesh Legislative Assembly made 
an Act in the form of Panchayat Raj Act. 
When for the first time the Congress 
Government was formed in Uttar Pradesh 
with Premier as head of the State. At that 
time also the election to the post of chairman 
of District Council was held through direct 

constitution was framed and we left the local 
bodies on the mercy and grace o! the ~~~ 
Governments. The main reasons IS and'w~n 
all the respect and due apology I will say that 
the Chairman of the Drafting Committee of 
the Constituent Assembly hon. Dr. Bhim Rao 
Ambadkarwas not committed to strengthen 
the local bodies, therefore he had two 
apprehensions in his mind. The first was that 
he was not connected with the main stream 
of the National Movement and the second 
was that he was always afraid and doubtful 
about the role of the backwards in the local 
bodies . Had he been alive today he would 
himseH have Introduced this amendment in 
the Constitution and would have tried to 
create the strength and awareness in the 
backward castes and would see with his own 
eyes that how much these classes have 
strengthened through adult franchise and 
how their leadership potentiality has 
d~lfeloped by giving them that right at local 
bodies level. He himself would have se;:(' 
that the section 40 of directive pri"~iPles ,,1~ 
the Constitution of India which has been 
included as a compromise, probably would 
have been as an essential section of the 
constitution in the Constitution Dr. aftingo 
committee of the Constituent Assembly 
itself. It would not have been as a provision 
under the directive principles. 

l11e Government has left the local bodies 
on the mercy of the State Governments. 
What is its outcome. The State Governments 
enacted laws, constituted Municipal 
Committees, enacted Panchayati Acts but 
even today the head of the Panchayat or 
Sarpanch is on the mercy of the Government. 
If any complaint is there against him, a Sub-
divisional Magistrate dismisses and elected 
Pradhart of a Gram Panchayat. I don't 
understand what sort of democracy is this. 

Balwant Ra~ Mehta Committee 
submitted Its report In 1Q57. After that a 
compaign was launched when Janata Part: 1 
Governments were formed In ,gn. State 
Government should enact laws so that 
election to the local bodes be conducted 
after every five year. and people's 
representatives elected dlrectI~ on the basis 



of adult franchise may come in the district 
boards, Block Development Committees and 
Gram Sabhas. For the first time the 
Government of Uttar Pradesh introduced 
this amendment in 1977 and at that time on 
the basis of recommendation of Balwant Ray 
lJehta Committee the Govemment of Uttar 
:)radesh had conferred right to vote to the 
youths of 18 years to elect representatives 
for local bodies. At that time I had been a 
member of Uttar Pradesh legislative 
Assembly and that amendment was also 
given to the Select Committee. We had 
made a rule that the Chairman of the district 
board should also be elected directly on the 
basis of adult franchise on the basis of the 
right to vote at the age of 18 years. Shri N. D. 
Tiwari Government :hanged it and held the 
election of the Chairman of the district board 
indirectly. But even today the Gram Sabhapati 
is elected directly. I would like to congratulate 
this Government for giving constitutional 
status to the office bearers of the local bodies 
~articuiarly to the Gram-Pradhan and 
hembers of municipalities. But it is true that 

Jcal bodies cannot serve local people to the 
Jxlent what it should have, due to lack of 
resources. 

Sir, through this amendment a very 
reasonable suggestions has been given that 
the Governor will have the right to appoint a 
finance commission f.:)r the expansion of 
their financial rights and that will be 
reconsidered. It :s also a welcome step, but 
I would like to te!1 my colleagues that it is not 
sufficient. Just now one of my friends said 
that through it the ideology of Gandhiji will 
flourish in the country. I am not ready to 
agree that India of Gandhiji's dream will 
become a reality merely by making the 
amendments. Gandhiji had said a clearthing 
about the villages in Hindu Swaraj. I would 
like to mention that. Gandhiji said 

[EngliSh) 

• My idea of village swarajya is that 
tt!~ a C?~!!'~!e!e re~~!!!: !~!:!I!~nOOm 
of its nelghbuuring on Its vital wants 
and yet interdet:>endent for many 
others in v.thicl\ WSependence is a 

necessity. Thus every village's first 
concern will been to grow its on 
crop and cotton for Its clothes. It 
should have reserve for its cattle, 
recreation and play ground for adults 
and children. It there Is more land 
available, it will grow useful crops 
Including ganja, tobacco, opium and 
lime. The village wiD maintain a 
village theatre, school an publiC 
hall. It will have its own wa1erways 
ensuring clean supply. this can be 
done through controlled wells and 
tanks. Education will be compulsory 
up to the final basic course. As far 
as possible, every activity will be 
conducted on cooperative basiS. 
There will be no caste system as 
we have today with graded 
untouchability. Non-violence wii,h 
its techniques of Satyagraha and 
non-cooperation will be sanction of 
the village community.· 

[ Translation] 

Gandhiji's Vision about villages was so 
complete that the villages would not have to 
depen<.i..:>n others. All the essential things of 
its needs wit be available in the village itself. 
Education will be compulsory for all and 
there will be no untouchability. Gandhiji had 
expressed aU these things in his concept of 
Gram Swaraj but if the Government want to 
fulfill thisgreat objective by two constitutional 
amendment, I think It will not become a 
reality. Therefore to make the India of 
Gandhiji'sdream., it will have to be expended. 
I think that the Government has taken limite(! . 
steps and it should be expanded and the 
Govemment can proceed forward in fulfilling 
the dreams of Gandhiji if more rights are 
given to the villages. When Constitution of 
India was being drafted in this inaurgal speech 
the Ch3i~man of thE> Constituent Assembly 
Dr. RajendraPrasad assumed and he wanted 
that the structure of the Government of India 
should be adopted in a form of a pyramid • 

The Centre shoii!d !_le at the top with 
limited powers. But the feeder un~~ Le. t~ 
States should be made more stable anti 
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strong. At the time of dedicating the 
Constitution of India to the people, he had 
said with great anguish that the pyramid of 
the conception with which the foundation of 
the Const itution was laid, has since 
reversed.The Centre came to top and the 
villages went to the bottom. The Centre 
commands authority over the villages and all 
other institutions at the lower level have been 
destroyed. He had said this to the architects 
of our Cons~itution and to the people of our 
country at large while dedicating the 
Constitution. 

Mr. Deputy Speaker, Sir, the han. 
Minister belongs to Andhra Pradesh. The 
hon. Prime Minister also comes from Andhra 
Pradesh. The leader of Madras Presidency 
in the Constituent-Assembly had laid 
maximum stress on this provision. I 
remerPber Shri Ananth a Sayan am Ayyanger, 
Shri N.G. Ranga who is still alive, Shri K. 
Santhanam and Shri T. Prakash on whose 
strong request, Shri Ambedkar had perforce 
to concede it and accept it as an amendment. 
It was K. Santhanam'.; amendment. As a 
result of the above comprise. it was 
incorporated in the Directive Principles of the 
Constitution . No other provision was 
.incorporated. He had made. a strong plea for 
th i~. I am gl,ad that the hon. Prime Minister 
is following that tradition and paying true 
homage to his predecessors, but it should 
be made more broad based. With this 
expectation, I suppo1 t:-oth the Constitutional 
Amendments and expect that the 
Government would present a abroad model 
after adopting these amendments. Alllocai 
bodios, the three tiar system, right from the 
Gram Sabha, the Block Development 
Committees, Zila Parishads, and 
Metropolitan .Councils should be included in 
the said model and it should be circulated by 
the Central Government to ail State 
Governments. 

I would like to make? suggestion in this 
regard. The Uttar Pradesh Government had 
prepared a model in 1977. That should also 
be gone through in dotail. It provides tha.t 
there would be direct election at the village 

and also n the Zila Parishads. They would 
enjoy separate powers. But the State 
G~vernments could dissolve them any time 
since they did not enjoy statutory sanction. 
Some of our friends said that there should be 
indirect election forthe post of Gram Pradhan. 
I would like to request those of my friends to 
give it a second thought. I wo•Jid like to make 
it clear to the hen. Minister that if indirect 
election is startad or encouraged at the lower 
level then the same thing will happen at the 
village level that we come across daily. In . 
Uttar Pradesh direct election is held for the 
post of chairman of the municipalities having 
one lakh of population. But at the time of the 
election of the Mayor in big cities, each 
corporator's demand for landing support 
ranges from Rs. 50,000 lo Rs. 21akh. Do you 
want the same thing to take place at the 
lower level in the election of the Gram 
Pradhan. so that the influential people could 
buy the panchs of tha Gram Sabha by money 

. and make themselves sit on the chair. If you 
want participatory democracy and true 
involvement of people, and want to stop 
payment of money at the lowor level then ·it 
can happen only when election is held direct 
at the village level. In this way we will be able 
to fulfill the dreams of Maratma Gandhi 
which the architects of our Constitution could 
not fulf ill. by holding direct elections at the 
lower level. With this·the backward classes 
and the poorest of the poor can establish 
their leadership in the village on the strength 
of their single vote.lt is a big thing. Therefore, 
I ful!y support direct elections at the lower 
level. Sir, through you, I would like to remind 
the han. Minister that the erstwhile socialists 
had boycotted the Constituent Assembly. 
Remembering the forefathers I adm~ that 
they had not done the right thing in this 
regard. Had all the members of Constituent 
Assembly been socialist leaders like, Acharya 
Na rendra Dev, Jai Prakash j i Achut 
Patwardhaan and Dr. Ram Manohar l ohia, 
whose motto was decentralisalion of power, 
the Constituent Assembly would have 
accepted the decentralisation theory. Jai 
Prakash jihad presented a draft Constitution 
on behalf oft he socialists to the then chairman. 
of the Constituent Assembly, Dr. 
Sachchidananda Sinha. He had clearly 

j 
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pleaded iri favour of l~cal bodies and the in various regions, in various areas of a·ur' 
theory of decentralisation. All the democratic, country Jlave a feeling that the people all over 
Gandhian, Sarvodayee, Socialist forces in the country are notconsidered as a vital part 
thecountryhavepleadedfordecentralisation of ourd(;lvelopment. the human resources 
of power. The present effort of the of our country, the millions and millions· of 
Government is a limited eff9rt fn that direction. people of our country are not given proper 
Therefore, please provide strength to this role to play both in the development of our 
limitedeffortandgiveassurancetoexpanded economy as weil as process of our cotfntry. 
it. We will extend our full support to it. That is why, we see that there i$ a feeling of 

With this promise and belief I support 
both these bills and express my thanks to 
you for your limited efforts to find out a 
suitable solution to it. 

[English] 
. I 

SHRI ANIL BASU (Ar13mbagh): This Bill 
was introduced on the 16th September, 
1991. Then it was referred to the Joint Select 

j;____ Committee, the Bill is before us for amending 
J ·' the Constitution. · 

~ - .\ 

l _think this is a -historic day of our 
parlia.rient, a red letter day cf our Indian 
Parliament, when we took up consideration 
of this Bill. The de-centralisation of the povier 
and the devolution of the power at the grass-
root level-though it was a cherished desire 
sih.ce our independence -that had not been 
given prope.r attention and had riot been 
implemeoted properly in our country bet;;ause 

· there was no such political will at the national 
level as well as to the State level to implement 
the long-cherished desire of our people. 

After 45 years of independence, .now 
througH ttJis proposed constitution 
amendment, we are going to give life to the 
panchayattiraj institutions of , our count,.Y. 
The main theme of these institutions is the 
participation of the people in the development 
and administrative process of our country,. 
During the last 45 ye2rs, these two things 
were neglected and the people of our country 
specially millions and m:llions of people in the · 
rural areas of ourcountrywere denied proper 
participation in the development -and 
administrative process of our country .. 

We have completed our Seventh Five 
Year Plan and are entering into the Eighth 
Five Year Plan. The people of our country 

alienation among different sections of. ?Ur 
population. Communal forces, casteist forces 
and divisive forces are raising their heads in 
various parts of our country. This is happened 
because the Panchayat institutions could 
not grow inspite ofthe cherished desire of the 
national leaders and the desire oi our people. 

The main reason for this is that the 
people who are opposed to the idea. of 
decentralisation, the people who are opposed 
to the idea o~ devolution of the power, whether . ' 
they are in bureaucracy or in politicC!I power, 
are the main obstacles for these things: It is 
for that reason that the Panchayat at the 
grass ro~t level could not grow since our 
indep8ndence. 

What we see from our experience in · 
· West Bengal, that after comin~rtoo power in · 

West Bengal in 1977, the Left Front 
Government of the West Bengal immediately 
announced that the power would go to the 
people in the rural areas. They will decide 
their fare aild will take part in the 
developmental and administr.:ltive process 
through the Panchayat Raj Institution. 
Similarly in the city areas, in the town areas, 
in the metropo-litan areas, etc. the 
municipalities were given the necessary 
power and finances so that the people can 
participate in" the developmental_ process of 
the respective areas. 

Since coming to the office form-. 1977 
onwards, three Pahchayat and municipal 
elections·· were held in We.st Sengal and 
regularly it is belng he!Q t~Lere.jt_)s_ for the. 
fourth time that the V'~ast Bengal is going to 
hold Panchayat elections. Now in our State, 
we have seen that when proper power and 
finances are given to the Panchayat 
institutions and the municipalities , people 
start participating . in the. developmental 
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process: What was th3 lacuna during the 
B~i~i~h ' period?_ £?~-ring pre-independence 
poor after the indepe·ndence of our country 

. the lacuna was that people could not think 
that is country b~longs to them and they· 
h~v,e ·a part to play in the ~tevelop~ntal 
proc?SS of this cou-ntry. Thro9gh Panchayat 
Raj Institutions and Municipalities ·in~ West 
Bengal. we are able to motivate ··our people 
to participate in- the process. Now the 
Panchayat bodies arid the municipal bodies 
in~West Bengal are, not only a -local self-
Government . on paper but_ a local _self-

_~ Gov~rnmerit truly in spirit. . People _can 
participate in the election precess, in the 
d~velopmental works, irt the managemf?nt of 
the Panchayat and ml'nicipals also. 

0 

What we see is that the conscience ness 
of the people has grown at the grass root 
level and they are able to realise as to what 
should be their part in ~he . progress of their 
country. In West Bengal, we have gone 
further. We have also given the mandatory 
.instructions to the Panchayats. West Bengal 
Act has been suitably amended so that the 
tun(js wrich are available with the Panchayats . 
have to·make the expenditure acGount public 
of their ·respective panch.ayats. It has to be 
done in a pubic meeting specially co.rfvened 
for that purpose. !'n each financial year they 
have to convene a public rr.eeting they have 
to place to audited accounts before the 
people' of that respective areas so that there . 
is an awareness among tho people that not 
only they are part of the developmental 
process .butalso that they have a right to 
know how exp~nditure is incurred on various 
developmental activities and whether that is 
correct or not. · 

So, the Panchaya~s are publishing the 
a"nnual expe'nditure report~. though - I think 
- ·not regularly but I can·say that most of 

_ ~~~'!I are con'!ening meetings of the people 
-- - of the respecfi_ve area -and they are placing 

the expenditure details. So, there is scrutiny 
form both the sides. The people are 
participating in the el~ction process, they are 
participating in the administration of 

developmental process; as well as their 
awareness is increasing. They ar~ th!nking 
that th~y are_ a part and_ parcel of the whole . . 
developmental proces~ and they are the 
nien of this country, though living in remote 
areas. That is why the-Panchayatsystem_in . -

· West Bengal has grown from strengtt1 . to 
strength. · 

·-
. Now the Panchay~t elections are going 

to be held for the fourth time in West B~ngal. 
Th.e Panch~yat Act has been amended there 
a,nd it is going to be amended furthernow . 

. A ~elect C0mmittee has been appointed by 
· · the West Bengal Assembly and that Select · 

Committee has also scrutinised every aspect 
of the proposeQ..Bill. They have als.o made 
some recommendations and they are under< 
consideration of the State Legislative 
Asse~le. Some qf .,the provisions -there 
have also been incorporated here, I find.' · 

. '•. ~ \ 

. So, from the experience of West Bengal 
I can tell this august house that the Panchayat · 
Raj Institutions and the mu-nicipalities which 
were neglected since ind~pendence are th~ 
proper forum or the . proper . locai self-.. 
Goye..mm~.!lt ~hich_ can give an assurance to . · 
our people that ti1ey are a part and parcel of 
to Government, of the developmental process 
thattheyhavearoletoplayinthedevelopment 
of the co·untry.(laterruptions) · 

From our Bengal experience we see 
that my frien~s on the Treasury Benches " 
may not mind if I use some harsh words. We 
find that in the Congress ruled States these . 
Pancheiyat Raj institutions have not come 
up, they could not be activated and they 

_ could not be brought up at the desired level 
· because the Congress people-the p~opl~ :. 

who ruledthecountryfor42 years-have no 
desired to do that 

SHRJ MANI SHANKAR AIYAA: _6rie 
"'~4..,~~ 

· question. For most of these 42 years the 
- States of Maharashtra and Gujarat have · ~~ 

been ruled by Cong-ress -Governrifertts ~no --:
the system of Panchayat Raj that we h_ave : ,. 
had in these two States is comparable too · .... 
West Bengal. So, as I am second to non~ in. 



admiring the remarkable work done by the 
Communists in West Bengal, I request you 
to be second to none in admiring the 
remarkable work done by the Congress in 
Maharashtra and Gujarat.

SHRI ANIL BASU: I am grateful to Shri 
Mani Shankar Aiyar tor reminding me about 
the performance of the Maharashtra 
Government. We too do not deny it. But the 
main thing is, who are the contributors or 
major members in this House? The States of 
Uttar Pradesh, Madhya Pradesh and Bihar. 
So, I think while Shri Mani Shankar Aiyar is 
praising his own people, he should also think 
of this. What at the difficulties, what are the 
weakness which are inherited in the Congress 
Party? You see whrt is going on there. They 
do not have elected bodies in the different 
States in the party hierarchy. Whenever you 
have to select a Chief Minister, when there is 
a dissent in the Legislative Assembly, or 
when the Members are agitating against the 
Chief Minister the Legislative Assembly 
Members have no power to select the Chief 
Minister. Instruction isgoingfromDelhi.That 
sorry state of affairs is still prevailing in the 
Cong ress Party. You are1 talking of democracy 
and you are accusing the communist and 
sayi.ig that Communist do not have 
democracy. In our party, we have regular 
Conferences and conventions to elect

leaders. But in your party we see that even 
your Legislative Assembly Members who 
are voted by the people of your State do not 
elect leaders..

MR. DEPUTY SPEAKER: You can 
continue tomorrow.

SHRI ANIL BASU: I will continue
tomorrow. (Interruptions)

SHRI PAWAN KUMAR BANSAL: Let 
him complete his speech.

MR. DEPUTY SPEAKER: Mr.Basu.do 
you want to complete?

SHRI ANIL BASU: Sir, I am only at the 
introductory stage. I have not yet touched 
the Bill. I will continue tomorrow.

MR. DEPUTY SPEAKER: Okay, you 
can continue tomorrow. Now the House 
stands adjourned to meet again tomorrow at 
11. A.M.

19.00 hrs
The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, December 2, 
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